Seventh Series, Vol. X, No. 14 Friday, December 5,1980
Agrahayana 14, 1902 (Saka)

LOK SABHA DEBATES

Fourth Session
(Seventh Lok Sabha)

LOK SABHA SECRETARIAT
NEW DELHI

Price: Rs., 50,00



CONTENTS

No. 14, Friday, December 5, xéBo/Agrahayana 14, 1902 (Saka)
COLUMNS
Oral Answers to Questions:
‘Starred Questions Nos. 266, 267, 273, 274, 276 to 278 280, 281 and
284 . . 3
Written Answers to Questions:

Starred Questions Nos. 265, 268 to 272, 275, 279, 282, 283 and 285  31—4I

Unstarred Questions Nos. 2560 to 2564, 2566 to 2577, 2579 to 2606,
2608 to 2616, 2618 to 2655, 2657 to 2711,

2713 to 2719, 2721 to 2737, 2739, 2740 and

2742 to 2759 . . 41—263
Correcting Statement to USQ 4708 dt. 18-7-80 . . . . 264
Papers Laid on the Table . . . . . . . . 264—67
Question of Privilege . . . . . . . . . 269—71
Statements of Public Accounts Committee . . . . . 271
Message from Rajya Sabha . . . . . . . 272
Assent to Bill . . . . . . . . . . 272

Committee on Subordinate Legislation:

Third Report S Y £ £
Business of the House . . . . . . . . . 273—94
Hind Cycles Limited and Sen-Raleigh Limited (Nationalisation)

Bill—Introduced . . . . . . . . . 295-96

Statement Re. Hind Cycles Limited and Scn—Ralelgh Limited
(Nationalisation Ordinance, 1980} . . 296

Maruti Limited (Acquisition and Transfer of Undertakings) Bill— .
Motion for leave to introduce (Not concluded) . 296-97, 306—16
Calling Attention to Matter of Urgent Public Importance—

Reported public Speech of Shri Morarji Desai allegmg that the USSR

had instigated him to attack Pakistan . . . 297—306
Shri Indrajit Gupta . . . . . . 297, 298—303
Shri P.V. Narasimha Rao . . . . . 297-98, 305-306
Shri Vijay Kumar Yadav . . . . . . . 303—305

*The ngn—}—marked above the name of a Member indicates that the question
was actually asked on the floor of the House by that Member.



(ii)

Committee on Private Members’ Bills and Resolutions— ILUMNS
~ Eleventh Report . . . . . . . -6
Bills—Introduced
(i) Agricultural Workers Welfare Fund Bill
by Shri Balasaheb Vikhe Patil . . . . . 316
(if) National Agricultural Prices Commission Bill
by Shri Balasaheb Vikhe Patil . . . . . 317
(iii) Crop Insurance Corporation Bill
by Shri Balasaheb Vikhe Patil . . . . . 317-18
(iv) Criminal Laws (Amendment) Bill
by Ramswaroop Ram . . . . . . 318
(v) Companies (Amendment) Bill
(Amendment of sections 275, 276 etc.)
by Shri Balasaheb Vikhe Patil. . . . 319
(vi) Minimum Homestead Land (Provision snd Protcctl.on) Bx[l
by Shri A.C. Das . . . . . . . 319
(vii) Criminal Laws (Amendment) Blll
by Shrimati Pramila Dandavate . . . . . 378-79
Constitution (Amendment) Bill
(Amendment of Articles 19 and 41)—Negatived . . . 319—46
Motion to consider—
Shri Shivraj V. Patil . . . . . . 320—23, 335—38
Shri Bapusaheb Parulekar . . . . . . -« 323—35
Dowry Prohibition (Amendment) Bill—
(Amendment of Sections 2, 3 etc.) . . . . . . 347—78
Motion to consider—
Shrimati Pramila Dandavate . . . . . . 347—57
Prof. Nirmala Kumari Shektawat . . . . . 337—62
ShriRK.Mhalgi . . . . . . . . 363—66
Shri Virdhi Chander Jain . . . . . . . 366—69
Shri Sudhir Giri . . . . . . . . 369—74
Shri Sunder Singh . . . . . . . . 374—78
Half-an-Hour Discussion
New Muzaffarpur-Darbhanga Line and Saer-Hasanpur Lme and
change of some halts into stations . . 379—96
Shri Bhogendra Jha . . ’ . . . . 379—84
Shri Mallikarjun . . } . . 379, 384—86
Shri Kamla Mishra Madhukar . . . . . »387-88
Shri Ram Vilas Paswan . . . . . . . 388-89
Shri Dhanik Lal Mandal . . . . . . . 38—92
Shri Kedar Pandey . . . . . 392-93, 394-95

Shri Harinatha Misra . . . . - . 393—94



LOK SABHA DEBATES

LOK SABHA

e

Friday, December 5, 1980/Agrahayana
14, 1962 (Saka)

—_—

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL. ANSWERS TO QUESTIONS
Guidelines for Janata Hotels

*266. SHRI K. MALLANNA. Will
the Minister of TOURISM & CIVIL
AVIATION be pleased to state:

(a) whether Government have an-
nounced the guidelines for setting up
Janata Hotels;

(b) if so, the number of these
Janata Hotels; and

(c) the details regarding the facili-
ties Government have decided for the
tourists as well as the entrepreneurs
who want to establish Janata Hotel?

THE MNISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 CHANDULAL
CHANDRAKAR): (a) to (c), The
entire policy relating to the scheme of
Yatri Niwases including guidelines
specifying, inter-alia, the facilities to
be made available to entrepreneurs
for such projects, will be considered
after Government have evaluated the
operational results over the first 2-3
years, of the Ashok Yatri Niwas under
construction at Delhi, which ig a pilot
project.

2873 LS—1,

2

SHRI K. MALLANNA. S8ir, the
answer given by the hon. Minister is
very vauge. He has not answered my
question, The first part of the ques-
tion was: (a) whether Government
have announced the guidelines for
setting up Janata hotels? In his reply,
he has not spelt out the guidelines so
far as the Janata hotels are concerned.
In thig context, may L know from the
hon. Minister whether the Janata
hotels are needeq in the country or
not because you have not formulated
any guidelines for setting up Janata
hotelg in the country?

THE MINISTER OF TOURISM AND
CIVIL, AVIATION (SHRI A. P.
SHARMA): First of all I would like
to point out that it is Yatri Niwas.
Now, if there was no necessity to set
up by the Government these Yatri
Niwases, then these experiments
which are carried out in Delhi, should
not have been carried out.

SHR] K. MALLANNA: My second
question is that this Yatri Niwas is
coming up in Connaught Circus area
which is a costly area I think Janata
hotel nag been converted into Yatri
Niwas. sir, this Yatri Niwas ig going
to be situated in a very costly place.
Is it a fact that the Government is
now thinking of converting thig Yatri
Niwag into a 4-Star hotel because it is
situateg in a costly and special place?

SHRI A  P. SHARMA : The site was
selected earlier and it is almost com-
pleted. Therefore, whether it is situa-
ted in a costly place or whether it is
situated in a cheaper place, we cannot
do anything about it at present.

*SHRI KRISHNA CHANDRA HAL-
DER: Regarding Part (b) of the ques-
tion is: If g0 the mnumber of Janata
hotels, or Yatri Niwases, The Minis-
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ter has not answered that, 1 would
like to know, whether the Government
has any proposal to set up Yatri
Niwases at places like Bodh Gaya,
Patna, Degha, Darjeelang, Agartala;
Shillong, Gauhati, Imphal etc.

MR. SPEAKER: He hag already said
that this is only a pilot project and
this is being set up at Delhi on an
experimental basis.

SHRI KRISHNA CHANDRA HAIL~
DER: Yesterday, in the Central Hall
he was telling that they are going to
set up....(Interruptions).

MR SPEAKER: We are concerned
with what he says here.

SHRI A. P. SHARMA: Even if I
talk to my friend outside the House.
that doeg not make any difference.
As I sald, this is a pilot project and
on the basis of experience gained on
this project we can go to as many
places as my friends would like,
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Investment in Indian industries by
OPEC counitries

*267. SHRI S. M, KRISHNA: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have al-
lowed the OPEC countries equity in-
vestment in core industries like ferti-
lisers and petrochemicals;

(b) whether Government have also
allowed Indian Companies to raise
foreign currency loans;

(c) if so, the reaction of the OPEC
countries and which of them have
come forward to invest money in the
Indian industries; and

(d) the location and particulars of
projects to be financed and get up with
the assistance of OPEC countries?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a) to
(d). A statement is laid on the Table
of the House,

Statement

(a) and (b). Taking into account the
interest shown by some oil exporting
developing countries for investment in
India, Government have decided to
provide the following investment
facilities .

(i) Investment from oil exporting
developing countrie; may be
permitted in new companies
even if it is in the nature of
portfolio investment.

(ii) Such investment should not
exceeq 40 per cent in the
equity.

(ili) The new companjes should be
export-oriented or should
undertake manufacturing acti-
vities covered under Appendix
I of the Industrial Policy of
1973.

(iv) Investment in the aforesaid
pattern may be allowed in
hotels,

Oral Answers 6

{v) Investmeni{ may also be allow-
ed in new hospital projects
and such hospitals should
have adequate provision {for
outdoor and emergency medi-
cal service to the general
public and also for a minimum
percenlage of occupancy ny
Indian public.

(vi) Loans should also be allowed
to be raiseq abroad for such
veniures provided the terms
are reasonable.

(c) and (d). While the creation of
this new facility hag been favourably
received by some oil exporting de-
veloping countries Government await
specific proposals for further con-
sideration.

SHRI S. M. KRISHNA: Sir, accord-
ing to certain conservative estimates,
the OPEC countries revenue for the
year, 1980, is going to be in the neigh-
bourhood of 115 billion dollars as com-~
pared te 60 billion dollars in 1979 and
it is also feared, Sir, that many of the
Western bankers are fearing that with
the kind of surpluses that are going
to be generated by these petro-dollars,
the banking system in the Western
world will not be able to handle this
year. Taking all these things into
consideration, can I know from the
Hon. Minister, if any strategy for
luring and attracting investment in
such of those areag wherein Govern-
ment of India have a low investment,
from OPEC countries, has been worked
out and, if so, I would like to kncw
the response that the Government of
India have received so far.

SHRI R. VENKATARAMAN . Sir, we
have issued press communique setting
out the policy in respect of investment
from OPEC countries, in fact de-
veloping OPEC countries. The press
note was issued only about one month
back and it is too early fo say what
the response would be. So far as
attracting the OPEC funds is concern-
ed, we have offereq them opportunities
for investment in the areas where they
are wanted. There has been mention
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to the Government of India, both
officially and informally, that they can-
not invest in gophisticateqd industries
and all that, but they would be able
to invest in hotels and hospitals, for
which foreign investment is generally
prohibited. That ig why,k we relaxed
these regulationg in respect of the oil
exporting countries, particularly de-
veloping countries, and saiq that they
can come into this field also. In my
discussions with them during my visit
to the Gulf countries, they have ex-
pressed interest in investment. They
are working out schemeg and I expect
that they will be able to come forward
with substantial investment in our
area.

SHRI S. M. KRISHNA. The Hon.
Minister is very well aware of the kind
of power cuts that are being indulged
in various State Governments. In
view of thig grave situation on our
power front would the Government
seriously consider a margina} shift in
their policy to attract these invest-
ments from these petroleum exporting
countries to make investments in our
power generating gector?

SHR] R. VENKATARAMAN. I
would like to know from the Hon.
Member what particular shift in the
policy he ‘would ask the Government
to do. As far gs the Government are
concerned, we are allowing them to
invest in any priority field including
power. But the response '‘was that they
are not very much interested in any
of these sophisticated industries or in
power generation but they would be
interested in some of the common-
place things and that is why we
relaxed the regulations.

ft fra sy Faw ovET oW
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SHRI R, VENKATARAMAN . At the
moment, in respect of those which do
not involve transfer of technology, we
have agreed only upto 40 per cent in
respect of OPEC counries. But this
is a thing which can be relaxed in
suitable caseg particularly if the OPEC
countries 'would come forward to co-
operate with ug in establishment of
fertilizer projects, this can be con-
sidered very favourably. We have
also suggested to some of the countries
that joinl ventures in fertilizer pro-
ject can be taken up. The associated
gas which just pnow they are flaring
up can be used for the production of
fertiliser ang that India woulg pro-
vide not'only a part of the capital but
woulg also provide the entire market
for the praduct. These are some of

the suggestions ‘which are being
worked out,
PROF. MADHU DANDAVATE:

Though some of the oil exporting de-
veloping countries are keen to put
their investment in our industries like
fertiliser and other plants, | woulg like
to know from the hon. Minister that
in view of the oil difficulty, will it not
be the general policy of the govern-
ment to shift the fertiliser plants,
particularly from the oil based plants
to the coal and gas based plants?

SHRI R. VENKATARAMAN: The
question of the economicg is involved
in this.

PROF. MADHU DANDAVATE: In-
cidentally, I will say that rather than
calling these as OPEC countries, it is
better to call them O.P.E.C. countries,

because OPEC could mean non-trans-
parent,
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SHRI R. VENKATARAMAN: So far
ag coal based fertilizer plants are con-
cerned, it was uneconomic at a time
when the oil was cheap. Now, it is
becoming more and more viable
because of the increasing price of
naphtha and the oil product. But still
one has to work out ‘whether the voal
based fertilizer would pe cheaper or at
least comparable with the oil fertilizer.
We are examining this,

SHRI JAGANNATH RAO: What
about technology?

SHRI R. VENKATARAMAN: Even
now the technology is being improved.

MR. SPEAKER:. Next question—
Shri R. P, Gaekwad; Next question—
Shri Swami Indervesh Shri Kumbha
Ram Arya; nex{ question—Shri K.
Ramamurthy; next question—Shri K.
A. Rajan. Very good. What an ex-
cellent performance? 1 think I .hall
have to devise some means by which
if a member is absent consecutively
twice, I shall not admif his question
for the rest of the Session. Next
question—Shri Jyotirmoy Bosu; rnext
question—Shri R. L. Bhatia. Is it a
collective boycott of the Question Hour?
Shri Daleep Singh Buria.

Smuggling of Silver

+
HRI DALEEP SINGH BHU-
RIA:

»rIRI R. L. BHATIA:

. Will the Minister of FINANCE be
pleased to state:

(a) whether smuggling of silver out
of India continues unabated;

(b) if so, whether Government have
got any estimate of the quantity of
silver already smuggled out of the
country during the last six months; and

(¢) what effective
been taken by
this?

measures have
Government to check

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and

Oral Answers 10

(b). Government have no in-
formation whether the smug-
gling of silver out of India con.
tinues unabated. There is also no
authoritative estimate of the quantity
of silver smuggled out of India during
the last six months. According to the
information available, customs authori-
ties have seized the following quanti.
ties of silver while being attempted to
be smuggled out of India during 1979
and 1980 (upto October) and are given
below:—

. ——— RN -

Year Approximate
quantity
(in kgsp)
1979 . . . . . 5,410
1g80 . . . 27,030

(January to Octobcr)

——— [— O

(¢) The Customs authoritics have
been alerted to maintain strict vigil
and to take stringent measures to pre-
vent any attempts at smuggling of sil-
ver out of India.

The provisions of Chapter IVB of the
Customs Act, 1962 containing regula-
tory provisions on the storage. trans-
port and sale of silver have been ex-
tended to the 50 Kms. bolt along the
Indo-Pakistan and Indo-Nepal borders
with effect from 27th March, 1980.
These provisions were already appli-
cable to the 50 Kms. belt along the
Western Coast and the coast gf Tamil
Nadu and Pondicherry.

st T fag wf‘m SEqET TGN-

T & TN T O B fesm ¥
g eI § *?
SHRI SAWAI SINGH SISODIA: The

anti-smuggling measures are ag follows:
instructions to the field formations to
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strengthen the intelligence machinery
against smuggling, a separate monitor-
ing cell wag set up at Directorate of
revenue Intelligence Head quarters;
posting of more staff at check-points;
installation of anti-smuggling equip-
ment at chekpoints; a communication
network was installed along the wes-
tern and Tami)l Nadu coasts for speedy
communication of intelligence and in-
formation relating to smuggling acti-
vities, a large number of persons were
arrested for silver smuggling offences—
52 persons in 1979 and 241 persons in
1980, upto October; there were deten-
tions under the COFEPOSA Act—74
persons have been detained for silver
smugegling from  January, 1980 to
November, 1980 amendment of Cus-
toms Act in 1973 to provide for en-
hanced punished for smuggling
offences, In order to deprive the
anti-social elements of their ill-gotten
gains. the Smugglers and Foreign Ex-
change Manipulators (Forfeiture of
Property) Act 1975 was enacted to
conflscate the unaccounted properties
of smugglers, their relative and
associates. Other steps are: bilateral
agreements with the ncighbouring
countries for holding conferences and
exchange of information; indepth
investigation of major seizure cases by
revenue intelligence and intensive
training of officerg employed for anti-
smuggling work.

o s fag wfar o wenw
A, IO WA NW I8 § FmwrE
FET H AR AGTFATE, A<
oA ® &9 §, i T Y g Ot
g @ g S # fEA e d

fou o w@r &

SHR] SAWAI SINGH SISODIA: Ex-
port of silver (banned ever since
World War II) was lifted by Govern-
ment in  February, 1974, and from
August, 1976, the silver exports were
canalised through S.T.C. However from
March, 1977, domestic silver price
started rising and in  January, 1979,
stood at Rs. 1583 per kg. In view of
this trend the export policy for silver
was reviewed in February, 1979, and
with etfect from 20th February, 1979 ex-

DECEMBER 5, 1980
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port of silver was banned. The latest
position is this. The Bombay Bullion
Association made a representation in
May, 1980, for lifting the ban on the
export of silver. The position was
considered and the matter was examin-
ed by this Ministry—It was felt that
there was no case for lifting the ban
on the export of silver.

SHRI BAPUSAHEB PARULEKAR:
In the answer it was stated that in
1979, 54.10 kg, silver was attempted to
be smuggled but in the ten months of
1980, there is an enormous rise and
we find that 27030 kg.—almost five
times—was attempted to be smuggled.
Has any investigation been made as to
why since January, 1980, there has
been this enormous increase in attem-
pts of smuggling silver outside the
country. That is part (a); the second,
part (b) is whether in proportion to
this attempt, smuggling also has been
increasing; “and (c)

MR. SPEAKER: Can you ask a
string of questions in one supplemen.
tary?

SHRI BAPUSAHEB PARULEKAR:
This is the third part of the same
supplementary. It has been mentioned
that customs authorities have been
alerfed to maintain strict vigilance and
take stringent measures. I want to
know whether these stringent measures
and strict vigilance were not there in
all these ten months.

SHRI SAWAI SINGH SISODIA: The
incidence of smuggling generally de-
pends upon international price of sil-
ver because when there is a rise in
international price of silver, smuggl-
ing attempts are there. I would like to
inform the hon. Member that it ig not
because the incidence of smuggling that
attempts had grown, but because of
the alertness and strict vigilance and
stringent measures, I shoulq say that
silver was seized.

SHRI A. T. PATIL: How many cus-
tomg officers have been found involved
during” the last two years, 1979 and-
1980 ang what caution has been taken
against them?
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SHRI SAWAI SINGH SISODIA:
This does not arise out of the present
question.

Dilution of foreign equity in Hindus-
tan Lever

*274. SHRI P, K. KODIYAN: Will
the Minister of FINANCE be pleased
tu state:

(a) whether the deadline set for the
dilution of foreign equity in Hindus-
tan Lever by the Reserve Bank of India
expired on 30th June, 1980; and

(b) If so, the basis on which Hin-
dustan Lever is still being allowed to
carry on its business in India?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a) and
(b). A statement is laid on the Table
o! the House,

Statement

The directive issued to the company
by the Reserve Bank of India was for
dilution of its non-resident equity to
40 per cent in two stages. The first
stage requiring dilution of non-resident
equity to 51 per cent to be completed
by end of December, 1979, and the
second stage of dilution of equity to
40 per cent by end of June, 1980. While
the company has complied with the
first stage, in regard to the second it
has given a representation claiming
gh‘gibih’ty to retain 51 per cent non-
resident equity om the plea that the
character of its activities has under-
gone some changes in the light of its
1979  balance.-sheet. Taking into
account the advice given by the Minis-
try ot law, this representation is under
consideration in consultation with the
concerned Ministries. A final decision
will be taken shortly,

SHRI P. K. KODIYAN: In the state-
ment it is stated that the first stage of
dilution has been done, that is, reduc-
tion to 51 per cent had been done and
implemented, the second stage, namely,
reduction to 40 per cent has not been
implemented and the company has re-

AGRAHAYANA 14, 1902 (SAKA)

Oral Answers 14

presented to the government. What
are the grounds on which the company
has made new representation to review
the government’s directive?

SHR] R. VENKATARAMAN: Under
our policy if at least 60 per cent of the
turn over of a FERA company is cover-
ed by exports, Appendix I Industries
and/or sophisticated technology, it may
be allowed to keep 51 per cent of the
equity capital. The company has re-
presented that tt is exporting ten per
cent of its products and it is now em-.
ploying sophisticated new technology
and the total covers 60 per cent. These
two points are being investigated.

SHRI P. K. KODIYAN: Is it not a
fact that the same arguments which
the company is now putting forward
had been very carefully considered by
the FERA committee and also the ad-
visory committees of secretaries and
were categorically rejected. Why is
the government entertaining represen-
tations from the company?

SHRI R. VENKATARAMAN: It is
because they have come forward that
they are making products which in-
volve sophisticated technology not
available in the country. When people
make representations we have to ex-
amine them before we reject them.

SHRI INDRAJIT GUPTA: When the
company is contending that as per gov-
ernment’s guidelines it is exporting
sixty per cent of its products, will the
government also examine whether the
products which are exported by Hin-
Qustan Levet, a part of those products,
are not manufactured by this company
at all, they are buying up manufactur-
ed goods made by order manufactu-
rers, small scale manufacturers and
putting their stamp it and then export
them? What is being done, will it
come within the ambit of the limit
which is allowed for exemption or not?

SHRI R. VENKATARAMAN: That is
exactly one of the points which is
under examinafion. It has been
brought to the notice of the govern-
ment that in the 60 per cent export,
not all products were manufactured by
them and that they are exporting cer-



15 Oral Answers

tain things which are not manufactur-
ed by them. Therefore, we are ex-
amining this. If we find it is not their
manufacture, certainly action would
be taken.

SHRI JYOTIRMOY BOSU: Is the
hon. Minister aware that besides in-
volving themselves in illegal and un-
ethical practices. and economic offen-
ces—this firm was caught within their
own premises in Ghaziabad with a
truckload of adulterated oil for manu-
facturing vanaspati and they hushed
it up with huge sums paid to different
quarters—they are manipulating in-
voices, whether his department have
been able to detect invoice manipula-
tions with regard to Hindustan Lever?
If he is not aware, we may be able to
assist him in getting details.

SHRI R. VENKATARAMAN: My
esteemed friend always  explodes a
bombshell. I only request him to ex-
plode with notice and not without
notice. If he gives me notice of this
question, I will have it examined.

Indian Airlines

*276. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state;

(a) whether Indian Airlines has de-
cided to raise the carrying capacity by
30 p.c. and is also considering to raise
it by 20 p.c. more;

(b) if so, to what extent this has
helped the Indian Airlines;

(¢) whether it has also reduced the
loss that was being suffered by the
Indian Airlines; and

(@) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHAN'DULAL
CHANDRAKAR); (a) No, Sir. The
present fleet of Indian Airlines has the
capacity of 5366 seats. Indian Air-
lines has plready placed order for 4
Boeing 787 aircratt. Two of these
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four aircraff{ are to be delivered in
1980.81 and two in 1981-82. After in-
duction of these 4 gfrcraft, the seats in
Indian Aftline’s fleet will increase to
5862, i.e. an increase of approximately
9.4 per cent.

(b) to (d). The four B-737 aircraft
on order are still to be inducted info
the fleet of Indian Airlines and the
question of help to Indian Airlines on
this accounf at this stage is rather
premature. Indian Airlines, however,
expects that additional capacity will
help the Corporation in reducing losses
by additional revenues and also in pro-
viding better passenger service.

SHRI M. V. CHANDRASHEKARA
MURTHY: Sir, I want to know from
the hon. Minister whether the Gov-
ernment has conducted any survey
regarding the dire demand of the in-
tended passengers to travel by Indian
Airlines and Air India, and if so, the
details thereof. Even though the
airfares were increased by more than
-50 per cent, is it a fact that Indian
Airlines and Air India are sustaining
heavy losses, and if so, by how much
during 1979-80?

THE MINISTER OF TOURISM
AND CIVIL, AVIATION (SHR] A.
P. SHARMA): Sir, so far as the

con8ucting ot the survev is concerned,
it is conducted from time to time and
the requirement of the Indian Air-
lines is decided accordingly. So far
as the losses that are likely to be in-
curred are concerned, it is not at
present possible to say exactly now,
it is being worked out and we can
only be able to tell you about the
losses or otherwise position of both
Air India and Indian Airlines at the
end of the financial year.

SHRI M. V. CHANDRASHEKARA
MURTHY: Sir, is it a fact that Gov-
ernment has decided to have a com-
mon Chairman for both Indian Air-
lines and Aff India, and if so, how
would it help the administration and
also the operation of the airlines?
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SHRI A. P. SHARMA: Government
have not taken any decision in this
matter,

SHRI NIREN GHOSH: Sir, between
Delhi and Calcutta there are two
direct flights by Airbus. Recently,
one Airbus has been replaced by a
Boeing and as a result there have been
several waiting lists, long lists. One
had to wait for a long time,

(Interruptions)

SHRI JYOTIRMOY BOSU: The
Airbus was coming empty !

(Interruptions)

'SHRI NIREN GHOSH: There was
a long list of waiting passengers; this
is my experience. It was scheduled
to stary at 7-30 but it started af‘er 12.
That also has happened. Whether
all these irregularities will be remov-
ed and the passenger load will be
fully taken up and whether more ser-
vices will be operated from Delhi to
Calcutta.

(Interruptions)

MR. SPEAKER: Had you to wait
vourself ? Mr. Ghosh ?

(Interruptions)

SHRI A. P. SHARMA: The question
of my hon. friend Mr. Ghosh has
already been answered by Mr_ Jyotir-
moy Bosu. So far as the replacement
of the Airbus by the Boeing is con-
cerned, it bas been done only because
we were not getting enough traffic. We
are always on the job. As soon as the
traffic permits, we will certainly re-
place the Boeing by an Airbus, so
that the waiting lists are cleared.

{Interruptions)

PROF. P. J. KURIEN: 1 want to
know from the hon. Minister as, 1
think, he had stated on an earlier
occasion that he would introduce a
direct flight from Delhi to Trivan-
drum in view of the passenger capa-
city whether he is going to introduce
it and also a calegerieal assurance as
to when that assurance—which was
it
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givin during the last session—is go-
ing t5 be iulfilled.

(Interruptions)

MR. SPEAKER: You don’t believe
that?

PROF, P. J. KURIEN: He assured.
(Interruptions)

SHRI A. P. SHARMA: When the
culstion was raised here earlier, the
position was that our hon. friend had
to wait for a long time both at Madras
and at Bombay and now the position
has been rectified and as a matter of
fact, there is direct service now, in
the sense that only they have to stop
at Bombay, the normal stoppage. If
he means the same aircraft direct
from here to Trivandrum, that de-
pends on the traffic position,

MR. SPEAKER: Next Question.

Mr. Kurien, please put your Question
27,

PROF. P. J. KURIEN: I am more
particular about this question.

SHRI A. P. SHARMA: My reply is
very clear. My hon. friends had com-
plained at that time that they had to
wait for a long time at Bombay and
Madras. Not only that, perhaps they
had to change their aircraft also.
That position has been rectified. Now
they are directly going to Trivandrum
from Delhi, with only a stoppage at
Bombay.

(Interruptions)
MR. SPEAKER: Next question.

Trade agreement with Bangladesh

*277. PROF. P. J. KURIEN: Will
the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
trade agreements entered into by
India with Bangladesh have never
been fully implemented;

(b) if so, the reasonsg thereof;

(c) the details of the balance of
payments as stands on date;
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(d) the steps proposed to be taken
by Government to improve the trade
relations with Bangladesh; and

(e) whether Government have de-
cided to continue the favoured treat-
ment to Bangladesh for coal exports?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). India’s Trade Agreement with
Bangladesh ig of the general “most-~
favoured nation” type. It does not
specify the commodities to be exchan-
ged between the two countries, and
the question of its non-implementa-
tion does not arise. There is nor-
mal flow of trade between India and

Bangladesh.

Statement
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(c) A statement indicating the
Indo-Bangladesh trade figures over
the last four years is placed on the
Table of the House.

(d) Government keep under cons.
tant review Indo-Bangladesh trade
relations and take appropriate steps,
whenever considered necessary, to
foster bilateral economic and com-
mercial cooperation.

(e) India has traditionally been
exporting coal to some neighbouring
countries, including Bangladesh. For
the period December 1980—Novem-
ber, 1981 MMTC has negotiated a
contract for the export of 1,20,000
M.T. of coal to Bangladesh,

(Value in Rs. Crores,

Exportsto  Imports Balance of
Year Bangladesh from Trade
Bangladesh
1976-77 5457 607  +4850
1977-78 51-61 116 45045
1978-79 52° 57 197 +50-80
1979-80 (April-Sept.) 3266 1-65

+31-01

— -

PROF. P, J. KURIEN: In reply of
part (a) he has said that there is no
specific commodity agreement between
India and Bangladesh. But in the last
part of the answer he has stated that
‘there MMTC has negotiated a con-
tract of 1,20,0060 MT of coal to Ban-
gladesh, I think the two replies are
contradictory. May I know whether
there is any other such agreement for
any other commodities with Bangia-
desh and whether any such agreements
have not been implemented? Second-
ly, may 1 know whether the balance
of trade is in favour of India or of
Bangladesh? :

SHRI PRANAB MUKHERJEE:
There is no contradiction. It is the
normal general pattern. Whichever

commodities they want, if we are in
a position to supply them, then we
enter into an agreement in respect of
that particular commodity for that
particular period. Therefore, between
the last part and first part, there is no
contradiction. Last part is the reply
to the question which the hon. mem-
ber wanted to know, ie. about coal.
That is why ] have given that reply.
In regard to balance of trade, 1 have
given a statement where it is clearly
indicated. If only he takes the trouble
of reading the statement, he will find
in whose favour the balance of trade
is. -

PROF. P. J. KURIEN: I find from
the statement that the balance of
trade is in our favour, I would like to
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know whether we intend io expand
the trade between the two countries.
Because the balance of trade is in gur
favour, we would be able to export
more commodities to that country and
get better and favourabie protection.
May I know in what respect, in re-
gard to which commodities we would
like to expand the trade with Bungla-
desh?

SHR] PRANAB MUKHERJEE: We
export to Bangladesh engineering
goods, and textiles, apart from coai,
and a number of other consumer items.
It depends on the requirements of
that particular country. $So far as im-
port is concerned, we are mainly im-
porting newsprint. For import of fer-
tilisers, negotiation is going on. In re-
gard to expansion of trade, again from
the statement the hon. member will
get an idea as to how it is expand-
ing. For instance, in 1978-77. our
total exports to Bangladesh were Rs.
54 crores. In the first six mwonths of
the current year, it is nearly Rs. 33
crores. That means, it is going to be
almost Rs. 12 to 13 crores more.

SHRI INDRAJIT GUPTA: In order
to reduce as far as possible the im-
balance in the trade, I am sure our
Government is trying to explore the
possibilities of importing from Bangla-
desh such items which they are in a
position to supply and which we re-
quire. In this connection, reports had
appeared in the Press thai we were
interested in purchasing from them
something which they have got in
plenty and surplus also, i.e. natural
gas for-commercial or domestic pur-
poses. May I know whether anything
has been done in that respect sg that
we can import that easily from Ban-
gladesh to the eastern vart of vur
country?

SHR]I PRANAB MUKHERJEE: In
fact, when I was there, T had a discus-
sion with the Bangladesh Ministers as
to what are the commodities they are
in a position to supply to us which we
require, in order to improve their ex-
ports to India. One such item I have
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already mentioned. For instance urea.
They are expanding their fertiliser
plant and we are importing urea from
different places. If they are in a posi-
tion to give urea, we would be pre-
pared to accept it. In regard to gas,
particularly we did not mention this
subject, because as the hon. member
himself is aware, Bangladesh took
two positions, just on the eve of my
departure. That is why it was thought
that perhaps it is not a very apppro-
priate time to raise the issue., But we
are interested in it and if they are
in 5 position to give it to us, we will
be accepting it.

Pelletisation technology to be used in
Kudremukh

*278. SHRI CHITTA BASY: Will
the Minister of STEEL AND MINES
be pleased to state;

{a) whether Government have taken
any decision regarding pelletisation
technology to be used in Kudremukh;
and

(b) if so, full facts thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). No, Sir. The public undertaking
concerned, viz.,, Kudremuk}, Iron Ore
Co. Ltd., has invited tenders for sett-
ing up a5 pelletisation plant at Man-
galore based on iron ore concentrates
processed at Kudremukh. The last
date for the receipt of tenders is 15th
December, 1980. A decision on the
technology to be used for pelletisa-
tion will be taken after the evalua-
tion of various tenders.

SHRI CHITTA BASU: Kudremukh
project was built with Iranian colla-
buoration, but due to the political tur-
moil in Iran, the iron ores which were
to be lifted by the Government of
Iran could not be lifted. Thereby,
there has been some piling up of ircn
ores at Kudremukh. In view of this,
what are the Government’s proposals
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in the matter of disposal of the iron
ores produced in Kudremukh project?

SHRI PRANAB MUKHERJEE: It
is true that the original arrangement
which we had with Iran could not
materialise because of a certain situa-
tion there and I would not like to
comment on that. Particularly my
problem is that iron ore concentrates
which will be produced at Kudremukh
cannot be used and it has no ready
market in any part of the world, unless
there is a system of direct reduction,
which is still in the manufacturing
process. Therefore, the only alterna-
tive is to establish a pelletisation plant
to convert it into pellets, for which
there is a ready market. In the ex-
pansion of thgksteel industry we can
use part of it. As I have already in-
dicated in the reply to the main gques-
tivn, we have invited tenders, the last
date for which is 15th December,
After we received offers from the
various countries we would be in a
position to indicate how quickly we
can establish it

SHRI CHITTA BASU: Therg is a
press report that our Government had
some negotiations with the Govern-
ment of Indonesia and some contracts
were also entered into for the supply
of pelletised iron ore to Indonesia, 1f
this is a fact, as the hon. Minister
himself admits that there is no pelle-
tisation planf.,’ih our country, how was
it possible for the Government of
India to enter into a réported contract
with the Government of Indonesia to
supply pelletised iron ora?

SHRI PRANAB MUKHERJEE: Itis
not true that we do not have any
pelletisation plant. We have two pel-
letisation plants one in Goa Mandvi
and another pelletisation plant cf
Chowgule. By an arrangement with
Indonesia, we would be receiving
30,000 tonnes of sponge iron and they
want to have some pellets from us.
It may be possible for us t6 provide
pellets from the Mandi pelletisation
ple ' S0 far as Kadremukh pelleti«
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sation is concerned, it is not possible,
because it is not yet established.

SHRI CHITTA BASU: 1 want to
know whether there has been some
agreement with the Government of
Indonesia for the supply of pelletised
iron ore.

MR. SPEAKER: No. He has deuied
that.

SHRI CHITTA BASU: :Tas he
denied that?

SHRI PRANAB MUKHERJEE: It
is not pelletised iron ore. They want
zome peilats. The question is from
where we can give them the pellets.
We cannot give them from Kudremukh
vellet, because we do not have the
pelletisation there. But we can give
them from the Mandvi plant.

MR. SPEAKER: Ig there any con-
trect?

SHRI PRANAB MUKHERJEE:
There is no contract. In fact, Indo-
nesia is interested in selling sponge
iron. In order to sell their products,
thev gave us the offer “if you are in
a position to sell pellets, you can do
so; we are prepared fo accept it.”

SHRI K. LAKKAPPA: The hon.
Minister has stated specificallv the
various evaluations that are going on
to meet the situation of piling of iron
ore and the heavy losses. I would like
to know the precise evaluation that
is taken up immediately to see that
the situation of the piling up of iron
ore is eased.

SHRI PRANAB MUKHERJEE: Let
me explain the position. The hon.
Member is not aware that the Kudre-
mukh project has been commissioned
in September, one of the projects
which has been commissioned on time.
For pelletisation we will take some
time.

SHR] XK. LAKKAPPA: I am not
referriag to the commissioning of the
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pelletisation” plant but the evaluation
part. Iron ore is now piling up,

SHRI PRANAB MUKHERJEE: I
have already mentioned that we have
invited tenders and the last date is
15th of December. After that we will
be in a position to do that.

Fall iiv the price of Marine Products

¥280. SHRI K, B. CHOUDHARI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government are aware
of the steep fall in the price of marine
produce in the last year;

(b) whether Government have taken
steps to counter this downward trend
in prices, which will ruin the small
fishing operator;

(c) whether Government have pro-
pased some measures of relief to the
fishing trawler owners and s$mall
operators so that they can sustain
themselves during this depression; and

(d) if not, ‘what Government propose
to do in the case of the fishing indus-
try; since reliefs are usually given to
other industries like tea, jute etc.?

THE MINISTER OF COMMERCE &
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) to (d). There was
no fall in prices of marine products
during the last year. However, there
have been fluctuations in the inter-
nationa] prices for shrimps during the
current financial year, The small fish-
ing operatorg are getting other varie-
ties of fish besides prawn. According
iy the information received from the
Ministry of Agriculture, the local prices
of fish have registered an upward
irend. Cash compensatory support and
import replenishment are already
available to certain exportable marine
products other than shrimp.

SHRI K. B. CHOUDHARI . Sir, there
was no fall in the price of fish in
general but the fall in price is in
respect of prawn. What measures the
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Government have
respect?

taken in this

SHRI PRANAB MUKHERJEE: 1
have already explaineg the position
that so far as the export compensation
is concerned I had explained that they
are already entitled to have it ang it
is not as if in one item the price
falls, sometimes they make good in
other items. So far as fisheries are
concerned, it is the Agriculture Min-
istry which ig the administrative Min-
istry that ig concerned. I am concern-
ed only with the exports. They have
indicated that there is an upward
trend, there is no downward trend.

SHRI K. B. CHOUDHARI: I would
like to know whether the small Loat
owners have begn given relief,

'SHRI PRANAB MUKHERJEE: This
questiop is tp be answered by the
Agrieylture Mipistry. I am not com-
petent to answer.

AR qT ULFET F T4 & GayA
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THE MINISTER OF COMMERCE,
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) Yes, Sir.

(b) A Study Group, which included
officials of certain State Governments,
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appointed by the Government of India
for recommending revision of royalty
of various minerals, made a repor! in
August 1979, Before making the re-
commendationg the Siudy Group tock
into account suggestiong made by the
various State Governments. In the
course of the consultations between
the Government of India and various
State Governments on the recom-
mendationg made by the Study Greup,
the Bihar State Government suggested
a higher rate of royalty than proposed
by the Study Group,

(¢) The matter is under considera-‘
tion of the Government of India.

SHR1 N. E. HORO: Sir, 1 wanted
details on this, but the Minister has
not given the details. I would like to
know what is the current rate of
royalty on iron, steel and mica and
what the Study Group has recom-
mended and what is the rate the Gov-
ernment of Bihar has proposed on
these three items.

SHRI PRANAB MUKHERJEE: Sir,
you wil] appreciate that we are just
having a discussion with the State
Government. I could have given the
details of the rates on individual
items, but unless we finalise them it
would not perhaps be proper, and if
the hon. Member waits for some time,
we are shortly taking the final deci-
sion and it would be possible for us
to indicate the rates then.

SHRI N. E. HORO: The Minister
can tell me the current rates of
royalty on these three items.

SHRI PRANAB MUKHERJEE: I
can give him the current rates, I
mean, the existing rates. For which
items you wanted?

MR. SPEAKER: They are, 1 think,
known to public gll over, Is there any
secret about it?

SHRI PRANAB MUKHERJEE: The
current rate is not secret. But a large
numher af iteme ara thara
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MR. SPEAKER: You can get the
information,

SHRI PRANAB MUKHERJEE: I
can give the list of current rateg on
all the minerals and I can lay it on
the Table of the House.

MR. SPEAKER: There is nothing
more in this question.

Agreement signed between Parle ex-
ports Pvt. Ltd and Bisleri India (Pvt.)
Lta.

*284. SHRI DHARAM DASS SHAS-
TRI: Will the Minister of FINANCE
be pleased to state:

(a) whether an agreement was
signed between Parle Exports Pvt.
Ltd. (the then Parle Bottling Co. Pvt.
Ltd.) and Bisleri (India) Pvt. Litd,
the Indian Branch of Felice Bisleri
and Co., S.P.A. Milano (Italy);

(b) if so, what were the main terms
and on what price the equity shares
were purchased by the Parle Com-
bany;

(c) whether any money was trans-
ferred to the foreign Company in Italy
between 1969—72 legally or illegally;

(dy if so, what amount; and

(e) what action Government have
taken or propose to take in the
matter?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
to (e). A statement is laid on the
Table of the House.

A Statement

(a) An agreement was sighed on
24th September, 1969 between Felice
Bisleri & Co., S.P.A. Milano and
Ramesh Chauhan of Bombay who was
at that time the Managing Director of
Parle Bottling Company.

(b) It was agreed that “Felice Bis-
leri & Co. shall zell and cause to be
sold 980 shares of the Company at and
for the price of Rs. 1 per share”
The other main term of the agreement
was that Felice Bisleri agreed to fore.
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go Rs. 31542463 P. out of its loan of
Rs. 620000/- and accept Rs. 304575.37 P
in full satisfaction of its claim in res-

of the said loan which was to
be paid. It was also agreed that Parle
Bottling Co. Pvt. Ltd. shall be owner
of the name Bisleri in India and shall
not sell the saig name to any other
party and Shri Ramesh Chauhar shall
not transfer the shares purchased by
him for Indian Shareholders except to
the members of his family and Parle
Bottling Pvt. Ltd. It was further
agred that all the assets and liabilities
of the comapny would be transferred
to Shri Ramesh Chauhan on behalf of
Parle Bottling Co. Pvt. Ltd.

(c) and (d). A total amount of
£28672 in foreign exchange was
transferred to the foreign company in
two equal instalments of £14,386 each
on 2nd September, 1371 and 28th of
April, 1972 respectively. In accordance
with the agreement entered into on
24th September, 1269 only half of the
amount was required to be paid to the
foreign company, because the foreign
company has agreed to forgo half of
the loan amount. The instalment re-
mitted on 2nd September, 1971 was
sent ijllegally out of the country, be-
cause it was not credited to the
account of the foreign company for
which the permission of the R.B.I
was obtained, but diverted to another
account in an ltalian Bank.

(e) On receipt of a complaint a
regular case was registered in C.B.I
on 5th Avpril 1980 for the offence of
cheating under the Indian Penal Code
and other violations of Foreign Ex-~
change Regulation Act, 1947. The case
is still under investigation.

oY gFIe wRA . HD wEREw
Yog a2 v oz
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GRA THFES FT oA S oEd, ar
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SHRI R. VENKATARAMAN: Sir,
my hon. friend has made a good bud-
get speech. The matter has beep in-
vestigateq by the CBI and they have
filed FIR against those about whom
they have some information and svme
kind of evidence. We cannot ask
them to go on filing charges against
everybody suspecteq without some
kind of evidence. The CBI has filed
a charge in respect of those against
whom they have evidence,

’
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gT
SHRI R. VENEKLATARAMAN: Sir,
my hon. friend has missed the adjec-
tive that 1 used. 1 said, he made a

‘good’ budget speech. And certainly
he hag raised points of a general naw
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ture. I said, in respect of this parti-
cular case the CBI has made investi-
gation, They had filed cases against
those about whom they had evidence.

SHRI K. LAKKAPPA: Mr. Speaker,
Sir, this issue wag raised not once, but
several times. The Bisleri Company
is not only violating the foreign ex-
change regulations freely, but also is
in connivance with the top ranking
officers and making huge profits and
is even violating Food Adulteration
Act and manufacturing some items. I
would like to know whether the
Minister would institute a thorough
probe in this and see that this Bisleri
Company is blacklisted for not manu-
facturing anything in this country.

SHR] R. VENKATARAMAN: 8ir,
the CBI has filed a case in respect of
those about whom they have got evi-
dence. They are also further investi-
gating ang if any further evidence
comes to them, they will take appro-
priate action.

MR. SPEAKER: Question Hour is
over,

WRITTEN ANSWERS TO QUESTIONS

Opening of branches of nationalised
banks in rural areas of Orissa

*265. SHRI A. C. DAS: Will the
Minister of FINANCE be pleased to
state:

(a) the number of branches of
nationalised commercia] banks opened
in the rural areas of Orissa during
1978-79;

(b) whether his Ministry hag any
proposal to open two new branches of
any such commercial banks at Mon-
galpur and Singhipur of Jajpur sub-
division in the district of Cuttack in
the year 1980-81; and

(c) if so, the date of implementation
of such proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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MAGANBHAI BAROT):(a) Commer-
cial banks opened 88 69 and 62 bran-
ches in Orissa during the years 1978,
1979 and the firet eight months of 1980
respectively.

(b) and (c). A branch of Cuttack
Gramya Bank has been functioning at
Singhpur since April 1979. There are
no proposals under congideration of
the Reserve Bank at present for allow-
ing an additional brench at Singhpur
or a new braneh at Mangalpur,

Effect of Iran—¥rag war on India's ex-
ports to Imn

*268. SHRI R. P. GAEKWAD: Will
the Minister of COMMERCE be
pleased to state:

a) whether Government have con-
sidered the effect of Iran-Iraq War on
India’s exports to Iran;

(b) if so, the fall in the value of
goods (item-wise), since the outbreak
of hostilities; and

(c) steps taken to find other markets
for such goods to compensate the logs?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI1
PRANAB MUKHERJEE): (a) and
(b). Trade flows between India and
Iran are being constantly watched and
revieweg ever since the outbreak of
histilities between Iran and Iragq. No
final assessment of the effect of war
on India’s trade is possible at present.

(c) Does not arise.

Rural insuramce policy fer benefit of
farmers

*269. SWAM] INDERVESH:
SHRI KUMBHA RAM ARYA.

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that Gov-
ernment have formulated a rural in-
surance policy for the benefit of the
farmers;

(b) if so, details thereof; and
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(c) if answer to (a) be in the pe-
gative, whether Government would
consider the question of formulating
an insurance policy which would in-
-duce the farmers to seek an jnsurance
cover,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) to (c).
The Life Insurance Corporation of
India is examining the suggestion for
evolving g special type of policy to
suit the needs of farmers and others
in the rural areas whose ijncome is
subject to considerabie fluctuation.

Loan by Nationalised Banks to Textile
Mill Owners in Gujarat

*270. SHRI K. RAMAMURTHY:
Will the Minister of FINANCE be
pleased to state:

(a) whether Government have ins-
tructed the nationalised banks, parti-
cularly in the State of Gujarat fo give
loang to the Textile mill-owenrs for
meeting their commitment of bonus to
the workers;

(b) whether it is a fact that the
Deputy Minister of Finance h2g pub-
licly admitted in Ahmedabad that the
Textile Mills have made enormous
profits in the last year; ang

(¢) if so, the reasons for extending
such temporary financial assistance to
the textile mill-owners in Gujarat?

THE DEPUTY MINISTER IN THE

MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Out-

flows in the form of bonus are among
the items of expenditure for a manu-
facturing concern angd are mnormally
taken into account by banks while
appraising their working capital re-
quirements. Ag such, it is expected that
bonus payment would be accommodat-
ed within the credit limits permitted
to a manufacturing concern. There
might, however, be some exceptional
caseg of weak or loss making units
requiring temporary accommodation
for payment of bonus. The Reserve
Bank of India advised the bankg in
- October, 1979 that in such cases tem-~
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porary credit limits for short periods
may be considered on merits of each
case. The above policy continues this
year also and appiies to the whole
country uniformly.

(b) It is taken that the reference
is to the observations made by the
Union Deputy Minister for Finance
at the inaugura] function of the
National Savings Fortnight in Ahmeda-
bad on October 31, 1980. He had then
lointed out that banks would consider
giving temporary accommodation in
the suitable cases to weak textile units
for payment of bonug and had further
appealed to the local mills which had
made good profits to consider payment
of bonus at a rate higher than the
minimum statutory rate.

(c) As stated in (a) above, accord-
ing to instructions of the Reserve
Bank of India, banks consider giving
temporary accommodation for pay-
ment of bonug in exceptional cases to
weak units on merits of each case on
a uniform basis through-out the coun-
try.

Buckingham and Carnatic Mills Madras

*271. SHRI K. A. RAJAN: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the Tamil Nadu State
Government have arked the Centre to
pump finance into the Buckingham
and Carnatic Mills to prevent its im-
pending closure employing over 13,000
workers; and

(b) if so, te details thereof and
Union Governraent’s reaction thereto?

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). The Government of Tamil Nadu
had suggested that the State Bank of
India should continue to release funds
to the Buckingham and Carnatie Mills,
Madras so that the Mills’ operations
do not come to a grinding halt, The
figure estimated by the State Govern-
ment viz. Rs. 50 lakhg is, however,
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an underestimate since the wage bill
alone of B and C Mills is about Rs. 80
lakhs per month. Government of India
shareg the anxiety of the financial
institutions about the continuing non-
viability of operations of the B and C
Mills for which the remedy lies in
long-term solutiong rather than short-
term expedients.

Sale of Raw Jute at Prices Lower
than Minimum

*272. SHRI JOYTIRMOY BOSU:
Will the Minister of COMMERCE be
pleased to state:

(a) the total production of raw jute
during the current season;

(b) quantity purchased by the JCI
so far;

(¢) whether Government are satisfi-
ed with the performance of the JCI;

(d) whether jute growerg are being
forced to sell their product at prices
which are less than the minimum
prices fixed by the Government; and

(e) if so, what are the details there-
of and action taken in the matter?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
Total production of raw jute during
the current season ig estimated at
around 80 lakh bales.

(b) The Jute Corporation of India
has purchased about 7.09 lakh bales
by 15th of November, 1980 as against
5.04 lakh bales during the correspond-
ing period of the preceding year, which
means an increase of about 40 per cent.

(¢) The JCI is trying to improve
- its functioning.

(d) and (e). Despite agressive
buying during the festive seasong of
‘Dussera/Diwali ang Id, prices of low
"grade jute and roesta £nli below the
‘mifiimu’ prices fixed by the Govern-
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ment by a margin of Rs. § to Rs. 10/~
per quintal. This happened because
of the unprecedented large carryover
of stockg from the previoug year
coupled with global over production
of raw jute. However, Government
took a number of measures to generate
buying pressure viz.:

(a) Statutory orders were issued
compelling the mills to buy a certain
percentage of their requirements of
raw jute from JCI so that the latter
could make replenishment purchases
also.

(b) Statutory orders have been
passed requiring all the jute mills
to maintain an inventory of their
requirement of raw jute for at least
16 weeks.

(c) Vigorous effort was made to ex-
port raw jute to enable the JCI to
increase its purchases,

(d) Godown capacity of JCI was
increased by almost 40 per cent to
enable it to purchase more.

Problems of Hand Processing Units

*275. SHRI .CHINTAMAN] JENA;
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have col-
lected information regarding the per-
sons engaged in hand processing units
in the country, for processing and
printing of cloth (State-wise);

(b) whether Government have also
conducteq any study regarding the
problems of hang processing units;

. (e) if so, the details thereof; ang

(d) the encouragement Government
propose to give to these units?

THE MINISTER OF ,COMMERCE
AND STEEL . AND MINES (SHRI
PRANAB ‘MUKHERJEE): . (a):.to (d).
A %rhug Group set up by.the -Gov-

. ef_mm&nt 1o .study the. : problems ( of

band-printing .and:sir kand processings

" units h itted_ i
s has recently subnn.t_geg_‘gs Leport.
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The Working Group has estimated
that approximately 81,000 persons are
engaged in hand-processing units and
approximately 4 lakh persons in hand-
printing units. The report of the
Working Group is being examined.

Pilots belonging to SC|ST in
, A] ang 1A

*278. SHRI SURAJ BHAN: Will the
Minister of TOURISM AND CIVIL
*AVIATION be pleased to state:

(a) total number of pilots in the
Indiav. Airlines and Air India separate-
ly, al'o indicating the total number of
pilots belonging to Scheduled Castes
and ! cheduled Tribes, (separately);

(b) the reasons for shortage of S.C.
and S.T. pilots; and

(¢) what steps Government propose
to wire out the backlog of reserved
quota uf S.C and S.T. in this category
in the near future?

THE WMINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHAR'AA): (a) There are at present
413 pitots in Indian Airlines of whom
11 belong to Scheduled Casteg and
2 to ftheduled Tribes communities.
In Air India, there are 262 pilots ag
on dat:. Air India has no pilots be-
belonging to Scheduled Castes!
Scheduled Tribes communities.

(b) and (c). It has not been possible
to recruit more pilots belonging to
Scheduleg Castes/Scheduled Tribes
communities due to the non-availabi-
lity of eligible/suitable candidates.
However, efforts to induct pilots be-
longing to Scheduled Castes and
Scheduleq Tribes are being made by
keeping the reserved vacancies in
Indian Airlines unfilled.

Ag regards Air India the main
source of recruitment of pilots is Air
Force amg Indian Airlines as the fleet
consists of only jet aircrafts.

Proposal to amend Essential Commedi-
ties Act for making provision for
Summary Trial without Right
of Appeal,

*282, SHRI PIUS TIRKEY:
SHRI P, M. SAYEED:

Will the Minister of CIVIL SUPP-
LIES be pleased to state:

(a) whether it is proposed to bring
an amendment to the Essential Com-
modities Act, 1955 making provisicn
for summary trial without the right
of appeal; and

(b) if so, the reasons for bringing
this legislation?

THE MINISTER OF CIVIL, sUP-
PLIES (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). Yes, Sir. It
is under consideration of the Govern-
ment to amend some of the existing
provisions in the Essential Commodi-
ties Act, 1955. As the amendments to
the Essential Commodities Act, 1955
are still at proposal stage, it is not
desirable in the public interest to
spell out the reasons for bringing out
the changes. A Bill to carry out the
amendments is likely to be introduced
in the current session of Parliament.

Off loading of Passengers from AL

*283. SHRI N. K. SHEJWALKAR:
SHRI SATISH AGARWAL:

Will the Minister of TOURISM AND
CIVIL, AVIATION be pleased to lay
a statement showing:

(a) whether Government’s attention
has been drawn to the news item in
Indian Express dated 2-9-80 about the
off loading of passengers from Air
India even though the ' passengers
tickets were confirmed ang re-confirm.
ed; ’

(b) the number of occasion when
the Air India had to resort to off-
loading during the last 3 months in
India with dates ang the number cf
passengers off loaded op each occasion;
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(c) whether it ig a fact that persons
who booked their return pagsage from
abroad were discriminated against
and new names were smuggled in; and

(d) whether Government have made
a thorough enquiry into the matter
and if so. their findings and steps taken
to stop it as it brings bad name to
India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P
SHARMA): (a) Yes, Sir.

(b) Ducing August, September,
October, 1980, passengers were off-
loadeqd 18 times. A statement cantain-
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ing the details is placed on the table
of the Sabha.

(¢) No, Sir.

(d) Although the Government have
not made any inquiry into the matter,
Ajr India have reviewed the position
and to avoid recurrence of such ins-
tances instructions have been issued
to all concerned to restrict over-book-
ing on various flights of Air India.
However, over-booking is an sirline
practice thoughout the world. Since
the passengers are entitled to refund
of the whole amount in the case of
cancellation, the airline can ill-afford
to book the number of passengers
equal to the number of seats available.,

.

Statement

Flight No./Date

No. of Passengers Offloaded

Al-131/and August 1980
Al-832/7th August 1980
Al-316/12th August 1980
Alro1/18th August 1980
Allos/20th August 1980
Al-131/23rd August 1980
Al-155/24th August 1980
Al-101/25th August 1980
Al-105/27th August 1980
Al-125/27th August 1980
Al-109/29th August 1980
Al-131/30th August 1980
Al-115/318t August 1930
Al-101/18t September 1980
Al80s/1oth September 1980
Al.a1/13th September 1980
Al-805/29th September 1980
Al-118/12th Qctober 1980

Economy Class

L e N

9

1o

44
17
48

64

20
47
118 Plus three first class

47
45
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Acute Shortage of Hotels in Dethi

285. SHRI KAMAL NATH: Wil
"¢ihe Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government are aware
that there is acute shortage of hotels
in Delhi;

» (b) if so, projected shortage till
1985; and

(c) steps that the Government are
taking to meet such shortage?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI A. P.

© SHARMA): (a) Shortage of hotel ac-

commodation hag been felt in Delhi,

specially during the peak tourist
season November—March.

(b) and (c). At present. the number
>f rooms in the approved sector is
3761. In order to increase the room
capacity in the Capital, several new
hotel projects and some expansion
projects are cuyrrently under-way
which are likely to add 3419 roomg to
the existing capacity by 1985. It is
2xpected that whepn these are complet-
ad, there will be adequate number of
hotel roomg available to meet the
requirements of international as well
as domestic tourists in Delhi.

Export of Non-Edible Marine Products

2560. SHRI A. NEELALOHITHADA-
S3AN: Will the Minister of COM-
MERCE be pleased to state:

(a) whether the Marine Pj’roducts
Export Development Authority ag the
organisation of Government of India
solely respongible for development of
export of marine products, attend to
expor§ of non-edible marine products,
such as sea-weeds sharks, pearls etc;
and

(b) if so, whether he will lay on the
table a statement regarding the activi-
ties so far of the M.P.ED.A. regarding
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the development of non-edible marine
products?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) and
(b). The marine Products Export
Development Authority is responsible
for the development of export of
marine products. The Authority has
not taken up any substantial activity
80 far for the development of non-edible
marine products. The exports of Sea-
weedg are completely banned and the
exports of Pearls do not come under
the purview of the Authority.

Non-Supply of Controlleq Cloth to
Orissa

2561. SHRI HARIHAR SOREN: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) whether controlleq cloth is not
being supplied to the State of Orissa
according to the requirements;

(b) the total requirement of control-
led cloth per month in Orissa; and

(c) the total baley of controlled
cloth supplied to Orissa month-wise
from January till October, 19807

THE WMINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Control.
led cloth is being supplied to the State
of Orissa in accodance with the
criteria adopted for distribution of
controlled cloth to all the States
This distribution is done on equitable
basig after taking into account the
population and having regard to the
production level of 400 million sq.
meters in a year, and the availability
of controlled cloth during the parti-
cular month.

(b) The average montly entitlement
of the State of Orissa is 892 bales of
1500 sq metres each.
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{c) The quantity of controlled cloth
allotted to Orissa month-wise from
January to October, 1880 is as under:-

Month Bales

January 2248- 75
February 970" 50
March 802- 50
April . . . . 2128- 75
;rfay . . . . . 207650
June . . . . . 1403:00
July . . . . - 193775
August 518- 00
September . 1578 00
QOctober , 398 25

Total for 10 months 14082 00

Import of Aluminium

2562. SHRI BAPUSAHEB PARULE-
KAR; Will the Minister of STEEL
AND MINES be pleased to state:

. a) whether any aluminium is im-
ported into the country in last 3 years:
and if so, the quantity and price
paid year-wise; :

(b) whether bauxite s available in
Maharashtra and if so, the places, the
quantity and quality of bauxite and
what use Government propose to
make of this bauxite; and

(¢) whether bauxite from Maha-
rashtra is being sent to Karnataka

under Mining leases and if so, the
details?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a8) Yes,
Sir, The quantity and value of alu.
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minium imported during the last 3
years is given below:

— [P—

Quantity Valye
(Tonnes) (Rs. crores)

1977-78 8,991 10.42
1978-79 32,974 42.15
1979-80 85,820 123.08

(b) The bauxite reserve in Mahat
rashtrg are ag follows:—

District Quantity
(Million tonnes) -
Kolbapur 66
Kolaba 11
Thang 1
Ratnagirj 5
Satara 9

80 per cent of the deposits are of the
metallurgical grade.

The Central Government had sanc-
tionea an aluminium complex at
Ratnagiti in the year 1974 based on
the Dhangarwadi and Udgiri deposits.
The project could not. however be
taken up for implementation owing
to financial constraints. Recently, a
review of the project hag be=en con-
ducted on the basis of updated cost
estimates and jt has been found that
the project would not be economically
viable because of the following rea-
sons:

(a) low scale of operation.
(b) obsolete technology.
(c) high cost of power,
(d) inadequate infrastructure re-

sulting in high: cost of material~
transportation.
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The project may become viable it
the plants are scaled up to currently
economie sizes, It would, however, be
necessary to establish adequate re-
serves of bauxite for sustaining an
alumina plant of the requisite capa-
city. It has_ therefore, been decided
to conduct further explorations and
re-assess the bauxite reserves in the
area. Depending on the final picture
of the bauxite reserves, a decision on
taking up fresh fé=sibilty stuay for
the project may be taken.

(¢) The Indian Aluminium Com-
pany holds a lease over Nagartswadi
and Kasarsada mines in Kolhapur dis-
trict. The despatches of bauxite from
the mines to its alumina at Belgaum
in Karnataka was about 4.4 lakh
tonnes in 1979,

Development of Places of Interest in
Sunderbans Area in West Bengal

2563. SHRI SANAT KUMAR MAN-
DAIL: Will the Minister of TOURISM
AND CIVIL AVIATION be plzased to
state:

(a) whether there is any proposal
under consideration of his Ministry
to develop some places of interest in
Sunderbans area in West Bengal to
attract tourists;

(b) if so, what are these places;

(c) what will be the tourist attrac-
tions arranged here; and

(d) when will the development
work taken up and completed?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) to (d). The Five Year
Plan 19830—85 of Tourism in the Cent-
ral Sector js yet to be finalised. The
question of tourism development in
the Sunderbans will, therefore, be
considered only after its finalisation.
As the Sunderbang is a vast area the
possibility of developing tourist facili-
ties in the area will be consiaered
after making a survey. It is however,
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proposed to provide a motor launch
for cruising in the Sunderbans area
subject to availability of funds.

Apprehended Fall in Prices of Tobacco

2564. SHRI G, S, REDDI: Will the
Minister of COMMERCE be pleased
to state:

(a) whether tobacco producers have
expressed agpprehension of fall in price
this year also; and

(b) if so, what steps Government
propose to take to prevent this?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) and (b). The Tobacco Board has
undertaken regulation of the produc-
tion of virginia tobacco during the
current year. There js no apprehen-
sion of a fall in prices during the
ensuing season if the growers restrict
the planting to the area permitted to
them by the Board.

Inward Remittances

2566. SHRI JANARDHANA POOJA-
RY. Will the Minister of FINANCE
be pleased to state the amount of
foreign exchange inward remittances
during 1979-80 and the current finan-
cial year upto November, 1980?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): The
overall figures of inwara remittances
for 1979-80 and 1980-81 (upto October,
1980 for which the data is available)
are Rs. 3071.12 crores and Rs, 2925.53
crores, respectively, These figures
consist of gross non-export receipts,
such as, airline receipts, shivping re-
ceipts, insurance receipts, dividend
receipts tourism receipts, etc., besides
four heads - relevant to the term
‘inword remittances’ namely, (i) family
maintenance, (ii) savings of non-resi-
dents, (iii) migrant transfers and (iv)
money order ;_eceipta.
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Scrutinising of PensionYGratuily cases
of Maharashtrs Government Emp-
loyets by A.G. Maharashtra

2587. SHRI R. K. MHALGI: Wwil
the Minister nf FINANCE be pleased
to l“te:

(a) wheher it is a fact that the
pension/gratuity case of retired em-
ployees of Maharashtra Government
are scrutinised by the Office of the
Account General, Maharashtra 1.
Bombay which comes under tha Cent-
ral Government;

(b) are Government aware of the
fact that hundreds of cases of retired
employees are pending in various
branches of this office for a long time:
and

(c) what steps Government pave
taken or propose to take to expedite
the processing of pension/gratuity
papers in this office?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (©).
The information is being collected and
the same will be laid on the table of
the House as soon as possible,

Facility to MRTP Act and FERA Com-
panies under Policy of Petro-Dollar
Participation in Indian Companies

2568. SHRI K. T, KOSALRAM. Will
the Minister of FINANCE be pleased
to state whether facility under the
policy of Petro-Dollar participation in
Indian Companies, recently znnounced
by Government, will be extended to
MRTP Act and FERA Companies if
they form pew companies?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): The
facility recently created for invest-

-roent in Indlag by Oil exporting aeve-
. loping epuntries is for equity invest-
ment ypto 40 per cent in new com-
“‘phnies {n ‘the 19 industries listed in
“Appendix. I amd export oriented ven-
. Jures. . MRTP and FERA companies
may nlSo avail oI this facility if they
promote new commﬁes ‘in thoge areas
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subject to usual clearances to be ob-
tainedundertheMBTPAct or FERA
as the case may be.

Equity Participation by Foreign Com-
panies for seiting up Export Oriemted
Projects in West Bengal

2569. SHRI S. M. KRISHNA: Wil
the Minister of FINANCE pe pleased
to state_-

(a) whethey jt is a fact that the
West Bengal Government has decided
to encourage 100 per cent equity par-
ticipation by foreign companies for
settmg up of export-oriented projects
in the State:

(b) whether this had been clearly
inaicated by that Government to the
visiting Delegation of the Federation
of German Industries by the senior
officials of the State Government; and

(¢) whether this has the approval
of the Central Government and it is
in consonance with the provision of
the Foreign Exchange Regulation Act?

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN). (a) to
(c), During aiscussions with the FRG
Business Delegation officers of the
Government of West Bengal made an
attempt to clarify the policies Ttecent-
ly announced by the Government of
India in regard to 100 per cent export
oriented units. They indicated that for
100 per cent export units Government
of India may allow even 100 per cent
foreign equity on merits. These clari-
fications are in conformity with the
policy framework of the (Government
of India,

Effect of Heavy Oil Bills on balance
of Payments Position

2570. SHRf T. R, SHAMANNA:
Will the Minister of FINANCE be
pleased to state the effect of heavy
oil (petroleum) bills on the balance
of payments position?

THE MINISTHR OF FINANCE
(SHRI R. VENKATARAMAN). -The
official balance of payments data are
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prepared by the Reserve Bank of
Indig and full information is available
only upto 1977-78. In the absence of
balance of payments data for the sub-
sequent year, the impact of the oil
bill on the country’s balance of pay-
ments position can only be judged
partially from available trade statis-
tica.

The figures of India's total exports
and imports, as well as the imports
of crude oil and petroleum products
(POL) during 1978-79 and 1979-80 are
given below:

{Rs. crores)

1978-79  1979-80*

Total Exnorts . 5372603 64206
Total Imnorts of

which ; 68143 8683 o

POL Im)orts . 16812 32119

Trade Deficit [—)088-0  {—)2262-4

*Provisional

There was a sharp increase in the
oil bill consequent upon the increase
in crude il prices effected by OPEC
during the year 1979. This is parlial-
ly reflected in the import of oil bill
for 1979-80 but the full impact wil
only be felt in the current year. The
trade deficit in 1979-80 was double the
size of the deficit in the previous
year. The deficit in the current year
will be even larger.

The overall balance of payments
position is to some extent reflected
in the country’s reserve movements.
In sharp contrast to the steady in-
crease in reserves in the past, the
foreign exchange reserves (excluding
gold and SDRs) declinea by Rs. 56
crores in 1979-80 and by Rs. 206 crores
during the current fiscal year upto
21st November, 1980. This deteriora-
tion is largely on account of the
higher import bill.

Hiring of Godown Capacities by JCI

2571. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COMRMERCE
be pleasedd to state what steps have
been taken by the JCI to hire all
available godown capacities?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): JCI has
made full use of the good offices of
the Governments of jute growing
States, Food Corporation of India,
Central Warehousing Corporation.
State Warthousing Corporations etc..
to hire godown space available for
current yfar’s operations. The addi-
tional storage capacity for 5.22 lakh
bales has been acquired as a result
of theses efforts, besides the storage
capacity ol 12.90 lakh bales available
to the Corporation on 30-6-1980.

Rubber Manufacturers in Smal] Sector
Urged STC to Refund Earnest Money

2572. SHRI S. B. SIDNAL: Will the
Minister of COMMERCE be pleased
to state:

(a) whether il is a fact that the
rubber manufacturers in the small
sector had urged the State Trading
Corporation to refund the earnest
money since the imported rubber did
not conform the specified quality and
the rubber stock with the STC had
been liquidated; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
(SHRI KHURSHED ALAM KHAN):
(a) Yes, Sir,

(b) The imported rubber has been
surveyed by an international surveyor
and it has been certified that the same
conformg to the international standard
quality. As on 28-11-1980 STC has
an uncommitted quantity of 822 MT
rubber in its godown at Madras. The
question of taking any action in this
regard does mnot, therefore, arise.
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States to ldentify two Travel Circuits

2574. SHRI AMAR SINH RATHA-
WA). Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether
asked the States to identify two travel
circuits each for the promotion of
tourism in the country;

(b) whether all the States have
responded;

(c) if so the details sent by each
State; and

(d) the decxsion taken by Govern-
ment thereon?

DECEMBER 5, 1980

‘Government have:
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHR! A. P.
SHARMAY): (a) Yes Sir.

(b) Proposals to-date have been
received {royy Maharashtra, West-
Bengal, Jammu and Kashmir, Gujarat,
Haryana, Andaman and Nicobar,
Sikkim, Assam  Goa, Chandigarh,
Delhi, Kerala, Andhra Pradesh, Pun.
jab_ Uttar Pradesh, Manipur, Orissa,
Madhya Pradesh and Karnataka.

(¢) and (d), Emphasis has been
given by all the States on the provi-
sion of accommodation and transport
facilities at centres falling along the
travel circuits which have been ijden-
tified by them,

Since the Sixtn Five Year Plan
1980—85 is still under finalisation, i:
is pot possible at this stage to take
a view in the matter. The develop-
mental programme  will depend upon
the resources thai 'will be made avail-
able foy the development of tourism
in the Central Sector.

Memorandum from Hindustan Steel
construction workers union, Calcutta

2575. SHR] SAMAR MUKHERJEE:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Ministry of Steel
and Mines received a memorandum
dated 15th June, 1980 from Hindus-
tan Steel Construction Workers
Union, Calcutta on 22nd July, 1980;

(b) if so, what are the demamdsf
and

(c) steps taken to settle the de-
mands?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
The information is being collected and
will be laid on the Table of the
House.

Control of licensing of Import of Ace-
tylene black from abroad
2576. SHR] SKARIAH THOMAS:
Wil] the Minister of COMMERCE be
pleased to state:
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(a) is it the policy of Government
to give protection to the indigenous
manufacturers; and

(b) if -so do Government propose
to put a complete ban or a more strin-
gent control of licensing for the im-
port of Acetylene Black from abroad
so that the indigenous manufacturers
are protected?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN); (a)
Yes, Sir. One of the objectives of
import control is to provide legiti-
mate protection to indigenous 1adus-
try.

(b) This item was earlier allowed
to be imported under Open General
Licence. In order to protect mndige-
nous industry, the jtem was removed
from O.G.L. and included in the Res-
tricted List in the Import Policy for
1980-81. Further restriction could
be considered only when indigenous
production proves adequate both qua-
lity-wise and quantity-wise.

Tourist Centres maintained by Cen-
tral Government

2577. SHRI DAULATSINH JADE-
JA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the names pf the tourist Cen-
tres which are maintained by the
Central Goveranment;

(b) the names of the tourists cen-
tres developed during the last year;

(c) the target for setting up new
tourist centres during the year 1980-
81. and

(d) the location selected?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA: (a) The Central Gov-
ernment does not maintain any tourist
centres. Excepting for the facilities
provided and maintained in connec-
tion with the development of winter
sports at Gulmarg, the facilities deve-
loped at other centres are handed
over by the Department for opera-

tion and maintenance either to the
India Tourism Development Corpo-
ration or to the State Department of
Tourism concerned,

(b) A statement is attached.
(c) and (d):

Department of Tourism

In addition to its continuing sche-
mes, the Central Department of Tou-
rism, will be completing action/has
initiated action on the following new
schemes during 1980-81:__

(i) Youth Hostels—The Plans and
estimates for construction of Youth
Hostels at &Gauhati and  Shillong
are under preparation in consulta-
tion with the concerned State Gov-
ernments. The State Government
of Sikkim has been requested to
give an adequate land for construc-
tion of a Youth Hostel at Gangtok.

(ii) Simlipal National
consultation with the State Gov-
ernment, selection of a site for the
construction of a forest Jlodge is
being finalised.

(iii) Kushinagar and Sravasti—

Micro-planning of the *wo centres '

will be completed.

(iv) Fatehpur Sikri—Master plan
(land-use plan) of Fatehpur Sikri
will be completed.

(v) Mewar Complex—Master-plan -
(land-use plan) is under prepara- !

tion,

54
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Park—In 1

(vi) Piprahwa—Master-plan (land- f

use plan) is under preparation.

India Tourism Development Corpora-
tion

In addition to its on-going schemes,
the India Tourism Development Cor-
poration has initiated action on the
following projects during 1980-81:—

(i) Construction of hotels at Gul-
marg, Chandigarh and Bombay Air-
port. ’

(ii) Construction of hotels at
Bhopal, Gauhati and Puri as a joint
venture with the State Tourism

&
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Development Corporation/State Department of Tourism.

Statement

During 1979-80 the il )wing tourist schemes were under imp.ementatin/completed

in the Central Sectors :
Department of Tourlsm

Centres Schemes

Scwagn:n a Yatri Niwas (under completion)
Mntralay Tourist Bungalow (completed)
Mysore . Youth Hostel (Nearing completion)
Pore Blair Youth Hostel (new scheme,
Trivandram Youth Hostel (completed)
Pondicherry Youth Hostel (completed,

Dandeli Forest Lodge (under progress
K1 Netoasl Park Forest Lodge (new scheme)
Gulmarg Winter Sports (continuing scheme:
Kovalam Yoga-cum-massage centre (completed)
Manali s Club House Building {(new scheme
(zangtok Trekking

Kaziranga )
v

Manas J
Sravasti 3

r
Kushinagar J
Fatehpur Sikri 1 .

1
Braj Bhoomi area L
Mewar Complex \

J

Piprahwa
Mount Abu

(Nakki Lake)

Udaipur (Fateh Sagar Lake and Jaisamiand

Lake)
Alwar (Siliserh)
Bharatpur
Jaipur (Ramgarh Lake)
and Ambar (Maota Lake)

Transport facilities (completed:

Mirra-planning of the Centres

(Near completion)

Master-plans  ‘land-use plan:

Under preparation

Provision of boats  (completed:

1

India Tourism Development Corporation

Delhi Expaunsion of Ashok Hotel 104 rooms
Expansion of Akbar Hotel 153 rooms
Jaipur Hotel Jaipur Ashok (2nd phase) 44 rooms
Bhubaneshwar Hotel Kalinga Ashok 38 rooms
Myuore . Expansion of Lalitha Mahal Palace Hotel.

Transport Unit—3 vehicles.

Transport Unit—3§ vehicles.

~hajuraho

Ly
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Non-payment of custom duties by
lamp and lighting limited.

2579. DR. A. U. AZMI: Will the
Minister of FINANCE be pleased to
state:

(a) whether Lamp and Lighting
Limited, a joint-sector unit of Rajas-
than Industrial Development and In-
vestment Corporation has not paid
customs duties amounting to several
lakhs of rupees over its imports of
machines from abroad;

(b) whether the same machines are
still lying with custom warehouse in
Bombay for more than four years;

(¢) if so, the facts thereof includ-
ing the cost of machines, countries
from which imported and total amount
payable by the said company as cus-
tom and excise duties; and

(d) the steps taken in the matter
so that the Company takes over the
said machines?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). (a) to
(¢c). M/s. Lamp and Lighting Limited
imported two consignments consist-
ing of plant and machinery, quality
control equipment, accessories and
spare parts for the manufacture of
gas lamps. The two consignments
were imported from Hungary and
Poland and were valued at Rs.
28,16,209/. and Rs. 1,27,227/- respec-
tively. The Bills of Entry were filed
with the customs on 21-5-1976 and
25-8-1975 respectively in the two
cases. The goods in question were
assessed to a customs duty of Rs.
11,77,410.40 and were warchoused on
importation. These have not yet been
cleared from the Warehouse,

(d) After the expiry of the initial
warehousing period as provided for in
Section 59 of Customs Act, 1962, ex-
tension of time upto 30-6-1979 was
granted at the request of the import-
ers for the clearance uf the goods
from the warehouse. Request by im-
porter for further extension of the
warehousing period has been turned

down by the Collector of Customs,
Bombay, and further gction will be
taken in accordance with law.

Credit facilities from Natiouvalised
Banks to landless artisans, educated
unemployed and agriculturists

2580. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of FIN-
ANCE be pleased to state:

(a) whether Government are aware
that landless artisans, aducated un-
employed and agriculturists are fac-
ing difficulties in getting loans trom
the nationalised banks due to their
rigid credit facilities;

(b) whether Reserve Bank uf India
have issued any guidelines to the na-
tionalised banks in this regard;

(c) the number of applications pend-
ing with the nationalised banks for
grant of such loans; and

(d) the number of applications re-
jected due to the rigid credit facili-
ties?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) to (d).
With a view to increasing the flow of
credit to ‘priority sectors’ which cover
landless labourers, artisans, agricul-
turists and educated unemployed,
banks have progressively liberalised
their lending procedures. The libera-
lisations include introduction of sim-
plified loan application forms in re-
gional languages, non-insistence on
margins, collateral security, third
party guarantees in respect of advan-
ces to small farmers, artisans and vil-
lage and cottage industries, quick dis-
posal of their applications, charging
of concessional rate of interest etc.

Banks have also been advised ftc
step up their lending to the priority
sectors to the level of 40 per cent of
their aggregate credit by 1885. Care
is being taken that within the priority
sectors an increasing oproportion o
the credit goes to the weaker sec-
tions, likg small/marginal farmers
artisans, village and cottage indus
tries and other beneficaries of the 2t
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Point Programme. Thus, jt is target-
ted that advances (Direct finance) to
weaker sections within agriculture
should account for 50 per cent of
total agricultura] (direct) advances
by 1883. Similarly, advances to small
scale industries with credit limits
upto Rs. 25,000 should form 12-1/2
per cent of total advances to small
scale industries by 1985. Banks have
to dispose of applications for loans
upto Rs. 10,000 within 3 to 4 weeks
and those exceeding this amount with-
in 12 weeks Banks have also been
advised that their branch managers
should be vested with adequate dis-
cretionary powers so that at least 80
per cent of the applications can be
disposed of by them without referring
to higher authorities.

Data in the manner asked for is
not available, However, 3 rapid sam-
ple study of selected branches con-
ducted by the Reserve Bank of India
had revealed that banks were dispos-
ing of as many as 89.3 peor cent of the
total number of applications for Rs.
10,000 and less within the stipulated
period of 4 weeks.
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Foreign Exchange requirements for

import of criide oil due to Iran-Iraq
war

2582. SHRI G. M. BANATWALLA:
Wil the Ministey of FINANCE be
pleased to state:

(a) the total foreign exchange re-
quirements planned before Irag-Iran
War for import of crude oil and pet-
roleum products during current year
ending 30th March, 1981; and

(b) the additional foreign exchange
estimated to be required on account
of the said war to meet our oil re-
quirements? B

THE MINISTER OF FINANCE
(SHR] R. VENKATARAMAN): (a)
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It had been estimateq that for import
of crude oil and petroleum products
during the financial year 1980-81, the
net. foreifn exchange regquirements,
after deduction of the ireight element

in Indian Rupees, would amount to
Rs. 4788.38 crores.

(b) According to thz iatest esti-
mates, as a consequence of the Iraq-
Iran war, it is anticipated that an
additional foreign exchange expen-
diture of the order of Rs. 50 crores
will be required towards imports of
crude oi] and petroleum products tiil
the end of December, 1980. Since
imports during the period January--
Marcp 1981 are still in the process of
being firmed up, it is not yet possible

to estimate the likely expenditure
during that period.
PIIAL-ATFAL, 1980 & A
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Aluwmina/Aluminivm Plant in the
country

2584, SHR] GIRIDHAR GOMAN-
GO: Will the Minister of STEEL AND
MINES be pleased to state:

(a) the measures taken by his Min-
istry to increase the production of
aluminium in existing industries in
the country;

(b) the aluminium and alumina
plants proposed to be expanded and
new plants approved for set up by
Government of India in current finan-
cial year; and

(c) when these new Aluminium and
Aluminag plants likely to start the
construction and completion?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
main constraint in the production of
aluminium is inadequate availabilify
of power. The Ministry has urged the
State Governments concerned to step
up power supply to the aluminium
smelters in view of the large invest-
ments made in the industry and the
ccensiderable outgo of foreign exchange
in jmporting the metal. The power
supply has.improved significantly after

the onset of the monsouns except in
case of BALCO.
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(b) The Indian Aluminium Com-
pany has recently been granted a
letter of intent for expansion of its
smelter at Alwaye from 15,850 tonnes
per annum to 20,000 tonnes per an-
num. The Hindustan Aluminium Cor-
poration was granted a “cence for
expanding its smelter «t Renukoot
from 60,000 tonnes per annum to
120,000 tonnes per annum. It has,
so far achievéd a capacity of 100,000
tonnes per annum. Further expan-
sion of its smelter as well as expan-
sion of its alumina plant is under
progress. The Government have also
sanctioned on 1-11-1080 the establich-
ment of alumina/aluminium complex
in Orissa comprising:

(i) a bauxite mine at Panchpat-
mali with a production capacity
of 2.4 million tonnes per year cf

bauxite to feed the a'umina plant;

(ii) an alumina plant with a pro-
duction capacity of 0.8 million ton-
nes per year at Damanjodi; and

(iii) an aluminium smelter with

a production capacity o’ 0.218 mil-

lion tonnes per year of metal at

Talcher to be fully served by a

captive power plant »>f appropriate

capacity.

(¢) The Orissa Aluminium Com-
plex which has been sanctioned by
the Government on 1-11-1980 is ex-
pected to reach full capacity produc-
tion according to the following time
schedule, the periods being reckon-
ed from the date of appointment of
consultants and agreemeai with them
being effective which is expected to
be in the last quarter of 1980-81:

Bauxite Mine 63 months

Alumina Plant 80 months
Smelter : 81 months.

DECEMBER 5. 1980

Written Answers 64

WRAXT W & W Y
AW ¥ ANWE HIW W e
% o fem ot af feeln

ag@a |

2585. oY A7 IwR W faw
Al 9g O A FAT F4q F

(F) SO R_W F FrOwEl Hew
# faor ax fraw wfd Y siaeg
FAHH ¥ www gfem @ owe
ifear” 7 fa<ig sgmar & §

(@) Tvg g@R « fadg |gr-
a1 & foo forer ae frqy wm=t &
fowrfor =9 &% #r wEmEl & #
g, =

.(ﬂ)mﬁw&w%aﬁtﬁ'
wgrmar 7 fav 9= F F;r FIT 7

few wama # Swfaw w4¢
(st wrwd  adE ) o (F)
(=), s FRFA

F T Tow @ & fafwe fawmit
g 5= wrEsw qat @ fawfar &
T AT IET TRA F TR SETT
§ gfaa &5 ww fear 7 o
R s e faao
AT fear o § —

e
YL 328 319
FIqOEY 2 2
LI GO 8 8
ferstiqz ™ L
o T =




65 Written Answers AGRAHAYANA 14. 1902 (SAKA) Written Answers 66

(7) S\ T w1 SIS, Igi
9 Fae q& ;N famradiw &, awE
o FragT 9dl 9 geery famrfea

¥ AIET qEEAT IUwEE FAR SN
™

Allocation of saleable Steel to Tamil
Nadu

2586. SHRI S. A. DORAI SEBAS-
TIAN: Will the Minister of STEEL
AND MINES be pleased to state:

(a) is the quantum of saleable steel
allocated to Tamil Nadu in 1979-80
and 1980-81;

(b) whether Government are aware
that the Steel allocation to Tamil
Nadu for 1979-80 was less than the
allocation during 1973-74;

(¢) if so, whether Government are
aware that a large number of steel
based Tndustrial units in Tamil Nadu
are facing closure; and

(d) the steps taken by Government
in this regard?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
{t). There is no statutory control on
the distribution of steel. The distri-
bution is in accordance with “Guide-
lines for distribution of Iron and Steel
Mzterials” issued by the Joint Plant
Committee. There is no provision in
this for State-wise allocation. How-
ever, if the reference is to despatches
planned for State Small Scalzs Indus-
tries Corporation, Tamil Nadu, the re-

levant information is as furnished
below: —-
1979-80 26,200 tonnes
1980-81 29,000 tonnes

The system followed in 1973-71 for
Small Scale Industries Corporation
was quite different and no comparable
figure can therefore be given for that
year,

2873 LS—3,

{(c) No, Sir.

(d) Government is aware that the
indigenous production of steel is like-
iy to be inadequate to meet in full
the demands of various industrial
units in the country, including those
in Tamil Nadu. Government have,
therefore, liberalised the imports,
Steel Authority of India Limited is
planning to import about 1.46 mullion
tonnes of steel in 1980-81, including
652,000 tonnes under the buffer scheme.
In addition, actual users have also
been allowed direct imports of ‘“Res-
tricted items” and a few others under
Open General Licence, in terms of
the Import Policy. With all the above
imports, it is expected that the gap
would be met.

House Rent Allowance to
Government

Central
Employees

2587. PROF. AJIT KUMAR MEH-
TA: Will the Minister of FINANCE
bz pleased to refer to the reply given
to Unstaired Question Ne. 613 on the
14th March, 1980 regarding increase
in rates of House Rent Allowance to
Central Government Employees and
stote:

(a) whether the Commitiee of the
National Council for the wupward re-
vision of House Rent Allowance to
Central Government employees has
submitted its report;

(b) it so, the details thereof and
the action taken pursuant thereto; and

(c) if not submitted, the date by
which it is expected to be submitted?

THE MINISTER OF STATE IN THE
MINISTRY OF TFINANCE (SHRI
SWAISINGH SISODIA): (a) No,
Sir.

(b) Does not arise.
(¢) In view of the large financiat
implications involved, the matter re-

quires careful and detailed considera-
tion on both the Official Side and
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Staff Side. It is, therefore, not pos-
sible to specify the date by which the
Committee would be able to submit
its report in the matter.

Export of Mangoes

2588. SHRI UTTAMBHAI H.
PATEL: Will the Minister of COM-
MERCE be pleased to state:

(a) whether it is a fact that foreign
exchange worth crores of rupees is
being earned due to the export of
mangoes from Gujarat, Union terri-
tory of Dadra Nagar Havelj and some
other parts of the country;

(b) if so, the details of export of
mangoes to various countries during
1975 to 1980 year-wise and the fore-
ign exchange earned from each of the
said corntries; and

DECEMBER 5, 1980
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(c) the target for export of mangoes
during 1981, 1982 and 1983 and the
expected earning of foreign exchange
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN). (a)
Foreign exchange earning from the
export of fresh Mangoes fromn India
was about 3.7 crores during 1978-79.

(b) A statement indicating export
of Mangoes to various countries is
attached.

(c) The target for export of fresh
Mangoes for 1980-81 is 4,000 tonnes
in terms of quantity and Rs. 5.00 cro-
res in terms of value, Target for
1981-82"%nd 1982-83 have not been
fixed yet.
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Sale of Imported Machine without
prioy Permission of Government

2589, SHR1 CHANDRA BHAL
MANI TEWARI: Wil] the Minister of
COMMERCE be pleased to state:

(a) what are the penalties where an
actual user has sold an imported
machine, without prior permission of
Government;

(b) approximately how many such
cases have come to the notice ¢f Gov-
ernment and what action and penal-
ties have been imposed; and

(c) names of companies who were
prosecuted during 1974 to 19787

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN):. (a)
The penalties are: Confiscation of the
gouds, monetary penalty, debarment
from receipt of import facilities and
pbrosecution in the court of law, de-
pending upon the nature and circum-
stances of the case.

(h) and (c¢). Informaticn is being
collected and will be laid orn the Table
of the House.
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Purchase of Univac Real Time Com-
puter by Air India

2591. SHRIMAT] KRISHNA SAHI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased ty state:

(a) whether it is a fact that Air
India purchased a Univac real time
computer at rupees 3 crores from a
firm of United States;

(b) whether it is a fact that the
computer arrived from U.S.A. in
January 1879.

(¢) whether it is a fact that the
capacity of the computer is so insuffi-
cient that it cannot cope with the re-
quirements of Air India and conse-
quently the machine is lying unsued;
and

(4} if the answer to above be ir
affirmative, do Government propose to
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state the reasons for the purchase of
such useless computer on high prices?

THE MINISTER OF TOURISM
AND CQIVIL AVIATION (SHRI
A. P. SHARMA): “(a) Air India pur-
chased a UNIVAC 1100/12 Computer
System from Sperry Univae, U.S.A.
at a total cost of Rs. 2.30 croves.

{b) Yes, Sir.

(¢) The capacity of the UNIVAC
1100/12 System  purchased by Air-
India is adequate for handling the
teservations of Air-India. However,
no Computer System can be expectad
to be adequate for handling the grow-
ing traffic of an airline indefinitely
nor can 3 computer be expected to
handle any numbeyr »f real time ap-
plications. The machineg is not lying
idle. -

(d) Does not arise,.

Tax arrears against top twenty houses

2592. SHRTI NIREN GHOSH. Will
the Minister of FINANCE be pleased
1o state:

(a) what is the total amount of
Income tax and Central Excise duty
outstanding from the top twenty big
houses;

(b) break-up of figures for each
house; and

(¢ how many cases have been
started against them and with what

results?

THE MINISTER OF STATR IN THE
MINISTRY OF FINANCE (SHRI

SAWAI SINGH SISODIA): (2) and
(b). The top 20 businesg houses ran-
ked according to the assets in 1978
and registered under section 26 of the
MR.T.P. Act, as on 31-12-1978, com-
prize 445 concerns. Coinplete infor-
mation regarding amount of income-
tax and central excise duty outstand-
ing in respect of these concerus is
not readily available and their collec-
tion from various field formations will
need considerable time and labour.
If the Hon'ble Mémber specifies any
particular house, the details will be
collected and laid on the table of the
House.

However, in case of Income-tax,
cdetails of cases in each of which
inrcome-tax demands exceeding Rs. 10
lakhs were outistanding as on 31-3-80
are available, From out of the 20

buriness houses, gross income-tax de-
mand aggregating to Rs. 17.28 crores

were outstanding from 20 concerns be-
longing to 7 industrial houses. Out
demand of Rs. 11.91
crores had not fallen due for collec-

of the above,

iion and Rs, 5.37 crores represented
tax in arrears. The house-wise break-
up of this information is given in
the statement annexed.

(c) Complete “information in res-
pect of cases is not available and its
collection ‘will take considerable time.
However, the Income-tax Act and the
Central Excises and Salt Act provide
for specifiz 'measures for recovery of

tax arrears and depending upon the

facts of each case appropriate action
is taken.
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Housz-wise break-up of amount of Income Tax outstanding from top 20 Business Houses as
on 3I-3-I980 in respect of concerns with outstanding demand o f above Rs- Io Lakhs only

(In lakhs of Rupees)

51, No. Name of the group Tax in  Tax not
arrear fallen due Gross
1. Birla 140.85 526,66 667.51
2. Tata . . . . . . — 27.32 27.32
3. Mafatlal — — —
4. J. K. Singhania . 237.04 270,84 507.88
5. Thapar . . — — —
6. L.cL . . . - 345.79 345.79
7. DBangur . . . . . . — — —_
8. Shri Ram . . . . — —_ —_—
9. Oil India . . . . . . 127.64 20,12 147.76
10, Scindia . . . . . . — -— —
11, Larsen & Toubro . . . . —_— —-— —
12. A.C.C. - —_ —_
13. Bhiwandiwala — — —_—
14. Kirloskar . . . . . _— —_ —
‘IS- Hindustan Lever . . . . _ — —_
16, Chowgule . . . . 13.72 — 13.72
17. Khatau (Bombay) _— — —_
18. Kasturbhai Lalbhai — —_ —_
19. Mahindra & Mahindra . . . 18.25 —_ 18.27
20. Wal Chand -— — —_
Total 5%7.52 1190.73 1728.25

Air India Tour to Japan and Hong-
kong

2593. SHRI NARAYAN CHOUBEY:
Will the Minister of TOURISM AND
CIVIL AVIATION pe pleased to state:
(a) whether Air India hosted a
tour at its cost to Japan, Hong Kong
and other nlaces for the benefit of

- eommercially important persons by its

Boeing 747 comraencing on Septem-
ber 6, 1980;

(b) if so, the full details »including
nameg of those invited and those who
finally left en tour;

(¢) whether Air India purchased
tickets for those interesteq to join
the tour;

Ay -
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(dj if so, number of tickets pur-
chased 2rd number actually utilised
and total cost; and

(e} other expenses ie., hotel snd
travelling incurred by Air India?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A P. SHAR-
MA): (a) Air India organised an inau=
gural flight with B-747 aircraft on one
of its scheduled flights (i.e. AL.308) to
Japan and Hongkong. This flight was
not ment exclusively for commercially
important persons.

(b) The requisite information is at-
tached s statement “A” and “B”

(¢) No, Sir.

(d) Does not arise.

(e) A total direct expenditure haz
been estimated at Rs. 10.71 lakhs which

has been incurred by Air India on the
inaugural flight.

Statement-A

AIR-INDIA 747 INAUGURAL FLIGHT
INDIA/JAPAN—SEPTEMBER 198n

LIST OF INVITES*
1. Shri A. P. Sharma, Minister for
Tourism ang Civil Aviation.

2. Shri Bhishma Narain Singh, Min-
ister for Parliamentary Affairs,

3. Shri Mohd. Fazal, Chairman, Pub-
lic Undertakings Review Commit-
tee.

Members of Consultative Committee
Lok Sabha

4. Shri M. Ankineedu

5. Shri S. B. P. Pattabhi Rama Rao
6. Shri Shiv Prasad Sahu

7. Shri D. P. Yadav

8. Shri Jaideep Singh

9. Shri D. P. Jadeja

10. Shri Mohammad Yusuf

11. Shri Gigabhai Gohil

12. Shri K. Lakkappa

'13. Smt. Vidyawati Chaturvedi
14. Shri Dalbir Singh

15. Smt. Sukhbuns Kaur

16. Shri M. Satyanarayana

17. Shri A. K. A. Abdulsamaq
18. Shri N. Soundara Rajan

19. Shri Era Mohan

20. Shri T. S. Negi

21. Shri Anand Singh

22. Shri C. B. M. Tiwari

23. Shri Chandrapal Shailani
24. Shri Ajit Kumar Saha

25. Shri Chhotey Singh Yadav
26. Dr. Farooq Abdullah

27. Dr. R. Muthu Kumaran

28. Dr. Bhim Singh

Rajya Sabha

29. Smt. Aziza Imam

30. Smt. Pratibha Singh
31. Shri Ibrahim Kalaniya
32. Shri Sujan Singh

33. Shri Pattiam Rajan

34. Kum. Saroj Khaparde
35. Smt. Amarjit Kaur

36. Smt. Ushi Khan

37. Shri V. Gopalswamy
38. Shri A. P. Janardhanam
39. Shri Prakash Mehrotra
40. Shri Bhagwan Din

41, Shri K. N. Joshi

42, Shri Bhagwati Charan Verma
43. Shri B, N. Baneriee

44, Shri Bhim Raj

45. Shri L. K. Advani

46. Shri R. Mohanarangam

Air-Indiac Board Members

47. Shri A. H. Mehta, Chairman-cum=~
Managing Director, Indian Airlines,

48. Dr. B. Venkataraman, Secretary,
Ministry of Tourism and Civil
Aviation.

*Persons who were actually on the Inaugural flight are listed in Annexure ‘B’
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49. Shri C. B. Jain, Director Gentral
of Tourism, Ministry of Tourism
and Civil Aviation.

50. Shri S. Ramanathan, Chairman,
International Airport Authority of
India.

51. Field Marshal S.H.F.J. Manekshaw,
52. Air Chief Marshal I. H. Latif, Chief
of Air Staff, Air Headquarters,
53. Shri J. R. D. Tata, Chairman, Tata

Sons Pvt. Ltd.

54. Shri Charanjit Singh, M.P.
55. Shri B. D. Panda, Managing Direc-

tor, M/s Indian Metals and Ferro
Alloys Ltd.

Head of Public Undertakings
56. Shri B. Ramachandra, Chairman,
Hindustan Machine Tools Ltd.

57. Shri C. R. Das Gupta, Chairman,
Indian Oil Corporation Ltd.

58. Shri K. L. Puri, Chairman Bharat
Heavy Electricals Ltd.

59. Shri S. C. Bhattacharjee, Chairman,
State Trading Corpn. of India.

60. Gp. Capt. B. K. Kapur, Chairman,
Hindustan Aeronautics Ltd.

61. Shri Raghu Nath Singh, Chairman,
Shipping Corporation of India.

62. Shri 1. G. Patel Governor, Reserve
Bank of India.

63. Shri P. C. D. Nambiar, Chairman,
State Bank of India.

64. Shri R. C. Shah, Chairman, Bank
of Baroda.

65. Shri Mohd. Yunus, Chairman,
Trade Fair Authority of India.

66. Shri K. C. Khanna, Chairman,
Steel Authority of India Ltd.

Members of Media

67. Shri S. Sethuraman, Chief News
Editor, P.T.I.

68. Shri R. Rangrajan, Chief of the
News Bureau, U.N.I

69. Shri Surendra Mohan Bansal, Spe-
cial Correspondent, Hindustan Sa-
machar.

DECEMBER 5, 1980

Written Answersg 8o

70. Shri M. N. Trakroo, Special Cor-
respondent, A.LR.

71. Shri A. K. Kidwai, Corrtspondent,
National Herald.

72. Shri Harish Awasthi, Controller
Programme (News and Current Af-
fairs) T.V.

73. Shri M. Shamim, Chief Reporter,
Times of India,

74. Shri Manu Pathak, Correspondent,
‘Nav Jyoti’ of Jaipur.

Government Officials

75. Shri C. M. Chaturvedi, Joint Sec-
retary, Ministry of Tourism and
Civil Aviation

76. Kum. P. Lal, Joint Secretary (F),

Ministry of Tourism and Civil
Aviation,

77. 8hri M, L. Sharma, Special Assist-
ant to the Minister for Tourism and
Civil Aviation.

78. Shri P. N. Shakdhar, P. S. to the
Minister for Parliamentary Affairs.

79. Smt. Neelam Kataria, Information
Officer, Press Information Bureau,
Ministry of Tourism and Civil
Aviation.

80. Shri K. N Krishnan, Secretarv.
Department of Parliamentary Af-
fairs.

Statement-B

LIST OF PERSONS WHO ACTUALLY
PARTICIPATED ON THE INAUGU-
PAL (EXCLUDING AIR-INDIA OFFI-
CIALS)

Members of Parliament

Lok Sabha

Shri M. Ankineedu

Shri S. B. P. Pattabhi Rama Rao
Shri Shiv Prasad Sahu

Shri D. P. Yadav

Shri Jaideep Singh

Shri D, P. Jadeja

Shri Mohamad Yusuf

Shri Gigabhai Gehil

N N

@ NS o
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9. Shri K. Lakkappa

10. Shri M. Satyanarayana
11. Shri N. Soundara Rajan
12. Shri Era Mohan

13. Shri T. S. Negi

14. Shri C. B, M. Tiwari
15. Shri Chandrapal Shailani
16. Shri Ajit Kumar Saha
17. Dr. Farooq Abdullah

18. Shri R. Muthu Kumaran
19. Shri Bhim Singh

20. Shri Dalbir Singh

21. Shri Chhotey Singh Yadav

Rajya Sabha

22. Shri Ibrahim Kalaniya
23. Shri Sujan Singh

24. Shri Pattiam Rajan

25. Kum. Saroj Khaparde
26. Smt. Amarjit Kaur

27. Shri V. Gopalsamy

28. Shri A. P. Janardhanam
29. Shri K. N. Joshi

30. Shri Mohana Rangam
31. Shri Bhagwan Din

32. Shri Bhagwati Charan Verma
33. Shri Bhim Raj

34. Shri L. K. Advani

Ministers

35. Hon'ble Shri A. P. Sharma Min-
ister for Tourism and Civil Avia-
tion.

36. Shri Bhishma Narain Singh, Min-
ister for Parliamentary Affairs.

Air-Indig Board Member

57. Shri Charanjit Singh—Member of
Parliament.

Head of Public Sector Undertaking

38. Shri Raghu Nath Singh, Ct}airman,
Shipping Corporation of India.

Members of Media

39. Shri R. Ranga Rajan—Chief of the
News Bureau, U.N.I

40. Shri A. K. Kidwai—Correspondent,
National Herald.

41. Shri M. Shamim-—Chief Reporter,
Times of India.

42. Shri Manu Pathak—Correspondent,
“Nav Jyoti’ of Jaipur.

Governmeng Officials

43. Shri C. M. Chaturvedi—Joint Sec-

retary, Ministry of Tourism and
Civil Aviation.

44. Shri M. L. Sharma—Specia] Assist-
ant to the Minister for Tourism and
Civil Aviation.

45. Shri P. N. Shakdhar—P. S. to the
Minister for Parliamentary Affairs.

46. Shri K. N. Krishnan—Secretary,

Department of Parliamentary Af-
fairs.

Advance increment to Section Officers

2594. SHRI R. L. P. VERMA:
Will the Minister of FINANCE be
pleased to rzfer to the reply given
to Unstarred Question No. 539 on the
l4th March 1980 regarding grant of

advance increment to Section Officers
and state:

(a) whether a final decision has
since been taken to grant advance
mcrement to Section Officers who wera

appointed Assistant after 15t July,
1650,

(b) if so, the dctails thereof; and

(c) if rot, the reasons for the de-

lay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

SAWAI SINGH SISODIA). (a) Ne.
Sir.

(b) and (c). The question of grant of
advance increment to Section Officers
who were appointed Assistants after
1st July, 1959 on the basis of Depart-
mental Limited Examination held by
the U.P.S.C. in January, 1958 has been
linked with the general question as to
whether the said benefit could be ex-
tended to all Section Officers irrespec-
tive of their date of appointment in the
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grade. The general question when de-
cided will also apply to those who were
appointed Assistants after 1-7-1959.

Investment in Public Sector
Industries

92595, SHRI BHEEKHABHAIL: will
the Minister of FINANCE be pleased

to state:

(a) the investment made in different
public sector industries in different
States, State-wise since independence;

(by whether these investments ‘were
made by Government duc to removal
of economic imbalances or otherwise;

(¢) whether it is a fact that in the
name of feasibility and =2conomic
viability the claims of backward Stateg
and backward regions have been
jeopardised or ignored;

(d) what steps Government propose
to take to undo unjustifiable steps al-

ready taken; and

(e) whether Government have since
taken any fresh data to study economic

imbalances?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA)Y: (a) Gross
block (representing investment) of
Central Public Enterprises as o
1-4-1979 is shown in the statement

annexed.

(b) to (). The investment decision
of Goverment is made in accordance
with planned priorities, costg and
penefits arising from the investmant
pesides other policy considerations.
The development of backward States
ang regions is one of the considerations
which is given due weightage when an
investment decision is made.

(e) Ciovernment collects data re--

garding regional economic imbalances
from time to time through various
origanisntions constituted for the pur-

pose.

DECEMBER. 5, 1980
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Statement
(Rs. in crores)
State Gross Block
as on 1-4-1979
Andhra Pradesh . . . 513.89
Assam . . . . . 382.68
Bihar . . . . . 2877.02
Gujarat . . . . . . 762.24
Haryana . . . . . 213.90
Karnataka . . . . 529.82
Kerala . . . . . 382.74
Madhya Pradesh . . . 1846.13
Maharashira . . . 976.56
Orissa . . . . . 710,28
Punjab . . . . . 244.52
Rajasthan . . . . 291.97
Tarnil Nadu . . . . 615.78
Uttar Pradesh . . . 658.12
West Beagal . . . . 1082.88
Dethi . . . . . .e
Andrman & Nirobar Island: 3474,05
Upallocated gross block
Goa . . . . . 5435
Others
15667.;';

Indian Standard Institute Mark on
UK. made power-switch

2596. SHRI HARINATH MISRA:
SHRI K. M. MADHUKAR:

Will the Minister of CIVIL SUP-
PLIES be pleased to state:

(a) whether Government’s attention
has been drawn to a new-item publis-
ed in the “Times of India” dated the
21st October, 1980 regarding ISI mark
on UX. made power-switch;

¥
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(b) if so, whether any enquiry has
been made into the matter ang the
findings thereof; and

(c) whether I.S.I markings could
be allotted to foreign products?

THE DEPUTY MANISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) Yes, Sir.

(b) The 1.8.1. has enquired into the
complaint yreferred to in the news-
item. In the absence of relevant
details like the name of the shop and
the date of purchase of the power-
switch referred tg in the news-itam
it wag not possible for the ISI to
pursue the matter. The IST's enquiry
revealed that this was a cagse of
misuse of ISI mark

(c) No, Sir. Licences for I8.1I
marks gre issued under the Indian
Standards Institution (Certification
Marks) Act, 1952. This Act covers
only India and therefore ISI marks
cannot be allotted to goods manu-
factured outside India.
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Stopping of Vegetable Oil Imports

2598. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of CIVIL
SUPPLIES be pleased fo state:

(a) whether the attention of Govern-
ment hag been drawn to the demand
made by the President of the Federa-
tion of Indian Chamber of Commerce
and Industry on 22-10-80 at Bangalore
for stopping vegetable oil imports and
utilisation of the country’s own re-
sources; and

(b) if so, the reaction of Government
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) Yes, Sir.

(b) Action is already being taken
to ensure fuller utilisation of country’s
own oil resources. However, in view
of large gap in the demand and availa-
bility of indigenous edible oilg and the
necessity fo bridge this gap, the pre-
sent policy of imports of coible oils
through STC is being .continued.
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Setting up of charge Chrome Plant in
Keonjhar Distt.

2599 SHRI K. P. SINGH DEO: will
‘the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that a
charge Chrome plant of 50,000 M.T.
capacity will be set up in Keonjhar
Distt.;

(b) whether it is also a fact that a
limited global tender for a turnkey
job for the project wag invited;

(c) if so, the details of the offers
made by the two firms that responded
to this enquiry;

(d) whether it is also a fact that an
-offer by EPI a Government of India
undertaking, was rejected although it
wag less costly, promised cent per cent
was of indigenoug coal and coke in
preference to a foreign firm whose
process is based on imported coal and
coke and also costlier than the EPI
offer; and

(e) if so, the justification for accept-

ing the foreign offer and declining the
Indian offer?

THE MINISTER OF COMMERCE

AND STEEL: AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) Yes, Sir,

(c) to (e). The letter of intent for
setting up the charge chreme plant
wag issued to the Orissa Mining Cor-
poration which is an Orissa State Gov-
ernment undertaking. The selection
of technology and the <touaborator is
the responsibility of the State Govern-
ment undertaking. According to the
information supplied to the Govern-
ment of India by the State Government
undertaking, two combines  viz,
Messrs Voest Alpine—Outo Kumpu Ov
(Finland) and Messrs Engineering
Projects(India) Ltd.—Mannesmann
Demag (West Germany) had submit-
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ted their offers for setting up of the
charge chrome plant and cost-wise. in
many respects, the offer of EPI was
cheaper. However, the consuliants of
the State Government undertaking,
viz.. Metallurgical and Engineering
Consultantg (India) Ltd., a Central
Government underiakings reccmmend-
the selection of the technology offersa
by M/s Voest Alpine—Outo Kumpu
Oy (Finiand) for the following rea-
SONSI—

(a) The State Government under-
taking proposed to set up a plant
based on 100 per cent utilisation of
fines. The technology recommended
by them was already in use in a
plant based on 100 per cent fines.

(b) The consumption of power
was much less in this technology.

(¢) Their (foreign party’s) subsi-
diary had accepted the responsibi-
lity for marketing the product in
foreign countries.

(d) This technology will use
chromite fines of as low a grade as
25 per cent,

(e) The import of coking coal
would be resorted to only during the
initial stages. The foreign collabo-
rator further guaranteed the use of
Talcher coal with low phosphorus
content upto 30 per cent, increasing
it gradually, after stablisation of the
furnace operations. ‘

(f) The cost of production in the
technology offered by EPI was
higher by about Rs. 300 per tonne
and according to calculations, this
off-sets the lower capital investment
of their offer in about 3 years.

The Department of Steel agreed
with the recommendations made by
the Consultants and the reasons
advanced by them, gpecially because
the technology has been tried in
another plant, and the proposal was
also approved by the Project Approval
Board after due consideration.
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Bank Credit—Locked up in Sick In-
dustrial Units

2600. SHRI B. V. DESAIL: Will the
Minister of FINANCE be pleased to
state:

(a)whether it is a fact that Rs.
1192 crores Bank Credit wag locked
up in large sick jndustrial unitg till
June, 1979; :

(b) if so, what is the position after
1979;

(¢) whether it hag
decreased;

increased or

(d) if so, to what extent;

(e) whether it is also a fact that
there are 345 such large sick wunits
each of them had a bank credit of
more than Rs. one crore;

(f) if so, what type of industries
are generally involved are the sick
units mostly in textiles, engineering,
chemicals or other industries; and

(g) what is the total amount block-
ed in these unitg from differeni{ term
lending institutiong and Commercial
Banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (e).
The information regarding financial
assistance extended by scheduled com-
mercial bankg to sick industria] ynits
enjoying bank credit of Rs. 1 crore
and gbove ig collected by the Reserve
Bank of India on a quarterly basis.
Az per the latest information avail-
able with the Reserve Bank of India,
outstanding advanceg of scheduled
commercial bankg to 345 units iden-
tified g sick and enjoying bank cre-
dit 1imits of Rs. 1 crore ang above
stood at Rs. 1101.72 crores as on
30.6.1979. Data relating to later pe-
riodg is still under compilation, as be-
cause of the volume of work involved
and collection of data to be made
from banks spread all over the coun-
try, there is time lag in compilation
of final figures by Reserve Bank of
India.

(f) and (g). The industry-wise
break-up of the number of 345 units
identified and reported as sick by
Reserve Bank of India as at the end
of June, 1979 is as under:

Industry Group Number of

sick units

1. Engineering, Electricalg
and Iron ang Steel 115
2. Textiles 84
3. Chemicals 23
4, Sugar 35
3. Jute 33
6. Otherg 55
Total 345

The outstanding advanceg in res-
pect of the above units from the
banking system work out to Rs.
1101.72 crores ag on 30.6.1979. Data
in respect of term loans sanctioned by
term lending institutions to the above
unitg ang presently in arrears ig not
readily available.

Recruitment in Clerical cadre of
Banking Service in Assam

2601. SHRI SONTOSH MOHAN
DEV: Will the Minister of FINANCE
be pleased to state;

(a) whether it is a fact that gral
examination for the recruitment of
personnel in the clerical cadre of
Banking Service in the State of Assam
held by Banking Service Recruitment
Board is long overdue;

(b) if o, what are the reasons for
this unusual delay;

(¢) whether it is a fact that there
is undue ‘pressuire by an extreinist
sector in Assam to cancel this inter-
view rtesults in order or deprive a
vast majority of candidates belonging
to the linguistic and religious minn-
rity; and :
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(d) what steps are proposed to be
taken by his Ministry to hold the oral
exargination without »further delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (d).
The Banking Service Recruitment
Board (Eastern Group), Calcutta has
reported that it hag not been possible
to hold interview, which wag origi-
nally scheduled in July, 1980, for re-
ciuvitment of personne] in the clerical
cadre of nationalised banks in Assam
cn account of disturbed conditions
and picketing by Al] Assam Students
Union and All Assam Gana Sangram
Parishad. The All Assam Students
Union andg the All Assam Bank Em-
piloyees Parishad have demanded
cancellation of the results of the
written test on the ground that the
results of the written test hag been
manipulateq to the detriment of local
people. The resulty of the written
test are prepared by the Banking
Service Recruitment Board on the
basig of merit list submitteg by Na-
tional Institute of Bank Management,
Bombay which is an independent
agency for evaluation of written
seripts. The demand for cancellation
of written test has no justification
and cannot, therefore, be accepted.

The Banking Service Recruitment
Board, Calcutta is seeking help of the
State Government to arrange inter-
view as goon ag possible.

Civil Supplies programme of Kerala
Government

2602. SHRI A, K. BAIAN: Will
the Minister of CIVIL. SUPPLIES bLe
pleased to state:

(a) whether the civil supplies pro-
gramme implemented by the Govern-
ment of Keraly has given great relicf
to the people of Kerala from the spi-
ralling price rise;

(b) whether Government have eon.
sidered the request from the Kerala
State Government to grant subsidies
for the programmes; and

DECEMBER 5, 1980
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(¢) whether Government propose to
evolve a policy of establishing civil
supplies steres under the nationalised
and scheduled banks and the coope-
rative societies Tunctioning all over
the countries? '

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) The Government of Kerala have
expressed satisfaction gver the arran-
gements made for distribution of es-
sential commoditieg in the State.

(b) No request has been received
from ithe State Government of Kerala
for grant of subsidies for their Civil
Supplieg programmes.

(¢) No, Sir.

Credit advanced by Public Financial
Institutions to Private Wholesalers

2603. SHRI BHOGENDRA JHA:
Wil] the Minister of FINANCE be
pleased to state-

(a) what is the total number of
private wholesalers of specific items
of essential commodities state-wise
throughout the country and district-
wise in  Rihar aad the total amoynt
of credit advanced by Public Financial
Institutions;

(b) whether it is proposed to stop
advancing credit and withdraw the
same {rom private wholesale trade in
essential commodities  enabling pri-
vate wholesale traders to do business
with their own money;

(c) if so, specific details there-
about; and

(d) if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Data
in the manner gsked for ig not avail-
able, However, the data reporting
system of the Reserve Bank yields in-
formation regarding bank credit ad-
vanced against the gecurity of select-
ed sensitive commodities. The infor-
mation is available for ‘mills|factories
ang industrial users’ gnd ‘other bor-
rowers’ as separate groups, Whole-
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sale dealerg in sensitive commeodities
are included in the category of ‘other
borrowers’.

As at the end of July, 1980, the
total outstanding advances of the
scheduled commercia) banks against
stocks of foodgrains, sugar (including
khandsari), edible  oilg (including
varaspati) and oilseed: to the cate-
wory  ‘other borrowers’ amounted to
Rs. 74.8 crores.

(hy tae ¢d). No, Sir. However,
through the selective credit controls
tho Reserve Bank endeavours to limit
iho flow of bank credit against stocks
of sensitive commodities to the level
necessary to meet the genuine credit
requirements of essential trading ac-
tivity in such commodities,

Fraud Committed by M/s. India Steel
Corporation with Bank of India

2604. SHRI CHANDRADEO PRA-
SAD VERMA: Will the Minister of
FINANCE be pieased to state:

(a) whether it is a fact that Mis.
India Sieel Corporation has committed
a fraud on Bank of India, Faridabad
by getting discounted forged Hundies
arawn on Escorts Tractors ILimited/
Escorts Limited; if so, what s the
amount of the fraud;

(b) whether India Steel Corpora-
ton or any of its associate concerns
are dealing with any other Bank in
Faridabad as khtwn to Bank of India;
if so, which are these firms, what are
their dealings with their bankerg and
what steps have been taken to avert
similay frauds in other banks;

(c) whether any crimina] action for
this forgery has been initiated against
the people involved in such frauds
and if not, the reasons therefor; and

(d) in case no action has been
taken earlier, what gction the Govern-
ment proposes to take now?

THE DEPUTY MINISTER IN THE
MINISTRY OF TFINANCE (SHRI

MAGANBHAI BAROT): (ay Bank
of India has reported that it has filed
a civil suit against M/s. India Steel
Corporation and two guarantorg for
recovery of its dues. The matter is
sub-judice.

(b) According to information readi-
ly available M's, India Steel Corpo-
ration has an account with  Union
Bank of India which is inoperative.
In the absence uf information regard.
ing the names of associate concerns
of M/s India Steel Corporation, it i3
difficult to collect information re-
garding the names of banks with
which these concerns have facilities,
In accordance with the usageg and
practices customary among bankers
and in accordance with the statute
governing public gector bankg infor-
mation relating to individual clients
are not to be divulged. In view of
this, information relating to facilities
given to M/s. India Steel Corporatiocr:
or any of its associate concerns by
public sector banks cannot be divul-
ged,

(¢) and (d). Bank of India has
already initiated action for recovery
of its dues. The question of initiating
eriminal action will depend upon the
nature of irregularity. The bank
hag been advised to initiate necessary
action in this regard if considered
necessary.
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Vacant Posts of Chief Executive in
Public Sector

2606. SHRI AMAR ROYPRADHAN:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of FINANCE be
pleased to state:

(a) the names of the public sectors
unite where Chairmen or Chief Exe-
cutives have so far not been appointed
by Government; and

(b) the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA):. (a) and
(b). Out of 189 enterpriseg the postg
of 9 part-time Chairmen and 26 Chief
Executives were vacant on 3-12-1980.
These posts are indicated in the An-
nexure. Out of these, the Public En-
terprises Selection Board have finalis_
ed the selection of six posts of part-
time Chairmen and 23 posts of Chief
Executives. The recommendations of
the Board are undeér consideration of
the Government. In the case of Chief
Executives, ad hoc arrangements are
made to ensure that the work of the
enterprises does not suffer till a yegu-
lar appointment is made.

Statement

Vacancies of Part-The Chairmen or
Chief Executive in Public Enterprises
on 31-12-1980

A—Part-time Chairmen

Hindustan Antibiotics Limited.

2. Bongaigaon Refinary & Petro-
chemicals Corporation Ltd.

3. Rehabilitation Industries
Curporation,
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Bharat Dynamics Limited.
Hindustan Prefab Limited.

Pyrites, Phosphates & Chemi-
cals Limited.

7. Central Warehousing Corpora--

tion.

8. Hindustan
Co. Limited.

9. Madras Fertilizers Limited.

Photo Filmg Mfg.

B—Chief Executiveg

1. Nationa] Fertilizers Limited.

2. Hindustan Cables Limited.

3. Hindustan Paper Corporation.

4. Hindustan Steel-works Con-
struction Corporation.

5. Bharat Earthmoverg Limited.

6. National Textiles Corporagion
(MP) Limited.

7. National Textiles
(UP) Limited.

8. Southerp Pesticideg Corporation
Limited.

9. Projects Equipment
tion,

Corporation

Corpora-

10. Metaliurgical & Engineering
Consultancy India Ltd.

11. Indo-Burma Petroleum Com-
pany.
12. Bridge & Roof Co. Limited.

13. National Hydro-electric Power
Corporation.

14. National Thermal Power Cor-
poration. .

15. Neyveilj Lignite Corporation
Ltd.

16. Jute Corporation of India,

17. Salam Steel Plant.

18. Central Warehousing Corpora-
tion Limited.

19. Nationa] Building
tion Corporation.

20. Nagaland Pulp & Paper Co.
Limited.

21. Bharat Pumps & Compressors
Limited.
22, Bharat Dynamicg Limited.

Construc-
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»



97 Written Answers

23. Biecco Lawrie Limited.

24. Nationa] Research Development
Corporation.

25. Hotel Corporation of India.

26. Shipping Corporation of India.

Smuggling of Readymade Garments
from Bangladesh

2608. SHRIMATI PRAMILA DAN-
DAVATE. Will the Minister of FI-
NANCE Dbe pleased to state:

(a) whether it is a fact that large
scale smuggling of ready-made gar-
ments from Bangladesh into India
has been going on;

(b) whether it is also a fact that
readymade garments worth Rs. 3
lakhs to Rs. 10 lakhs are being brought
to India daily from Bangladesh; and

(c) if so. the steps are being taken
to stop this smuggling?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and :b).
Readymade garments have been one
of the major items sensitive to being
smuggled from Bangladesh into India.
There is no authoritative estimate of
the value of readymade garments
smuggled into India every day from
Bangladesh, However the total value
of readymade garments seized by the
Customgs authorities while being
smuggglea into India from Bangladesh
during the years 1978, 1979 and 1980
(upto September) are as Tollows:

AGRAHAYANA 14, 1002 (SAKA)

Year Approximate

value (Rs.
in lakhs)

1978 5.96

1979 19.64

1980 24.00

(Upto

September)

2873 LS4
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(c) Anti-smuggling measures have
been intensified along the Indo-Bang-
ladesh border and the Customs autho-
rities and the Border Security Force
have beep alerted to prevent any at-
tempt at smuggling across the border.

Loss suffered by Public Undertakings

2609. SHRI ATAL BIHAR] VAJ-
PAYEE. Will the Minister of FI-
NANCE be pleased to state:

(a) is it a fact that Public Under-
takings have incurred g loss of about
Rs. 1600 crores last year;

(b) if so, the undertaking-wise
break-up of the loss: and

(c) capacity utilisation of each pub-
lic sector undertaking during last
year?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) No,
Sir,

(b) Does not arise,

(c) Detailed information on capa-
city utilisation of manufacturing pub-
lic enterprises is annually laid on the
Table of the House in the B.P.E.'s
Public Enterprises Survey. The infor-
mation relating to the year 1978-79
hag already been incorporated in the
B.P.E’s Annual Survey for that year
and presented to Parliament in March
1980. Detailed information relating to
the year 1979-80 is under compilation.
The provisional information in capa-
city utilisation in some of the major
public enterprises in Steel, Coal, Fer-
tilizer, Petroleum and Heavy Engi-
neering is appended in the enclosed
statement,
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Statement
Capacity uilisation of major Manufacturing Enterprises 1979-80

81 No.
STEEL

1. Steel Authority of Iudia Lui.

GOAL

2, Coal India Ltd. {including subsidiaries)

FERTILIZERS

3. Rashtriya Chemicals & Fertilizers Ltd.

4. Madras Fertilizers 1.td.

5. Fertilizer & Chemicals (T) Ltd. .

PETROLEUM

6. Hindustan Petroleumn Corpn,

7. Indian Oil Corpn.

8. Bharat Petroleum Corpn I.td.
HEAVY ENGINEERING
9. Bharat Heavy Electricals I.ud.

10. Heavy Engineering Corpn. Ltd. (All Units)
11. Miuing & Allied Machinery Corpn. Ltd.

Bokaro . .
Bhilai
Durgapur
Rourkela

Alloy Steel Plant

Trombay
Trombay IV

Udyogmar.dal (N} .

Cochin 1

Bombay
Visakhapatpnam
Barauni
Gaubhati
Gujarat

Haldia . .

Tiruchy
Hyderabad
Hardwar
Bhopal .
Jhansi
CFIFP .

Written Answers
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(PROVISIO NAL)

55
70

91

101
97
84
65
72
57
28
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Abolition of Octroj

2610. DR. VASANT KUMAR PAN-
DIT:
SHRI CHITTA BASU:
SHRI CHATURBHUJ:

Will the Minister of FINANCE be
pleased to state:

(a) whether the National Transport
Committee has recommended to Gov-
ernment abolition of Octroi in stages;

(b) what are the concrete sugges-
tions of the said Committee and Jha
Committee for the phased abolition of
Octroi check post;

(¢) when do Government propose toO
implement the findings of the above
Committees on the abolition of Octroi;
and

(d) what counter-suggestions have
been made by various State Govern-
ments to the Central Governments
plea to abolish Octroi?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SWAISINGH SISODJA): (a) Yes Sir.

(b) The Indirect Taxation Inquiry
Committee (Jha Ccmmittee) recom-
mended that octroi should be abolished
in stages. It suggested that as 5 first
stage, octroi should be abolished in
respect of small localities and in res-
pect yf towns and cities situated on the
National Highways and at the second
stage, the cases of large cities which
now depend on octroi as their predo-
minant source of revenue should be
taken up, The Committee recom-
mended that while octroi shoula be
abolished in the municipal areas
through which trunk road transport
services operate, it may be rvetained
for the present in places like Bombav
and Calcutta whicp are largely termi-
nal points, Tha National Transport
Policy Committee has endorsed the
recommendation of the Jha Commit-
tee. It has pointed out that the Gov-
ernment of Uttar Pradesh has success-
fully abolished 1800 out of 5 total of
2500 octroi checkposts in the State
and has also found it possible tg com-

pensate loss of revenue to local bodies
without any Central agsistance. It has
commended this example for consi-
aeration by other States The .Com-
mittee has observed that primary res-
ponsibility and initiative for abolition
of octroi rests with the State Govern-
ments and has suggested that the
Centre should use its persuasive
powers and encourage the Stateg in
this regard even by extending flnan-
cial assistance to them.

(¢) ana (d). The question of aboli-
tion of octroi was considered in the
conference of the Chief Ministerg on
the 16th and 17th, September, 1980.
While inaugurating the conference,
the Prime Minister observed that
octroi was a regressive tax and urged
that a timebound programme should
be darawn up to do away with this
tax. The Chief Ministers agreed that
octroi was an undesirable levy and
should be abolished. Some of them,
however, stated that octroi was a sig-
nificant source of revenue for the
local bodies and finding aaequate
sources of revenue to recoup the loss
would pe difficult and hence a mea-
sure of compensation from the Central
Government would be necessary.
While summing up, the Union Finance
Ministey stated that abolition of octroi
was in the interest of the States and
shoula be removed in progressive
stages. He suggested that as 5 first
step, octroi should be given up in
respect of places having a population
of less than 2 lakhs. He stated that
loss in revenue could be met in some
way or the other and .Jif necessary by
a suitable surcharge on sales tax and
passing on the proceeds fo the respec-
tive municipalities. He stresseq that
there was no point in the sugges-
tion that the Cenfre should compen-
sate the States for abolition of octrdi
as the Centre was. providing Central
assistance to States for State Plans
and if compensation was to be pvo-
vided for abolition of octroi, the Cen-
tral assistance for State Plaps would
be reduced to that extent, The Union
Finance Minister’s suggestion was, by
and large, favourably received by the
Chief Ministers.
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Promotion of SC/ST Auditorg

2611. SHRI B. D. SINGH: will the
Minister of FINANCE be pleased 1o
state;

(a) whether Government are aware
that often promotions of Scheduled
Caste/Scheduled Tribe Auditors are
not made against the vacancies re-
served for them even though quali-
fied Auditors became eligible for pro-
motions, the vacancies are either left
vacant or carried forward which mars
the career of the deserving persons
belonging to these communities;

(b) whether Government have made
any independent assessment to find out

it the instructions laid down by Gov-

ernment in this respect are strictly ad-
hered to by the various Ministries/
Departments of Government and the
persons belonging to Scheduled Castes/
Scheduled Tribes are promoted as soon
as they become eligible against the
vacancies reserved for them; and

(¢c) it so, the result of the assess-
ment made and the step contemplated
to ensure that promotional opportuni-
ties are not denied to the persons be-
longing to the Scheduled Castes/Sche-
duled Tribes?

THE MINISTER OF STATH IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) It is
not correct that often promotions of
Scheduled Caste/Scheduled Tribe Au-
ditors are not made against the va-
cancies reserved for the purpose.
However, on account of an Interim
Stay Order granted by the Ranchi
Bench of the Patng High Court such
promotions could not be made in the
Office of the Accountant General,
Bihar, Ranchi, This stay order has
since been vacated by the Supreme
Court and in future promotions will
be made as per orders of Government.

(b) and (c). Government phave asked
the various Ministrieg and Departments
to follow the reservation orders stnict-
ly and bring to the notice of appro-
priate authorities any cases of delibe-
rate infraction of reservation orders
but have not made any general in-
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dependent agsessment so far, How-
ever, any particular instance brought
to the notice of the Government is
looked into.

Compietion of Public Sector Projects

2612. SHRI RAJNATH SONKAR
SHASTRI,
SHR] DAULAT RAM SARAN:
SHRI RAM VILAS PASWAN:

Will the Minister of FINANCE be
pleased to lay a statement showing:

(a) whether completion of certain
Public Sector Projects has been con-
siderably delayed resulting in rise in
the cost of their completion;

(b) it so, the Public Sector Projects

which have been delayed, stating
the period of delay and the reasons
therefor;

(c) the extent of escalation in the
cost of these projects as against the
original estimated cost; and

(d) the steps taken by the Govern-
ment to complete these projects with-
out any further delay?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIL
SAWAISINGH SISODIA): (a) to
(¢). Delay in completion of the pro-
jeets in the Public Sector occur due
to varfous reasons such as time taken
in awarding contracts, delay in supply
of equipment, time lag in development
of infrastructural facilities, shortages
of power and scarce materials, selec-
tion of consultants as well as due to
inaccurate estimates of time and cost
aspects of project implemention.

The information in regard to major
projects which have been delayed in-
Gicating the time and cost over-runs
is given in the annexure.

(d) Various steps have been taken
to improve project monitoring through
moderp, management techniques aad
improved project formulation. Gov-
ernment are also devoting special at-
tention to speedier development of
infra-structure like power, transport
;:,t 8o that these do not hinder pro-

implementation.
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Statement
Sems major cases of project delays

Projects Cost over- Time over-
Tun run
% (months)
1. STEEL
1. Bokaro Steel Plant Stage 11 (1.7 MT to 4.0 MT) . . 16 12
2. Bhilai Steel Plant (2.5 MT to 4.0 MT) . . 34 7

II. MINERALS & METALS

1. Korba Aluminium Project (Smelter & Fabricaticn) . . 86 20

2. Hindustan Zinc Ltd. (Rajpura Dariba Project) . . 57 g
1II. FERTILIZERS

1. Trombay V Expansion (Rashtriya Chemicals & Fertilizers) 49 12
1IV. PAPER & NEWSPRINT

1. Kerala Newsprint Projeci . . . . . . 206 31

2. Nagaland Pulp & Paper Project . . . . 215 48
V. ENGINEERING

1. ITI—Switching Equipment Factory, Rae Bareili . . 9 18

2. HMT Watch Factory Tumkur R . . . 17 12

3. Hindustan Shipyard Ltd. (Integrated Development Programme) 8 19
V1. CEMENT

1. CCI Akaltara Cement Plant . . . . . . 82 31
vVil. POWER

1. NHEPC—Bairasuil Project . . . . . . 40 21

VIIT. TRANSPORT SERVICES

1. IAAI-—New International Passcngcr and Cargo Temunal

Complex (Ph. I) . . 10 19
L¥. COAL
1. Kusumunda Expansion . . . . . . . 5 12

2. Silewara Expansion . . . . . . . 25 96
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Press Advertisementy by Big Business
Houses

2616. SHRTI RATANSINH RAJDA:
Will the Minister of FINANCE be
pleased to state:

(a) whether it has come to the no-
tice of Government that Press-Adver-
tisements have peen given in the course
of last several months by big business-
houses, relating to or based on persons
in Government or legislatures;

(b) it so, have Government kept any
record of such advertisements; and

(¢) whether expenses on such ad-
vertisements are treated as part of
permissible business-expenditure?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA): (a) and (c).
The admissibility of expenses on ad-
vertisements as business expenditure
is regulateq by the provisions of sec-
tion 37(1) and 37(2B) of the Income-
tax Act 1961 read with Rule 6B of
the Income-tax Rules, 1962. Admis-
sibility of expenditure on advertise-
ments of the type referred to in Part
(a) will be considered by the assessing
authorities in accordance with the
above provisions, No such advertise-
ment has been brought to notice of
the Finance Ministry

(b) Doeg not arise.

Damage to Coke Oven Battefles at
Bhilai

2618. SHRI CHINTAMAN] PANI-
GRAHI: Will the Minister o STEEL
AND MINES be pleasea to state:

(a) whether in  September, 1880
one of the six coke oven batteries at
Bhilal had to be blanked to avoid
damage of machinery because of un-
certainty about adeguate coal supply
to ensure safe functioning;

(b) if so, whether ‘Government
have taken note of this;
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(¢) whether this could not be
averted if so, the reasons; and

(d) whether this position has im-
proved by now?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHR!
PRANAB MUKHERJEE): (a) :r’
(b). Yes, Sir Battery No. 5 of Bhilai
Steel Plant had to be blanked in view
of the downward trend in the supplies
of coking coal as well as of stocks at
the plant, This was with a view to
ensure gafety of the refractory work
of the battery.

(c) and (d). Since the supplies io
as well as the stocks of coking coal
in all the integrated steel plants in-
cluding Bhilal were far lower than
the requirements, there wag no alter-
native but to reduce oven pushing so
as to match with the supplies and
stocks, failing which there could be
damage to plant and equipment

Ag g result of several measures
taken by the Government the coal
supply position has shown improve-
ment during the last twe months.
Against an average of 35,760 tonnes
received Qaily during April—Septem-
ber 1980, the average went up to
37,155 tonnes in October and 37,425
tonneg in November, Coal stock had
also gone up from 68,500 tonnes on
the 1st October. 1880 to 1,45,900 ton-
nes on the 1st December, 80.

Settiement of Bonus Dispute in
N.T.C Mills of Tamilnadu

2619. SHRI E. BALANANDAN: Will
the Minister of COMMERCE be
pleased to state what steps have been
taken for the settlement of bonus dis-
pute in the National Textile Corpora-
tion Mills of Tamilnadu?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE). The dispute
regarding payment of bonus to the
employees of NTC Mills in Tamil
Nadu for the year 1979-80 has alreacy
been amicably settled and payments
made,
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Scheelite found in Karnataka

2621. SHRI R. Y. GHORPADE: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether scheelite (calcium tung-
state) has been found recently in
Karanataka; '
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(b) whether it is a rare and strategic
mineral; if so, for what purpose can
it be utilised and what quantity of
imports and what costs will be saved
thereby annually;

(¢) have benefication tests been held
in consultation with Indian Bureau of
Mines and with what results; and

(d) whether Government cf India
are giving any assistance to Karnataka
in this mater and whether any project
is being set up.

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) Scheelite is a rare and strategic
mineral, which is used mainly for
manufacture of ferro-tungsten, an
important substance for production of
various types of special steels. Sinc?
proauction of Scheelite has not ye:
started, reduction in import and there-
by saving in foreign exchange as a
result of production of Scheelite can
not be estimated at this stage.

(¢) Yes, Sir. Results have been
satisfactory and encouraging.

(d) The Bharat Gold Mines
Limited, a Government of India Un-
dertaking is setting up two plants i.>
(i) Pilot Plant for recovery of Schee-
lite from the rup of mine ore (ROM)
at a cost of Rs. 27.50 lakhs and (ii)
Plant for recovery of Scheelite from
tailing dumpgs accumulated over de-
cades in the mine areg at an esti-
mated cost of Rs. 47.40 lakhs, Tho
Plants are likely to be commissioned
in the near future, M/s. Hutti Gola
Mines Company Limited, a State
Government Undertaking, is 3lsg con-
sidering a feasibility report submittod
by Indian Bureau of Mines. M/s.
Hutti Gold Mines Company Limited
alsg proposes sending samples to
Unitead Kingdom for pilot plant stu-
dies in order to obtain a second opi-
nion for maximum recovery of Schee-
lite concentrates. A view regarding
setting up of a project can be taken
only after the results of pilot plant
studies are known affd feasibility re-
port finalised,
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Allotment of Quota of Rolling Material
to Factory owners by Sail, Indore

2623. SHRI PHOOL CHAND
VERMA. Will the Minister of STEEL
AND MINES be pleased to state:

(a) tHe quanfity of quoty of rolling
material given by Steel AutHority of
India, Indore during the last one year
to different factory owners and detailg
of their names,

(b) whether Government are aware
that the parties to whom the quotas
were given have gola the goods in
black market on higher prices:

(¢) whether Government are consi-
dering to take action to stop black
marketing of quota given by Steel
Authority of India; and

(d) if so, the action taken so far
and also the steps proposed to he
taken in future?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
information is being collected and will
be laid on the Table of the House.

(b) to (d). There is no statutory
control on the distribution and pric-
ing of any category of steel at rre-
sent. However, clause 7 of the Iron
and Steel Controller Order prohibits
the use of iron or steel for any pur-
pose other than that for which it is
applied for or allotted  Whenever
any violation of this clause comes to
notice suitable action is taken by the
Iron ana Steel Controller and his
officers,

Information regarding the number
of cases, if any, of violations of the
Iron and Steel (Control) Order in
respect of materials issued by the
Branch Office of the Steel Authority
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of India Limjted Indore, and the a.-
tion taken thereon is being collectea
and will be laid on the Table of the
Houes.
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Disposal of Stock of Raw Jute pro-
cared by JCI

2625. SHR1 TRIDIB CHAUDHURI:
Will the Minister of COMMERCE be
pleased to state:

(a) the total quantity of jute pro-
cured by the Jute Corporation of India
so far from the cultivators in the cur-
rent year and the total stock of jute
now held by the Corporation including
carry-over stocks from previous years;
and

(b) how do the Jute Corporation of
India propose to dispose of the stock?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) JCI has
procured 7.68 lakh bales of ray iute
during the current year upto
29-11-1980, The unsold stocks as on
29-11-1980, (out of procurement made
in 1978-79, 1979-80 and 1980-81), is
14.43 lakh bales.

(b) JCI propose to aispose of the
unsold stocks through sales, both in
domestic and export markets.

Fall in production of Electrode
Quality Wire Rods

2626. SHRI K. T, KOSALRAM: Wwill
the Minister of STEELL AND MINES
be pleased to state:

(a) whether the fall in production of
electrode quality wire rods has result-
ed in the closure of many electrod«
manufacturing units in South India;

(b) it so, the steps being taken to
increase its production;

(c) whether the allotment of this
commodity to wire drawing units has
resulted in thriving black-market in
this commodity; and

(d) if so, the steps being taken to
remedy the distribution of this com-
modity?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (d).
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Information is being collected and the
same will be laid on the Table of the

House.

Summary Assessment Scheme

2627. SHRI V. KISHORE CHANDRA
S. DEO:;

SHRI P. J. KURIEN:.

Will the Minister of FINANCE be
pleased to state.

(a) whether it is a fact that the
‘Summary Assessment Scheme’ jntro-
duced in 1971 has proved counterpro-
ductive and crores of rupees are being
turned into white money from black
through this scheme;

(b) if so, whether any inquiry has
been made in this regard and the de-
tails of such inquiry; and

(c) the proposed action to be taken
by the authorities in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SWAISINGH SISODIA): (a) No, Sir.

(b) and (c¢). Question does not
arise.

IA Plan to grant concessions to
Students

2628. DR. SUBRAMANIAM SWA-
MY: Will the Minister of TOURISM
AND CIVIL, AVIATION be pleased tn
state;

(a) whether Indian Airlines has
started providing concessions to stu-
dents to travel anywhere in India;

(b) whether there are any particu-
lar restrictions for students in this
concession; and

(c) if so. the reasons thereoi?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes Sir. Indian Air-
lines has started giving concession to
students between 12 and 26 years of
age of recognised schools, colleges ana
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institutes in India, offering full time
courses.

(b) No, sir. The concession is made
available for travel on any domestic
sector of Indian Airlines without
any restriction.

(c) Does not arise,

Loss in Steel Plants

2629, SHRI CHITTA MAHATA.:
Will the Minister of STEELL AND
MINES be pleased to state:

(a) the names of the steel plants
which have so far incurred loss and

the extent of loss—Steel plants-wise
figures;

(l,) the reasons therefor; and

(c) what action Government propose
to compensate this amount?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) The
Steel Plants which have incurred
losses are (i) Durgapur Steel Plant
(ii) Bokaro Steel Plant (jii) Alloy
Steels Plant and (iv) Indian Iron and
Steel Company Limited.

The extent of cumulative losses in-
curred by Durgapur, Bokaro and Alloy
Steels Plant as on 31-3-1980 and by
Indian Iron and Steel Co. Ltd. as on
31-3-1979 is indicated below:—

(Rs. crores)

Durgapur Steel Plant 252.16
Bokaro Steel Plant 127.57
Alloy Steels Plant 27.04

Indian Iron & Steel Co. Ltd, 60.87

(b) The losseg of the steel plants
mentioned above were mainly due to
shortfall in production causeq by in-
adequate supply of power from D.V.C.
and non-availability of coking coal in
adequate quantity and df good quality.
In the case of Durgapur Steel Plant,
the losses were, to an extent, due to
very unremumnerative and low prices
of wheels, axles and wheel sets. In
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the case of Bokaro Steel Plant. which
is comparatively a new plant, the
existing prices of steel were related to
the cost of production of the clder
units whose capital related charges
are one-third of the total costs in the
case of Bokaro. Indian Iron & Steel
Co. Ltd. hag been a sick wunit for a
considerable period ang interest bur-
den on loans advanced to the Company
to rehabilitate it has further added to
its loss. i

(¢) Losses jncurred by the plants
are not compensateq by Government.
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Companies against Santosh Benefit
Company Ltd, Ahmedabaq

2631, SHRI CHHITUBHAI GAMIT:
Will the Minister of FINANCE be
pleased to state;

(a) whether it is a fact that some
subscribers of Santosh Benefit Co.
Ltd.,, a Chit Fund Company of Ahme-
dabad have complained that the said
Oompany have cheated them:

(b) what action Government have
taken against the Company;

(c) if not, the reasons therefor; and

(d) whether the accounts of the
Company are regularly checked and
audited as required under law?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Com-
plaints were received against this
company alleging non-repayment of
subscriptions/deposits, resorting to
irregular practices in the condvct of
draws and forfeiture of subscriptions
ete.

(b) and (c). The complaints were
looked into by the Reserve Bank and
it was founq that they generally
pertained to the compliance or other-
wise of the terms and conditiong of the
different typeg of schemes conducted
by the company. The acceptance of
deposit {5 a contract between the

depositor and the concerned company
and in case of breach of contract re-
dress can be sought in a Court of law.
As such, it was for the aggrieved
parties to take action in a Court of
Law,

(d) The Reserve Bank have reported
that the accountg of the company are
being regularly auditeq by the
Chartered Accountants appointed un-
der the Companies Act, 1956.

Floating Hotels Plan for Indian
Coastline

2632. SHRI ARVIND NETAM: Wwill
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that float-
ing hotels plan along the Indian
coastline has been rejected by the
Government of India: and

(b) if so, what are the
thereof?

THE MINISTER OF TOURISM AND
CIVII, AVIATION (SHRI A. P
SHARMA): (a) and (b), A Japanese
firm had indicated itg interest in
promoting the idea of putting up
wafer<based luxury hotels, particularly
at Bombay. However, because of
constrainty on resources and in view
of the very sizeable foreign exchange
investment involved, it was not found
possible to pursue the scheme.

reasons
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Making of Ayodhys Hill (West Ben-
n{) 2 Tourist Centre

2633. SHRI BASUDEB ACHARYA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether there is any proposal
to make Ayodhya Hill in the District
of Purulia, West Bengil, to make a
tourist centre; and

(b) if so, by when?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P
SHARMA): (a) No, Sir. There ig no
proposal in the Central ,Sector to
develop Ayodhya Hill in the District
of Purulia, West Bengal as a tourist
Centre.

(b) Does not arise.
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Supply of Cotton at Economic ratle to
Public Sector State Textile Industry
in West Bengal

2635, SHRIMATI GEETA MUKHER-
JEE: Will the Minister of COMMERCE
be pleased to state:

(a) whether jt is correct that due
to West Bengal not producing cotton
the availability of cotton to the pub-
lic sector textile industry in the State
at economical rate is ensured gnd it
has not to pay high price of cotton
produced in other States;

(b) whether it is alsp true that it is
not getting any financial accommoda-
tion from either supplies or financial
institutions; and

(c) what steps Government have
taken to ensure that supply of cotton
at economical rate with favourable
financial term to the public sector
State Textile Industry in West Bengal?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
The public sector mills in West Bengal
purchase cotton at market prices
similar to that obtaining in the rest
of the counfry, but they have to incur
a marginal additional cost due to
freight. Bulk of the cotton to these
mills is supplied by the Cotton Cor-
poration of India in the public gector
and the Maharashtra State Cooperative
Marketing Federation. The Cotton
Corporation has extended a credit
limit of Rs. 4 crores to NTC (West
Bengal). Maharashtra Federation
usually provides one month’s credit.
In addition. mills also enjoy cash
credit facility from banks against
hypotecation of stocks. For facilitat-
ing supply of cotton at economical
rates, Cotion Corporation of India hag .
opened a supply depot at Calcutta.
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Head Offices of State Bank of India
in States

2636. SHRI G. Y, KRISHNAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is g fact that each
State has been provided a Head Office
of the State Bank of India;

(b) if not, how many States are not
provided and the reasons therefor; and

(c) whether there was any petition
or proposal for providing Local Head
Office at Bangalore?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) No, Sir.
Btate Bank of India does not have a
separte Local Heaq Office for each
State at present.

(b) At present State Bank of India
has only 11 Local Head Offices all
over the country. No Local Head
Office ig at present located in the
States oY Assam, Haryana, Himachal
Pradesh, Jammu & Kashmir, Karna-
taka, Kerala, Manipur, Meghalaya,
Nagaland. Punjab, Rajasthan, Sikkim
and Tripura. However, a decision hag
since beén faken to set up a Local
Head Office at Gauhati (Assam). Fol-
lowlng factors are normally taken into
consideratlon by the State Bank for
creating a Circle and setting up a
Local Head Office:—

State of Branch expansion  size of
bank’s operations, future plans and
commififents;, lead bank and other
developmental responsibilities, geo-
graphical factors, presence of associate
banks, credit deposit ratio socio-
economic contexts, organisational
design, other administrative issues etc.
State Bank have not set up Local Head
Officies exclusively for certain States
because this was not warranted on
consideration of the above factors.

(c) There is no proposal for setting
up a Local Head Office of State Bank
of India at Bangalore at present.
Government have received geveral
representationg in this regard. A
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petition was also made to the Commit-
tee on Petitions of the Rajya Sabha
by the General Secretary, All India
State Bank Officers’ Federation
Madras and 1210 other employees of
the State Bank of India working in the
State of Karnataka. The Committee
considered the petition and in its 61st
Report presented to the Rajya Sabha
on 25th January, 1980, concluded as
under:— -

“The Committee, after taking into
account all aspectg of the question,
is of the view that the establishment
of a Local Head Office of the State
Bank of India in Karnataka does not
appear to be a practicable and
viable proposition at present until
the entire organisational structure
of the banks is reviewed next.”

Export of fresh Fruits of West
German Market

2637. SHRI ARJUN SETHI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that there is
a great scope for the export of fresh
fruits like bananas and mangoes from
India to West German marlsst; and

(by if so, the details regarding
India’s position in the World market
so far as the export of fruits is con-
cerned?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) Yes,
Sir.

(b) India’s total export of fresh
fruits during 1978-79 was 23,000 tonnes
valueqd at Rs. 8.14 crores as against the
World trade in fresh fruits of the order
to 18 million tonnes in 1978.

Imposition of Embargo on Imports of
Garments from 1India

2638, SHRI RAM VILAS PASWAN:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that certain
countries have imposed embargo on
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certain garments being imported by
them from India;

(b) its impact on the foreign ex-
change earnings; and

(c) the steps taken by Government
to resolve the differences with these
countries?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
France and Italy imposed an embargo
on the import of certain categorieg of
garments from India on the ground
that according to their statistics the
total imports of those items exceeded
the prescribed quantitative levels in
the bilateral agreement with the EEC.

(b) and (c). The reconcilliation of
statistics maintained by our quota
endorsing authority and the importing
country, in case of Italy, is in progress,
Meanwhile, all held up consignments
are being cleared by the Italian
Authorities on the basis of provisional
debit to 1981 quota. In case of France
the problem has arisen as a result of
imports having been cleareq by the
French Authorities against export
certificates of doubtful authenticity.
This matter is under investigation.
The quantities involved in these certi-
ficateg of doubtful authenticity are
being shipped subject to provisional
debit to 1981 quota.

In view of these ad-interim
measures, it does not seem that there
will be any impact of foreign exchange
earnings.
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Supply of Quota of Pig Iron and
Steel to Small Scale Industries

2640. SHRI A. T. PATIL: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) what was the quota for supply
of raw materials such as pig iron and
steel to Small Scale Industries fixed
for Maharashtra during the last three
years and the current year;

(b) what was the actual supply dur-
ing the respective year; and

(¢) what do Government of India
propose to do for the coordination of
demand and supply of these raw
materials?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) to (c).
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There is no statutory control >n the
distribution of iron and steel materials;
the question of “quota” does not,
therefore, arise. The requirements
of steel for the small scale industries
are mostly met through the respective
State Small Industrieg Corporations,
except in the cases of compact group
of industries, holders of release grders
for export of engineering goods and
holders of essentiality certificates.
For this purpose, from 1978-79 onward,
annual plans of despatches to the
various State Small Scale Industries
Corporations are drawn up. In the
absence of any precise assessment of
capacity of small scale units in various
Statés. On a uniform, all-India basis,
their off-take during the time of easy
availability was considered to pro-
vide an adequate and appropriate
basis and the plan of despatches was
drawn up accordinly. The relevant
figures (in tonnes) for Maharashtra
and Goa for the last three years and
the current year are given below:—

Despatches (in tonnes)

Year Planned Actual
1977-78 — 16,090
1978-79 58,078 44,925
1979-80 55,000 47,508
1980-81 60,000 32,076*
{*for April-Oct., 1980 only)
As regards pig iron, this is not

normally in short supply. However,
because of certain temporary but
severe constraints in production, there
has been some shortage in the last
few months. At present, pig iron is
being distributeq on the basis of
average off-take during 1976-77, 1977-
78 and 1978-79. The availability of
pig iron is expected to improve short-
1y and it should then be possible to
meet the requirement in full.

Russia’s interest in revamping the
programme of SAIL

2641. SHRT M. RAMGORAL RED-
DY: Will the Minister of STEEL. AND
MINES be pleased to state:

(a) whether Russia has shown inter-
est in the matter of revamping the
programme of SAIL; and
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(by if so, the reaction of Govern-
ment thereto?

THE MINISTER OF COMMERCE
AND STEEL, AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
Presumably the Hon'ble Member is
referring to the Soviet assistance in
modernisation and expansion of the
existing steel plants under Steel
Authority of India Limited. The
position is indicated below:

1. BHILAI: The Soviets in consulta-
tion with Bhilai Steel Plant zand
MECON have drawn up a modernisa-
tion scheme known as “Basic Technical
and Economic Considerationg (BTEC)”
for augmentation of production of the
existing stream of 2.5 MT of Bhilai
Steel Plant. That scheme along with
other possibilities for modernisation
are under consideration of 3hilai
Management.

2. BOKORO: The Soviet organisa-
had prepared technical recommenda-
tions for increasing steel production
at the Bokaro Steel Plant to 5.5 MT
per yvear through application nf techni-
cal innovations, A feasibility study in
fh’is regard is being undertaken. A
proposal for Bokaro Steel Plant’s ex-
pansion from 40 MT to 4.75 MT is
under consideration of the Govern-
ment. '

3. INDIAN IRON AND STEEL
COMPANY (IISCO): In the Working
Group discussions under the aegis of
Indo-Soviet Joint Commission in
November, 1980, the Indian side has .
requested the Soviet side to consider
the possihility of their participation
in improving the operation of IISCO’s
plant at Burnpur by meodernisation
and introduction of advanced techno-
logy. Soviets would take a final deci-
sion after scrutiny of the situation at
the plant by Soviet Specialists.
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Gold smuggling

2642. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
FINANCE be pleaseq to state:

(a) whether it is a fact that smug-
gling of gold into India is on the high
side during the last six months; and

(b) if so, the details of confiscated
gold, the arrests made (including
Indians and foreigners) and the steps
being taken to prevent such smuggling?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Re-
ports received by the Government Ao
not indicate that there is any large
scale smuggling of gold inty India.
during the last six months.

(b) Information is being collected
and will be laid on the {able of the
House, 3

Trade Delegationg sent Abroad
2643. SHR] KRISHNA PRATAP

SINGH: Will the Minister of COM-
MERCE be pleased to state:

(a) the number of trade delegations
went abroad during the last six
months;

(b) the names of persons in each
such trade delegation and the coun-
tries visited by them; and

(¢c) the quantity of business procul-
ed by each such trade delegation and
the details of various agreements
signed?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (3a)
Eleven. )

(b) A statement is attached.

(¢) Government delegations do not
normally negotiate businesg abroad.
Visitg by such delegations are for
biliateral trade talks and for negolia-
ing trade agreements.

No fresh trade agreement was signed
by India with any country during the
last six months. However on the ex-
piry of the trade agreement with
Bangladesh, a new trade agreement
was signed in October, 1980.

Statement

S

e

Names of persons in each trade delegation

Names of the countries visited

(1)

I
(2)

e e

I. 1) Shri Pianab Mukherjee
: Commerce Minister
2) Sh. V. Kumar,
P.S, to Commerce Minister,
3) Shri T.S.R. Subramanian
Joint Secretary,
Ministry of Commerce.

4) ShriK.K. Bhargava,
Joint Secretary,
Ministry of External Affairs.

Shri A.S. Gill,
Commerce Secretary,

2) Shri G.S. Sawhney,
Member (Customs),
Ministry of Finance.

I, 1)

Iraq and Abu Dhabi.

Nepal.
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Names of persons in each trade delegation

Names of the countries visited.

3)

4)

5)

6)

7

8)

9)

Shri D.K. Jain,
Joint Secretary,
Ministry of Commerce.

Shri N, Dayal,
Director, Ministry of Commerce.

Shri R, Verma,
Director (Northern Division),
Ministry of External Affairs.

Shri A.K. Babbar,
Officer on Special Duty (Nepal),
Directorate of Revenue & Intelligence.,

Shri A.K. Mishra,
Joint Director (TT),
Railway Board,

Shri J. S. Pande,
Under Secretary,
Ministry of Gommerce.

Shri B.A. Tikko,
Manager Traffic, Calcutta
Port Trust,

111, 1) Shri A.S, Gill,

1v.

2)

3)

4)

5)

3)
4)
1)

2)

3)

Gommerce Secretary.

Shri G. 8. Sawhney,
Member (Customs),
Ministry of Finance.

Shri A. N. Ram, Joint
Secretary (N), Ministry
of External Affairs,

Shri N. Dayal, Director,
Ministry of Commerce,

Dr. R. K. Dixit,
Director (L. & T Divn.),
Ministry of External Affairs,

Shri Pranab Mukherjee,
Commerce Minister,

Shri P. K. Kaul,
Commerce Secretery,

Shri N, Dayal, Director,
Ministry of Commerce,

Shri S. C. Choudhary,
P.A. to Commerce Minister,

Shri N. Dayal, Director,
Ministry of Commerce.

Shri P. C, Jayaraman,
oint Director,
inistry of Commerce,

Shri A. K. Sen, Industrial
Adviser, DGTD.,

Nepal——gontd.

Bhutane

Bangladesh.

Pakistan.

L
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Names of persons in each trade delegation

Names of the countries visited,

]

VI 1)
2)
3)

4)

VIIL. 1)

2)

Shri A. K. Mukherjee,
Jt. Secy., Ministry of Gommerce.,

Shri D. K. Ghatterjee,
Joint Secreiery,
Department of Economic Affairs,

Shri C. I. Sivasubramanian,
Deputy Secretary.
Ministry f Commerce,

Shri S. Ketharaman,

Managing Director,

(Marketing Division),

Indian Oy Coiporation, Bombay,
Shri A. K. Mukherjee,

Joint Sccretary,

Ministry of Comunerce,

Shri Purshottam Lal,

Director, Department of Economic Affairs,

VIIIL. 1) Shri Pranab Mukherjee,

2)

3)

IX, 1)

2)

2)

3)

4)

5)

Commerce Minister,

Shri A. K. Mukherijce,
Joiut Secretary,
Ministry of Commerce.

Shri N. K. Singh, Director and Special
Assistant to Commerce Minister,

Shri A. K. Mukherjee,
Joint Secretary,
Minisiry of Commerce,

Shri Purshottam Lal,
Director, Deptt, of
Economic Affairs,

Shri Pranab Mukherjee,
Commerce Minister.

Shri P. K. Kaul,
Commerce, Secretary,

Shri S. Narayanaswamy,
Joint Secretary,
Deptt. of Petroleum,

Shri D. K. Chatterjee,
Joint Secretary,
Depit. of Eccnomic Affairs,

Shri A.K. Mukherjee,
Joint Secretary,
Ministry of Commerce,

Shri Kamalkar Mishra,
Joint Secretary,
Deptt, of Power,

USSR (Moscawy).

Poland (Warsaw),

Hungary (Poland),

Romania (Bucharest).

Pc.
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Names of persons in cach delegation

Names of the countries visited,

7) Shri N, K. Singh,
Dircctor & S.A. tu
Commerce Miuister,

—

8) Shri T. 5. Vijayaraghavan,
OSD, Deptt, of Heavy Industry.

g) Shri N. Sen, Dy. Secy., Ministry
of External Affairs,

16)  Shii P. K. Verma,
and Secretary,
Embassy of India, Bucharest.

X1.1) Shri A. K. Mukherjee,
Joint Secretary,
Ministry of Commerce.

2) Shri V. Vishwanathan,

Deputy Secretary,
Department of Economic Affairs,

Romanija (Bucharest) Contd.

Czechoslovakia (Prague).

Provision for Calicut Aerodrome in
[ixth Plan

2644. SHRI A. A. RAHIM:
SHRIMATI SUSEELA:

GOPALAN:
SHR] K. KUNHAMBU:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what provision has been made
in the Sixth Five Year Plan for Cali-
cut Aerodrome;

(b) when the work on it will start;
and

(¢) when the airport will be com-
missioned?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A, P.
SHARMA): (a) In the draft Sixth
Plan an amount of Rs, 2.52 crores
was made for construction of an
aerodrome suitable for HS—T48
operafions. Subsequently, however,
it has been decideq to develop the
aerodrome straightaway for Boeing
737 operations. The provision in the
dratt Sixth Plan is, therefore, likely
to be increased suitably.

" (b) The work is expected to com-
mence siXx months after the estimate
is sanctioned.

(c) Airport construction will take

about” four years,

Proposal for an Export Promotion
Council for Coir

2645. SHRIMAT] SUSEELA
GOPALAN:

Will the Minister of COMMERCE
be pleased to state:

(a) the reasons behind the proposal
for constituting an export promotion
council for coir when Coir Board is
already in field for the same purpose;
and

(b) whether Government propose
to have consultation with the Govern-
ment of Kerala which is producing
90 per cent of the coir and coir pro-
ducts, as well as the people’s repre-
sentatives from the area and the re-
presentatives of the trade union be-
fore taking a final decision in the
matter?

THE MINISTER OF COMMERCE
AND STEEI, AND MINES (SHRI
PRANAB MUKHERJEE): (a) ang (b).
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Some of the leading exporters in the
Coir Industry have sent a proposal to
this Ministry for setting up of an Ex-
port Promotion Council for Coir Indus.
try mainly with a view to giving exclu-
sive attention to export trade in Coir
Products. The proposal is under the
consideration of the Government.

Before taking a final decision, Gov-
ernment will take into consideration
the various inter-relatedq points of
view,

Modification of Bhilai Steel Plant

2646. SHRI P. RAJGOPAL NAIDU:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is any proposal
with Government to modify Bhilai
Steel Plant; and

(b) if so, the details of the modi-
fications?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
Presumably, the reference is to the
modernisation of Bhilai Steel Plant.
The position in this regard is that the
Soviets in consultation with Bhilai
Steel Plant and MECON have drawn
up a modernisation scheme known as
‘Basic technical and economic consi-
deration” for introduction of technologi-
cal improvements/innovations as to
secure additional production from the
) existing facilities at minimal cost.

This scheme along with other possibili-
ties of “technological improvements
are under consideration of the steel
planf Management.

Chaotic situation at the Air Cargo
Complex due to Air India strike

2647. SHRI CHANDRABHAN ATHA-
RE PATIL: Will the Minister of TOUR-
ISM AND CIVIL AVIATION be pleas-
ed to state:

(a) whether it is a fact that the
cight day old strike in Air India had

created a chaotic situation at the Ailr
Cargo Complex for airlifting cxport
cargy of readymade garments;

(b) if so, the extent of loss in the
export ea:nings;

(c¢) steps taken by Government to
provide necessary relief to the gar-
ment exporters; and

(d) measures proposed to be taken
by Government to avert such a situa-
tion in future?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR~
MA): (a) The Air Cargo Complex of
which Air India are the ground handl-
ing agents remained closed during the
period 24th October to 2nd November,
1980. However, with effect from 3rd
November, 1980 help of loaders employ-
ed by Air Cargo Agents was taken for
unloading the export cargo, and pre-
senting the same for customs examina-
tion. The strike had only a marginal
effect on the working of the Complex.

(b) Though the strike did contribute
to the slowing down of movement of
ready made garments, the extent of loss
resulting therefrom cannot be quanti-
fied.

(¢) and (d). Do not arise.

Striking Groung Staff of Air India
victimised

2648. SHRI INDRAJIT GUPTA: will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

{(a) whether the ground staff of
Air-India went on strike demanding
20 per cent bonus in place of 8.33 per
cent as declared by the Company;

(b) why no initiative was taken
by the Centre to settle the dispute
at an early stage through discussions
with the staff’s representatives;

(¢) whether a large number of
employees including some Cabin
crew, have been victimised by the
management for participating in the
strike; and
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(d) how much Air-India spent in
1979-80 on publicity, entertainment
and free trips for VIP’s and per-
quisites for its Officers? -

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) Yes, Sir. A section of the
employees of Air-India, belonging to
the Air-India Employees Guild, were on
strike with this demand. The strike
has since been called of.

(b) While the strike took place on
24th October, 1980, the Guild was given
details of the calculations of Bonus on
10th October, 1980 with the request for
an early discussion by the Management
of Air India. Subsequently, the mat-
ter was discussed on 21st and 23rd Oc-
tober, 1980 when the position was ex-
plained in detail to the Guild. Further.
tripartite discussions were held in Re-
gional Labour Commissioner’s office.
The Guild was then requested to refer
the dispute to the Regional Labour
Commissioner as per provision in the
Bonus agreement entered into by the
Unions with the Management in 1979
instead of going on strike. Thus, all
efforts were made to settle the dispute
through discussion with the representa-
tives of the Guild. Moreover, 1 also
personally appealed to the striking em-
ployees to call off their strike during
my meetings with the representatives
of Air--India employees Guild.

(¢) There was no victimisation. The
Cabin crew in any case, were not in-
volved in the strike. 39 employees
were suspended for taking a leading
part in the strike and all except 15 of
them have been allowed to resume
duty. The 15 employees who are still on
suspension have been charge-sheeted.
Police cases have been registered
against some of them for disorderly
behaviour, threats of violence etc.

. (d) The information is being collect-
ed and will be laid on the table of the
Sabha.
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Hotel rooms constructed during last
two years

2649. SHR] G. NARSIMHA REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) what are the total number of
hotel rooms constructed in last two
years,

(b) do the Ministry consider the
increase of accommodation to be suffi-
cient in re’ation tg the increase of
tourists demand; and

(c) if not, what are Government
plans to meet the increasing demand
of accommodation in hotels?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) 3414 hotel rooms were add-
ed to the approved list of the Central
Department of Tourism in the last two
years.

(b) No, Sir.

(c) The India Tourism Development
Corporation, a public-sector undertak-
ing, and the Hotel Corporation of India,
a subsidiary of Air-India, are putting
up a number of hotels at various places
in the country. Besides, the private-
sector is also encouraged to set up
hotels by making priority allotment of
building materials; by allowing the im-
port of essential equipment/machinery;
by the grant of institutional loans, etc.
Certain tax and fiscal reliefs are also
available to them.

Pay Scales of Income-‘ax Inspectors

2650. SHRI SOMJIBHAI DAMOR:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the
demand raised by the Income-tax
employees representatives regarding
changing of pay scale of Income-tax
Inspectors working in the Income-tax
Department from Rs. 425-800 to Rs.
550-900 has been rejected by the Gov-
ernment;
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(b) if so, the reasons therefor;

(¢) whether the income-tax em-
ployees’ representaiives have asked
that the matter may be referred to
the arbitration for its award; and

(d) if so, hcw much time the Arbi-
tration Board will lake to announce
its award?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAISINGH SISODIA): (a) Yes, Sir.

(b) There was no justification for re-

vision of the pay scale of Income-tax
Inspectors.

(¢) No, Sir.

(d) Does not arise.
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150
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Amount of Income Tax Written off

2653. SHRI JA1 NARAYAN ROAT:
Will the Minister of FINANCE be pleas-
ed to state:

(a) the amount of income-tax which
is in arrears at present;

(b) the amount of income-tax which
was written off so far in 1980;

(¢) the maximum amount written
off during 1980 in respect of first 20
cases and the reasons for the writing
off; and

(d) what steps are being taken to
recover the income-tax arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SA-
WAISINGH SISODIA): (a) Detailed
figures of income-tax arrears are com-
piled at the end of each quarter. In-
formation is available upto the quarter
ending 30-6-1980. The arrears of in-
come-tax due as on that date were as
under : —

(Amount jn Rs. Crores)
*707.87
*274.85

(i) Tax-in-arreas

(ii) Demand created but
not fallen due for
collection.

*Figures Provisional.

(b) During the current financial year
upto 30-9-1980 a sum of Rs. 2.86 crores
(Figure provisional) has been written
off.

(c) The irrecoverable arrears of tax
are written off for various reasons, of
which the main ones are as under:—

1. assessees having died leaving be-
hind no assets;

2. assessees companies having gone
into liquidation;

3. assessees who are alive but have
no attachable assets;

4. assessees being untraceable;

5. assessees having left the couniry
without leaving any assets;
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6. amount written off as a result of
settlement with assessees; and

7. amount being petty, etc.

In individual cases arrears may be
written off for one or more of the above
reasons.

The irrecoverable arrears are writ-
ten off by various income-tax authori-
ties including the Commissioners of In-
come-tax in accordance with the pow-
ers delegated to them. The Commis-
sioners of Income-tax are required to
obtain prior approval of the Central
Board of Direct Taxes wherein total ir-
recoverable arrears of tax involved is
more than Rs. 10 lakhs or more. In 5
cases such an approval has been con-
veyed to the Commissioners of Income-
tax during the current financial year.
A list of such cases is at Annex-I.

(d) The Income-tax Act, 1961 pro-
vides for several steps for enforcing col-
lection and recovery of tax in arrears
such as levy of penalty attachment of
moneys due to the defaulter, distraint
and sale of movable property, attach-
ment and sale of immovable property,
etc. Depending upon the facts and cir-
cumstances of each case, suitable steps
are taken from time to time by the
Income-tax authorities concerned for
recovery of tax arrears. Some of the
important administrative steps taken
recently are at Annex. II.

Statement-1
S. No. Name of the assessee Amount
aproved to
be written off
Rs.
1. Late Raja Bahadur
Kamakhya Narayan
Singh of Padma 1.40,07,422
2. M/s. S. B. Industrial
Development Company
Limited 69,08.037
3. M/s. Teliapara Tea
Company Limited 17,55,000

4. M/s. Renwick & Company

Private Limited 16,77,503
5. M/s. Chunilal Mehta
& Company (P) Ltd. 10,00,000
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Statement-I¥

Some of the important administra-
tive steps taken recently to reduce the
talx arrears and to recover those long
over due are given below: —

(i) High priority has been given to
the recovery of tax arrears in the ‘Ac-
tion Plan’ of the Income-tax Depart-
ment for the current financial year i.e.
1980-81;

(iiy The problem was examined in
detail at the Commissioners’ Confer-
ence held in May 1980. The following
targets were laid down:—

(a) reduction of 55 per cent arrear
demand and 85 per cent of the cur-
rent demand; and

(b) reduction of 85 per cent of the
outstanding entries of the demand
raised in 1979-80.

(iii) Monthly progress of recovery of
tax arrears is monitored by the Board.
The figures are obtained telegraphically
from the Commissioners and appropri-
ate remedial action is taken by the
Board;

(iv) A Director of Recovery of the
rank of the Commissioner of Income-
tax closely watches the progress of tax
arrears particularly in cases of Rs. 10
lakh and above. His progress is super-
vised by the Board.

(v) In order to speed up the recovery
of tax arrears from companies in liqui-
dation the Department of Company Af-
fairs issued, at the request of the
Board, instructions in 1979 to all Offi-
cial Liquidators to establish close liai-
son with the Income-tax authorities and
to furnish the required information to
Income-tax Officers. Suitable instruc-
tions have also been issued in this re-
gard to the Income-tax Officers.

(vi) A list of appeals pending with
the Income-tax Appellate Tribunal in-
volving large arrears was sent in 1979-
80 to the President of the Tribunal
through the Ministry of Law for dispo-
sal on priority basis. Commissioners of
Income-tax were requested to keep
in touch with Vice-President/Members
of the Local benches of the Tribunal.

They were also requested to meet the
Hon’ble Chief Justice of the High
Courts of their respective areas re-
questing them for early fixation of the
pending high demand reference. A si-
milar action has been decided for the
current financial year and instructions
have already heen issued on 5th July,
1980.

(vii) A "Tax Arrears and Refund
Clearance Fortnight” will be observed
in the second fortnight of January, 1981
when special emphasis will be given for
reducing the tax arrears.

(viii) In difficult cases for recovery
where the amount of Rs. 25,000 or more,
separate Income-tax Officers for reco-
very were appointed in 1979-80 to pay
concerted attention to the collection of
outstanding amount. The arrange-
ments are being reviewed in the cur-
rent year and, where feasible, streng-
thened.

(ix) 36 additional posts of Appellate
Assistant Compmissioners have been re-
cently sanctioned to accelerate dispo-
sal of pending appeals.

(x) Lists of high demand appeals i.e.
those involving tax arrears of Rs. 1
lakh and above in each appeal are
being sent to the Commissioners of In-
come-tax (Appeals) periodically by the
Board which are required to dispose
them on priority basis. Recently they
have been requested to dispose of all
such appeals filed upto 31-12-1980 by
the end of the current financial year.

(xi) The Income-tax return forms for
the assessment year 1979-80 contain a
separate proforma in ITNS 224 requil:-
ing the assessees, to indicate the parti-
culars of pending rectifications, claims
of pre-paid taxes etc. Instructions have
been issueq to the Income-tax Officers
to personally ensure that all the pend-
ing rectifications specially those point-
ed out by the assessees in the profor-
ma in ITNS 224 are duly carried out
so that the met tax payments can be
recovered expeditiously and infructu-
ous arrears are removed. The Board is
watching the progress in this regard.
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(xii) Instructions have been issued
requiring the Commissioners to con-
vene periodical meetings with their In-

specting Assistant Commissioners who -

should do likewise with their range In-
come-tax Officers to appraise the per-
formance of recovery work. The Board,
as stated before have also been abP-
praising the performance of each
Commissioner of Income-tax through
monthly telegraphic reports.

Fund for revamping and rejuvination
of Tea Plantation in Darjeeling

2654. SHRI ANANDA PATHAK:
Will the Minister of COMMERCE be
plegsed to state:

(a) whether Government have set
apart a substantial amount of fund for
revamping and rejuvination of tea
plantations in the hill areas of the
district of Darjeeling; and

(b) what would be the criteria and
terms and conditions for reimburse-
ment uf the fund?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) and
(b). On the basis of a Techno-Econo-
mic Survey conducted under the auspi-
ces of the Tea Board, a scheme for fin-
ancing a 10 year development pro-
gramme for the Darjeeling Tea Indus-
try prepared by the Board is under
consideration of the Government.

Meanwhile, assistance under the ex-
isting Development Schemes of the Tea
Board viz. Tea Plantation Finance
Scheme, Tea Machinery and Irrigation
Equipment Hire Purchase Scheme and
Replantation and Rejuvination Subsi-
dy Scheme, are available to the tea es-
tates in Darjeeling. The rate of re-
plantation subsidy for Darjeeling gar-
dens has recently been enhanced from
Rs. 5,000 per hectare to Rs. 15,000 per
hectare.

DECEMBER 5, 1980
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Financial relief to Silver Ormament
Cottage Industries in Maharashira

2655. SHRI R. S. MANE: Will the
Minister of FINANCE be pleased to
state:

(a) whether hg is aware of the fact
that due to the harassment for issu-
ance of licence and levy of excise
duty on Five Small Silver Ornament
Cottage Industries of Hupari in Maha..
rashtra these are closed and thousands
of labourers and job-workers are
deserted; and

(b) if so, what steps Government
have taken to give financial relief to
these small units at Hupari in Maha-
rashtra?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR] SA-
WAISINGH SISODIA): (a) and (b).
Certain manufacturers producing silver
wires and strips at Hupari in Maha-
rashtra were required to take out cen-
tral excise licences and pay central ex-
cise duty as the value of their clear-
ances exceeded the duty free limit
under Notification No. 89/79 dated 1-3-
79. Action was accordingly initiated
by the Central Excise authorities, Sub-
sequently, however, Government have
exempted strips, wires, sheets, plates
and foils of silver from the whole of
the duty of excise leviable thereon,
under Notification No. 161/80 dated
15-10-80. Manufacturers, including job
workers, whose products are exempt
under this notification are not now re-
quired to take out a central excise li-
cence or pay central excise duty.

Transfer of staff from Controller of
Accoynts

C. PALANTAPPAN:
FINANCE be

2657. SHRI
Will the Minister of
pleased to state:

(a) whether some of the staff from
the Controller of Accounts, Ministry
of Finance “are transferred without
their consent in writing to the office
of the Controller of Aid Accounts and
Audit and posted to Ex-Cadre Posts
which is out of their Cadre, and com-
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pelled to work under taeir junicrs who
have been promoted to higher grades
without even five years experience;

(b) whether it is galso true that
officials sitting side by side, and doing
the same work, performing similar
duties and having the same responsi-
bilities in the Controller of Aid Ac-
counts and Audit are getting Deputa-
tion (Duty) Allowance and the staft
of the Controller of Accounts are not
paid Deputation (Duty) Allowance;

(¢) if so, the reasons for this dis-
crimination;

(d) whether the Finance Ministry
have been receiving representations
in the matter; and

(e) if so, action taken thereon?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
Consequent on the departmentalisation
of accounts of Union Government,
some of the staff. em-
ployed in various Offices of the
Indian Audit and Accounts Department
were transferred to the Accounts side
along with the work on which they
were engaged, under the provisions of
the Departmentalisation of Union Ac-
counts (Transfer of Personnel) Act,
1976. Accordingly the Staff engaged
in the Office of the erstwhile Account-
ant General, Central Revenues (now Di-
rector Audit, Central Revenues) on ex-
ternal assistance transactions was
transferred to the Ministry of Finance
and located in the Office of the Con-
troller of Aid, Accounts and Audit
along with other staff already working
there.

As the persons transferreq from the
erstwhile A.G.C.R.’s Office and those
taken on deputation basis do not be-
long to a common seniority list, the
question of any compulsion or seniors
working under juniors does not arise.

(b) As explained above, some of the
posts in the Office of the Controller of
Aid, Accounts and Audit are manned
by the Staff of the Indian Audit and

Accounts Department transferred along
with their work consequent upon de-
partmentalisation of Union accounts
and the other posts are those which are
filled up by the Department of Econo-
mic Affairs in accordance with the re-
levant Recruitment Rules which inter
alia provide payment of deputation
(duty) allowance.

(c) to (e). Deputation (duty) allow-
ance is admissible when appo’'ntments
are made by transfer on a temporary
basis to other Departments or State
Government provideq the transfer is
outside the normal field of deployment.
Representation from employees be-
longing to the Cadre of Controller of
Accounts and working in the Office of
Controller of Aid Accounts and Audit
were received for payment of Deputa-
tion (duty) Allowance to them. In the
peculiar circumstances in which the
staff borne on the cadre of Controller
of Accounts was allocated to the Office
of the Controller of Aid Accounts and
Audit, their transfer to the Office of
the Controller of Aid, Accounts and
Audit is not deemed as outside the nor-
mal field of their deployment. The
payment of deputation (duty) allow-
ance is, therefore, not admissible,

Output of Mica

2658. SHRT N. DENNIS: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the total output of mica in India
during the last five calendar years,
State-wise;

(b) whether mica production is get-
ting reduced in recent years; and

(c) if so, the steps taken to improve
mica production?
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THE MINISTER OF COMMERCE AND STEEL AND MINES (SHR!

PRANAB MUKHERJEE):

(a) The total output of mica in the country

during the last five calendar years is given below:—

(Qty. in tonnes)

Name of State 1975 1976 1977 -1978 1979
Andhra Pradesh 3584 2834 2913 3067 2641
Bihar . . 6191 5795 5559 5714 5394
Rajasthan 1686 850 860 8o1 935
Tamil Nadu 40 14 20 11 10
West Bengal —_— 1 —_ _— —_
Total 11501 9494 9532 ) 9693 8980
(b) Yes, Sir. etc. The question of discontinuing

(c) The Government has set up a
Committee to conduct an in-depth
study of various problems facing the
mica Industry. Theé Commitlee is at
work ang its report is awaited.

-

Allotment of quota of Stainless Steel,
Aluminium to SC/ST

2659. SHRI K. B. S. MANI.
the Minister
pleased to state:

Will
of COMMERCE be

(a) is it a fact that the reservation
of percentage ¢! allotment of quota of
stainless steel, aluminium etc., to the
Scheduled Caste/Scheduled Tribes in
MMTC has been discontinued;

(b) if so, from when and the re:-
sons therefor;

(c) how many applications have
been received during the period, from:
when the ™ reservation of quota f3v
SC/ST has been fixed and how many
SC/ST have been benefited gnd how
many applic.itizns are still pending:
when the balance applications will be
finalised; and

(d) is ‘tRgre any proposal to revive
the old procadure reserving quota fo-
3C/ST and if ro, when it will be
.ompleted?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRE
KHURSHED ALAM KHAN): (8) to
(d). In terms of the import policy,
there is no reservation of percentage
of alloiment of quota to the SC/ST
in respedt of stainless steel, aluminium

percentage allotment of quota of such
metals therefore would not arise.
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Devalmtion of Rapee against -Pound
Sterling

2661. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of FINANCE
be pleased to state:

(a) whether iy is a fact that Rupee
has - been devalueq against Pound
Sterling;

(b) if g0, what ig the present ex-
change rate for 3 pound and the ex-
tent of fall in the exchange rate since
January, 1980; and

(c) whether there is any proposal
for general devaluation of the rupee?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). Presumably the Hon'ble
member is referring to down-ward
adjustments in the value of the rupee
tgainst Pound Sterling effected from
time to time. In this connection, it
may be stated that the terms devalua-
tion and revaluation have lost their
earlier unambiguous meaning in the
present system of “floating” exchange
rates obtaining for major currencies of
the world.

The exchange rate policy currently
in force wag adopted with effect from
25th September, 1875. Under this
policy, the velue of the rupee is fixed
not in termg of any one currency but
in terms of a basket of currencies.
The exchange rate of the rupee in
termg of pound-sterling (which is the
“intervention currency”) is calculat-
ed from this fixed basket using the
exchange rates between the various
component currencies as determined

" in internstional currency markefs. As
these exchange rates change, the ex-
change rate of the rupee in terms of
pound sterling changeg and according-
ly periodic adjustments are announced
in the rupee sterling rate.

The latest middle rate as announced
by the Reserve Bank of India on 24th
November, 1980 was Rs. 18.50 per
pound sterling. The changes and ex-
tent of appreciation/depreciation of

January, 1980 are given in the attach-
ed statement.

(c) The exchange rate arrangement
of basket valuation of the rupee has
served India well and at present there
is no proposal for general devaluation
of the rupee.

Statement
Adgjustment in the Rupee—Sterling Rate s5ince
January, 1980
Date of adjustment P‘t;u_n]g‘ . E;;Or:nc::tgleon
(Middle  (+)/depre-
Rate) g}atri::;m —)
against
Storing
3 2 3
4-12-79 . . 17.80 (~—)1.40
g-1-80 . . 18.00 (=)r.11
21-1-80 . . 18.13 (-—)0;83
15-2-80 . . 18,25 (—)o.58
5-3-80 . . 18.15 (+)o.55
11-3-80 . . 18.05 (+)o.s5
18-3-80 . . 17.85 (+)r.1x
'1-4-80 . . 17.70 (+)o.85
=-4-80 . . 17.60 (+)o.s6
11-4-80 . . 17.95 ~ (=—)o.85
17-4-80 . 17.90  (—)o.8¢
24-4-80 . . 18.05 (—)o.83
15-5-80 . . 18.15 (—)o.55
22-5-80 . . 18.25 (—)o.58
27-5-80 . . 18.35 (—)o.5¢
8-7-80 . . 18.45 (—)o.54
28-7-80 . . 18.55 (—)o.5¢
30-7-80 . 18.45  (+)o.54
31-7-80 . . 18.40 (~)o.27
1-8-80 . . 18.35 (+)o:1
’ e
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1 2 3

7880 . 18.45  (—)o.54
. 28880 . . 18.35 (=)o.54
980 . . 18.60 \—)0.27
5-9-80 . . 18.55 (—)o.27
16-g-80 . . 18.55 (+)0.54
23-9-80 . . i8.65 (—Yo.54
29-9-80 . . 18.55 (+)0.54
14-10-80 18.65 (—)o.54
21-10-80 . . 18.75 (—)0.53
24-10-Bo . . 18.85 (—)0.53
10-11-80 . . 18.75 (+)0.53
11-11-80 . . 18.65 (+)0.53
24-11-80 . . 18.50 (-}5)0.81

fmplementation of recommendations
of Wanchoo Committee

2662. PROF. MADHU DANDA-
VATE: Will  the Minister of
FINANCE be pleased to state:

() whether Government have ex-
amined in depth various recommenda-
tions of the Wanchoo Committee On
Direct Taxes; and -

(b) if so, what steps are proposed
to implement the recommendations of
the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) The
Wanchoo Committee made 393 recom-
mendations, out of which decisions
have been taken on 328 recommenda-
tions. The other recomemndations
are under consideration of the Govern-
ment.

{b) Out of 328 .recommendations
. on which decisions have been taken,
819 decisiong have already been im-
gpleimhénted, Efforts are being dasde to
implement the other recommenda-

DECEMBER 8, 1850
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Income-tax raidg

2665. SHRI R. P. YADAV: Will the
Minister of FINANCE be pleased to
state:

(a) the amount yielded through raids
conducted by Income Tax Officials
during the current year;

(b) what further steps are being pro-
posed o be taken to unearth concealed
income; and

(c) the action taken against the
offenders?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Agsets
vatued at rupees 15.80 crores approxi-
medely have been seized in the course
of 2,829 searcheg conducted by the In-
toftectax Department from 1-1-T990 to
Z1-11-1990. <

(b) Government by invoking the
relevant provisions of the Income-tax
Act angd other Acts, is taking all possi-
ble steps to fight the evil of black-
money and tax evasion. It is proposed
to use the powers of search and seizure
and survey more extesnsively in ap-
propriate cases.

(c) Following the search operations,
the Income-tax Department has taken
up the concerned cases for intensive
investigation. Insructions have also
been issued to the assessing officers to
complete the assessments in these
cases expeditiously and to bring to
tax the escaped income and wealth.
In appropriate cases, action wil] be
taken to impose penalty and launch
prosecution as provided for in the law.

Rise in the prices of essential
commodities

2666. SHRI LAKSHMAN MALLICK:
Will the Minister of CIVIL SUPPLIES
be pleased to state:

(a) the extent of rise in prices of
essential commodities in comparison
to the prices in January, 1970 and
January, 1980; and

(b) which of the essential commodi-
ties have got excessive rise in prices
in comparison to other essential com-
modities?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) and (b). The percentage increases
in the index numkers of wholesale
prices of selected commodities between
April, 1971 and January, 1980 are
given in the Statement, under the cyr-
rent series of index numbers of whole-
sale prices (Base: 1970-71 is equal to-
100), such data prior to April, 19'71 are
not available.
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Commodity Percentzge Increase
in Tndex Numbers
of Wholesale Prices
between April, 1971
and January, 1980

1 2

Rice +94.7

Wheat . +72.2

Jowar +77.3

Bajra +130.1

Barley . +137.6

Maize +116.5

Ragi +56.9

Gram +175.0

Arhar +153.5

Moong +200.7

Masoor . +127.7

Urad +93.2

Potatoes +55.7

On‘ons +844.3

Bananas . +47.7

- Milk . - . +55.6
. Eggs . . +108.3

Fish . +18:2.3

Meat . . +184.5

Chillies . . . +37.4

Turmeric . +119.3

Tea . . . +124.8

; Coffee . . +76.3

. . ‘.-hgg.s
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1 z
Kerosene . . . +173.3
Biscuitz . . . . . +8i1.0
Bread . . . . . +60.0
Sugar +86.6
Gur . +119.4
Vanaspati +112.9
Groundnut Oil +113.4
Mustard Oil 4150.4
Coconut il +rr.y
Gingelly Oil +97.0
Cotton seed Oil . . . +85.7
Cotton cloth (mills) +85.4
Khadi cloth +69.6
Handwoom & Powerloon: .
cloth . . . . +84.3
Paper . . +130.6
Foot-wear +135.%
Tyres . . . - +127.2
Rubber & Plastics Shoes . . 450.2
Soda Ash - . . . +176.6
Soap +109.7
Synthetic detergen's . . +r154.2
Tooth Powd.r +100.0
Tocth Paste . . . . +171.5
Matches . . . - +35.8
Cemeut . . . . . +126.2
Dry cells +94.5
Electric Lamps . . . +84.4
Tooth Brush . . +58.2
Ravor Blades +19.9
H.rricane Lanterns . +90.5
.Salt . . . +|48.§
Bidi . . . . - +95.8
A -+ :!

- ;
Cigarettes. . .- . o« e
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Directors/Representatives of Public
Sector Financial Institutions on Com-
panies

2667. SHRI DHARAM BIR SINHA:
Will the Minister of FINANCE be
pleased to state:

(a) the names of the persons who
have been nominateq as Government
Directors/Representatives of the public
sector financial institutions on several
Companies with names of the previous
employers or Department of Govern-
menti; and

(b) what are the criteria for selec-
tion of Government nominees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
{b). The reuirej information in res-
pect of officials of the Government of
India and the Centrai Government
financial institutions who have been
appointed to the Boards of Directors
of private sector companies is being
obtained ang will be placed on the
‘Table of the House.

Rise in wholesale price index

2668. SHRI CHANDRAJIT YADAV:
‘Wil] the Minister of FINANCE be
pleased state the comparative rise in
‘the index of wholesale prices since the
Ppresentation of 1980-81 Budget as
against the corresponding period
1979-80°

THE MINISTER OF FINANCE
{SHRI R. VENKATARAMAN): The
latest wholesale Price Index (1970-
91—100) at 253.9 for the week ended
15-11-1980 shows an increase of 4.9
per cent siice the presentation of the
1980-81 Budget ag against 9.8 per cent
in the corresponding period of 1979-80
(i.e. between 16-6-1979 and 17-11-
1979).

Credit facilities to Share-croppers by
nationalised Banks

2669. SHRI MUKUNDA MANDAL:
Will the Minister of FINANCE be
‘pleased to state:

(a) how many share-croppers have
got credit facilities from the Nation-
alised Banks during the last five years

including the current year till Sep-
tember, 80 in the States and Union
Territories (separately) year-wise;
and

(b) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
The reporting system of the Reserve
Bank of India does not call for in-
formation separately regarding finance
provided to the share-croppers by the
commercial banks. Moreover the data
is available only in regarg to the num-
ber of accounts and not the number
of farmers/cultivators financed.

However, according to available in-
formation in the State of West Bengal
the commercial banks had financed
32720 share-croppers/assignees of
vested land in Kharif 1979 and the
amount outstanding in their account
was Rs. 93.32 lakhs,

Writing off Farm Loans in States

2670. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of FINANCE
be pleased to state:

(a) the number of
have taken
loans;

States
steps to write

which
off farm

(b) whether any State
for any financial assistance;

has asked

(c) whether the Centre has issued
any guidelines in this regard; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) to (d).
The Goverument of Tamil Nadu an-
nounced their decision to write off
Rs. 16 crores of taccavi loans and
Rs. 42 crores of principal and interest
on cooperative loans outstanding .
against small farmers. The Govern-
ment of Maharashtra contemplate pay-
ing the principal and iaterest due from



£73 Written Answers

small farmers as on 30th June, 1979
to the respective financial institutions
and has made a budget provision of
Rs. 49 crores for this purpose. The
Government of Kerala announced a
decision to waive interest on all loans
taken by farmers owning less than 2
hectares prior to 1st April, 1876 and
to make good the loss sustained by
the credit agencies on this score. The
Government of Orissa propose to pro-
vide debt relief to farmers in chroni-
cally drought affected areas and has
sought Central grant of Rs. 22.50 crores
for this purpose.

The Central Govermment is of the
view that general or a large scale
write-off of loans will have adverse
impact on the atmosphere regarding
re-payment of loans by farmers to the
financing institutions, the health of the
financing institutions, and their ability
to recycle money lent by them to the
farming sector. Mechanisms exist at
present for affording relief to farmers
affected by natural calamities includ-
ing drought, such as, conversion of
short term loans into medium term
loans and even write-off of dues in
appropriate cases. These mechanisms
should be used to afford relief to far-
mers keeping in view the measure of
distress and their ability to repay their
dues. No Central grant can be provid-
ed by the Central Government to any
State Government for this purpose.

Sale of Revolvers imported by STC

2671. SHRI F. H. MOHSIN: Will the
Minister of COMMERCE be pleased
to state:

.(a) whether revolvers were im-
ported by the State Trading Corpora-
tion from West Germany and other
countries;

(b) whether some imported revol-
vers were released to Delhi Rifle As-
sociation and other arms dealers;

(¢) if so, what were the rates at
which they were sold to the Rife
Association and to other Arms dealers;

(d) whether .32 bore revolvers
have been requested to be released
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by the Rifle Association at the ariginal
rates intimated to them by the RT.C.
for issuing them to their members
without making profit;

(e) whether it is not a fact that
the Rifle Association is a recognized
institution recognised by Govt. of
India;

(f) what is the difficulty in releas-
ing to them the quantity of revolvers
asked for;

(g) whether many representations
have been sent to the Ministry of
Commerce; and

(h) what is the Government’s re-
action thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) Yes,
Sir.

(b) and (c¢). No imported revolvers
were allotted/released to “Delhi Rifie
Accociation”, as there is no Association
with that name registered with STC.
However, imported weapons were re-
leased to the arms dealers registered
with the STC on the basis of price
fixed by the Pricing Committee of
CCI&E,

(d). ta (). Do not arise.
(g) No, Sir.

(h) Does not arise.

Smuggling on Indo-Nepal Borders

2672. SHRI JAMILUR RAHMAN:
Will the Minister of FINANCE be
pleased to state:

(a) whether rampant smuggling is
going on in between Nepal and Indig
mainly through Jegbani and Galgalia,
District Purnea, Bihar; and

(b) if so, the steps taken by Gov-
ernment to check it?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIX): (a) Rsports
received by Covernmen{ do not indi-
cate any large scale smuggling hetwesss
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Nepal and India aleng the Indo-Nepal
border, including Jogbani and Galga-
lia in Bihar.

(b) Anti-smuggling measures along
the Indo-Nepal border have been in-
tensified and the Customs authorities
in the region alerted to prevent any
attempts at smuggling across the bor-
der.

Roguest for seeds from Saudi Arabia

2673. SHRI SUBHASH CHANDRA
BOSE ALLURI:
SHRI VIRBHADRA SINGH:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Saudi Arabia has re-
quested India to supply seeds;

(b) i so, the varieties thereof asked
for supply; and

(c) what has been the supply of
seeds to othey countries during the
last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) No,
Sir.

(b) Does not arise,

(¢) Details of export of potatees
and other seeds for sowing purposes
from India in 1978-79 and 1979.80
(upto October, 1979) are indicated in
the statement attached.

Statemomt
R P
S. No. Description of item 1978-79 1979-80
(ugio Oct. 79)
Q. V.
1. Potatoes sced for sowing 142 1- 6o 7% 1-88.
2. Cabbage Seeds 12 174 neg. 005
3. Cauliflower Seeds - - neg. 0 45
4. Onion Seeds 40 8- 64 48 11°48
5. Radish Seeds 9 1-27 4 1-6x
6. Vegetable seeds for planting n.c.s. 23 882 10 195
Fruit seeds for planting or sowing I 0-08 2 0'39
8. Grass and clover seeds neg. 0’ 10 - —
9. Other seeds etc. for planting, n.e.s. 308 48-13 47 5'69

Letter of Iutent for Ferzo AHoys
Corporation

2674. SHRI ARJUN SETHI: will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
issued the letter of intent in favour
of Ferro Alloys Corporation to set up

a charge crome plant in the private
sector at Bhadrak, Orissa State;

(b) if so, the details thereof; and

(c) the specific time by which it is
likely to be commissioned?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) and (b). Gow~
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ernment have issued a Letter of In-
tent No. 367(79) dated 12-11.1879 to
M/s. Ferro Alloys Corporation Ltd.,
Tumsar, Maharashtra to set up a plant
of 50,000 tonnes per annum capacity
for the manufacture of charge chrome,
to be located at Bhadrak in Balasore
Distt. of Orissa. The Company has
accepted 100 per cent export obligation
for next 10 years with the condition
that if the indigenous requirement for
charge chrome decvelops at any time
during this period, the firm will first
meet the indigenous requirements.

(c) The Government have been ad-
vised by the Company that it is likely
to take 36 months to commission the
plant.

Working of Bhatti Mines at Badarpur,
Delhi

2675. SHRI JANARDHANA POO-
JARY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that an ea-
quiry had been constituted into the
working of the Bhatti mines at Badar-
pur, Delhi.

(b) the scope of the enquiry and the
conclusions of the enquiry;

(¢) measures taken thereon;

(d) the total revenue the Delhi Ad-
ministration is at present getting from
all the mines in Delhi; and

(e) the steps proposed to be taken
to increase higher revenue yield there-
from?

THE MINISTER OF COMMEERCE,
STEEL AND MINES (SHRI PRANAB
MUKHERJEE): (a) to (¢). According
to information received from the Delhi
Administration, the Chief Secretary,
Delhi Administration was asked to
hold an administrative enquiry into the
working of the Bhatti mines under
the Delhi State yndustrial Development
Corporation. The report has since been
submitted and is under consideration
of the Delhi Administration.

(d) About Rs. 8.00 lakhs per month
on an average as reported by the

DECEMBER 5, 1980

Written Answers 176

Dzlhi State Industrial Development
Corporation.

(e) The following steps have been
taken/are proposed to be taken by the
Delhi State Industrial Development
Corporation to increase the reveanue
from the mining areas:

1. The amount of royalty is now be-
ing collected from the mineral buyers
at the Check Post at the time of the
entry of their trucks. This was being
collected at the time of leaving the
Check Post in the past.

2. Proper cash receipts for the royalty
are issued to the mineral buyers who
are required to show the same io the
mining mates (technical staff for
supervising the excavations, etc.) who
are posted in the various zones/sub-
zones in the mining areas. The mine-
ral is sold by the licensees to the buy-
ers on production of the receipts issued
at the Check Post and further checked
by the Mining Mates to eliminate
chances of any pilferage/unauthorised
sale of mineral by the licensees to de-
prive the DSIDC of its share of re-
venue.

3. A register is being maintained at
the Cliccl Post to record the details
of incoming and outgoing - vehicles,
carrying mineral to have a check over
each and every mineral-carrying vehi-
cle. This register is maintained by the
Security Officer posted at the Check
Post.

4. The entire mining area particular-
ly at Bhatti has been divided iato vari-
ous zones/sub-zones under the charge
of technically qualified mining mates
and {oreman for exercising proper con-
trol over the lifting of minerals only
by the authorised persons besides
supervising safety measures, etc.

5. The security arrangements at the
mining Check Post have been re-or-
ganised with the timely transfer of
officiais from one place to the other to
ensure that a particular official does
not stay at one Check Post for longer
duration and develops some vested
interest. ' ’
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6. Surprise checks are organised by
the Vigilance Branch of this Corpora-
tion as well as the Anti-Corruption De-
partment of Delhi Admianistration to
takg action against erring officials/
carriers in order to check corrupt
practice at the Check Post or during
transit.

7. Two Ex-Army Captains have re-
cently been avpointed as Security Offi-
cers only for the mining areas to exer-
cise effective control and supervision
over the Check Post which is main
point of revenue collection.

8. The old Check Post at Bhatti is
being shifted to a new location where
proper arrangements are being made
for checking the iacoining and outgo-
ing vehicles with suflicient flood lights
and iron gatcs with proper sitting ar-
rangements for the staff as these Check
Posts function round the clock.

9. A proposal is also under consider-
ation to establish a police chokwi at
Bhatti near the Check Post for the
safety of cash and s'aff besides dealing
with other law anid order problem at
Bhatti where big labour colony is also
being constructed and developed by
this Corporation to accommo.Jdaie about
200 labourers and their families in the
first phase.

The above steps have shown an ad-
ditional increase in the revenue to the
tune of Rs. 5,000/- per day.

Steps are also under way 1o recruit
more security staff for various Check
Post with vehicles, etc. for effective
supervision at the Check Post and
mining areas.

Import Duty on Chemicals for use in
Pesticides

2676. SHRI RANJITSINGH P. GAEK-
WAD: Will the Minister of FINANCE
be pleased to state:

(a) whether Government propose
to reduce import duty on chemicals
used in the manufacture of pesticides,
as the burden of such import duty is
passed on to farmers; and

(b) what is the current rate of
import duty on such chemicals and
other duties on the manufacture ol
pesticides?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) No, Sir.

(b) The import duty on chemicals
depends on their nature and chemicai
composition. However, chemicais which
are used as raw material for manufac-
ture of pesticides would generally be
classifiable under item 29.01/45(1) of
the Customs Tarifl Act, 1975 and the
rate of duty on chemicals so classifi-
able, is 60 per cent basic plus 15 per
cent auxiliary. Additional duty at
the rate of 8 per cent ad ralorem is
also chargeable. Pesticides manufac-
tured in the country and falling under
item 68 of the First Schedule io the
Central Excises and Salt Act, 1944,
are exempt from the payment of Cen-
tral Excise duty leviable under the
said item.

Canned Sardines

2677. SHRI A. NEELALOHITHA-
DASAN: Will the Minister of COM-
MERCE be pleased {o state:

(a) whether Marine Products Ex-
port Development:' Aufhority has in-
vestigated the possibilities of canned
sardines in coconut milk sauce; and

~(b) if so, which are the countries
holding out prospects to import Indian
made canned sardines of the above
description? )

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) Yes,
Sir. Marine Products Export Develop-
ment Authority has conducted a num-
ber of studies for canning sardines in
different types of media but these stu-
dies bave not identified canning of
sardines in coconut milk sauce.

(b) Does not arise.
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Export. of Canned fish

2678. SHRI A. NEELALOHITHADA-
SAN: Will the Minister of COMMERCE
be pleased to state:

(a) whether the Marine Products
Export Development Authority has
studied the possibilities of exporting
canned fish such as sardines, macke-
rels, Tuna and seer fish and if so, what
are the possibilities; and

(b) what were the quantities and
values thereof of canned fish exported

5, 108a Written. Answers 18

from India from 1975 omwards, year-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) Yes,
Sir. Studies conducfed by Marine Pro-
ducts Export Development Authority
have revealed potential markets for
canned sardines, canned mackerels, can-
ned Tuna in Singapore, West Furope,
West Asia and U.SA.

(b) The detaiis of exports of canned
fish exported from India from 1975
onwards are as follows:—

Q : Quantityin Tennes
V : Value in Rs. lakhs.

Items 1975 1976 1977 1978 1979 1980
(Jan. August)
1. Ganned Sardines Q : — 41 1 Neg. - —_
V: —_ 5°34 1-41 Neg. - _ -
2. Canned : - - 22 14 Neg.
Tuna % : - - 3°49 2- 20 o- 186 1-05
3. Cannad Fish Q: Neg. 2 - I 2 -
V: Neg. 0o 26 — 0- 20 o-8a —
Tota . . : Neg, 43 38. 15 2 3
9: Neg. 5° 6o 4 90 2- 40 o 96 1-08,

Staft strength of the Marine Products
Export Devclopment Aunthority

2679. SHRI A. NEELALOHITHADA-
SAN: Will the Minister of COMMERCE
be pleased to lay on fhe Table of the
House a statement showing the follow-
ing details:

(a) the category-wise staff strength
of the Marine Products Export Deve-
lopment Authority as on 1-4-80;

(b) the basic and/or special quali-
fications, if any, prescribed for each
category;

(¢) the: total wage/salary bills of
each category per month im 1879 and
the first three months of 1980; and

(d) the number of persons on depu-
tation fiom Central and States sér-
vices in the MPEDA. as on 1-4-80

and the tatal deputation allowanceg of
employees and officers on such depu~

tation in January, February and March,
10807

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) The
category-wise staff strength of the
Marine Products Export Development
Authority is as follows:

Group A 30
Group B 35
Group C 119
Group D 23

(b) The basic and/or special qualifi-
cations are not prescribed category-
wise, Qualifications are prescribed for
individual posts according ta job re-
quirements,
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(c) The details of total wage/salary
bills of officers and establishment per
month in 1979 and the first three
months of 1980 are given in the An-
nexure.

(d) The number of persons on depu-
tation from Central and State services
in the Marine Producfs Export Deve-
lopment Authority as on 1.4-1980 and

the total deputation allowance of em-
ployees and officers on such deputation
in January, February and March, 1980
was as follows:

5 officers were on deputation from
Central and State services as on
1-4-1980 and the total deputation al-
lowance since paid to them in the
month of January, February and
March, 1980 was Rs. 758/- p.m.

Statement
OFFICERS
Months Pay Allowances
Rs. Rs.

January 1979 . 80953- 72 20854° 73
February 1979 . . 29186- 57 16340- 80
March 1979 . . . . . . 28638- 00 17507 05
April 1979 e e 29536- 00 17698" 45
May 1979 R 29536 00 18465 65,
June 1979 . . . . . 29516 00 1841165
July 1979 . I, 20921+ 00 18721 75
August 1979 . . . . 29198- 00 18714- go
Septomber 1979 . . . . 31397° 70 23393 90
October 1979 e e e 34604 30 24558° 45
November 1979 . . . . 33228- 70 21098 15
December 1979 34184 oo 25495° 30
January 1980 . . . . 35415 15 26823° 96
February 1980 e e 35244 00 26351- 60
March 1980 . . . . 35484 00 26023- 00

Establishment Pa Allowance

(r) (2{ (3
Rs. Rs.

January ig79 . . e e e 44976°95 32536 50
February 1979 e e 43492 8o 31537 20
March 1979 e e 48221- 11 30289 65
April 1979 e e 48646-85 30330- 60
May 1979 51542775 34816-65
June 1979 . . . . 51850- 25 34462.50
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(1) (2) (3)

Rs. Rs.
July 1979 52336 73 3474645
August 1979 56282 Bo 37816- 20
September 1979 . . . . 64081 20 43835- 20
October 1979 64057 65 44278 65
November 1979 65251° 90 46767 65
Dcecember 1979 64860- 20 4635815
January 1980 65914 10 47498 85
February 1980 6698g 80 47976 50
March 1980 48775 75

68070 75

Shifting of Malangtoli Project from
Hyderabad to Joda, Orissa

2680. SHRI HARIHAR SOREN: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have any
proposal to shift the Head Office of
Malangtoli Project from Hyderabad to
Joda, Barbie, or any nearest. Mines
area of Malangtoli, Orissa; and

(b) if so, when such proposal is
expected to be implemented?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI PRA-
NAB MUKHERJEE): (a) No, Sir.

() Dces not arise.

Banking facilities in Block Headquar-
ters of Andhra Pradesh

2681. SHRI G. S. REDDI: Wili the
Minister of FINANCE be pleased to
state:

(a) how many block headquarters in
Autdhra Pradesh are without any
branch of any of the nationalised
‘banks;

(b) whether .Government intend to
open rural banks in these unbanked
areas; and

(c) what other steps are contempla-
ted to provide banking facilities to
these rural areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Branches
of commercial banks exist at or within
three Kilometres ol all block head-
quarters in Andhra Pradesh, except
Shermahammadpuram in Srikakulam
District. Keeping in view the lack of
infrastructural facilities at this centre,
Government of Andhra Pradesh had
suggested branch opening at Etcherla—
a ce1tre within 3 Kms of Shermaham-
madpuram. A licence for opening _a
branch at this centre has been issued
by the Reserve Bank to Andhra Bank.

" (b) to (c). Under its current branch
licensing policy for 3 year period of
1979—81, the Reserve Bank is seeking
to ensure that the branch expansion

efforts of the commercial banks are
ﬁrimarily devoted to the opening of
branches at unbanked rural/semi-
urban centres in districts having poor-
er coverage than one bank branch per
20,000 people in rural/semi-urban areas.
In terms of this programme, 282 bran-~
ches are required to be opened at
rural/semi-urban centres in deficit dis-
tr‘icts'of Andh-a Pradesh. Tke Reserve
Bank had upto end-July 1980, issued
authorisations to commercial banks
for opening branches at 228 centres.
Allotment of remaining centres is im
progress.
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Salarjung Museum

2682. SHRI G. S. REDDI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the priceless treasures
of the Salarjung Museum have been
brought to notice of the world through
advertisements issued by his Depart-
ment;

(b) whether Government do consi-
der the museum as a means of attract-
ing tourists to Hyderabad; and

(c) if so, what other steps have
been taken to publicise the museum
to the world?

THE MINISTER OF TOURISM

AND CIVIL AVIATION (SHRI
A. P. SHARMA): (a) ta
(c). The promotion strategy

including advertising undertaken by
the Department of Tourism abroad
projects India as a composite muiti-
dimensional tourist product. Individual
tourist centres such as Hyderabad or
Museums like Salarjung Museum are
publicised through tourist publicity
literature in the form of brochures,
folders, maps, directories, posters,
etc. Salarjung Museum features pro-
minently in the multi-colour folder on
Hyderabad city. It is also featured in
Information Directories on Hyderabad
and Museums & Art Galleries and the
Southern Region brochure.

Air-India to enter Hote] Industry

2683. SHRI R. L. BHATIA:
SHRI JAI NARAIN ROAT:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Air-India has decided
to enter the hotel industry in a big
way,;

(b) if so, the places in India and
outside where Air.India has decided to
set up hotels; and

(c) the estimated capital outlay in-
“volved and how lt is proposed to fin-
amce these projects?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): (a) and (b). Hotel Corpo-
ration of India Ltd., a subsidiary com-
pany of Air India, is already engaged
in Hotel Industry. In addition to the
Centaur Hotel at Bombay already own-
ed by the company, two other hotels,
one at Juhu, Bombay and the other
at Srinagar are already under construc-
tion. The company 1§ also planning to
set up hotels at Delhi airport, Rajgir
and Kushinagar.

(c) The estimated cost of the hotels
under construction being planned is
as follows:

Hotel Project Cost (Rs. in crores)

- —— —

Juhu, Bombay 12.82
Srinagar 10.99
Delhi 15.00
Rajgir 1.50
Kushinagar 1.50

It is proposed to filnance these pro-
jects by equity participation by Air
India and long term loans from finan-
cial institutions. Foreign equity parti-
cipation in the projects at Rajgir and
Kushinagar is also likely.

High Cost of Man-made Fibre
Filament Yarn

2684. SHRI R. L. BHATIA: Will the
Minister of COMMERCE be pleased to:
state:

(a) whether he is aware that due to
the high cost of man-made fibre fila-
ment yarn, many smal] units in Am.-
ritsar and Ludiana in Punjab have
closed down and some are facing
closure;

(b) whether any changes are pro-
posed in the excise structure of polyes-
ter blend yarn and fabrics in the order
to boost the consumption of polyested
fibre by not only mills in the organised
sector but also the smaller units and
thereby belp the fibre industry to step
up its operations and production; -and
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(¢) it so, what and when these are
likely to be enlorced?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) No,
Sir. The Government has not received
any such report.

(b) No such proposal is under con-
sideration of the Government at pre-
sent.

(c) Does not arise.

Flight by Private Operators between
Bombay and Ratmagiri

2685. SHRI BAPUSAHEB PARULE.-
KAR: Will the Minister of TOUR]SM
AND CIVIL AVIATION be pleased to
state:

(a) are Government aware that
Golden Sun Aviation Company, Pri-
vate operators, were operating flights
between Bombay.Ratnagiri and now
they have stopped operating flights and
reasons for the same;

(b) whether the operators have sub-
mitted any petltion to Government in
this connection and if so, the details
and Government’s reaction thereto;
and

(c) whether Government propose to
start a third Airline and whether
Ratnagiri in Maharashtra will be con-
nected by this Airline and if not, the
reasons?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir. They have
discontinued operating their services
on Bombay-Ratnagiri route from May
1979 due to irregular supply of Av-gas
100, and also due to steep increase in
fuel prices.

(b) The Company have applied for
the import of a Nomad N-22B aircraft,
which is under consideration of the
Government.

(c) The gemersl question of Third
Yevel Aid Sérvives is uhller consider-
-w&dmﬁm !!outeiﬁlt-
-hﬁ!ﬂ
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Extension of Aveo Service from

Bombay to Belganm/Mangalore

2686. SHRI JANARDHANA POO-
JARY: Will the Minigter of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government are consi-
dering to extend avro service from
Bombay to Belgaum to Mangalore in
order to lessen the congestion at Man-
galore Air Port; and

(b) if so, when the decision is likely
to be taken in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR] A. P.
SHARMA): (a) No, Sir.

(b) Does not arise.

Facilities to Passengers at Mangalore
Airport
2687. SHRI JANARDHANA POO-
JARY: Will the Minister o! TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government are consi-
dering a proposal to extend more faci-

lities to the passengers by way of
providing lounges at the Mangalore
Airport;

(b) if so, whether Government have
earmarked any amount during the
current financial year for this purpose;
and

(c¢) if so, amount earmarked and
when the work is likely to be com-
menced?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) to (c). Yes, Sir. These
is a proposal to extend and modify the
terminga] building "at Mangalore to
provide additional passenger facilities.
An estimate amounting to Rs. 25.41
lakhs i3 under consideration Yor this
purpose for sunction. A token provi-
sion of Rs. 0.10 lakhs has been made
m the current ﬁnancial ga.r to facili-

is sanctioned.
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Exyldifation of Gold In Kolar GeMd
‘Mines

2688. SHRI JANARDHANA
POOJARY:
'SHRI S. B. SIDNAL:

Will the Ministey of STEEL AND
MINES be pleased to state:

(a) whether in view of high price of
gold in international market, Govern-
ment have mooted any plan to ‘exploit
every bit of gold in Kolar Goid Mines
and other gold mines in the coumtry;
and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
In view of the change in economics
of gold production on account of
world fprige ‘of gold, Government
have taken up further exploration of
gold in the Kolar Gold Field area in
Karnataka besides other places. The
Bharat Gold Mines Limited (A Gov-
ernthent of India  Undertaking) is
studying the economic feasibility of
re-cpening the Yeppamana Mines in
Ramgiri Gold Field in Andihra Pra-
desh abandoned in 1927, Hutti Gold
Mines Limited (A  Government of
Karnataka Undertaking) has started
reclamation work in the Mangalur
Mine in Gulbarg District abandoned
since 1910 and is yvet to determine the
resources available there.

Representation about Amomaly in
Investment Patterns of Provident Fund
by Trusts

2689. SHRI N. E. HORO: Will the
Minister of FINANCE be pleased to
state:

(a) whether Government have
received representtaions from Private
Sector Industries and different, Cham-
bers 6 Coinmerce regarding ‘ano-
Wmaly in the investment patteris of
Providetit Tand Yortys of exempled
Providient Fand Trosts \ip o the petiod
31-12.78 as laifl dbwa By e Lebbur

Ministry under the Bmployees Provi-
dent Fund & Miscellaneous Provisions
Act, 1952 and ifs Regulations, and that
of fhe Finance Ministry under the In-
come-Tax Regulations;

(b) if so, the nature and gists of its
contents;

(c) whether efforts have been made
to sort out this issue, so as to avoid
derecognition of such Trusts by the
Commissioners of Income-Tax and
consequent serious hardships to the
Trusts, without any fault of their
Members; and

(d) if so, the outcome thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Some
representations have been received by
the Gevernment pointing out the ano-
mally that existed prior to 1lst Janu-
ary, 1979 in the investment patterns
of provident fund moneys of exempt-
ed establishments under the Em-
ployees’ Provident Fund and Miscel-
lanecus Provisions Act, 1952 and that
laid down under the Income-tax Rules,
1962.

(b) It has been pointed out that the
provident fund of exempted establish-
ments have to comply with the pro-
visions of the notification issued under
the Employees’ Provident Fund and
Miscellaneous Provisions Act, 1952 as
also that laid down under rule 67(2)
of the Income-tax Rules, 1962 which
were mot uniform. This has resulted
in the withdrawal of recognition cf
the provident fund by the Commis-
sioners of Income-tax.

(¢) and (d). A uniform pattern of
investment had been made operative
with effect from 1st January, 1979
under the Employees’ Provident Fund
and Miscellaneous Provisions Arct, 1952
and under the Income-tax Rules, 1862,
The question of avoiding hardship to
the provident fund in this behalf is
wrider mﬂ of Whe um
et
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Deduction of Income.tiX ffom Divi-
dent paid to Share-holders

2690. SHRI R. K. MHALGI: Will
the Minister of FINANCE be pleased
to state.

(a) whether compantes, while dis-
tributing dividend to their share-
holders are required to deduct income-
tax from the dividend amount under
the provisions of Section 194 of the
Income-Tax Act, 1861;

(b) whether income.tax on the divi-
dend amount is collected even in cases
where total income, including the
dividend amount, is less than taxabile
amount;

(c) whether the shareholders who
do not wish the Company to deduct
the income-tax amount from their
dividend amount are required to make
a declaration (Form No. 14-B) to get
the refund for the amounts so paid;
and

(d) if so, whether Government pro-
pose to exfend the present limit of
Rs. 250 to Rs. 1000 and waive the con-
dition of declaration form No. 14-B
so as to avoid inconvenience on the
part of the shareholders?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Yes,
Sir.

(b) and (c). Income-tax on divi-
dend is deducted at source :_except in
the case of a shareholder not being

company, if—

(i) the shareholder is resident in
India;

(ii) the amount of such dividend
does not exceed Rs 250; and

(iii) the shareholder furnishes to
the person responsible for paying
the dividend, a statement in writing
in Form 14B certifying that his
total income will be less than the
mhinmm liable to tax.

!‘nrther undey the provisions of s2c-
tion 197(1) of the Act, a shareholder
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not being a company can, where his
tota] income so  fustifies, obtain a
certificate of no deduction or lower
rate of deduction of tax at source,
as the case may be, from the Income-
tax Officer concerned by submitting
an application on the prescribed form.

(d) There is no such proposal
under consideration of the Govern-
ment at present.

Closure of Mines in Orissa

2691. SHRI HARIHAR SOREN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that some
mines were closed down in Orissa in
the years 1977, 1978 and 1979;

(b) if so, the number and names of
such mines;

(c) the number of employees re-
mained out of job on account of the
closure of those mines; and

{(d) the reasons of closure and the
steps taken by Government for the
refunctioning of those mines?

THE MINISTER OF COMMERCE

AND STEEL AND MINES (SHRI
PRANAB MUKHEMEE) (a) Yes,
Sir.

(b} The total number of mines in
Orissa which were either temporarily
closed down or which discontinued
production is 22 in 1977, 19 in 1978
and 17 in 1979. Out of these mines,
21 have still not reported production.
Their names are given in the An-
nexure.

{c) According to information made
avzilable by the State Government
1116 employees were affected on ac-
count of the closure of the mines.

(d) Amopng the major reasons for
closure of Mines of temporary dis-
continuance of production were un-
economic working, lack of market,
in-adequate road and railway. facili-
ties, on get of ‘monsoon, scardfa nf
fuel, water logging etc. .. --
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The State Government have re-
quested the railway authorities to pro-
vide adeguate number of wagens. The
State Government have also issued
notices as required under law to the

lesses to resume Mining operations.

The State Gom_ernment have also taken
sieps to develop road comrmunications,
wherever possible.

Statement
Serial Name of the Mine
No.
1. Simolipal
2. Barine
3. Ispat

4. Tiring Pahar
5. Bolani

6. Dengura New
7. Ryju RF (Dhalmandal)
8. Unchabali
9. Xuting Pahar
10. Budberna
11. Nuagoan
12. Daikhal
13. Karlakana
14. Alanda
15. Bonaikela
16. Bagaiburu
17. Jajang
18. Sarkunda
r9. Eobira
20. Barsuan

21. Ragdega.

2873 L.S—7

Utilisation of Boeing-747 being bonght
hy Alr India

2692. SHRI S. M. KRISHNA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of Boeing-747 which
have been or are being bought by the
Air India during the current year;

(b) how it i5 proposed to utilise
them, when its fleet utilisaffon is poor;

(c) at what prices these have been
or are belng bought and the mode of
financing the deal;

(d) whether the Air-India in anti-
cipation of starting fts service to the
U.S. West Coast has already opened
an Office at San Fransisco:

(e) it so, the total expenditure in-
curred on the opening and mainten.
ance of this off-line office in foreign
currency; and

(f) what other new services the
Air-India propose to start and open
new Offices in U.S.A. and other coun-
tries during the current year and ap-
proximate expenditure involved there-
in?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) to (¢). Air ndia is
not purchasing any Boeing-747 air-
craft during the current year, How-
ever, one Boeing 747 aircraft which
was ordered in 1978 wag received on
4th April, 1980. The cost of the air-
craft was US dollars 49.4718 million
equaivalent to Rs. 40.73 crores.

{(d) and (e). No, Sir. However an
off-line sales office was apened by Air
India as far back as April, 1962 at ‘San
Fransisco. The annual maintenance
expenditure of thig off-line office for
the year 1979-80 was Rs, 35.80
lakhs (US $ 435 million). This office
earned a revenue of Rs. 150.2¢6 lakhs
(US $ 1.825 million) during the same
year.

(f) Air-India does not propese to
open new offices either in U.S.A. or
other countries guring the current
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year. There is a proposal to start a
mew service to Salisbury some time
in April, 1981.
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Land acquired by L.LC. from
Baungalore Development Authority
Bangalore

2694. SHRI T. R. SHAMANNA: Will
the Minister of FINANCE be pleased
to state:

(a) what is the extent of land ac-
quired by L.I.C. of India in Sarakki
Layout, Bangalore from the Bangalore
Development  Authority, Bangalore-
560001,

(b) purpose for which the land was
acquired by LIC from the Bangalore
Development Authority; and

(c) whether the L.I.C. is selling the
land to an exclusive society of Class 1
officers and if so, does it not violate
the promise made by L.I.C. to Banga-
lore Development Authority {hat the
land was needed by L.I.C. for the pur-
pose of constructing staff quarters for
Class IIT & IV employees?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) and (b).
‘The LIC purchased about 15 acres of
land of Sital Area at Sarakki Layout
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from Bangalore Development Autho-
rity. Tie land was purchased partly
for construction of their staff quarters
and allotment to cocperative housing
societies to be formed by LIC em-
pioyees, the balance being kept for
.other uses of LIC.

(¢) No, Sir. The LIC has decided
to allot about 3.84 acres of land to a
society to be formed by employees
with a dominant membership of Class
111 staff.

Award of punishment to Officers of
National Textile Corporation
(WBABO) Limited

2695. SHR] SOMNATH CHATTER-
JEE: Will the Minister of COM-
MERCE be pleased to state:

(a) whefher Central Vigilance Com-
mission has recommended awarding
punishment to some senior officers of
the National Textile Corporation
{WBABO) Ltd.;

(b) if so, action taken thereon; and

(c) whether the matter was brought
to his notice by the Chief Minister,
West Bengal and if so, reaction of
Union Government thereto?

THE MINISTER OF COMMERCE
AND STEEL & MINES (SHRI PRA-
NAB MUKHERJEE): (a) and (b).
Yes, Sir. Necessary punishment as
recommended by the Central Vigil-
ance Commission was given to con-
cerned officers under the provisions of
NTC (WBABO) Ltd. Conduct, Dis-
cipline and Appeal Rules.

(c) Yes, Sir. A suitable reply had
been sent to the Chief Minister.

Publications brought out by certain
- retired Senior Qfficers from Vasant
Vihar, New Delhi

2696. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of FINANCE
be pleased to state:

(a) whether he is aware that some
retired senior officers of his Ministry
are bringing out publications entitled

‘Customs Tariff’, ‘Central Excise
Tariff and other such allied publica-
tions under the namé and style of
‘Cen-Cus’ publications from Vasant
Vihar, New Tllhi and selling them
at exorbitant prices in the market;

(b) what are the arrangements in-
formal or formal, which subsist bet-
ween these publishers an® his Ministry
under which all copiese of notifications
relating to Customs, Central Excise
etc., circulars, orders and others de-
partmental directives or instructious
are being made avaiiable to them; and

(c) what are the difficulties which
lie in the way of Government in not
publishing in time the authenticated
and Official Customs and Central Ex-
cise Tariffs, Manuals and other such
publications and selling them to the
public through its own' agencies at
reasonable prices?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Gov-
ernment are aware that ‘Cen-Cus’
publications, Vasant Vihar, New Delhi
are bringing out some publications
relating to indirect taxes, and are
selling them in the market at prices
determineq by them. Government
have no independent information
about the precise composition of this
organisation, but from the publications
brought out by them, it is apparent
that some retired officers of this de~
partment are associated with them.

(b) There are no formal or informal
arrangements between the Ministry
and these publishers for the supply of
internal circulars, directives or ins-
tructions of the Customs and Central
Excise Departments. It is however
reported that ‘Cen-Cus’ are availing
themselves of the facility of getting
from the Directorate of Publications
Customs and Central Excise, on pay-
ment of the specified amounts, copies
of Customs and Centra] Excise noti-
fications issued by this Ministry.

(¢) Government have set up the
Directorate of Publications, Customs
and Central Excise, in May, 1979 fox
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the timely publication of Customs and
Central Excise Manuals, Traiffs, noti-
fications etc. for the use of depart-
ment ag well ag for sale to the public.
The Directorate is printing and mak-
ing available copies of Customs and
Central Excise notifications issued by
this Ministry. The 1980 Edition of the
Centra] Excise Tariff has already been
brought out tor sale to the public at
a reasonable price and the Customs
Tariff is expected to be brought out
shortly,

Guidelines for Foreign Posting of
Officers of AL

2697. SHRI SANAT KUMAR MAN-
DAL: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
state:

(a) whether there exist any guide-
lines for the Air-India in the matter
o foreign posting of officers of Traffic
and Commercial Departments: if S0,
what;

(b) the number of officers who after
baving been given more than 3 post-
ings abroad in South East Asia conse-
cutively were given during this year
4th posting in the United States;

(¢) how the suitability for such 4
postings—one after another—in an in-
dividual case_is determined and the
reasons for not giving equal chance to
all officers in the grade for such foreign
postings: and

(d) the tenure for Toreign posting
in the States at off-line Stations and
after how many years service abroad,
the officers are brought back to India?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, 8ir. For hold-
ing a representational post abroad,
satisfactory recorgy of work, experi-
eénce in fiinctional areas -ang ability
in public rélations and marketing gre
some of the criteria laid down.

(b) None in the Commercial Depart-
ment, .
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(c) Doeg mot arise.

(d) The tenure of postings any-
where abrosad, including off-line
stations in the U.S.A,, is three to four
years, which may be extended to a
maximum of six years by the manage-
ment in the interest of the Corpora-
tion.

Joint Tourism Development Pfro-
gramme for Southern States

2698. SHRT K. MALLANNA :
SHRI HIRALAL R. PARMAR:

Wil] the Minister of TOURISM AND
CIV1 AVIATION be pleased to state:

(a) whether it is a fact that a joint
development programme is being for-
mulated by the Tourism Corporations
of several states in the South to
attract tourists in this part of the
country;

(b) whether the Union Government
had helped to work out details of the
programme and extended assistance
for its implementa®sn; and

(¢) if so, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): ‘a) A Conference of
Chairmen and Managing Directors of
Tourism Development Corporations of
the Southern States was held on
30-10-1980 at Hyderabad to discuss
ways and means to promote tourism
in their States jointly in an integrated
and coordinated manner. Represén-
tatives of Tourism Development Cor-

porations of Andhra Pradesh, Tamil-

nadu, Kerala and Karnataka attended
the above Conference.

(b) No, Sir.
(c)-Does not arise.
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Preposal to set up Carpet Export
Council

2609. SHR! BHIKHU RAM JAIN:
SHRI D. P. JADEJA:
SHRI HIRALAL R. PARMAR:
SHRI CHINTAMANI JENA:

Will the Minister of COMMERCE
be pieased to state:

(a) whether it is pr_oposed to set up
a carpet export council;

(b) the reasons to form a separate
council for carpets;

(c) the main functions of the propos-
ed eouncil; and

(d) the aid and incentive intended
to be given to the council for boosting
export of carpets?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a)
and (b). The Government has agreed
to the proposal for setting up of a
separate Export Promotion Council for
woollen carpets with a view fo giving
a boost to the exports of this item in
the international markets.

(¢) The main function of the pro-
vosed Council, will be to support and
promote export of carpets, woollen
druggests and floor coverings through
undertaking market studies, sending
trade promotion teams, collecting re-
levant statistics and other market in-
telligence and disseminaling the same
to the Indian exporters.

(d) The Woollen Carpets Export
Promotion Council would be eligible
to usual Governments grants for ex-
port promotion activities, from out of
the Marketing Development Funds.

Abolition of Sajes-Tax on Agricultural
Machinery and Components

92700. SHRI BHIKU RAM JAIN:
Will the Minister of FINANCE be
pleased to state:

(a). whether Government are aware
of the demand of the Delhi Tractor
Parts Traders Association for aboli-

tion of sales-tax on agricultural

machinery and compoaents;

(b) whether any decision has been
taken thereon; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAIJISINGH SISODIA): (a) to (c).
No formal representation from the
Delhi Tractors Parts Traders Associa-
tion for abolition of sales tax on agri-
cultural machinery and components
has been received by the Government.
However, after receipt of the notice
for the question by the Hoa'ble Mem-
ber enquiries were made and it has
informally been ascertaineq that the
De2lhj Tractor Parts Traders Associa-
tion in the meeting held on 9-11-1980
had resolved that sales tax must be
abolished specially on agricultural
machinery and comronents. On
receipt of formal representation from
the Association, the matter will be
examined on merite, keeping in view
all relevant considerations.

Expansion of Activity by PEICO
Electronics and Electricals Ltd.

2701. DR. A. U. AZMI: Will the
Minister of FINANCE be pleased to
state:

(a) whether PEICO Electronics and
Electricals Limited, Bombay and Cal-
cutta, a unit under the control and
management of multinationa)l group of
Phillips Holland has been allowed to
expand its activities in India;

(b) if so, the facts thereof and the
number of companies that are being
taken over by the above PEICO.

(c) whether another foreign Com-
pany’s shareholding has been taken
over by the PEICO recently which
did not cemply with the provisions
of FERA nor did the said foreign
company ever offer the Indian Public
to buy its foreign shares to avoid
proper dilution; and
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(d) the facts thereof and action
taken/proposed to be taken to stop
immediately such illegal share trans-
fers belonging to foreign companies
having bases in India?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). M/s. Peico Electronics and
Electricalg Limited wag granted an in-
dustrial licence in February, 1980 (for
substantial expansion) for the manu-
facture of specialiseq tools.

(c) No, Sir.

(d) Question does not arise.

Loans given by Bank of India for
setting up of Joint Venture Project
in Indonesia

2702. SHRT A. Z. AZMI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether further representations
have since been received by Govern-
ment from various quarters on the
question of grant of permission given
to ASC Engineers and Allied Indus-
tries Limited, Calcutta for setting up
joint venture project in Indonesia and
loans given by the Bank of India
abroad;

(b) if so, the facts thereof;

(¢) whether any question of law
is involved in it;

(d) whether the same has been
referred to the legal experts for
opinion; and

(e) the steps thereof and action
being prposed to be taken against
the Company for obtaining the “per-
mission on misrepresentation of facts?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED AULAM KHAN): (a)
In September, 1980, a representation
wag received by the Ministry on the
question of grant of permission to M/s.
ASC Engineers and Allied Industries
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Limited, Calcutta. for setting up 2
joint venture project in Indonesia,
and also the loans received by M/s.
ASC Engineers and Allied Industries
Ltd, Calcutta from Bank of India.

(b) to (e). With regard to the per-
mission given by this Ministry to ASC
Enginecrs and Allied Industries Limit-
ed Calecutta for setting up a joint ven-
iure project in Indonesia, the matter
has already been examined in great
detai! in this Ministry. The resultant
enquiries revealed that the letter of
approval given to ASC Engineers and
Allied Industries Lid.,, Calcutta for
setting up a joint venture company
in Indonesia, was in accordance with
the Government guidelines issued om -
the subject. As for the loan given by
Bank of India to ASC Engineers and
Allied Industries Ltd., Calcatta, this
Ministry has no information. as the
matter is entirely Letween the Rank
of India and the borrowiag party.
which is »f a confidential nature. A
reply to this effect has already been
given to the latest representation
received on this subject.
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Loans to Rajastham by Financial
Institutions

2704. ACHARYA BHAGWAN DEV:
Will the Minister of FINANCE be
pleased to state:

(a) the amount of loans sanctioned
institutions-wise for Rajasthan in
1978-79 and 1979-80 by different all
India Credit financial institutions;

(b) the institution-wise percentage
of loans to Rajasthan out of these
total loans provided by these institu-
tions during these years; and

(c) whether Government propose
directing these institutions to increase
the amount of loans in view of back-
wardness, area and population of
Rajasthan?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) and
(b). The required information in res-
pect of the financial assistance sanc-
tioned by the all-India term-lending
institutions viz., the Industrial Deve-
lopment Bank of India (IDBI), the
Industrial Finance Corporation of

India (IFCI) and the Industrial Credit
and Investment Corporation of India
(ICICI) to industrial concerns locat-
ed in Rajasthan during 1978-78 and
1979-80 (April-March) is given below:

(Rs. in lacs)
Financial Financial assistance
sanctioned
Institutions to Industrial units
located in Rajasthan
during
1978-79  1979-80
IDBI 3321 5738
(4.3) 4.7
IFCI 733 528
(5.3) 3.8
ICICI 315 562
(1.7 (2.6)

Figures in brackets indicate per-
centage to the total.

(c) No State-wise allocation of
funds is made by the term-lending
institutions. Financial assistance is
extended by these Institutions to all
worth while projects which are found
economically and financially viable
and technically feasible and are in
accordance with national priorities.
The ability of the financial institutions
to sanction assistance to different
States depends upon the number of
viable proposals received from such
States. While sanctioning assistance,
the financial institutions show special
considerations to the disposal of
applications from industrially back-
ward areas. Further, the institutions
have sponsored technical consultancy
organisations in different States in-
cluding Rajasthan so as to provide
consultancy service to new and small
entrepreneurs involving project iden-
tification/formulation, besides provid-
ing technical and management advice.
The institutions endeavour to ensure
that no worthwhile project languishes
due to lack of institutional finance.
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Pleasure Trip for some MPs by Alr
Indix to Henghong and Jupan

2706. SHRI N. K. SHEJWALKAR:
SHRI SATISH AGARWAL:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government organised
a pleasure trip for some MPs by Air
India to Hongkong and Japan in
September;

(b) it so, the number of MPs who
travelled, the duration of the travel
and the amount spent by Govern-
ment on travel agnd stay; and

(¢) whether Air India has turned
its losses infto profit if not, the justi-
ficatior for such a move?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P,
SHARMA): (a) Air India had orga-
nised a B-747 inaugural flight to
Japan and Hongkong on one of its
scheduled services (i.e. Al. 308) on
6th September, 1980.

(b) A total number of 35 MPs
travelled on this inaugural flight.
Their total duration of stay abroad
was five days, i.e. from 7-9-80 to 11-
9.80. ‘The total direct expenditure on
inaugural flight has been estimated at
Rs, 10.71 lakhs.

(c). 'The main objective of opera-
ting this inauguyral flight was to ex-
pose and acquaint MPs to the tourist
facilities, and attractions in the far
east, and Air India's role in these
markets, and efforts made by them
to attract Tourist and other traffic.

Officials in Team of MPs who visited
Foreign Countries

2706. SHRI P. M. SAYEED: Wwill
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) whether the Air India had or-
ganisad a trip to take on its Jumbo
inaug 'ral flight about 70 MPs to
varie. foreign ceuntries;
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(b) if so, whether many officials

were also included im it;

(c) whether the first list prepared
was more of Government officiais than
the M.Ps.; ’

(d) whether the list was revised
after there was great criticism about
it in the press; the total expenditure
involved; and

(e) to what extent it was desirable
to have this trip and spend so much
amount and waste the crude oil when
the country is facing acute shortage
of crude oil?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). Air India
had organised a B-747 inaugural flight
to Japan and Hong Kong on one of
its scheduled services (i.e, AI 308)
on 6-9-80 A total number of 46 per-
sons (comprising of 35 MPs, 2 Minis-
ters 4 Media representatives, 4 Gov-
ernment officials, 1 head of Public
undertaking), participated in this
inaugural flight.

(¢) No, Sir.

(d) No, Sir. The total direct ex-
penditure on the inaugural flight
comes to Rs. 10.71 lakhs.

(e) The said inaugural flight was
a scheduled flight (viz. AL308), and
no additional flight was operated for
this purpoose. Hence the question of
wastage of crude oil does not arise,

Bombay High Court Judgement on
M.P’s Rlight to Hongkeng and Japan

2707. SHRI PIUS TIRKEY: Will
the Minister of TOURISM AND
CIVIL AVIATION ©be pleased to
state:

(a) whether according to a judge-
ment to the Bombay High Court
against Air India and the Union of
Air Iadia, Air India shoulq recover
from each of fhe persom air fare from
Bombay to Japan, Hongkong and also
other amounts spent by it on their
behalf including hotel and travelling;
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(b) if so, whether Court decison
fas been debarred; and

(c) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) and (c). Do not arise.

Warning to Aiy France for aiding in
smuggling out prohibited goods

2708. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whethier Air France has been
punished for aiding and abetting
smuggling out prohibited goods;

(b) if so, details thereof;

(c) whether it has been warned ade-
quately; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). Yes, Sir. Acting on information,
officers of the Custams Preventive
Branch of the Delhi Central Excise
Collectrate seizeq 48 packages cou~
taining skins of reptiles and wild
animals while they were being attem-
pted to be clandestinely loaded on
board an outward bound Air France
flight at Palam Airport, New Delhi,
on 22-4-1975. These goods were not
mentioned in the relevant cargo mani-
fest and no shipping bills or other
relevant documents had been filed in
respect of their shipment. In the
follow-up action, 25 similar packages
containing snake skins were seized
from the cargo warehouse of Mis, Air
France on 26-4-1975. Since the export
of wild animal and snake skins is
prohibited, these were seized and
confiscated under the Customs Act,
1962, and a penalty of Rs. 10 lakhs
imposed on Mis. Air France. Personal
penalties were also imposed on five
other persons found involved in the
case.

(c) and (d). Information is being
collected and will be laid on the
table of the House.

Representation of ITDC Apprentices

2709. SHRI G. M. BANATWALLA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any representation has
been received from or on behalf of
1.T.D.C. apprentices in Delhi;

(b) if so, demands submitted; and

(¢) Government’s reaction and

decisions thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A P.
SHARMA): (a) A representation
dated 25-9-1980 has been received by
the LT.D.C. management from the
I.T.D.C. Apprentices Action Commit-
tee.

(b) The following demands have
been submitted to the Corporation:

(i) The stipend for Apprentices
should be enhanced from Rs. 130
per month to Rs. 300 per month.

(ii) The Apprentices should be
assured employment in ITDC after
completion of their training;

(iii) The Apprentices should be
given free all-route D.T.C. Passes
by the Corporation.

(c) The matter is under considera-
tion of the‘ I.T.D.C. management.
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Setting up of Shore Based Integrated
Stee! Plant using Kudremukh Ore

2713. SHRI S. M. KRISHNA: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether any decision has so
far been taken by Government to set
up a shore-based integrated steel plant
using Kudremukh ore; and

(b) if so, whather the claim of
Karnataka for basing the steel plant
in that State wag considered?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) Does not arise.

Reduction in Government Expenditure

2714. SHRI S. M. KRISHNA: Will
the Minister of FINANCE be pleased
to state what measures have been or
are being taken by his Ministry to
reduce Government expenditure which
rose by more than 11 per cent during
the last 4-5 years?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): The nreed
for austerity and reduction in non-
developmental expenditure has been
stressed from time to time in the
past as also in the current financial
year. The measures taken to reduce
Government expenditure cover res-
triction on creation!filling up of posts,
regulation of allowances like travelling
allowance and over-time allowance
and reduction expediture on contin-
gencies, staff cars, telephones and
other items like purchase of furniture,
holding of conferences, official enter-
tainment, consumption of petrol,
paper, electricity etc.

While these measures are desirable
by themselves, they may not yield
adequate savings. The Government
are, therefore, of the view that the
economy in the true sense of the term
can be ensured only through proper
selection of scheme'projects and
through their efficient implementa-
tion. It is only by ensuring proper
selection, evaluation and implemen-
tation of projects according to a time-
bound schedule that we can achieve
best results out of our investments.
It shall be Government’s endeavour
to progressively improve the effec-
tiveness of Government’s expenditure
through close monitoring of projects
and programmes. Subsidies which
account for a significant proportion of
Government expenditure are also
kept under review.
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Price of Groundnut OQil

2716. SHRI R. L. BHATIA: Will
the Minister of CIVIL SUPPLIES be
pleased to state:

(a) whether Government are aware-
that early this month, groundnut oil:
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jumped to Rs. 10,000 a tonne on new
groundnut crop arrival into the ter-
minal markets of major producing
areas; and

(b) whether it is a pointer to poor
supply situation ahead?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) and (b). There has been a mixed
trend in the prices of groundnut oil
at the consuming centres during Nov-
ember, 1980, though in general a
firming up tendency has been noticed.
The season having just begun, it is
too carly to make a firm prediction
about the future supply position.
However, the gap between demand
and supply of edible oils would be
met by their imports,

Lead Factory at Sukinda (Orissa)

2717. SHRI A. C. DAS: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether his Ministry has any
proposal to set up a lead factory at
‘Sukinda in Orissa;

(b) if so, the estimated cost of this
project; and

(c) the expected vear of the com-
pletion of the project and the pro-
duction expected by which year?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) No,
Sir.

(b) and (c), Do not arise.

Increase in Smuggling on Western
Coast

2718. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of
FINANCE be pleased to state:

(a) whether it is a fact that the
smuggling activities are ineregsing
day by day on Western Coast;
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(b) if sa, the details of goods seiz-
ed during the last six menths and the
number of persoas arrested; and

(c) the steps taken by the Govern-
ment to check smugaling on Western
Coast?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). Government have no information
whether smuggling activities are in-
creasing day by day on the Western
Coast. However, Government have
information regarding the seizures
made by the Customs authorities and
the number of persons arrested for
their involvement in smuggling acti-
vities within the Customs jursidiction
at the Western Coast, during the six
months’ period (May, 1980 to October,
1980) as given below:—

Value of goods

Number of persons

seized arrested
Rs. 570 lakhs 377
(approximately)

(¢) Anti-smuggling measures have
been intensified and the customs au-
thorities in the region have been
alerted to maintain strict vigil on
the vulnerable areas of the Western
coast

Protection of Woollen Mills and Art
Sitk Industry

2719, SHRI K. RAMAMURTHY:
Will the Minister of COMMERCE
be pleased to state:

(a) whether woollen mills are
d-manding doing awav with the use
of wool by Cotton mills which com-
pete in the market with their poly-
ester-wool bleng fabrics;

(b) whether the art-silk sector
want the exclusive use of fillament
yarn, as the Cotton milly with their
filament fabrics have annihilated the
art-silk industry; and

(c) if so, the steps proposed to be
taken by Government to protect the
woollen mills and the art-silk indus-
try?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) Yes, Sir.

(¢) The interests of the woollen
mills have been protected by prohi-
biting the c6tton mills from manufac-
turing fabrics with more than 40 per
cent wool content by weight. The
interests of the art-silk industry have
been protected by prohibiting cotton
mills to use man-made filament yarn
in the warp of the fabrics produced
by them.

Suitability of Shipbreaking industry
in Development of Country

2721. SHR1 BAPUSAHEB
PARULEKAR:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) are Government aware that
shipbreaking industry is ideally
suited for development in a country
like India;

(b) whether Government propose
to take steps to boost this industry
and if so, the details thereof and if
not, the reasons thereof; and

(¢) the Government aware that
scrap sghips are available at low price
in international market and if 8o,
whether Government propose to allow
liberal import of foreign flag vessels
to give a boost to the industry?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) Government have alfeady taken
the following steps 1o encourage
growth of the shipbreaking industry:

(i) Purchase of old foreign flag
vessels is being encouraged,

(i) Shipbresking activity q till
recently was cencentrated at
Bombay. Steps have been taken to
enable entrepremeurs to undertake
ship breaking at new places,

(iii) Metal Scrap Trade Corpora.
tion Ltd. is considering the setting
up of a well equipped ship-breaking
yard so that entrepreneurs can see
its working and set up their own
shipbreaking yards,

(iv) A development fund has
been created to assist entrepren-
eurs financially in buying of equip-
ments etc. which can speed up ship-
breaking, and

(v) The industry has been
brought within the ambit of the
Industries (Development & Regula-
tion) Act.

(c) It is not true that old ships
which can be broken are available at

low prices in the international
market

Gross Irregularities in Maintaining of
Accounts by N.T.C.’s Eastern Subsi-
diary

2722. SHRI CHITTA BASU: Will
the Minister of COMMERCE be plea-
sed to state:

(a) whether it is a fact that
several grosg irregularities in the
maintenance of accounts by the
NTC’s eastern subsidiary have been
noted in the auditor’s report of 1980;

(b) if s, the nature of irregulari-
ties; and

(c) steps taken on the auditor’s
Teport?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Cer-
tain lapses in the correct maintenance
of accounts have been pointed out
in the Auditor’s Report of June 1980
on the 1978-79 Accounts of the N T.C.
Eactern Subsidiary.

(b) The lapses are procedural in:
nature.
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(¢) Necessary corrective measurcs
have been initiated.

Production of Steel between April
ang August

2723. SHR] SATISH AGARWAL:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Goverament’s attention
has been invited to the news-item
appearing in Indian Express dated
3rd November, 1980 wherein it has
been shown that despite Prime Min-
ister's claim that the state of economy
in the country is picking up, the
facts do not substantiate the same;
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(b) whether it is a fact that in
regsrd to steel the production between
April and August was less than what
it was during the last year; and

(c) whether it is also a fact that
the production of ingots and saleable
steel during Avpril and August this
year were less as compared to the cor-
responding period last year; if so,
on what basis Government have made
the claim as at (a) above?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) Gov-
ernment have seen the Press report.

(h) and (¢). The Table below
indicates the production performance
of the six integrated steel plants:

Production Production Variation in
‘000 tonnes (April-Aug,’79) (April-Aug,’89) 1930 as corapared
15 1979.
Ingot Steel . . 3151 2939 (=) =2n
Saleable steel . . 2383 2252 (=) 131

The shortfal] have been mainly on
account of extremely inadequate sup-
plies of coking coal and severe res-
trictions on power supply to steel
plants. The production of saleable
steel however, during October-Novem-
ber, 1980 has been 10.92 lakh tonnes
as against 10.00 lakh tonnes in the
corresponding period of the last year,
indicating an increase of 92,000 ton-
nes. The position is likely to improve
further provided the two main cons-
traints of coking coal supply and res-
trictions on power supply are rescl-
ved.

‘Duty levied by Calcuita Customs on
purchase of Vacuvators by CIWTC

‘2724, SHRI JYOTIRMOY BOSU:
Will the Ministey of FINANCE be
pleased to state:

(a) whether foliowing revelation
‘by Committee on Public Under-
takings the Calcutta Customg have
Jdevied a duty of Rs. 20 lakhg on pur-

-Committee on Public

chase of vacuvators by Central In-
land water Tansport Corporation in a
dubious manner;

(b) details of Custom officials res-
ponsible for accepting a price of
Rs. 17000 for seven vacuvator ma-
chines costing over Rs. 20 lakhs;

(c) action taken against Custom
officials for defrauding the Govern-
ment Exchequer; and

(d) how the amount is proposed to
be realised from persons responsitle?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Seven
vacuvators with accessories im-
ported by M/s. Central In-
land Water Transport Corporation,
Calcutta were allowed clearance by
the Calcutta Custom House in Sep-
tember, 1976 after accepting the de-
clared value of US $ 2,000, (Rs. 18,144).
In view of the observations of the
Uadertakingos
in their Fifth Report (1977-78) re-
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garding under-valuation in respect of
the imports in question, the goods
were reassessed by the Calcutta Cus-
tom House at Rs. 34,64,137 and on
22-2-1979 notice was issued to the
C.ILW.T.C. asking them to show cause
why short levy Rs. 19,82,667.55 should
not be recovered under the proviso
to Section 28(1) of Customs Act,
1962. The demand for the duty short
levied was later confirmed by the
Custom House.

{b) The value declared by the
parly was recommended by the con-
cerred Customs Appraiser for accep-
tance after scrutiny of the agreement
between the importer, a Government
of India Undertaking, and the owner
of the vessel “Kapetan Markos” and
was approved by the concerned As-
sistant Collector of Customs.

(¢c) The case is under investiga-
tion by the Central Bureau of Investi-
gation.

(d) The amount of short levy is
realisable from the importers
(CIWTC) to whom demand for the
amount of short levy has already been
issued. The importers have gone in
appeal against the demand for duty.
The amount has not so far been paid
and the Appellate Collector of Cus-
toms has waived the requirement of
the deposit of the amount demanded,
before the hearing of the appeal.

Relaxation to SC/ST in S.A.S. Quali-
fying Examinations

2725. SHRI B. D. SINGH: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that where
qualifying examinations are held to
determine the fitness of a candidate
for promotion, certain relaxations in
the qualifying standards are required
to be made in the case of Scheduled
Caste/Scheduled Tribe candidates, if
s0, the details thereof;

{(b) whether it is also a fact that
no relaxation was made in the SAS
qualifying examinations held in the
year 1977, 1978 and 1979 and that the
representation of SC is only 1 per cent
in the total strength of 500 Section
Officers in A.G.s Office, Allahabad
(U.P.); and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Yes,
Sir. According to orders issued by
Government where qualifying exami-
nation is held to determine the fitness
of candidates for promotion, suitable
relaxation in qualifying standards in
each examination should be made in
the case of Scheduled Caste/Schedu-
led Tribe candidates. The extent of
relaxation is to be decided on each
occasion whenever such an examina-
tion is helg taking into account all
relevant facts including (i) the num-
ber of vacancies reserved, (ii) the
performance of Scheduled Caste/Sche-
duled Tribe candidates as well as
general cahdidates in that examina-
tion, (iii) the minimum standard of
fitness for appointment t; the post
and also (iv) the overall strength of
the cadre and that of the Scheduled
Castes and Scheduled Tribes in that
cadre.

(b) and (c). It is not a fact that
no relaxation of the prescribed stand-
ards was made for the S.A.S. Exa-
mination held in 1977, 1978 and 1979.
The Government instructions in re-
gard to the. ‘application of relaxed
standards for Scheduled Caste/Sche-
duled Tribe candidates were duly
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kept in view while finalising the re-
sults of these examinstions. The
following number of SC/ST candida-
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tes passed the examination by appii-
cation of relamed standards: —
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Examination beld in

Numberpassed by application of relaxed standard
Part-I S.A.8. Examinttion

Part-I 5.A.S. Exam;:nation

Febroary, 1977 13
December, 1977 9
December, 1978 12
December, 1979 4

10

40
4
49

In the special examination held in
July, 1979 for the Commercial Audit
Branch, 2 candidates passed by the
application of relaxed standards in
Part 1.

It is, however, 5 fact that the re-
presentation of Scheduled Castes/
Scheduled Tribes in the total strength
of Section Officers in the offices of
the Accountant General, Uttar Pra-
desh, Allahabad is as stated. This is
because of flre fact that very few
Scheduleq Caste/Scheduled Tribe can-
didates have been able to gualify in
the examination despite the applica-
tion of relaxed standards in their
caser in accordance with the Govern-
ment ingtructions and because the
number of Scheduleq Caste|Scheduled
Tribe candidates of the Allahabad
Offices taking the examination has
also been very small.

Pashpaks with Flying Ciubs

2726. SHR] K. MALLANNA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have
taken a decision on equiping flying
clubs with aerobatic aircraft;

(b) whether it is a fact that the
proposal to replace the obsolete
Pushpaks at the country’s 25 flying
clubs with modern aerobatic aircraft
was taken abcut 4 years ago at the
instance of the Aero Club of India;
and

(¢) what is the number of Push.
paks with the flying clubs including
the number of them lying unused?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). No, Sir.

(c) Out of a total number of 89
mircraft, 41 are unserviceable {(as on
August, 1980).

Export of Basmati Rice by Food

Corporation of India

2727. SHR K. RAMAMURTHY: Will
the Minister of COMMERCE be pleas-
ed to state:

(a) the reasons f{for directing that
the export of basmati rice should now
be handled by the Food Corporation
of India and not by the seven State
Governments and semi-Government
agencies which were allowed to ex-
port rice in June, 1980;

(b) what is the position of con-
tracts sighed by the State Govern-
ments and semi-Government agencies
with the importing countries; and

(¢) whether the State Govern-
ment agencies in Karnsteka and
Andhra Pradesh have been asked to
shelve their rice export plan?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): .(a) No
such direction has been issued.
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(b) No contracts have been signed
by State Governments and semi-

225

gwix T os faaor awTIRE 9X @A
N g w7 f& 7@ qaw ast &

Governmgnt agencies for export of
Basmati rice. A sy sy ANy g s ne #@Y
(¢) No, Sir. feamt smar, w19 4 ey 9] feaq
?
TS AR famw g F A g ¥ wman Ay g !
A arfwva Hnwa & wsw /A ()
2728 =t fagw fag : T gy wiwn @) : ¢F faaw
qraeg AN frrafafga s@Er T & —
faawm
AR ES g¥fare gE qes s
qraT T ATaT 7=
(7o =) (73 %) (¥o ) (Fr@ %)
1978-79 12121 645.62 101 4.1%
1979-80 53812 3064.91 13308 692. 39
1980-81 35765 2286. 20 11591 570. 02
101698 5996.73 25000 1266. 60
Tax Arrears Against Hindustan against the company:

Sanitaryware

2729. SHRI K. A. RAJAN: Will the
Minister of FINANCE be pleased tn
refer to the reply given to Starred
Question No. 540 on 15th July, 1980
regarding alleged irregularitics in
management of Hindustan Sanitary-
ware and state:

(a) what is the amount of total
income-tax and wealth tax arrears for
which the company is responsible; and

(b) what action has been taken by
Government regarding the allegations
made against the company?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) The
foilowing demands are outstanding

2873 1.8—38.

Assessment year Amount in lakhs

of Rs.
1976-77 0.95
1977-78 1.86

tb) Income-tax authorities at Cal-
culta had carried out investigations
intp the companys claims of purcha-
ses of certain materials. Some addi-
tions on account of bogus purchases
vrere made in company’s assessments
for the assessment years 1976-77 and
1977-78. Assessment for assessment
year 1976-77 is pending in appeal be-
fore the Income-tax Appellate Tribu-
nal and that for the assessment year
1977-78 before the Commissioner of
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Income-tax (Appeals). The other
allegations are being looked into by
them.

M.Py and Journalists given free air
trip by AL

2730. SHR1 K. A. RAJAN;

SHRI NAWAL KISHORE
SHARMA:

Wilj the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it i3 a fact that sixty
people including M.Ps. and Journalists
were given free trips by Air India
flight AI-308 on the occasion of its
inaugural operation;

(b) if so, the full deatils of
people travelleq thereby; and

the

(¢) what were the criteria for sclec-
ting them?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) A list of people who partici-
pated in the inaugural flight ;s attach.
ed

(¢) The main objective in overat-
ing the inaugural flight was lo expose
the members of the Parliameniary
Consultative Committee attached tu
the Ministry of Tourism and Civil
Aviation, and media persons to the
tourist facilities and attraction in
Japan & Hogkong, to acquaint them
with the working of Air India in these
regions, and the role played by them
in attracting tourists and others to
India.

Statement

MEMBERS OF PARLIAMENT
LOK SABHA

1. Shri M. Ankineedu

2 Shri S. B. P. Pattabhi Rama Rao
3 Shri Shiv Prasad Sahu

4 Shrx D. P. Yadav

5. Shri Jaideep Singh
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6. Shri D. P. Jadeja

7. Shri Mohamad Yusug

8. Shri Gigabhai Gohil

9. Shri K. Lakkappa

10. Shri M. Satyanarayana

11. Shri N. Soundara Rajan
12. Shri Era Mohan

13. Shri T. S. Negi

14. Shri C. B. M. Tiwari

15. Shri Chandrapa] Shailani
16. Shri Ajit Kumar Saha

17. Dr. Farooq Abdullah

18. Shri R. Muthu Kumaran
19. Shri Bhim Singh

20. Shri Dalbir Singh

21. Shri Chhotey Singh Yadav
RAJYA SABHA

22. Shri Ibrahim Kalaniya
23. Shri Sujan Singh

21, Shri Pattiam Rajan

25. Kum. Saroj Khaparde

26. Smt. Amarjit Kaur

27. Shri V. Gopalasamy

28. Shri A. P. Janardhanam
29. Shri K. N. Joshi

30. Shri Mohana Rangam -
21. Shri Bhagwan Din

32. Shri Bhagwati Charan Varma

33. Shri Bhim Raj
34. Shri L. K. Advani

MINISTERS

35. Hon'ble A. P. Sharma, Minister
for Tourism and Civil Aviation.

36. Shri Bhishms Narain Singh, Min-
ister for Parlisrhentary Affairs.
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AIR-INDIA BOARD MEMBER

37. Shri Charanjit Singh—Member of
Parliament.

HEAD OF PUBLIC SECTOR UNDER-
TAKING

38. Shri Raghu Nath Singh, Chair-
man, Shipping Corporation of
India.

MEMBERS OF MEDIA

39. Shri R. Ranga Rajan—Chief of
the News Bureau, U.N.I.

40. Shri A. K. Kidwai—Correspon-
' dent, Nationa) Herald.

4]. Shri M. Shamim—Chief Reporter,
Times of India.

42. Shri Manu Pathak—Correspon-
dent, “Nay Jyoti” of Jaipur.

GOVERNMENT OFFICIALS

43. Shri C. M. Chaturvedi~-Joint
Secretary, Ministry of Tourism
and Civil Aviation.

44, Shri M. L. Sharma_Special As-
sistart to the Minister for Tou-
rism and Civil Aviation.

45. Shri P. N. Shakdhar—P.S. to
the Minister for Parliamentary
Affairs.

46. Shri K. N. Krishnan—Secretary,
Department of Parliamentary Af-
fairs.

Recongtitution of Boards of Directors
of Nationalised Ranks

2731. SHRI K. A. RAJAN: Will the
Minister of FINANCE be pleased to
state:

(a) whether the reconstitution of
Boards of Directors of nationalised
banks has been delayed; and

(b) if so, the detajls and
therefor?

reasons

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): ' (a) ‘and

(b). The Boards of Directors of each
of the 14 nationalised banks reconsti-
tuted for a term of three years in
accordance with provisions of clause 3
of the Nationalised Banks (Manage-
ment and Miscellaneous Provisions)
Scheme, 1970 during October-Decem-
ber, 1977 have been functioning. Under
the provisions of the “Nationalisation
Scheme”, 1970, the non-official direc-
tors including two employee direc-
tors on the Bopard of each bank whose
tcrm of office has expired, shall con-
tinue to hold office until their succes-
sors have been appointed. These
Boards are expected to be recoastitu-
ted shortly.

In respect of the six newly nation-
alised banks, he first Boards of
Directors constituted by the Govern-
ment under section 7(3) of the Bank-
ing Companies (Acquisition and
Transfer of Undertakings) Ordinance,
1980 are still functioning. These will
be replaced by broad-based Boards
of Directors which will be constituted
by Government very soon under clause
3 of the Nationalised Banks (Manage-
ment and Miscellaneous Provisions)
Scheme, 1980 which has come into
force with effect from 11th Novem-
her, 1980.

Deposit, advance profit and remit-
tances of foreign banks

2732. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to stafe:

(a) tota] deposits, advances, profits
and remittances of the foreign banks
operating in India as at the end of
1969, 1978 and 1979;

(b) whether Government are con-
sidering to nationalise the foyreign
banks in the mational inferest;

(c) if t_l_ojt, the reasons therefor; qp;l

(d) total number of loans supplied
by forelgn banks operatmg in India
1o thé public sector industfial entér-
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prises and smal] scale units os at the
end of 19797

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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MAGANBHAI BAROT): (a) Total
deposits, advances and profits of fore-
ign banks operating in India as at the
end of 1969, agnd 1978 and 1979 are
given below:—

Year Deposits

(Rup=es in lakhs)

Advances Profits
(Rupces in lakhs)

1969 .o . 49140° 32
1978 . . . 114678-93
1979 . . . 119309- 71

37000° 52 219° 35
79617° go 579" 54
86680 96 776- 86

Particulars of tota] surplus remit-
tances for the years 1969, 1978 and
1979 permitted to be remitted by
forcign banks upto December, 1979
are as under: —

(in lakhs of Rupees)

Year Amount
1969 . .. .. 422° 00
1978 . . . . 93 26
1979 . . . . Not yet
available.
(b) No, Sir.

(c) Foreign banks provide, by and
large, business of a specialised nature
such as facilitating foreign trade and
tourism. The operation of banks of
one country in another, subject to the
laws of the land, is mainly for such
purposes and is part of an interna-
tional! facility. Our Indian banks alsc
maintain their branches in many coun-
tries. In the interest of mutuality it
is necessary to maintain the status
quo for the future of Indian banking
abroad,

(d) As per the monthly returns sub-
mitted to the Reserve Bank of India
by the foreign banks operating in
India, 4 out of 12 foreign banks ad-
vanced loans to 14 Public Sector in-

+ e e

dustrial enterprises (enjoying credit
limits of Rs. 1 crore and above) and
the outstandings in respect of these
parties stood at Rs. 19.10 crores as on
the last Friday of December, 1979.

12 Foreign banks operating in India
have extended credit amounting to
Rs. 2984.11 lakhs covering 922 small
scale industria] units as at the end of
December, 1979.

Persons detained under Prevention of
blackmarketing ang maintenance of
Supplies of Essential Commodities Act

2733. SHRI JYOTIRMOY BOSU:
SHR] MOOL CHAND DAGA:

SHRI SOMNATH CHATTER-
JEE.

Will the Minister of CIVIL SUPP-
LIES be pleased to state:

(a) number of persons State-wise
detailed under Prevention of Black-
marketing and Maintenance nf Sup-
plies of Essential Commodities Act
on charges of blackmarketing and
hoarding to-date;

(b) particulars of big hoarders and
traders detained, State-wise;

(¢) quantity and value of hoarded
goods seized; and

{d) how the seized goods have been
or are being disposed of?
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THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) As per the information furnished
by the State Governments, 243 per-
sons including 13 persons abs~onding,
have been ordered to be detained
under the Prevention of Blaciimar-
keting and Maintenance of Supplies
of Essential Commodities Act, 1980,
State-wise break-up of the persons
ordered ty be detained is as under: —

State/U.T. No. of
persons
ordered to
be de ained
Andhra Pradesh . . 2
Bihar . . . . 25
Gujarat . . . 39
Karnataka . . . 41
Madhya Pradesh . . 25
Maharashtra . . 36
Orissa . . . 10
Punjab . . . 6
Rajasthan . . . 4
Uttar Pradesh . . . 37
Dethi . . . - 1 ?
ToraL . . . 243

(b) to (d). The information is
being collected and will be laid on
the Table of the House.

Survey of Employees Serving in Hotel
Industry

2734. SHRI CHINTAMANI JENA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Goveérnment have con-
ducted any survey regarding the em-
plovees serving in hotel industry;

(b) if so, the details thereof, (State-
wise); and

(c) whether any targets have been
fixed for giving more jobs 1ia the
Sixth Five Year Plan?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b). Ministry
of Lebour, Directorate General of
Employment and Training, have re-
cently completed a survey of employ-
ment in Hotel & Restaurant Industry
in India. However, this survey does
not give the State-wise break-up of
employees, though it is estimated in
the Report that the total employ-
ment in the organised sector of in-
dustry was 1,40,615 at the end of 1979.

(¢} A target of 14,800 sdditional
hote! rooms in the approved category
has been fixed for the Five Year Plan
1930—85. At the rate of 2 persons
per room, it is estimated that employ-
ment generated would be 29,600,

Creation of Trining Houses

2735. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
COMMERCE be pleased to state:

(a) whether Union Government are
proposing to facilitate the creation of
trading houses on the pattern or on
the lines of JETRO and KOTRA in
Japan and South Korea;

(b) if so, whether any final deci-
sion has been taken;

(c) il s0, the details of the same;
and

(d) to what extent it will help
exports?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) The
Committee on Export Strategy 1980s
has recommended the creation of
Franchising Corporations. Such Cor-
porations could also be called Trad-
ing Houses. ’

(b) to (d). The matter is under
examination.
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Expansion and Modernisation of
Durgapur Steel Plan
2736. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of STEEL
AND MINES be pleased to siate:

(a) whether British Steel Corpora-
tion has submitted a feasibility report
on expansion and modernisation of
Durgapur Steel Plant; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) It has
been reported by the Steel Authority
of India Limited (SAIL) that the
British Steel Corporation (Overseas
Services) Ltd. BSC (OS)—have sub-
mitted a report on their study of
the Durgapur Stee] Plant (DSP). The
report, in the strict sense, is not a
feasibility report.

(b) The principal aims of the study
as reported by SAIL were:

(1) the assessment of current ope-
rations and condition of the existing
plant, making recommendations for
short-term improvements, includ-
ing changes in operating practices
and minor plant modifications;

P

(ii) the technical and economic
evaluafion of capital development
options for the modernisaticn and
enhancement of DSP to ineet me-
dium and long term objectives,

Based on their study, the capacity of
the steel melting shop at DSP in its
present condition has been assessed
at 1.15 million tonnes per year of
rollable ingots. This has heen identi-
fied as the base case level of output.
In the opinion of BSC(0OS), some re-
conditioning an@ replacement of exist-
ing equipment will be necessary with-
in the next few years even to sustain
the base case level output. The alter-
native options for increasing the out-
put of DSP have been identified as
follows: —

(i) Refurbishing and enhancement
of the plant to maximise production
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potential, but without installing any
new main- process plant. This is
1eferred to as the Enhanced Base
Case,

(ii) Modernisation and expansion
of production capacity by the addi-
tion of new main process plant to
balance the overall flowsheet. This
is referred to as the Developed
case.

The ultimate achievable capacity
under the enhanced base case and
developed case has been assesseq by
BSC(OS) as 1.44 MT of rollatle ingots
per vear and 2 MT of liquid steel per
year respectively.

Location sites for the Coast based steel
Plants

2737. SHRI CHITTA BASU: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government have
finally decided about the location sites
of the coast based steel plants:

(b) if so, the sites decided upon;

(c) the details of each project with
full facts including the collaborating
agencies; and

(d) the conditiong of collaborations?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) and
(b). In addition to the ongoing pro-
ject of Vizag Steel Plant, a decisicn,
in principle, has been taken to cet
up a new coast-based steel plant at
Paradeep.

(c) The proposed plant will have
a capacity of 3 million tonnes per
annum to be developed in almost two
equal stages with possible provision
for further expanmsion. Offers have
been received from M/s Mannesmann
Demag of West Germany, M/s Davy
International of U. K. M|s Uzin export.
import of Romania, M/s Metchem of
Canada and M/s Cofranmd of France.
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(d) It will be premature to give
any specific details in this regard since
the terms and conditions of foreign
technical and financial collaboration
are yet to be negotiated and settied
wity the parties concerned.

Demang for making 1960 as base year
for D.A.

2739. SHRI N. E. HORO: Will the
Minister of FINANCE be picased to
state:

(a) whether any demand by the
Kendriya Sachivalaya Karamchari
Sangh has been made to the Unaion
Government that 1960 should be con-
sidered to be the base year for set-
tling their D.A.; and

(b) if so, the deatils regarding the
memorandum submitted to the Gov-
ernment and the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). Kendriya Sachivalaya Karam-
chari Sangh has represented to the
Prime Minister that in case it
is not possible to bring the pri-
ces down, the quantum of Dear-
ness Allowance to the Central
government employvees should be
raised to neutralise fully the increas-
ing prices and@ the purchasing power
of the employees should bte linked
with the purchasing power preva-
lent in 1960, which should be treated
as base year for the purpose.

The present pay structure is based
on the recommendations of the Third
Pay-Commission. This is related to
average index level 200 with reference
to base year 1960. The Pay Com-
mission had also recommended a for-
mula for payment of dearness allow-
ance for every 8 point increase in
the 12 monthly average of the All
India Average Consumer Price Index
for Industrial Workers (General)
(1960=100). As a result of negotia-
tions with the Staff side the Dear-

ness Allowance formula recommended
by the Third Pay Commission stands
imprcved and the instalments of dear-
ness @llowance which are Y.eing sanc-
tioned at present provide for full
neutralisation upto pay level Rs. 409
and 75 per cent neutralisation in the
pay range Rs. 401—1000. The rate ot
neutralisation tapers off thereafter. It
is not possible for Government to
effect any further improvement in the
Decarness Allowance formiula which
has been arrived_ at in consultatiop
with the Staff Side.

Purchase of a Car for Vice-President
of Super Bazar

2740. SHRI PIUS TIRKEY. Wil
the Minister of CIVIL SUPPLIES be
pleased ty state:

(a) whether it is a fact that rules
permit for purchase of a car for the
Vice-President of the Super Bazar;

(b) whether former Vice-Presidents
of Super Bazar were also having offi-
cial cars; .

(c) if so, details thereof; and

(d) if not, the reasong and conside-
ration weighing with Government
for giving sanction for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJA MOHAN MOHANTY):
(a) Super Bazar, Delhi, being a co-
operative society, is competent to de-
cide about the purchase of a car for
its use.

(b) No, Sir.
(¢) Question does not arise.

(&) Government has not received
any such proposal from the Super
Bazar, Delhi. Hence, question does
not arise.

Gold Policy review Committee

2742. SHR] N. K. SHEJWALKAR:
DR. VASANT KUMAR
PANDIT:

Will the Minister of FINANCE be
pleased to sfatfe:



239 Written Answers

(a) whether it is a fact that the
Gold Policy Review Committee has
suggested to the Government the in-
troduction of 18 or 14 carat gold
jewellery to curb gold smuggling into
India;

(by) whether jt js also fact that a
similar proposal to introduce 18 carat
jewellery had created great disastrous
results in the country where many
goldsmiths had committeq suicide;
and

(¢) if so, whether Government
have accepled the suggestions of the
Review Committee; and if so, the
grounds which have compelled Gov-
ernment tc favour the scheme sug-
gested by the Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWA] SINGH SISODIA): (a) Copies
of the Report of the Golg Policy
Review Committee, 1979 (headed by
Dr. 1. G. Patel) have been placed in
the Parliament Library for perusal of
Honourable Members. In particular,
paras 6.3 and 6.4 of the Revort refer.

(b) ‘Gold Control’, including the
restriction on the manufacture on new
ornaments of more than 14 carat-
purity, wag introduced in 1963. How-
ever, in view of a number of represen-
tations from goldsmiths etc., the
restriction on purity of ornaments was
withdrawn in 1966.

(c) The decision on the recommen-
dations of the Gold Policy Review
Committee will be taken after ihe
report of the Gold Auctiong Enquiry
€ommittee (Shri K R. Puri Commit-
tee) also becomes available. The
term of the Puri Committee has been
extended uptd 31-12-1980.

IT.D.C.'s Steps for Development of
Tourism in M.P,

2743. SHRI KAMAL NATH: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) steps the India Tourism De-
wvelopment Corporation is taking for
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development of tourism in Madhya
Pradesh;

(b) areag which are to be deve-
loped as tourist spots in Madhyva Pra-
desh; and

(c) proposed outlay of the Govern-
ment in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR] A. P.
SHARMA): (a) to (c). The Sixth Five
Year Plan 1980 to 1985 of the India
Tourism Development Corporation is
still under finanlisation. It is tenta-
tively proposed to expand the 48-rouvm
hotel Khajuraho Ashok at Khajuraho
by addition of 30 rooms and the
8 rooms Travellers’ Lodge at Sanchi by
addition of 15 rooms and to construct
a 60-room 3-star hotel at Bhopal in
collaboration with the Madhya Pradesh
State Tourism Development Corpuora-
tion, subject to approval and availabi-
lity of funds.

Foreign Equity Participation in Tea
Companies

2744 SHRI KAMAL NATH: Will the
¥hister of FINANCE be pleased to
state:

(a) whether Government are aware
that there is no foreign technolugy
involved in the growing of tea:

(b) if so, the reasons why Gov-
ernment are permitting foreign equity
holding to the extent of 74 per cent
in companies engaged in the growing
of tea;

(¢) whether Government are con-
sidering reducing foreign equity par-
ticipation in companies engaged in the
growing of tea; and

(dy if so, by what time?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). Under FERA guidelines tea
plantation companies are allowed to
retain non-resident equity upto 74
per cent. This has been allowed
taking into account the special position
occupied by tea in our exports and
the functional utility of foreign com-
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panies engaged in both plantation and
exports in the international market.

(¢) No, Sir.
(d) Does not arise.

Inflation in India

2745. SHRI A. K. ROY: Will the
Minister of FINANCE be pleased to
atate:

(a) whether Government have any
information regarding the extent of
. inflation in the major capitalist coun-
tries like USA, UK, West Germany,
France and Japan for the last two
years;

{b) the same for the Socialist coun-
trics of Eastern Europe and China;

(c¢) whether Indian inflation is ke-
cause of its tie up with the interna=-
tional capitalism and its crisis; and

(d) if so, the steps taken in respect
of that?

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): (a)
and (b). The available information
from the International Monetary
Fund's Publication is presented in the
attached statement.

(c) Government does not subscribe
%0 the view that ‘Indian inflation is
because of its tie up with the inter-
national capitalism and its crisis’.

(d) Does not arise.

Statement

Annual Rate of inflation

1978 1979

Country over over

1977 1978
U.S.A. . . 75 11-3
U.K. . . 83 13-4
West Germany . 2-8 41

France . . 9-1 10-7

2:2
Japan . . 3-8 3-6
Yugoslavia B 136 21+ 4
Note : Tne above information is  based

on percentage changes 1o the
Consumer Price Indices in different
countrics adjusted to a common
base 1975—100, as reported in
I.M.F. Publication ‘International
Financial Statistics’,  September,
1930. Similar  information  in
respect ofother Socialist Countries
of Eastern Europe and {China
is not available.

Production of Pig Iron, Steel Ingots
and Saleable Steel in integrated..
Steel Plants

2746. SHRI A. K. ROY: Wil] the
Minister of STEELL. AND MINES be
pleaseq to lay a statement showing:—

(a) production of pig iron, steel
ingots ang saleable steel in all five
major integrated steel plants in the
country for the last 6 months, rmonth-
wise break-up in details;

{b) production capacity for the
same pericd on the same items and
the capacity utilisation of the blast
furnaces installed in cach unit;

(c) whether the production is less
than that planned; if so, factors res-
ponsible for that and the extent of
loss attributed to each factor for the
last 6 months; and

(d) steps taken on that?

THE MINISTER OF COMMERCE
AND STEEL & MINES (SHRI
PRANAB MUKHERJEE): (a) and (b).
Month-wise and plant-wise production
of ingot steel, saleable steel saleable
pig iron and hot metlal in the six
integrated steel plants for the period
June-November, 1980 are shown in the
Statement laid on the Table of the
House. [Placed in Library. See No.
LT-1518/801. Also included are the
rated capacity in respect of the dif-
ferent items and figures of capacity
utilisation.
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(c) The production has been lower
than the target mainly because of
severe restrictions in power supply
and inadequate availability of coking
coal to the steel plants,

In the integrateq operations of the
steel plants, it is difficult to segregate
loss of production due to power and
coal alone as the shortfall of power as
well as of coking coal affects the plant
operations in an over-lapping manner.

(d) The important steps taken to
augment production of saleable steel
include import of coking coal, maxi-
misation of power generation from the
captive units in the steel plants, close
and consiant liaison with inputg sup-
plying agencies and regular monitoring
of the power and coal position at
various levels through inter-ministeri-
al ang inter-departmental Committees.
Steps have also been taken to instal
additiona) captive power generating
capacity at Durgapur and Bokaro Steel
Plants.
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Accumulation of Steel Ingot in
Durgapur Steel Plant

2749. SHRI B, V. DESAI. Will the
Minister of STEEL AND MINES be
pleaseqd to state:

(a) whether about 169,000 tonnes of
steel ingot costing several crores of
rupees had accumulated in the Durga-
pur Steel Plant;

(by what are the main reasons for
such accumulation;

(c) whether non-available of power
from D.V.C. and the coal position of
D.S.P. were the only reasons for this;

(d) what was the position of these
items during the August, September

~ and October, 1980;

(e) to what extent the position has
now been improved; and

(f) the total losg suffered?
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THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): (a) In Sep-
tember, 1980 the stock of steel ingots
at the Durgapur Stee] Plant was more
or lesg 'what hag been indicated in the
question.

(b) and (c¢). The main reason for the
heavy accumulation of ingots at this
plant was predominantly the very in-
adequate supply of power by D.V.C.
In addition, the constraint on the push-
ing of oveng due to inadequate supply
of coal resulted in less availability of
gaseoug fuel which is used in the soak-
ing pits to preheat the ingots before
rolling. Both these were, therefore,
the main constraints which adversely
affected the rolling of steel ingots into
saleable steel.

(d) The stock of ingots at the begin-
ning of August, September, October
and November, 1980 was as under:—

1st Augusi, 1980

1st Sept, 1980

1st October, 1980

1st{ November, 1980..

178,000 tonnes
169,800 tonnes
170,500 tonnes
158,300 tonnes

(e} As goon as the power position
improved marginally in October, 1980,
steps were taken to bring down the
stock of ingotls. As is evident from
the figures given in (d) above there
was considerable improvement during
Qctober, 1980. The stocks were fur-
ther reduced to 146419 tonnes by
28.11.1980.

(f) In the integrated operation of a
steel plant like Durgapur, it is difficult
to segregate the loss of production
due to power or any other individual
factor. It cannot also at present be
estimated what contribution has been
made by the accumulation of steel
ingots to the total financial loss suf-
fereq by the plant. The present esti-
mate of the loss suffered by tbe plant
during April to October, 1980 for
various reasons including shortage of
power, coal, transport etc. is Rs. 21.67
crores.
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Steps taken by Air India to overcome
Financial loss

2750. SHRI B. V. DESAI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact tha* Air
India is trying to make the best of the
hopeless financia} situation by reduc-
ing intermediate halts on long flights
and introducing other staggering ex-
pansion of its Boeing-747 fleet;

(b) whether it is a fact that Air-
lines Rs. 15.68 crore deficit in the last
financial year ig likelv to escalate
further in 1980-81;

(c¢) if so, what are Lhe main rea-
sons for this; and

(d) what steps are veing taken to
introduce economy to overcome tlis
huge loss?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P.
SHARMA,). (a) Air-India 1is not ac-
quiring any Boeing 747 aircraft during
the current year; reduction of inter-
mediate halts on long flights is not
contemplated;

(b) The loss in the current year is
likely to be more than Rs. 15.09 crores
which was the loss in 1979-80;

(c) The main factors responsible for
the adverse financial conditions of
Air-India are;

(1) Increase in gperating expenses
due to su'stantial increase in
fue] prices;

(2) Increase in the Interest burden
on B-747 project loans; and

(3) General recession in the Air-
line Industry all over the
world,

(d) The following steps have been
taken/are being taken to achieve re-
duction in losses;

(i) Revenue Increase in frequen-
cies to markets with higher
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potentiaj] and better yields-
introduction of B-747 services
in place of B-707 on routes
which require and can sustain
additional capacity.

(ii) Expenditure: Closure of certain
unremunerative offices;

— review of staff strength at
various regional establish-
ments;

— reduction in consumption
of tuel as far ags possible;

— Cut in expenditure on items
such ag telephones, over-
time, transportation efc.

Karnataka Plan to attract Tourist

2751. SHRI B. V, DESAI. Wil] the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Tourist Department
and the Xarnataka State Tourism
Development Corporation have pre-
pared a new strategy to atiract more
tourists to the Karnataka during the
current year;

(b) if so, what are the main fea-
tures of the scheme; and

(c) what assistance and help Union
Government has agreed to give?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) and (c). Do not arise,

Recommendations of Working Group
on Priority Sector Lending

2752. SHRI B. V. DESAI:
SHRI K. PRADHANI:

SHRI S. A. DORAI SEBAS-
TIAN:

Will the Minister of FINANCE
be pleased to state:

(a) whether the R.BI. ang Gov-
ernment have accepted the recom-
mendations of the working group

headed by the Dr. K. S, Krishnswamy,
Deputy Governor, Reserve Bank of
India on priority sector lending and
implementation of the 20 point eco-
nomic programme by commercial
banks;

(b) if so, what are the details of
the programme;

(c) to what extent the banks have
been able to implement the 20 point
programme;

(d) how many banks have so far
implemented the 20 point programme;
and

(e) the total persons benefited due
to this?

T.HE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT); (a) Yes, Sir.

(b) The salient features of the guide-
lineg recently issued by the Reserve
Bank to all the commercia] banks in
this regard are set out in the Annexe.

(¢) to (e). Banks are implementing
credit schemes through the District
Credit Plans for the benefit of landless
labourers, marginal and smal] farmers,
handloom weavers, artisans and crafts-
men etc, towards whom the 20 Point
Programme is directed. They have
also now beepn advised specific target
groups of weaker seclions within the
Priority Sectors comprising benefici-
aries of the 20 Point Programme to-
wards which they need to devote con-
centrated attention und effort. The
data in regard to progress of imple-
mentation of the programme have not,
however, yet starteq flowing from the
reporting system of the Reserve Bank
of India.

Statement

It has been decided that the Public
Sector Banks will increase the flow of
credit to the Priority Sectors over the
next five years so as to raise the pro-
portion of such advances in the aggre-
gate credit to the level of 40 per cent
by 1985 and also ensure that a signi-
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ficant proportion of the enlarged credit
will flow to the weaker sections of the
community which are beneficiaries of
the 20 Point Programme.

The stralegy which the banks should
adopt to implement this decision over
the next five yearg has been spelt out
in details to the banks. The main
highlights of the strategy are outlined
bglow:

(a) The share of priority sector ad-
vances in the total bank credit should
be 40 per cent by 1985 as against 33
per cent in March 1980.

(b) The share of Agricultural Sector
will be at least 40 per cent of the
priority sector advances or 16 percent
of the tota] bank credit.

(c) Within the priority sectors a con-
cept of “Weaker Section” has been
accepted. In the agricullural sector,
the weaker would comprise small and
marginal farmers with land holding of
5 acres or less and landless labourers
and persons engaged in other allied
activitieg with borrowal limits not ex-
ceeding Rs, 10,000/-. In the small
scale industry sector the weaker sec-
tion would comprise of artisans, crafts-
men ang cottage and village industry
and other small units having credit
limits not exceeding Rs. 25,000/-.

(d) To ensure increased flow of credit
to the weaker sections it has been
decided that the weaker section in the
agricultural sector will account for not
less than 50 percent of the banks’ total
direct lendings to agriculture, by 1983.
In the small scale industry sector the
weaker sections would account for 12.5
per cent of the total advances of the
banks to small scale industry by 1985.
(Present ratio is around 6.25 per cent).

(e) Target groups which are benefi-
ciaries of the 20-Point Programme have
been identified within the priority
sectors for concentrated attention from
the banks.

(6] A'»l',he coverage of priority sectors
ig propose to be wideneq to cover
housing loans for the scheduled castes/
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scheduled tribes and economically
weaker sections (loan amount not ex-
ceeding Rs. 5,000/-) and consumption
loans under the 20 Point Programme.

(g) Banks will endeavour to provide
for assistance to the beneficiaries of
the 20-Point Programme with the dis-
trict credit plans explicit provision
being made in action plans for each of
the 3 years 1980-82.

(hy For classification of advances as
Priority Sector advances the definitions
of some of the Priority Sectors, viz.
Transport, Retail Trade and Small
Business, Professional and self-employ-
ed have been refined keeping in view
the need to increase the thrust of
credit assistance towards smaller
borrowers.

(i) While continuing to provide direct
assitance to the beneficiaries of the
20-Point Programme, the banks have
been asked also to take benefit of
State sponsored corporations/agencies
for routing their credit to the target
groupg provided the corporations or
agencies cater exclusively to the weaker
sections of the society in the various
priority sectors or draw up specific
schemes for financing by banks ex-
clusively for the benefit of the weaker
sections.

(j> The privaie sector banks also
now been asked to raise the share of
priority sectors to the level of 40 per
cent and participate in extending as-
sistance to the beneficiaries of the 20-
Point Programme on the same lines as
the public gector banks.

Import Licences

2753. SHRI RATANSINH RAJDA:
Will the Minister of COMMERCE be
pleaseq to state.

(a) how many import licences
have been given endorsement to
import canalised or banned items, since
the announcement of the import policy
this year; and S ‘

(b) how many items are involved
or effected to by such endorsement to
import; what is the" amount-javolved
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and how many applications are still
pending?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) and
(b). The information is being collected
and will be laid on the Table of the
House.

Export of Vintage Cars and Obsolete
Guns/Rifles

2754. SHRI JITENDRA PBRASAD:
Will the Minister of COMMERCE be
pleaseq to state:

(8) whether it is a fact that a large
number of applicaftons for export of
Vintage Cars and obsolete guns/rifles
are pending before Government;

(b) if so, what is the policy of Gov.
ermmment in this regard; and

(c) how many export licences have
been issued in regard to these items
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) 34
applications have been made for export
of 73 Vintage cars. As regards export
of obsolete guns/rifles, no licence is
necessary as the item is allowed under
OGL. 3.

(b) and (c). Under the current export
policy, export of Vintage cars may be
alloweq “on merits” with effect from
30th March 1979. Prior to the above
date, its export was banned. No licence

- for export has so far been issued.

As regards, obsolete guns/rifles, no
export licence has been issued since
the item ig allowed for export under
Open General Licence No. 3.

Steps to stop Smuggling activity on
Indo-Nepal Border

9755. SHRI JITENDRA PRASAD:
Will the Minister of FINANCE be
pleaseq to state;

(a) whether Government are aware
of the fact that large scale smuggling

of freign goods of Chinese origin is
taking place into the ¢Buntry on the
Indo-Nepal border near Gauriphanta
checkpost; ang

(b) if so, what steps Government
are taking to stop smuggling activity
at the Indo-Nepal border?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) Reports
received by Government do not indi-
cate any large scale smuggling of
goods of Chinese origin into India on
the Indo-Nepal border near Gauri~
phanta checkpost.

(b) The strength of Customs ptaﬂ
posted at Gauriphanta checkpost has
been augmented and anti-smuggling
measures along the Indo-Nepal border
have been intensified to prevent any
attempts at smuggling across the
horder.

Tobacco rotting in STC Godowns

2756. SHRI CHINTAMANI PANI-
GRAHI:
SHRI RAM VILAS PASWAN:
SHRI JAGPAL SINGH:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that huge
stock of tobacco valued at crores of
rupees is rotting in the godowns of
the STC;

(b) if so, the stock of tobacco (with
value) accumulated in the godowns
of STC awaiting disposal;

(c) the reasons for the stock lying
undisposed of;

(d) the estimated loss likely to be
suffered by way of offering discount
because of its deteriorating quality;
and

(e) the steps taken by Govemmept
to dispose of the stock fo minimise
the losses?
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THE MINISTER OfF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHED ALAM KHAN): (a) to
(c). The STC purchased total quantity
of 22,112 MTs of FCV tobacco from
1977 o 1980, out of which unsold
stockg with the STC are 13,596 MTs
valued at Rs, 1256 crores. 3437 MTs
of tobacco valued at Rs. 1.91 crores
hag been contracted by STC for sale to
domestic buyers. The bulk of the un-
sold stockg with the STC are on Gov-
ernment account. Due to successive
bumper crops of virginia tobacco dur-
ing 1978 and 1979, the tobacco pro-
cured by the STC could not be sold.

(d' Tobacco in stock is kept in well-
ventilaled godowns with periodical
fumigation as required. Therefore the
quality of tobacco may not deteriorate
in its intrinsic value except physical
change of colour, moisture contents elc.
However, the loss, if any, which the
STC may incur will be known only
after the entire quantity is sold out.

() The STC has been making sus-
tained efforts to off load the stocks
through co!‘reSpOndence, personal visits.
STC’s foreign offices and by floating
of tenders.

fadet wafal 1 wrediawon
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Jute purchaged by JCI from Growers

2758. SHRI AMAR ROYPRA-
DHAN:

SHRI NIREN GHOSH:

Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of jute purchased
by the Jute Corporation of India from
the jute growers till October, 1980;
and

(b) the quantity cf jute to be pur-
chased further by the Jute Corpora-
tion of India from the jute growers?

TBE MINISTER OF COMMERCE
AND STEEL AND MINES (SHR] PRA-
NAB MUKHERJEE): (a) and (b). Jute
Corporation of India had purchased 6.04
lakh bales of jute till the end of Octo-
ber, 1980. Bulk of these purchases
have been made from the jute growers.
The purchase operations of the Corpo-
ration are continuing and it is too early
to forecast the total purchases for the
current year.

Assistance from LMF.

2759. SHRI AMAR ROYPRADHAN:
Will the Minister of FINANCE be pleas-
ed to state:

(a) whether Government have
sought more help from the Interna-
tional Monetary Fund tc meet balance
of payments deficits arising from the
cost of imported oil; and

(b) it so, the details thereof; and
if not, the reasoas therefor?

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): (a)
and (b). Government have only recently
availed themselves of the I.M.F. Trust
Fund and compensatory financing faci-
lities amounting to Rs. 814 crores to
strengthen the balance of payments
position. More assistance from the
IM.F. may be sought as and when
needed.
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STATEMENT CORRECTION REPLY
TO US Q. NO. 4708 DT. 18-7-1980 REG.
LOANS ADVANCED TO FARMERS

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): In the state-
ment enclosed with reply to Un-
starred Question No. 4708 regarding
Loans advanced to farmers, a typogra-
phical error had crept in the figures
quoted therein. These figures may be
treated in ‘Lakhs’ instead of ‘Crores’
mentioned therein. The typographical
error is regretted.

The corrigendum could not be issued
earlier as the error was noticed in
September 1980. The consolidated list
of answers given in the last session of
Parliament were conveyed to the Re-
serve Bank of India in August 1980 and
the error in the answer given was
pointed out by them in September 1980.
As there was no Lok Sabha Session
from 12th August till the 17th Novem-~
ber 1980 this could not be laid on the
table of the House at an earlier date.

12.0¢ hrs.

(Interruptions) **

MR. SPEAKER: Nothing will go on
record without my permission.

PAPERS -LAID ON THE TABLE

REVIEW ON AND ANNUAL REPORT OF MA-
RINE PRoODUCTS ExPORT DEVELOPMENT
AUTHORITY, COCHIN FOR 1978-79 AND a
STATEMENT FOR DELAY, A REVIEwW ON
AND ANNUAL REPORT OF INDIAN INSTITUTE
OF PACKAGING, BoMBAay FOR 1979-80

THE MINITER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI
KHURSHEED ALAM KHAN): I beg
to lay on the Table:—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Marine Products Export Deve-
lopment Authority, Cochin, for the
vear 1978-79 aglong with Audited Ac-
counts, under sub-section 3) of sec-
tion 22 of the Marine Products Ex-
port Development Authority Act,
1972.

*%Not recorded.
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(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of Marine Pro-
ducts Export Development Authority,
Cochin  for the year 1978-79.

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at (1)
above.

IPlaced in Library. See No. LT-
1506/80].

(3) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Indian Institute of Packaging,
Bombay, for the year 1979-80 along
with Audited Accounts.

(ii) A copy of the Keview (Hindi
and English versions) by the Govern-
ment on the working of the Indian
Institute of Packaging, Bombay. for
the year 1979-80.

[Placed in Library, See No. LT-
1507/80].

NOTIFICATIONS UNDER CENTRAL BOARD
OF REVENUE AcT, 1963 anNnp CUSTOMSs
Act, 1962

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR] MA-
GABHAI BAROT): 1 beg to lay on
the Table:—

(1) A copy of the Central Board of
Direct Taxes (Regulation of Transac-

tion of Business) Amendment
Rules, 1980 (Hindi and English
varisons) Published in Notifi-

ration No. G.S.R. 1221 in Gazette of
India dated the 29th November, 1930
under sub-section (2) of section 4 of
the Central Board of Revenue Act,
1963 tovether with an Explanatery
Note. [Placed in Library. See No.
LT-1508/80].

(2) A copy each of the following
Notifications (Hindi and English ver-
sions) under section 159 of the Cus-
toms Act, 1962:—

(i) G.S.R. 658(E) published in
Gazette of India dated the 25th No-
vember, 1980 together with an ex-
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planatory memorandum regarding
revised rate of exchange for con-
version of Pound, Sterling into
Indian currency or vice versa in
supersession of notification dated
the 12th November, 1980.

(ii) G.S.R. 663(E) and 664(E) pub-
lished in Gazette of India dated the
27th November, 1980 together with
an explanatory memorandum mak-
ing certain amendment to Notifica-
tion No. 37-Customs dated the 15th
February, 1979 to clarify the ex-
emption to component parts requir-
ed for the initial setting up or for
the assembly of manufacture of the
articles and exemption of those
goods from payment of auxiliary
duty.

(iii) GSR 667(E) published in Ga-
zette of India dated the 29th Nov-
ember, 1980 together with an ex-
planatory note seeking to amend-
ment the description of the goods
designed for use in the printing in-
dustry.

[Pluced in Library. See No. 1509/
801,

CORRIGENDA TO NOTIFICATION UNDER
ESSENTIAL COMMODITIES ACT, 1955

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJMOHAN MOHANTY): I
beg to lay on the Table 3 copy of Noti-
fication No. GSR 635(E) (Hindi and
Enclish yersions) published in Gazette
of India, dated the 5th November 1980
containing Corrigenda to Notification
No. GSR 487(E) dated the 16th August,
1979, under sub-section (6) of section 3
of the Essential Commodities Act, 1955.

[Placed in Library. See No. LT-1510/
80).
12.04 hrs.

MR. SPEAKER: Nothing is to go on
record without my permission.

(smmerr) **
WA WEET . MW AN &7

Aifsg, o d @ T Feem ?

**Not recorded.
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(sawarr)**

wsam wPEw . 3g ¥ frErodE
g
(sqgmatR) **
wsow mvew - & At @ @
§ adr o | TR EE ¥ @ dFe
T faar g f& wrf iy 1 @ W&
g 1 ¥ uF A wEY

(sTaEma)**
SETIW WEIA WG afU |

(smmaTY)**

wETH WERE . ®1E a9
T QAT WU AT i AGl ¢ AT
gffo A ar | ¥ A & T g A
®Y 47 94T AoR0 fE @ Fg W
g0

(suxg= ) **

wsaw WEEw: O faem S
@I q T E

WY §3 ST, g A A o

12.05 hrs.

QUESTION OF PRIVILEDGE.

WETR WA . UF WA qaE
T WIATT FE Wl g Ig T2 T AT
g1 g wwa R fov oA ¥
S afgrag gv &%, T § AWy
FRE! NN QETR @+
&fvc 1+ g R famroeiw @
(ma=ara )

u'?wa‘@fim’?a‘mﬂq’?(aiﬁwﬁ):
o g T @ AR ¥ fE W
g
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wOw  WgRw S §EET A
TENARY § WA AITGE !
(saxETY) WST; WY FT FEAT IREA
g

) FqT T (TART) :  wAH
qErEw, 29 qTOW FY AT ™ ST qEAT
foee % 921 & SO T W TR
w fafees @ g fear g AR
wa JHAT AR § fF sa fufaes M
97 AT T FEAE FL R B | K
I AT HEAT F qqTC [T g |

W FRIEE ¢ A9 @ giw,
g WX "AeT g | (WEwE ) o
FAT WYF  JqTY IE HeAT ®ay g 7

Y gL T . Sy g & adr
o fafassr s o=1 g &

WO FREW . Aue fam s 7
fear g & s@r AT @ FT @
g1 AR IR W A F@E ?
(maaw ) |

W A W ;29 FIOE@ FT
99 § fag® omm ar RQ o S
fF sarafoc @@we @ &)

TIAR AEET: I QT wuw fae

FL A faar 1 (smgawm) AW
A o dwd § @i ¥ 7
(wmaww )

ST gAT W oag Few W®
W foe a=y 9, g0 Wwer =
F fAT A @S @ ¥ fow far
A 4% 1Y, 98 97 fEr afaew
dvw ¥ 3 fee afEww W@

*%* Not recorded.
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T qH ¥ TG FT GEAT T T I
WEAR IR WII T T IN AT
Pt B g aw T Raramar g
gW I A 9T AW A ATE TN A 2@
fre aY 4, wfER & fa7 a1 ok
TffEaR N §F TEIF aF A ¢ )
W AT aEHE W AT ¥ e
AT F G W, T A HA =R
@7 gHT AT qIfE AT S A v qT
FeET T T AR T FT 9% ¥ 49y
Fed | AT FEH ¥ F X AmmToATE
qeRTE 2, TFET d% ¥ qaT AT 2,
#E TECH A ST T oIAA
wgr F1E ST @Y, W AEsfEd FE
dar fmaE 1 9§ TR A O
areEfedy w1 7@ 911 W swifen-
TAT WA qoA FT T 91 fHr FY
qgs 9T T, T H § gETQ UL 9T,
gl ¥ g arafed we foar | orst-
fEfr F ¥¥ # aE g fee S e
qT WU | FHTR 59 ¥ IALHL Fgl
ag wesfzd w1e § Y gfvm a7 war
FoaTzR FTTIT e |AEER
I T} AET qAHATH g8 6 gH G897 A
&, I I TF 9% 3 WL AF qreg oY
a5 IF § Ag g gEX e 9T 9
& fou atmar § o9 f6 S 7 wgr ur
& asSfedy #1€ FaET =Y
FTZ dg faorw w I g, gW @
I =gy &, &% 87 f 91w a9 A
Fe FEF W iw w gfaw
T Far € 5 e e IR ¥
AW @A T FAR G AR wiE
fra qm 1 (smaEew) W ad
X &S &, W A9 A gAA ¥ qg oY
Ju T wEERd o fear wr &
AT I I T IIT Y FT AT AN
AHEE, qW F S 7 qHE W
aa g @ WMy & SEv W
FF 7 IO FE ATECANE, qgAANE,
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THo 9o, 35 AT WTEAT1 (Smwwrr)
IqF  qTZ WQ FAWT AT HuT, IV 7=
N g F IR g F Fom
aF YEIHAT 4G @ ART 61 a9
qEqE AE 4, I IF g T8 4w |
gfvarag #F Tg7 ¥ ©R FHIQ A
W wmEedr qEr fua ¥ fasge
RAM 4, § g 19 & &2 @ T,
HTAT 10 FAR FY 1 7 W,
aE H AR WA FX | gAN A AT
f& si-de-wEx 1 wEAT g s,
gaa 2 1 F 7 f& o7 F o AW
fafaeeT Y T7EnT 91 o7 ar ay fer
W wifeET #1 9T 6 § T 999 AT
oT FT § Al g WIHAT WA &Y qHAT
g afe gFa | W & FE o T
et | 6T ga g% 9T 937 @
A F I AT | qEARSA F A AT F
At aa fear o ger W@ &1 A
G 9T, T 9 F Fg F FCHE
qifaarie & a9 9§ WeAT wer §, av
I fad zawn & w71 iR fae @<
T AN IAMWEFRRB W T aG
FT ITHT SHAG AT HI %1 gfera
# ufy soa7T 5w 9T | W gAR AW
dTeOdl g5 1 I a® ¥ dgeerdr
dwT o Tifeade F @i @ [/
i A A F oag gf & o faumw
T A fagm  ofeg & seew &
THFE AT T ATE Qe &
WY §AT &, TEW Alfed WO qgr
TEY faur T 1 T®@ A woE faET
FET AL | TAH AIAT FT AT
FAAT 4

MR. SPEAKER: I{ is under my ac-
tive consideration. (Interruptions)

SHR1 ATAL BEHARI VAJPAYEE
(New Delhi): There is a prima facie
case for referring it to the Privileges
Committee.

SHRIT JYOTIRMOY BOSU (Diamond
Harbour): We had a sibefiar ease dur-
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[Shri Jyotirmoy Bosu)

ing the Fifth Lok Sabha where two of
our members, Mr. Ajit Kumar Saha
and Mr. Gadadhar Saha, were insulted
and humiliated at the Asanso] railway
station, The House immediately took
a decision and the matter was referred
to the privileges Committee. The po-
licemen involved were summoned and
the action was taken against them.
(Interruptions)

SHR] ATAL BEHARI VAJPAYEE:
There is a prima facie case. Either we
believe the hon. Member or we do not
believe him.

MR. SPEAKER: I have the prece-
dent. This will go to the Privileges
Committee.

12.12 hrs.

STATEMENTS OF PUBLIC
ACCOUNTS COMMITTEE

SHRI CHANDRAJIT YADAV (Az-
amgarh): ] beg to lay on the Table
English and Hindi versions of the fol-
lowing statements: —

(1) Statement showing Action
Taken by Government on the recom-
mendations contained in Chapter I
and fina] replies in respect of Chap-
ter V of Hundred and second Report
(Sixth Lok Sabha) on Export of Bi-
cycles and Bicycle Components dur-
ing 1970’s.

(2) Statement showing Action
Taken by Government on the recom-
mendations contained in Chapter 1
and final replies in respect of Chap-
ter V of Hundred and thirteenth Re-
port (Sixth Lok Sabha) on Road De-
velopment during Fourth Plan,

MR. SPBAKER: Nothing will go on
record without my permission.

(Interruptions) **
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12.13 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya Sabha:

“In accordance with the provisions

" of sub-rule (6) of rule 186 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, | am directed to return here-
with the Hotel-Receipts Tax Bill,
1980, which was passed by the Lok
Sabha at its sitting held on the 27th
November, 1980, and transmitted to
the Rajya Sabha for its recommmenda-
tions and to state that this House has
no recommendations to make to the
Lok Sabha in regard to the said Bill.»

12.14 hrs.
ASSENT TO BILL

SECRETARY: Sir, I lay on the Table
the Assam Appropriation (No. 2) Bill,
1980, passea by the Houses of Par-
liament during the current session
and assented to since a report was last
made to the House on 18th November,
1980.

12.15 hrs.

COMMITTEE ON SUBORDINATE
LEGISLATION

THIRD REPORT

SHRI MOOL CHAND DAGA (Pali):
Sir. I beg to present the Third Report
(Hindi and English versions) of the
Committee on Subordinate Legislation.

(Interruptions) **

MR. SPEAKER: If you want to say
without my pemission, it is not being
recorded.

(Interruptions) **

*%* Not recorded.
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SHRI HARIKESH BAHADUR (Go-
rakhpur): Sir, on a point of order
under rule 56. .

MR. SPEAKER: Yes. What is that?

SHR! HARIKESH BAHADUR: 1
have given notice of an Adjournment
Mation. . .

MR. SPEAKEK: Not allowed. Over-
ruled.

The Minister of Parliamentary
Affairs.
12.16 hss.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND
HOUSING (3HRI BH.SHMA NARAIN
SINGH): With your permission, Sir, I
ris2 to announce that Government Busi-
ness in this House during the week
commencing 8th December, 1980, will
consist of:—

1. Consideration of any part dis-
cussed item of Government Business
carried over from today’s order
Paper.

2. Discussion on the Resolutions
seeking disapproval of the following
Ordinances together with considera-
tion and passing of the Bills in re-
placement of them: —

(a) The Code of Criminal Proce-

dure (Amendment) Ordinance,
1980.

(b) The National Security Ordin-
ance, 1980.

(¢) The Maruti Limited (Acqui-
sition and Transfer of Undertak-
ings) Ordinance, 1980.

(d) The Forest
Ordinance, 1980.

(e) The Hind Cycles Limited and
Sen-Releigh Limited (Nationalisa-
tion) Ordinance, 1980.

(Conservation)
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(f) The Bird and Company Limi-
ted (Acquisition and Transfer of
Undertakings and other Properties)
Ordinance, 1980.

(g) The Tea (Amendment) Ordi-
nance, 1980.

3. Discussion on the motion by Shri
Chitta Basu regarding remunerative
prices to farmers for their agricultu-
ral produce at 2.00 P.M. on Thursday,
the 11th December, 1980.

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): You have nothing except
Ordinances.

MR. SPEAKER: You have to pass
them now.

§hrimaﬁ Geeta Mukherjee,

'/ SHRIMATI GEETA MUKHERJEE
(Panskura): I would like some items
to be included in the business for the
next week.. .

The first is the increasing unemploy-
ment among women educated and un-
educated. As you know, the Planning
Commission itself has agreed that it is
increasing very much. In the unem-
ployment register, 40 per cent are
women, but in the total labour force,
their number is very small, much lower.
I hope. this topic will be taken up for
discussion next week.

The second is, the indifference shown
by Government lawyers in ‘public in-
terest’ cases. You yourself know, Sir,
that only three days back, hon. Chief
Justice of the Supreme Court and also
two other courts admonished the Gov-
ernment lawyers on this because they
did not appear on behalf of Government
when writ petitions were filed on be-
half of twelve blinds.

There is gnother very sad situation.
Several children died in the pencil
mines of Mandsaur, Madhya Pradesh.
Mrs. Hingorani who had moved a writ
petition on behalf of the children com-
plained that the government’s reply
was given only a few minutes before
she entered the court though the case
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had already adjourned a number of
times. This matter also should be
discussed in the House next week.

Then, 8ir, famine conditions pre-
vail in Rayalaseema of Andhra Pra-
desh. This was earlier raised in the
House. A difficult situation is pre-
vailing 1n Rayalaseema and the relief
is very inadequate. This should also
find 5 place in the next week’s busi-
ness.

The fourth item, I would plead,
which should be discussed is this.
Mr. Bob Griffin, a high-ranking offi-
cer of US Embassy in Kabul came
to Delhi last Wednesday to brief for-
eign correspondents here that the So-
viet Union will soon engineer an Af-
ghan invasion of Pakistan. It is learnt
that he comes almost every fortnight
to Delhi to pass on cock and bull sto-
rics to foreign and sometimes to the
sc-called friendly correspondents.
This is intended for accelerating ten-
sion in the area and to mar our friend-
ly relations with USSR. This rhould
also be discussed.

SHRI A. K. ROY (Dhanbad): We
desire to be heard by the Ministers,
but the Minister for Parliamentary
Affairs. . .

SHRI BHISHMA NARAIN SINGH:
I am very much at your disposal.

SHRI A. K. ROY: Kindly advise
the Minister not ty cross while speak-
ing.

A few points I have to add. One
is that a discussion should be held on
the scrapping of the Sindhri Fertili-
ser Plant. T3t session also I refer-
red to il—that the first public sector
enterprise of our country is being
scrapped and not only a few old
equipments are being sold but its roof,
foundations and walls are being auc-
tioned. They are digging up the foun-
dations of our first public sector enter.
prise. The scrap dealers are digging
up in the presence of thousands of
warkers. S is a sad sight and it
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i3 really shecking and it may erupt
into a law and order problem in Sin-
dhri. That is why I am again request-
ing our Minister that there shouid be
a fuli-scale discussidn on the scrap-
ping of the Sindhri Fertiliser Plant
and the prospect of a coal-based plant
at Sindhri.

I know you would be impatient. [
am forced to tell you that certain im-
portant things could aot come up in
the House. We, the law-abiding Mem-
bers, always continue to give you call
attention notices and you in your wis-
dom continue to ignore us. That is
about the atrocities on the Adivasis
and Harijans in Bihar and also re-
garding Gua tiring. I had been there
personally. The Adivasis were shot
not only in the streets and markeis
but also in the hospitals. Those in-
jured Adivasis who were brought to
the hospitals were surrounded and
kilied there and their dead bodies lav
there for 24 hours. Sir, this is a gross
violation of the basis code of huma-
nity. It is a violation of the Red
Cross Rules and should have been
discussed in the House and you always
remained unkind to us and did not al-
low these things to be raised in the
House. I want a discussion on this mat-
ter. Killing within the hospital should
not be permitted by any force in the
country.

You perhaps would have seen won-
derful things happening in Bihar.
Everyday we read in newspapers cer-
tain things which shock all of us. One
of the things that should have figured
in this House is—our Steel Minister
should be a little bit attentive—the
arrest of the General Manager of the
Bokare Steel Plant. The General Ma-
nagar of the biggest steel factory at
Bokaro was arrested on the charge of
corruption and landed in the Dhan-
bad jail. Also some top officiais and
a senior groounts ufficer were arrest-
ed. You would be surprised that when
sucl things happened, neither the Steel
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Ministry nor the government cama out
wity a2ny explanation whether that
particular officer was guilty or not.

That Officer, after coming out of the
jaii, for five days is working again in
the SAIL, in the factory; the concern-
ed Superintendent of Police was trans-
ferred from that post. We were coa-
fused; we tried to contact the SAIL.
The SAIL is accusing that the police
is wreaking vengeance because they
want tundue privilege. The police
officer says that he acted honestly to
get hold of the top officers of the
Public Sector who were corrupt. That
is  why they are being remcved.
Nuthing is being clarified as to whe-

ther the police was right or the B.S L.
was right.

Sir. you would be surprised that it
is tuis which has led to the turmoil
of the peclice people; they were bav-
ing their own demonstralions; officers

are having their own demonstrations.

I that confusion, there was a firing
in Bokaro gnly on the 30th November
killing cne B.S.L. employee. I want
that nothing should remain in suspense
about the integrity of the public sec-

tor or the police official. This must
be discussed.

Lastly, we are disturbed with the
reports which are percolating every
day after the question of blinding of
the under-irials was _discussed. The
Bihar Government 1s s blind to this.
Again, it is not c:operatmg but it is
instigaiing the police people so that
they can blackmail and cow down the
Parliament. The Superintendent of
Bhagalpur Jail who helped in coming
out with all the materials before ‘he
House has been suspended. This is the
reason for the police unrest. 'They
are instigating them so that they can
blackmail and@ cow down this Parlia-
ment. It should also come under the
privilege and these things must be
discussed here so that the Bihar Gov-
ernment could be brought to....

MR. SPEAKER: That is all right.
Dr. Subramaniam Swamy.
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Not here. Shri Niren Ghosh.

SHR] A. K. ROY: Sir, you are al-
ways unkind to us.

MR. SPEAKER: What more do you

want from me? [ have allowed every-
thing.

SHRI A. K ROY: These things

MR. SPEAKER: You have already
explained everything. What more is
there to explalh now?

SHRI A. K. ROY: Are you con-
vinced? I have explained. But, have
you been convinced?

MR. SPEAKEK: That has gone -into.
the records.

SHR] A. K. ROY: If you are con-
vinced, then I am satisfied.

MR. SPEAKER:
vinced. Mr. Ghosh.

Yes, I am con-

You have got seven points. If you
take one minute each even then it will
take you seven minutes.

SHRI NIREN GHOSH: 1 never
take a long fime. I shall try to com-
plete.

MR. SPEAKER: 1 have to reorga-
nise this system. There are now six-
teen people. If you go on like this,.
I won't be able to cepe up with it.
You should not misuse it. If we be-
come liberal then it is misused. This:
is too much. You should all try to
utilise this in a proper manner.

Mr. Ghosh.

SHRI NIREN GHOSH (Dum Dum):
We all know the happenings in the
Research and Analysis Wing. Three
thousands of employees are on strike;
about eighty have been suSpended
Some have been arrested. This entire
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apparatus is supposed to be for an ex-
ternal intelligence. It has all along
dabbled in the internal politics and
it ig vutilised as a political instrument
to organise murders. All these should
be discused and suspension orders
should be...... (Interruptions)

MR. SPEAKER: Come to the next
point,

SHR] NIREN GHOSH: The Chief
Election Commissioner has opined and
given suggestions to the Government
that there should be proportional re-
presentation in the system of election
to make it democratic. Fifty per
cent of the seafs should be on the
basis of the proportiona] representa-
tion.

MR. SPEAKER: That is a policy
matter.

SHR] NIREN GHOSH: For long
years, all the Opposition together were
agitating for this. There should be
a thorough discussion in this matter.

Sir, on the Floor of the House Shri
A, P. Sharma, the hon’ble Minister
of Tourism and Aviation said that =2
ship repairing yard will be built up
at Haldia. But the other day in reply
to my question Shri Shivraj V. Patil
has said that no such decision has
been taken. It js a contradictory state-
ment. Who is misleading the House?
Sir, this issue should be discused and
-settled.

Sir, for the last 15 years 5 free
‘trade zone at Dum Dum has been on
the agenda but nothing has been done
to set-up the free trade zone. There
is a free trade zone at Kandla and
Santa Cruz but when it comes to the
‘Eastern sector government deliberate-
ly discriminates against this region.
‘This should be discussed.

Sir, now, a word about Jharkhand
movement. Adivasis there have been
‘thrown out-of their land and this ex-
ploitation has been going on for a
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century. This movement is likely to
assume serious proportions. It should
be made an autonomous region with-
in the State of Bihar.

Sir, in respect of vil and gas where
it is found and where it is utilised
there is lot of price differential. Now,
the prices of steel and coal have been
equalised. In order fo remove dis-
crimination in respect o; basic raw-
materials including cotton, o¢il pro-
ducts, gas, etc. thev should be fully
equalised at uniform prices.

Sir, my last point is about ‘food
for work programme’.

MR. SPEAKER: This has already
been discused too much.

SHR] NIREN GHOSH: Sir, on 3rd
June, the Secretary of Shri Birendra
Singh Rao’s department wrote to the
West Bengal government—g photo-
stat copy of the same is produced be-
forp you also—that there is 85,000 MT
unutilised and the utilisation propor-
tion is 60 per cent and above. Now,
on the 16th June, Shri Birendra Singh
Rao comes on the Floor of the House
and savs that the entire quantity has .
been utilised and the 50 per cent uti-
lisation certificate has not been given.
It is a misleadine statement and it
should be referred to the Privileges
Committee. Ths ‘food for work’ pro-
gramme is being used as a political
weapon. So, the entire thing should
be discussed.

MR. SPEAKER: Next time I am
not going to allow more than ton
members with twy points each.

SHR] RAMAVATAR SHASTRI
(Patna): Mr. Speaker, Sir, my first
pcint is this. Sir, in the leading Ene-
lish daily “Search Light” published
from Patna, the following news item
has appeared in the issue of 2nd Dec-
ember, 1980.

“An official of the Bihar Industries
Association has said that for the last
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one monts letters have been coming
weeks late. If a letter was vosted
from Delhi on November 6, it only
reached at Patna on November 23.

wvIw gl © 091 wa &,

q:AT W€ AT FQ |

w, W{ady ¥y (IAws gEe) ¢
ga faam v R 0

st Uateare wewt 0 & &g
¥z W g fF ®n wwam =gy, ad
e w g

WeqW WERT © g 99 &1 qH
g wW aige )

H) ATFAT WEN . W9 FF
afc &Y d FEA | "@F @R
e ¥ IUA TRA SAIRT AT @
fem e gl T omew )

weaw NEIT . wEEw g i,
qfgq  ®a

SHR] RAMAVATAR SHASTRI: He
further said that a letter from the
Lok Sabha Secretariat requiring a re-
presentative of the association to
appear before a Committee was sent.
It was received here (Patna) late and
he could not appear. This was one
of the example, he cited.”

Such anarchy is prevailing in the
Telegraph and Telephone Depart-
ments also which has put people to
untold hardships. This is the state
of affairs in the P.M.G. Office at
Patna.

This subject should be discussed in
the House or at least the Minister
should give 5 statement clarifying the
position.

WeIw WEITW . W WY HEEH
g @fye, afer 7=
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SHRI CHITTA BASU (Barasat):
Sir, I want to mention briefly two
or three points. I want that the guide-
lines given by the Administration Re-
forms Commission in regard to the
size of the Cabinet at the Centre and
the States should be discussed in the
House. As you know, Sir, the A.R.C.
had recommended some guidelines in
this respect and they are being accep-
ted. The A.R.C. recommended or
formulated guidelines that no State
Cabinet or Cabinet at the Centre
should exceed 10 per cent of the total
strength of both the Houses, if there
is a bi-cameral system in a State,
this recommendation should be kept
in view. These recommendations are
being followed so long. But there
has been an exception. Very re-
cently, in Andhra Pradesh, the Cabi-
net has been formed with 62 Minis-
ters. This number is exceeding the
10 per ceat limit of the total number
of Members put together in  both
Houses of the legislature in that State.
I want to make my point very clear
that in the interest of better public
behaviour if this practice is continued,
then stability would be threatened
and defecétion would be encouraged.
That will create instances of un-
healthy public life.

Another point to which T would
like to draw attention has already
been covered by many hon. Members
and that is the situation in Bihar
following demonstrations by the
volicemen against the action taken
in respect of about 15 policemen who
were involved in the blinding inci-
dents,
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Regarding the point raised by Shri
Niren Ghosa..... b

MR. SPEAKER: Not allowed.

*SHRI R. K MHALGI (Thane):
Mr. Deputy Speaker, Sir, I request the
hon. Minister for Parliamentary Affairs
to include for discussion during the
anext week the following Bills.

The Crimina] Law (Amendment)
Biil was introduced in this House on
12th August, 1980. The problem cof
dealing with cases of rape was
thoroughly discussed during the last
session. The present session is almost
coming to close. This Bill should be
discussed during the next week. An-
other Bill “High Court at Bombay
Extension of jurisdiction to Goa, Da-
man and Diu” was introduced in the
current session. It was scheduled to
be discussed during the last week;
but now I do not find it on the agenda.
I have been informed that some hon.
Members of Karnataka are pressuris-
ing the hon. Minister of Law not to
pass this Bill. As Goa is near to
Karnataka, they want that the Bench
of the High Court should be establish-
ed at Bangalore or Mysore. They do
not want it to be set up at Bombay.
They are again thiking on the lines
of border dispute between Karnataka
and Maharashtra. This is not proper.
We want to support the Bill and put
forward our arguments. This Bill
should be discused during the next
week.

I request the hon. Minister to make
statement on the following matters
of serious concern.

The British could never do away
with the racial prejudice based ¢n
colour. They exhibited it in connec-
tion with virginity tests. We strong-
ly protested against it and tried to
eradicate it. We find that the same
tendency of racial hatred is rearing it
ugly head in England. For determin-
ing the age of young boys, X Ray

T **Note recorded.

*The original Speech was deliver ed in Marathi.
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tests ave bening conducted. An at-
tempt is being made to create racial
discrimiination against the young men
of this country. What action has been
planned by this Government to era-
dicate racial injustice in UK?

“Democracy in this country js end-
angered by judicia)l dictatorship.” The
hon. Chief Minister of Maharashtra
has made this statement publically.
The judicial system is linked with
Constitution and it comes under the
purview of this august House. The
Chief Ministers reported expression
“dictatorship of Judiciary” casts as-
pirations on the moral foundation of
the Judiciary. The hon. Law Minis-
ter should make a statement in this
connection during the next week.

SHRy1 JYOTIRMOY BOSU (Dia-
mend Harbour): I want to mention
only one point. As you know, Sir,
being yourself a kisan, that because
the agriculturists are not getting a
remunerative price, the country’s eco-
nomy is in the process of being scut-
tled, I mean, destroved. We are learn-
ing a lesson from the sugar problem
that we are facing today. It is be-
cause they do not rot remunerative
price. That is why, they converted
the sugarcane fields to other crops.
Same thing applies to pulses and to
oil seeds. But I am coming to jute.
Sir, the Public Undertakings Com-
mittee of your House made a thorougy
investigation into the matter and
found that the minimum price in 1977
has to be paid and the minimum caost
price was about Rs. 345/- or so per
quintal. If you give them a remu-
neration of 30 per cent because it is
having drought and famine both, it
came to over Rs. 440/~ Inslead, what
they are getting now? 1 will show
you the figure. With 1970-71 base
vear 3s 100, they are getting Rs. 135/-
in the beginning of tsis year. Dur-
ing September. they were getting
Rs. 124/- a quintal. As 3 result, avery
grower gives a pound of flesh when
he sells a kile of jute. 1 weuld re-
quest that a debate may take place
because it is due to nine families of
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jute tycoons who are sgueszing Rs.
250 crores to Rs. 300 crores a year
from the kisans,
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12.49 hre.
[MR. DEPUTY-SPEAKER in the Char.]
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SHR] NARAYAN CHOUBEY (Mid-
napore): Sir, I will be very short but
not too short. If I am too short, you
will not be able to make out any-
thing.

Sir, a near collapge situation in the
P&T Department has arisen in West
Bengal and Test of the country. Lakhs
of letters have piled up at Calcutta
G.P.O. and other post offices and they
are nat being distributed. Telegrams
take more time than ordinary letters
to reach. Telephones are not func-
tioning at all. There are no ade-
quate telephone operators in telephone
exchanges. Sometimes some boards
are never manned. Once one ex-
change went out of order for the e¢n-
tire day. It is all due to shortage of
staff. The department not only does
not provide adegqaute staff, it even
denies uvertime to the staff, All these
tell upon efficient service and ulti-
mately the entite people are suffer-
ing. This matter should be discussed
here.
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Secondly, 1 want to say something
abcut railways and the P&T Depart-
ment.

MR. DEPUTY-SPEAKER: Both
must work properly. Then only both
the department can work efficiently
becausc letters are carried in the
trains. (Interruptions)

SHR1 NARAYAN CHOUBEY: Irre-
gular running of train services and
accidents have reached new propor-
tions. Almost no train runs in
time. Import of new ministers and
retirement of some officers from the
Railway Board and departure of Shri
Kamlapati Tripathi have not in any
way bettered the situation.

MR, DEPUTY SPEAKER: You
have got to wait and see. Why are
you becoming so impatient?

SHRI NARAYAN CHOUBEY: There
are no rakes, no rolling stocks and
there is no planning also. Acute shor-
tage of rakes, wagons, other rolling
stocks, shortage®™ ur materials in re-
pair depots and shops, defective plan.
nirng—2ll are telling upon the func-
tioning of Railways. Railwaymen are
not being consulted: their pay scales
remained as before. Their genuine
grievances are not being heard, Their
suggestions to run trains better
should be given due weightage. All
these things should be discussed here.

The jawan and the civilian em-
vioyees of the Central Ordnance
Depot. Delhi, ate Nving in perpetuat
fear. After publication of the death
report of sepoy Kuzan Lazar, the
aimosplere in the depot has become
like that of a concentration camp.
The inmates are not allowed to talk
freely. They are all under constant
watch. Such an unwanted situation
in the C.0.D. should end immediate-
ly or else it will be a veritable hell
for the inmates. All these things
should be discussed.

" PROF. MADHU DANDAVATE:
(Rajapur): I am suggesting only one
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jtem cu which the Minister of Ex-
ternal Affairs should make a state-
ment [t is a very vital news item
that has appeared., A report has
appeared in the Press that following
the struggle of the working class in
Poland to demand right to form free
and independent trade unions and
right to strike, the Soviet Union is
ready to move in Poland in the near
future. Some countries are reported
to have warned the Soviet Union that
if it intervenes in Poland it will des-
troy detente, seriously disrupt trade
and economic relations between the
East arnd West and lead to a new arms
race. 1f these reports are correct, it
is a threat to peace gnd the Minister
of External Affairs should make a

categorical statement in the House
to clarify the position.
SHR, INDRAJIT GUPTA (Basir-

hat): You should demand gn expla-
nation from Mr. Brezhnev on Moaday.

SHRI KRISHNA CHANDRA HAL-
DER (Durgapur): I demand that the
following items should be included in
the agenda and discussed in the
House next week. Due to break down
of wage negotiation in the Fertilizer
Industry, about 40,000 workers in
the Fertilizer Industry and all the
unions operating in the Fertilizer In-
dustry will observe on 16th December
one day token strike. This is a very
serious matter because of short sup-
ply of fertilizer. This should be dis-
cussed in the House next week. The
Minister and the Government should
interevene to start the wage negotia-
tion and solve the matter.

Secondly, 1 have written several
letters to the Minister of Finance to
declare Rajkot and Durgapur cities
as B-I} Class cities, but they have not
yet declared Rajkot and Durgapur as
B-II Class cities. I

MR, DEPUTY-SPEAKER: The
Joint Council of Central Government
Employees have got to take a deci-
sion on the status of the Rajkot and
Durgapur cities.

2873 LS—10.
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SHRI KRISHNA CHANDRA HAL-
DER: That is true. But it should be
discussed in the House and settled
and the Finance Minister should make
a statement in this regard. Regard-
ing the construction of a new railway
line from Raniganj to Bankura via
Mejia and a rail-cum-road bridge
over Damodar river so that Bankura
and Purulia, these two backward dis-
tricts will be linked up with the rail-
ways and small scale industries can
develop there. In Mejia large de-
posits of coal are there; they can be
easily carried via Bankura to Haldia
port. It is very important; it should
be included in the discussion.

The next is very very important
and I want to full fledged discussion
on India-Bangladesh agreement re-
garding sharing of Ganga waters. Be-
causc¢ of non availability of 40 thou-
sand (40,000) cusecs of water during
the lean period Calcutta port is silt-
ing; to save Calcutta port from silt-
ing we need water. Our irrigaticn
minister, Chief Minister and myself
many times have demanded that it
should be discussed and that it should
be reviewed. 40 thousand (40,000)
cusecs of water in the lean period
should be assured so that Calcutta
port can be saved. If Calcutta port
dies the whole eastern region. dies
In national interest it should be dis-
cussed and time should be found in
the next week.

i fawa waT awa (A=) -
™ N ¥ age wEv ¥ owgm
e fawm ot K wmm g fF
AT [eaTg F FUFN | ST ¢ q7
ag ¥ fF 3w F o et qA ¥
AT gy I AR F agT T€ Fw_w
g | W 40 Sfawa SRy T @
F AT @y § AR wRE g S
5q AT #T IET F@r g 5 et &
frg &, = aF 3@ & 7@ ) foram
fer 3 1 wfore o o e 3 B
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MR. DEPUTY-SPEAKER: Come to
the third item—crop insurance, If
the subject is included, you can speak
on it. Why let out all the matter
available with you, now jtself? Come
to the third item,

ot fawg gatz ataw ;. g TR
avat & f5 3w & wee el #1
FH TFAET L W R | W F G-
gfr @t 5@ 1 23 & & Afew amw,
g@rsxﬂ'tmﬁ T3 T R FeErvH]
F gAY &1 qag ¥ I e -

TIqH AT g |
13.00 hrs

MR. DEPUTY-SPEAKER: That 1is
already recorded here. Whenever a
Member sends a letter all these items
are recorded here.

(Interruptions)

MR. DEPUTY-SPEAKER: Every
Member of Parliament knows his pro-
Blem better.

(Interruptions)

DECEMBER 5, 1980

B.O.H. 292

MR. DEPUTY-SPEAKER: Fourth
item.
st famr gare giex @ S
greew ag & v 3w & amifest & fag
Zars, T Y W AIAT FA F T
9T s qearz faar frar srg
gifgd wreea 43 & f& @nfear

16-16 H& faaeg & w=t WY &
fagrdt St § g2 F I AR @A
I FIq I&A *F g Wy afcfeafs
ATAR TEFI N I A | TG
FH W & AN I oYH@EA A
T SAET 9IAE T AT G OE,
wfedt &7 AT F FIAT IGT F FEAA
¥ i g @r g—34 9 faaw F:9
& fac @ fagg F A FARE I
THvE 9T T@l AT |

SHRI] G. M, BANATWALA (Pon-
nani): Sir, there is rising discontent
among the junior doctors in New
Delhi and all over India. In New
Delhi the junior doctors are very
much discontent on the non-implemen-
tation of the agreement between them
and the Government for the past
several months. The matter should
be discussed before the situation
worsens.

Secondly, there is a baseless hesi-
tation on the part of the Government
of India to order the closure of she
Israeli Consulate in Bombay. (Inter-
ruptiong ) It is an anachronism in
our foreign policy. There is a great
demand for its closure. Even the
heads of Islamic Missions here in
New Delhi have demanded its closure.

MR. DEPUTY-SPEAKER: This has
been mentioneqd last week. It is repe-
tition. (Interruptions) o
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SHRI G. M. BANATWALLA: There
is a baseless hesitation on the part of
the Government to order its closure
and the House itself should discuss
this issue.

Then, Sir, the prolongation of the
Irag-Iran war is most unfortunate. It
is good that the President of Iragq,
Mr. Saddam Hussain has already ap-
pealed for peace and has made it
clear that Iraq has no territorial aims.
The non-aligned countries, and the
Islamic Conference are trying to br-
ing about peace. Therefore, there
should be a discussion on the impera-
tive need for Indian initiative and a
positive rule to bring about cease-
fire in the Iraq-Iran war and a solu-
tion of the various differences through
bilateral talks. (Interruptions)

MR DEPUTY-SPEAKER: Next.
Fourth item. ~ (Iifer~uptions)

SHRI G. M. BANATWALLA: A
Gouvernment statement is urgently re-
quired on the agitatior by the emplo-
yees of the Research and Analysis
Wing and the consequent reported dis-
ruption of the work of the central
intelligence agencies,

MR. DEPUTY-SPEAKER: Item 5.

SHRI G. M. BANATWALLA: Mr.
Deputy Speaker, a statement by the
Government is alSo necessary on the
reported move by the Railway Board

. 10 upgrade a section of the ministerial
staff and discriminating against other
branches. There is therefore severe
discontent among the railway emplo-
yees who are demanding equal oppor-
tunities for all.

(Interruptions)

MR. DEPUTY-SPEAKER: Whether
there is discontent among the em-
ployees or not, there is discontent in
all these items!

SHRI G. M. BANATWALLA: Al
India Railway Ministerial Staff Asso-
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ciation demonstrated on the 4th of
December in Delhi, Therefore, I im-
plore once again that the Government
should make a statement.

The continued deprivation of the
minority character of the Aligarh
Muslim University is a slur on the
secular character of the country. The
Government has introduced gn am-
endment bill here. It should be taken
up for discussion as early as possible
next week itself.

MR. DEPUTY-SPEAKER; Mr.
Harikesh Bahadur:

SHRI HARIKESH BAHADUR
(Gorakhpur): Genuine demands of
the employees of RAW and Central
Intelligence Bureau are not being con-
sidered by the Government,

They are being subjected to repres-
sion. Redressal of their grievances is
most essential.” Therefore, Sir, I want
that problems of the employees of
Intelligence agencies must be discus-
sed here in the next week,

SHR] BHISHMA NARAIN SINGH:
i am thankful to the khon. members
who have given their valuable sug-
gestions. As you know, there are
many items suggested by them. I will
go through the proceedings and what-
ever I feel necessary, I will bring to
the notice of the Business Advisory
Committee,

MR. DEPUTY-SPEAKER: A call-
ing attention is going to take place at
2.15. It has already been circulated:

“Shri Indrajit Gupta and Shri
Vijay Kumar Yadav to call the at-
tention of the Minister of External
Affairs to the serious implication of
reported public speech in New Delhi
on 4th December, 1980 by former
Prime Minister, Shri Morarji D.:sai,
alleging that the USSR had instiga-
ted Lkim to attack Pakistan.”

“The House stands adjourned for*'
lunch till 1405. -
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"13.06 hs.

The Lok Sabha adjourmed for lumch
till five minutes past Fourteen of the
clock.

The Lok Sabha re-assembled after

Lunch at ten minuteg past Fourteen
of the Clock.

[MRr. DEPUTY-SPEAKER in the Chair]

HIND CYCLES LIMITED AND SEN-
RALEIGH LIMITED (NATIONALI-
SATION) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): I beg to
move for leave to introduce a Bill to
provide for the acquisition of the un-
dertakings of Hind Cycles  Limited,
and Sen-Raleigh Limited, with a view
to securing the proper management of
such undertakings so as to subserve the
interests of the general public by en-
suring the continued manufacture, pro-
duction and  distribution of bicycles
and their component parts and acces-
sories which are essential to the needs
of the economy of the country and for

matters connected therewith or inci-
dental thereto.

MR DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for the ac.
quisition of the undertakings of Hind
Cycles Limited, and Sen-Releigh
Limited, with a view to securing the
proper management of such under-
takings so as to subserve the in-
terests of the general public by en-

suring the continued manufacture,
production and distribution of bi-
cycles and their component parts
and accessories which are essential
to the needs of the economy of the
country and for matters connected
therewith or incidental thereto.”

The motion was adopted.
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SHRI CHARANJIT CHANANA: Sir,
I introduce®** the Bill.

14.12 hrs.

STATEMENT RE: HIND CYCLES

LIMITED AND SEN-RALEIGH LI-

MITED (NATIONALISATION) OR-
DINANCE, 1980

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANIJIT CHANANA): I beg to lay
on the Table an explanatory statement
(Hindi and English versions) giving
reasons for immediate legislation by
the Hind Cycles Limited and Sen-
Raleigh Limited (Nationalisation) Qr-
dinance, 1980.

14.13 hrs.

MARUTI LIMITED (ACQUISITION
AND TRANSFER OF UNDERTAK-
INGS) BILL***

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

‘"CHARANJIT CHANANA): Sir, I beg

to move for leave to introduce a Bill
to provide for the acquisition and
transfer of the undertakings of Maruti
Limited with a view to securing the
utilisation of the available infrastruc-
ture, to modernise the automobile in-
dustry, to effect a more economical
utilisation of scarce fuel and to ensure
higher production of motor vehicles
which are essential to the needs of the
economy of the country and for mat-
ters connected therewith or incidental
thereto.

SHRI CHITTA BASU: Sir, I rise to
oppose the introduction of this Bill
Since there is not much time left now.
I will explain on Monday the grounds
on which I want to oppose the intro-
duction of this Bill.

*Published in Gazette of India Extra ordinary, Part II, Section 2 dated

5-12-80.

**Introduced with the recommend stion of the President. _
***Published in Gazette of India Extraordinary, Part II, Section 2 dated

5-12-80. ‘
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SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Mr. Deputy-Speaker, Sir,
before you take up the second item, I
seek your permission to take only one
minute of the House.

Now, I would like to mention one
matter which concerns the rights of
the Members. Just now ] have been in-
formed that the Government is going
to screen a censored Chinese fllm in
South Block today and only a iew
selected Members have been called
while the others have not been called.
(Interruptions). 1 therefore, submit
that this is an insult to us, this is dis-
crimination. So, I request you to ask
the Goverament as to whether this is
true and if so, why this discrimination
s there.

MR. DEPUTY-SPEAKER: You please
come to the Chamber, we will dis
it.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

‘REPORTEp PUBLIC SPEECy OF SHRI

MORARJI DESAI ALLEGING THAT THE

USSR HAD INSTIGATED HIM TO ATTACK
PAKISTAN

SHRI INDRAJIT GUPTA (Basir-
‘hat): I call the attention of the Minis-
ter of External Affairs to the following
‘matter of urgent public importance and
I request that he may make a state-
ment thereon:

“The serious implication of report-
ed speech in New Delhi on 4th Dece-
mber, 1980, by former Prime Minis-
ter, Shri Morarji Desai, alleging that
the USSR had instigated him to at-
tack Pakistan.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Mr. Speaker, Sir, Government
fhave seen reports appearing in this
morning’s press regarding a statement
that the former Prime Minister, Shri
Morarji Desai, is reported to have
made alleging that the leadership of
USSR had suggested to him to “teach
a lesson’’ to Pakistan. Shri Desai is
also reported to have attributed to the
Prime Minister, Smt. Indira Gandhi,
a statement that a war with Pakistan

is imminent.

alleging instigation by USSR
to attack Pak. (CA)

Sir, we have checked all our records
and I would like to state categorically.
that there is nothing whatsoever to
corroborate what Shri Morarji Desai
is reported to have stated in regard
to his conversation with President
Brezhnev.

I would also like to add that there
has never been, in the history of our
bilateral relations, any suggestion made
by the Soviet Union to us, even obli-
quely, along the lines indicated by
Shri Morarji Desai. In regard to the
deliberations over the last eieven
months, I can reiterate this with per-
sonal knowledge. Our talks have al-
ways centered around friendship and
good relations with all our neighbours

and stability in this region. Never has

there been any suggestion of the kind
alleged by Shri Desai.

Finally, Sir, I would like to state
that the Prime Minister, Smt. Indira
Gandhi, has never made any statement
suggesting that a war is imminent
between India and Pakistan. Shri
Desai’s statement in this regard, which
he has himself admitted to be hearsay,
is incorrect and irresponsible. As this
House and the people of India know,
this Government is committed to foster
close and friendly relations with the
Government and people of Pakistan
and we shall not relent in our efforts
to do so.

SHRI INDRAJIT GUPTA: I wel-
come the statement made on behalf of
the Government, but I would like to
point out that this speech of Mr.
Morarji Desai, as reported in the press,
has said something more than what the
External Affairs Minister has dealt
with. I do not know if all the press
reports are identical, if all of them are
accurate or not, that is for Mr. Desai
to clarify or deny or contradict if he
wants to, I am not interested in that.

I am now drawing your attention to
this paper, The Statesman, of today, .
which has given the heading: “Russia
Wanted India to Attack Pakistan” It
is not just a question of teaching
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Pakistan a lesson, but wanting India
to attack Pakistan.

SHRI P. V. NARASIMHA RAO: He
corrected it later. I have taken the
later version.

SHRI INDRAJIT GUPTA: It begins
by saying:

“Mr. Morarji Desai disclosed at a
public meeting in New Delhi on
Thursday that when he was Prime
Minister, the Soviet Union had in-
stigated him to attack Pakistan. But
he could not be taken in by that in-
stigation as he did not want disinte-
gration of Pakistan.’

What he has said later on is not at
the public meeting. That was in some
closed-door meeting of the Janata
Party workers, according to this re-
port. There, replying to a question Mr.
Desai clarified:

“that the Russians did not want
him to dismember Pakistan. They
only wanted him to teach a lesson
to Pakistan!”

In the same meeting, he said, ac-
cording to The Statesman:

“when he was in U.P. recently, he
heard people saying that Mrs. Gandhi
had been telling the public that ‘a
war (with Pakistan) is imminent.

He thought that Mrs. Gandhi must
have been also instigated by the
Russians.”

My friend Dr. Subramaniam Swamy
is not here, although ] see Dr. Subra-
maniam Swamy's photograph sitting
next to Mr. Morarji Desai during this
boat club meeting. Dr. Subramaniam
Swamy, in this House and outside, has
frequently been plugging this line-
that we are threatening Pakistan and
instead of doing that we should make
up with Pakistan &nd so on.

The trouble is that Shri Morarji
Desai was the Prime Minister of this
country. He is not just an ordinary
citizen and we presume when he had
these talks with the Russians, it must

instigation by USSR to
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have taken place, I suppose, when he
went to Moscow, accompanied by the
then Foreign Minister, my friend Shri
Atal Bihari Vajpayee, who is sitting
here and though Shri Atal Bihari Vaj-
payee’s name does not appear in this
Calling Attention Notice, I would wel-
come if you permit him to say some-
thing. I do not mind at all because
Shri Vajpayee must have been present
during those talks. I am surprised to
hear from Shri Narasimha Rao that

there are no records available.

SHRI P. V. NARASIMHA RAO: No,
no....

SHRI INDRAJIT GUPTA: Of those
talks.

SHRI P. V. NARASIMHA RAO: I
have said, we have checked all our
records. Please do not. ..

SHRI INDRAJIT GUPTA: I am not
familiar with all foreign office techni-
ques. That is why I said. You must
excuse me. Records there must be
when such high level talks take place.

SHRI BIJU PATNAIK (Kendrapara):
This could be off the record also.
(Interruptions)

SHR] INDRAJIT GUPTA: The only
point I wish to raise is this. I do not
consider it an accident that Shri
Morarji Desai who has been hibernat-
ing somewhere far away from Delhi
ever since his Government fell and
who had sometimes been saying that
he never intends to come back to active
politics and so on and so forth, he has
suddenly chosen this particular time
to come all the way to Delhi in order
to address the public meeting at the
Boat Club which he admits in this
Statesman Report that he has never in’
his life before addressed a meeting at
the Boat Club. He says this is the first
time I have done it.

SHRI RAM JETHMALANI (Bombay
North West): He is entitled to stop
hibernating. ..
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SHRI INDRAJIT GUPTA: He is en-
titled. It is a free country. You can
say anything you like. He knows that
in between there is not even week end.
On next day i.e. Monday Mr. Brezhnev
is due to arrive in Delhi. Is it just a
co-incidence, at this particular point
of time he has chosen to make a
speech—public speech here trying to
muddy the water completely and the
speech | fear, will get widespread pub-
licity and his attempt may have been
to spoil the relations not only between
India and Pakistan but India and the
Soviet Union also? I am afraid, in
Pakistan, there are circles. ..

SHRI JAGDISH TYTLER (Delhi
Sadar): Do you mean to say that he
is acting on behalf of CI1.A.?

MR. DEPUTY-SPEAKER: Please.

SHRI INDRAJIT GUPTA: There are
circles in Pakistan who may make the
false use of this statement in order to
show that India and the Soviet Union
were secretly discussing and conspir-
ing how to attack and weaken Pakis-
tan. 1 am glad that he has made it
clear in his statement that there is no
such thing. There cannot be and that
we stand for friendly relations and
normal relations with Pakistan. That
has always been our policy. Mr. Morar-
ji Desai know that also. And inspite
of that he has done this. I would like
the hon. Minister to give his reaction
whether or not he feels that there is
a sort of conscious attempt being made
to vitiate the atmosphere on the eve
of Mr. Brezhnev arrival to prejudice
Indo-Soviet friendship and also inci-
dentally to give Pakistan a handle, per-
haps China also a handle to attack
India, as being an accomplice of the
expansionist designs of the Soviet
Union or sonething like that. These
things with which we are familiar,
which are happening all around the
sub-Continent, but never had happen-
ed in the Capital like this, a sort of
vitiation by a former Prime Minister.
This is not a thing whith should be
dismissed just as a joke 01 3 sort of
absent minded aberration on the part
of an old man. I think mentaiy Shri
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Desai is very alert. He knows what he
is doing and saying. Even though my
hon. friend, Mr. Subramaniam Swamy
is sitting beside him, I do not wish to
suggest that he has been advised by
Mr. Subramaniam Swamy. He is quite
capable on his own of making this kind
of a Statement,

So. I would say that this matler re-
quires to be cleared up completely.
Whether the Russians want to say any-
thing or not about it, it is their look
out. But as far as our Government is
concerned, our country is concerned
and our national interests are concer-
ned, we should make the position clear
beyond any kind of shadow of doubt.

Then, there is some talk going on
in some quarters of some sort of a
hostile reception to Mr. Brezhnev's
visit. I do not know whether the Gov-
ernment has any reports about it,
whether any circles or any groups or
anybody is intending to create any
kind of an unpleasant incident or at-
mosphere on this occasion. 1 hope that
will not be there because that will be
very unfortunate and it will run coun-
ter to the tradition that we in this
country have always followed in res~
pect of foreign guests who have come
here, whether we agree with them ox
not.

If somebody had made a speech like
this, who is not a former Prime Minis-
ter—I do not know—the Government
might have thought of taking some
action against him. I would humbly be.
seech the Government not to do that
here. Now-a-days, we do not know, all
sort of policemen, district magistrates
and officials and so on are doing all
sort of things on their own, running
amuck. So, I would beseech you that
in view of Mr. Morarji Desai’s age and
all that, please do not make a martyr
or a hero out of him, Please restrain
hot-heads on your side suggesting that
he should be arrested under the
National Security Ordinance. I do not
want all that to be done. (Interrup-
tions) It is calculated to disrupt, vitiate
and poison the atmosphere and good
relations between our country and the
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other country. That might be made
use of in arresting him under the
National Security Ordinance. Please
do not do it in fhis particular case.
Politically, we should fight this kind
of a thing. I hope, the Government
wiil be very emphatic and very cate-
gorical on this point.

SHRI P. V. NARASIMHA RAO: Mr.
Deputy-Speaker, Sir, 1 think, I have
not left anything unsaid and said what-
ever there jg to say from records and
from the official position of the Gov-
erament, I have made a comprehen-
sive and complete statement. In re-
gard to the additional observations of
the hon. Member, | would only like
to say, very briefly, that Shri Morarji
Desai’s statement gt this point of time
is too significant to be accidental.

About other possibilities of demon-
stration, etc., I am not in a position
to give details. But I can only assure
the House that the Govertilment is vi-
gilant in the matter.

o fawg wure qraw (AT ):
AL, AN 7 N oK ¥ sgmr-
U ST 9T VedT W & g
A ;garmarm ¥ feg
fowfax & & $o I ¥ gorr =T
g1 Wl e A S e ¢
uit fag grg w1 ¥9f IA ¢
I §NA JZ NATA WAl 41 WK
I WA Het 9% ¥ g gU Fey
RAFAE T IR A AAA A
N I fgg a9, foe 48 q@wr
T W €F GIER F 797 F T W
TR qHT AT I @, AT war
i s g A e o, wro s
N Y TALES ¥ 9gy I
W X am & owwl WA A gw
TER W 9 799 9} &, Ia
W W I W W Iy ¢ R daae
I X N TN Tw g 9w e
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14.37 hrs.

MARUTI LIMITED (ACQUISITION
AND TRANSFER OF UNDERTAK-
INGS) BILL—contd.

MR. DEPUTY-SPEAKER: Now we
take up the legislative business. Shri
Chitta Basu.

SHRI CHITTA BASU (Barasat): Sir,
I oppose the introduction of the Maruti
Limited (Acquisition and Transfer of
Undertakings) Bill. The grounds of
my opposition to the introduction are:
that the ordinance is being sought to
be replaced by this Biill. ..

MR. DEPUTY-SPEAKER: Please be -
brief.

SHRI CHITTA BASU: This Bill is
born of a cyaical disregard of the gov-
ernment to the Parliament and the par-
liamentary norms. You know only a
few days before the commencement of
the Parliament the government has
promulgated that ordinance for the
acquisition and transfer of the under-
taking of the Maruti Ltd. This is ob-
noxious, this is not in consonance with
the parliamentary practice and norms.
There have been many observations
from Speakers and the presiding offi-
cers that the government should not
resort to this kind of promulgation of
ordinances just Before the commence-
ment of the Parliament. Therefore, my
first opposition is that the government
has side-tracked the Parliament and-
has not acted in keeping with the
norms and parliamentary practices.
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Therefore, this ordinance, and now in
the form of the Bill, is the pro-
duct of the misuse, deliberate
misuse of the orainance-making
power under Art. 123 of the
Constitution. My second argument is
this. You know the Statement of Ob-
jects and Reasons of the Bill states
that this particular company was under
the liquidation proceedings in the Pun-
jab and Haryana High Court. It has
been admitted that this company was
under the liquidation proceedings of
the High Court of Haryana and Pun-
jab. And the hon. High Court has pas.
sed an order fo wind up the company.
There was an order from the High
Court that the company should be
wound up. Now before the execution
of the order of the High Court was
made, the acquisition and transfer of
this undertaking has taken place, My
point is that the High Court’s order
has not been implemented and before
that the acquisition and transfer has
taken place. This borders on the con-
tempt of the court. Therefore, it is
not proper to introduce this Bill.

I am told—you also know that—
there are various set procedures in the
matter of take-over of the owmnership
of an undertaking under the Industrial
Development and Regulation Act.
There are wellsettled procedures. In
this case that procedure has not been
followed. The general principle is that
the Government sees that the liquida-
tion proceeding is completed so that
all rights of the previous owners are
extinguished. Therefore, the unormal
procedure would have been to allow
the liquidation proceedings to be com-
pleted and executed. Government might
have taken the next step of taking
ovey after this.

You know that acquisition of pro-
perty by the State shall be always in
the public interest. In this case, the
public interest, really speaking, is this.
There is no public interest. The in-
terests which have been mentioned as
the public interest are merely facades
to cover the real intention of the Gov-
ernment. Now, 1 want to be on record
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to prove what the real interest behind
this is. The real interest is to convert
the private liability into a public lia-
bility. This 1s the real intention. The
real intention is to commit a fraud on
the Constitution of the Country.*

(Interruptions). Therefore, t he
public interest has been used..{(In-
terruptions).

SHRI ARIF MOHAMMAD KHAN
(Kanpur). Mr. Deputy-Speaker I rise
on a point of order.

MR. DEPUTY-SPEAKER: What is
it? :

SHRI ARIF MOHAMMAD KHAN:
You had very rightly reminded yes-
terday about the rule—Rule 72 of the
Rules Procedure. At this stage, the
statement has to be brief, precise and
only about the legislative competence.
If there is any constitutional hitch
about %it, he cannot go on speaking
and making all sorts of irresponsible
allegations. These should be ex-
punged.

MR. DEPUTY-SPEAKER: Is this
your point of order?

SHRI ARIF MOHAMMAD KHAN:
I demand that these should not go
on record. This is an out and out
allegation that should not go on
record.

MR. DEPUTY-SPEAKER; I shall go
through the proceedings to see if there
is anything aqerogatory or unparlia-
mentary.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): He has already taken en-
ough time, He js bringing the name
of the Prime Minister. Thaf should
be expunged.

MR. DEPUTY-SPEAKER: As I said
I shall go through the record to see
if there is anything derogatory oOT
unparliamentary.

sExpunged as ordered by the Chair.
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SHRI MALLIKARJUN: Unaer the
Company Law, the shareholders will
get the compensation. Whatever ex-

pression has been used by the hon.
Member must be expunged,

MR, DEPUTY-SPEAKER: I shall go
through the proceedings... Mr. Chitta
Basu, you continue.

SHRI CHITTA BASU: Therefore,
Sir, I concludae that public interest
which had been mentioned in the Bill
is no public interest but is being
used as a facade—ag a cover—to hide
the real, ugly, sinister, despicable and

reprehensible design. With these
words I oppose the introduction of
the Bill

SHRI RAM JETHMALANI (Bom-
bay North West): Sir, I propose to
exercise both tha rights which Rule
72—which has been cited by my very

charming friend—confer upon me.
The first right is to make a brief
statement against introduction and

the second right, which is not subject
to condition of brevity, is the right to
raise a general debate about the legis-
lative competence of Parliament to
initiate this kind of legislation.

Sir, I shall first deal with the cons-
titutional gspect. To my mind this
Bill is monstrously un-constitutional
and void. In the first place this Bill
is in complete violation of Article 14
of the Constitution of India because it
involves a corrupt ana a capricious
jettisoning of available legal proce-
dures for take-over applicable to rest
of the nation and its inaustrial under-
takings in a gimilar predicament or
worse predicament than the predica-
ment in which Maruti ig and has been
for a few years, The company’s un-
fortunate association with the Prime
Minister and other members of her
family and a few political adventurers
and financial wheeler dealers is not
o valid constitutional basis of criterion
of discrimination.

Sir, the objects which the Bill seeks
tc achieve were present to the mind
of the legislature at least thirty years
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ago and that is why the Parliament
of this country passed g Bill and con-
verted it into law. It is called the
Industries Development and Regula-
tion Act of 1951. This is the Act which
is applicable to lesser mortals in
whose veins royal or blue blooa does
not flow gnd who are not associated
with the ruling dynasty of the coun-
try.

Now, Sir, the consitutional jnvalidity
of the Bill is manifest and it is sur-
prising that the Law Minister should
have assented to a Bill of this kind
being broght before the House. Sec-
tion 18FA of the Inaustries (D and R)
Act provides:.

“If the Central Government is of
the opinion that there are possibi-
lities of running or re-starting the
industrial undertaking in relation
to whichp an investigation has been
made under Section 15A and that
such industrial undertaking shoula
be run or re-started as the case may
be for maintaining or increasing
the production, supply or distribu-
tion of articles or class of articles
relatable to a scheduled industry,
(ana the automobile industry is a
scheduled industry) needed by the
general public that government
may make an application to the
High Court praying for permission
to appoint any person or a body of
persons to take over management
of the industrial undertaking or to
exercise in respect of the whole or
part of the industrial undertaking
such functions of control as may be
specified in the application.”

Thig Section forms part of a newly
added chapter which was added in
1971 pecause it was felt that some-
times it will be necessary to take over
undertakings ownea by companies
which are currently the subject-matter
of liquidation proceedings in the High
Court, The heading of this Chapter
is “Management or Control of Indus-
trial Undertakings owned by Compa-
nies in liquidation”. 'Therefore, 1
strongly wish not only to support and

-
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reiterate But to elaborate what my
distinguished frieng Mr. Chiita Basu
said. Procedure is allowed and per-
misgible under Section 18FA. I
somebody in the interest of the gene-
ral public wants to restart this junk
all over again then it is permissible
to him to go to the High Court.
Before it is approached there is a
further procedure prescribed for hold-
ing a proper investigation. I charge
that the fradulent object of this Bill
is mainly, apart from other things
which I will point out to short-circuit,
to eliminate, to gvoid and to suppress
the kind of public enquiry which is
referrea to in this Act and having to
go and gapproach the High Court
where there will be vigilant lawyers
of the country who will gppose any
dishonest criminal misappropriation of
public funds to be applied to the
kind of purposes to which they are
sought to be applied by this BilL 15A
says as follows.

“15A (1) Where a company, own-
ing an industrial unaertaking is
being wound up by or under the
supervision of the High Court, and
the business of such company is
not being continued the Central
Government may, if it is of opinion
that it is necessary, in the ;nterests
of the general public and, in parti-
cular, in the interests of production,
supply or distribution of articles or
clagss of articles relatable to the
concernea scheduled industry, to
investigate into the possibility of
running or re-starting the indus-
trial undertaking make an applica-
fion to the High Court praying for
permission to make, or cause to be
made, gn investigation into such
possibility by such person or body
of persons as that Government may
appoint for the purpose.”

Sir, that investigation is to be con-
<ducted by a body designatea by the
Government aproved by the High
Court wiich will go through some
judicial procedures in which every-
body will have a right to present his
viewpoint to that boay and after that
report is made, that report can be
considerel under Section 18FA and
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the High Court will allow the take
over ol a company which is being
wound up under the gupervision of
the High Court or by the High Court
itself. Therefore, now the question
arises that if ordinary companies in
which great men and V.IPs are not
involved, in which political wheeler-
dealers and adventurers as financial
investors are not involved of the kind
which are involved in Maruti, if they
have to go through this procedure,
why this special legislation is being
passea by Parliament for the purposes
of meeting only the exigencies of
Maruti Limited which has been the
subject-matter of investigation by
semi and quasi-judicial authorities in
the recent past? I do not wish to g0
into that question. But 1 wish to ask
what is being sought to be achieved
which could not be achieved under the
ordinary processes of law which are
applicable to ordinary citizens and
Companies.

First of all, the whole evil this
Bill—and I am surprised and I deeply
regret it because use of strong words
either about the Government or about
the Prime Minister—ig in the ultimate
sense to denigrate the office of the
Prime Minister, believe it or not I
say this with anguish in my heart
that they do not observe even this
elementary political decency and pro-
priety, that 3 Cabinet in which Mrs.
Gandhj is the Prime Minister should
bring forward such a legislation in
which there are obvious interests
of her family At least in the interest
of political decency, they should have
stopped for some time, till, perhaps
some Gay, it still necessary that this
company should pe taken over and
this crticism could not be legitimately
levied against the Government of the
day. Sir, in our courts, we go by
the ordinary principle that a judge
cannot decide a dispute relating to
a company in which even his wife
has got one share worth ten rupees
when crores of rupees are involved; at
least I thought that political decency
requires, that the executive must judi-
cialise itself as far as possible and
then alone corruptxon in thig country
will come to an end. The most evil
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provision in this Bill is Clause No. 7.
Clause 7 says:

“7. For the transfer to. and vest-
ing in, the Central Government
unaer section 3, of the undertakings
of the Company and the right, title
and interest of t2e Company in rela-
tion to its undertakings, there shall
be paid by the Centra] Government
to the Company, in cash, and in
the manner specified in Chapter VI,
an amount of rupees for HRundred
ana thirty-four lakhs.”

Sir, Rs. 434 lakhs of public monev
are now sought to be handed over ‘o
this company. ‘Handed over to this
company’ means handed over to those
political adventurers who for political
profits and benefits haa agreed to
invest money in this company, sub-
ject, of course to the fact that some
part of this amount, which in all fair-
ness, it must be gaid, is going to be
paid to employees ang workers. We
have got the break-up, The break-up
shows that not 5 very substantial or
more than half of the amount is being
paid. Now, this amount which is
sought to be paid could have been
paid unaer the ordinary law but yndet
other circumstances which do not
suit government, because those cir-
cumstances require probity do not
contemplate corruption and do not
contemplate the kind of situation
which is sought to be met by the pre-
sent Bill,

Under that Act, of course it is per-
missible, when a company is taken
over, to provide financial assistance
to the company vhich is taken over
because if you restart something
which has been moribund for some
time, you may require an investment.
That Act says that the assistance of
a financial nature to that company for
reviving it will be with a view to pre-
venting fall in the volume of produc-
tion of a scheduled article. If, for
example, this country needed cars and
because of the closure of the company,
the poor men of thig country are not
able to get g5 car....

Trans. of 314
Undertakings) Bill
MR, DEPUTY-SPEAKER: Yoy have
to concluge by O’clock.

SHR;y RAM JETHMALANI: This
cannot possibly even be suggested on
the facts of this case that the poor
people of this country who are dying
for shelter and lack of food and
clothes and whom inflation is slaugh-
tering today mercilessly would need
more cars. Let it be known that the
idea is tp short-circuit the processes
of the Pianning Commission because
the Planning Commission has reported
long ago that the economy of this
country will not bear the burden of
another car in this country. As it is,
even the cars which we are so far
manufacturing, gre a tremendous bur-
den upon our economy, And you will
recall that the Maruti was allowea to
be manufactured on certain terms and
conditions. which were never at tha:
time observed and that ig the subject-
matter of various investigations gand
reports,

The second object of this Bill is
that the amount unaer one of the
clauses of this Bill is to be defrayed
for the purposes of paying all liabili-
ties. Liabilities owed to whom? To
those who had bargained for dealer-
ship contracts, persons who had aa-
vanced loang previously.

AN HON. MEMBER. On a point of
order. Can the hon. Member talk on
the clauses of the Bill at this stage?

SHRI RAM JETHMALANI: I am
only talking of the frauaulenf pur-
poses to be achieved. Thig is, there-
fore, opposed to Article 14 of the
Constitution, Article 14 requires that
there must be 5 criterion for discri-
mination, otherwise you must proceea
under the normal law.

MR. DEPUTY-SPEAKER: What
would pe the probable wealth ¢ this
company? ‘That also you must tell

SHRI RAM JETHMALANI. Let me
first say that the corrupt object of
this Bill is that out of the public funds
some debts should be compulsorily-

. discharged and those debts are, debts-
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which have become time-barred and
which are not recoverable under the
terms of the transactions under which
they were created. Lastly most of
the advances to this company are
benami as disclosed by the Gupta
Commijgsion. Therefore, neither the
benamidars nor the real owners would
have gone to court and recovered the
aebt. Now they shall be paid in the
secrecy of z ‘Government office and
this is the major object of the Bill

MR. DEPUTY-SPEAKER: No Go
ernment can do that.

SHRI RAM JETHMALANI: I wish
to warn that this Bill is an attempt
to legalise acts which amount to of-
fences punishable undey section 409 of
the Indian Penal Code, punishable
with life imprisonment gna under Sec-
tion 5 of the Prevention of Corruption
Act, punishable with five years of im-
prisonment, The object of this Bill is
only to legalise those offences and
this Bill is an echo, 5 reminder and a
grim reminder of that amendment
which was sought to be moved
about the Constitution before,
that the Prime Minister of this coun-
try shall never be prasecutable and
punishable for any criminal offence
whicy the Prime Ministey might com-
mit.

15.00 brs.

Sir_ lastly, this Bill relates to a sub-
ject in the State List. It relates to
industry, which is in the State List
and this is not covered by the Entry
Number either 7 in List I or Entry
No. 52 in List III. It is squarely under
Entry No, 24 in the State List and,
therefore, Sir, this is constitutionally
invalid for more than one reason. As
I said, this is the constitutional aspect
of it.

The moral aspect and the political
aspect of it I have incidentally talked
about. Never has the Government
been so. much at variance from the
opinion of decent people as in this
case, Never has there been this

DECEMBER 5, 1980  Agr.-Workers Welf. 316

Fund Bill

degree of lack of financial probity.
Never has there been so much of in-
decent and naked corruption. And
never has the legislative process been
so much prostituted for ends so igno-
ble ana so despicable as in the present
Bill

15.01 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ELEVENTH REPORT

SHRI RAMNATH DUBEY (Banda):
I beg to move;

“That this House do agree with
the Eleventh Report of the Commit-
tee on Private Members’ Bills and
Resolutions presented to the House
on the 3rd December, 1980.”

MR. DEPUTY-SPEAKER: The ques-
tion is;

“That this House do agree with
the Eleventh Report of the Commii-
tee on Private Members Bills and
Resolutiong presentea to the House
on the 3rd Dcember, 1980.”

The motion was adopted

15.01 hrs.

AGRICULTURAL WORKERS WEL-
FARE FUND RBILL*

SHRI MUKUNDA MANDAL (Ma-
thurapur): Sir, I beg to move for
leave to introduce a Bill to provide
for promotion of welfare measures for
agricultural workers.

MR. DEPUTY-SPEAKER. the ques-
tion is:

“That leave be granted to intro-
duce a Bill to provide for promo-
tion of welfare measures for agri-
cultural workers.”

The motion was adopted

introduce the Bill.

“Published in Gazette of Indis, Extraordinary, Part-lI, Section 2 dated 5-12-88
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15.02 hys.

NATIONAL AGRICULTURE PRICES
COMMISSION BILL*

SHRI BALASAHEB VIKHE PATIL
(Kopargaon): Sir, I beg to mave for
leave to introduce a Bill to provide
for a statutory National Agricultural
Prices Commission with the objective
of offering remunerative prices of ag-
ricultural produce to the farmers :n
order to augment and make posperous
the agricultural economy.

MR. DEPUTY-SPEAKER. The ques-
tion is;

“That leave be granted to intro-
duce a Bill to provide for g statu-
tory National Agricultural prices
Commission with the objective of
offering remunerative prices of agri-
cultural produce to the farmers in
order to augment and make pos-
perous the agricultural economy.”

The motion was adopted.

SHRI BALASAHEB VIKHE PA-
TIL: I introduce the Bill

15.03 hrs,

CROP INSURANCE CORPORATION
BILL*

SHR] BALASAHEB VIKHE PATIL
(Kopargaon): Sir, I beg to move for
leave to introduce a Bill to provide
for the establishment or the Crop In-
surance Corporation for the purpose
of undertaking the business of crop
insurance so as to protect the interest
of farmers from loss due to unavoid-
able causes ana also as a support
measure {o promote increased food
and agricultural production.

(Amyit.) Bill

MR. DEPUTY-SP . The ques-
tion is:

“That leave be granted to intro-
duce g Bill to provide for the estab-
lishment of the Crop Insurance Cor-
poration for the purpose of unaer-
taking the business of <¢rop insu-
rance so as to protect the interest
of farmers from loss due fo un-
avoidable causes and also as a sup~
port measure to promote increased
food and agricultural production.”

The motion was adopted

SHRI BALASAHEB VIKHE PATIL:
I introduce** the Bill.

15.04 hrs.

CRIMINAL LAWS (AMENDMENT)
BILL¥

St TR g W (M) o #
wd F3aT g wrd goe afger,
1860 @41 ITve gfFar sfgar, 1973
F WX A 7@ T fagas w1
grenfag s &1 wgafa & oy

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That leave be granted to intro-
duce a Bill further to amend th2
Indian Penal Code, 1860 and the
Code of Criminal Procedure, 1973.”

The motion was adopted.

S W ey TN : 7 fqgaE
qTEqriad FTT1 §

*Published in Gazette of
dated 5-12-80.

India Extraordinary, Part-II, Section 2,

+ Introduceq with the recommenda tion of the President.
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15.05 hrs. r
COMPANIES (AMENDMENT) BILL*

(AMENDMENT OF SECTIONS 275, 276,
ETC.

SHRI BALASAHEB VIKHE PATIL
(Kopargaon): 1 beg to move for leave
to introduce a Bil] further to amend
the Companieg Act, 1956.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Companies Act, 1956.”

The motion was adopted.

SHR] BALASAHEB VIKHE PATIL:
I introduce the Bill.

- ————

15.06 hrs.

MINIMUM  HCOMESTEAD LAND
(PROVISION AND PROTECTION)
BILL.*

SHRI A. C. DAS (Jaipur): I beg
to move for leave to introduce a Bill
to provide for possession of minimum
homestead land by the citizeng of
India.

MR. DEFUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to provide for posses-
sion of minimum homestead land by
the citizens of India.”

The motion was adopted.

SHRI A. C. DAS: 1 introduce the
Bill

15.06 hrs.

CONSTITUTION (AMENDMENT)
BILL—contd.

(AMENDMENT OF ARTICLES 19 aNp 41).

MR. DEPUTY-SPEAKER: We shall
mow take up further consideratinn of
the following motion moved by Shri
Bapusaheb Parulekar on 25th July,
1980, namely: —
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“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The Minister will reply to the
debate.

THE MINISTER OF STATE iN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): On the last
occasion while rerlying to the debate
I had said that there are some socialist
countries which provide and give the
fundamental right to work to the citi-
zens. There are certain other coun-
tries which do not come in the fold
of socialist definition yet they have
provided the fundamental right to
work to the citizens. But the diffe-
rence between the Constitutions which
provide for the fundamental right to
work and the Constitutions which do
not provide for the fundamental
right to work ig that in the Consti-
iutions where thig right is given the
duty to work is also imposed. There is
not a single Constitution in the world
which provides for the right to work
vet does not mention duty to work.
Our Constitution does not make any
mention about the duty to work. One
of the most important distinguishing
features of our Constitution is that it
provides the right to go to a court of
law and this right is given the status
of the fundamental right. Article 32
of our Constitution says that if a citi-
zen wants to enforce the right which
is given to him in the Chapter of the
Fundamental Rights, he can go to the
High Court and to the Supreme Court
for enforcing that right against the
government. This kind of provisinn is
not available in any other Constitu-
tion; this kind of provision is not
available in the Constitutions which
are available in the socialist countries
or this kind of a provision is not
available in the French Constitution
also where the right to work and the
duty to work is alsc given. We have
to bear these things in mind.

If we provide in our Constitution a
right under which a job can be claim-
ed by a citizen from the government

*Published in Gazette of India, Extraordinary, Part II, Section 2, dated

5-12-80.
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snd if at the same time there is &
fundamental right available to the
citizens to go to a court of law, so
many cases, so many writ petitions
will be filed in the High Court and the
Supreme Court. We mry have a num-
ber of writ petitions in the High Court
and the Supreme Court, but the prob-
lem of giving employment to the citi-
zens would not be solved. That was
the point that I was trying to make.

There is one more thing which has to
be borne in mind with respect to
socialist countries and that is that in
the socialist countries, the citizens are
offered the jobs and they have
to accept those jobs. If they
do not accept those jobs, they
cannot claim anything more than
that. I am afraid, in our country,
that kind of situation cannot pre-
vail. Even today, we have jobs at
certain places where the people are not
available, but we cannot ask all our
citizens to go and work there because
o® the situation prevailing here, he-
czvse of the system we have adopted
here; it is not just possible to have
something of that kind in our country.
That is also cne of the difficulties. The
hon. Shri Parulekar nas given a finan-
cial memorandum =nlong with the Bill,
wherein he says that the total expen-~
diture will be approximately Rs. 200
crores. He says that if the right to
work is included in the Fundamental
Rights Chapter, if responsibility is
placed on the Government, the expen-
diture that would be incurred by the
government is estimated by him to be
Rs. 200 crores. I must very respect-
fully submit that this estimate is not
correct. It is not possible to give em-
ployment to all unemployed persons
with a sum of Rs. 200 crores. In the
current year’s budget a sum of Rs. 340
crores had been provided; it is much
more than what he is agking for in the
financial memorandum. There are
states in which some kind of arrange-
ment is already made for this purpose.
In Maharashtra for instance, they are
providing Rs. 80 crores for giving em-
polyment to people coming from rural
areas. That meang that much more is
provided in the budgets for giving
employment to people.

2873 LS—11.
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My submission wag that simply by
creating a legal right; we would not
be able to do away with the unemp-
loyment problem thatis prevailing in
our country. We have to take some
concrete steps which will create more
jobs, steps which will improve our
economy, which will provide jobs for
ihe people. Something of that nature
has to be done. So many submission
is that this responsibility cannot be
taken at this stage. But we have to plan
and we have to see that unemploy-
ment is liquidated. The first thing that
the government have done this year is
to provide Rs. 340 crores for giving
employment to the people. The second
thing is: the foodgrains that we have
with us would be utilised for giving
as wages to the workers who are work-
ing there. State governments are also
alloweq to take steps. There is a state
in our country which has already
taken steps to see that unemployment
is done away with. Such kinds of steps
can be taken. The labour department
has given suggestions to provide em-
ployment to so many people; at the
district level, +aluk level, at the state
level and at the natjonal 1evel there
are plans to create jobs. That kind of
arrangement is already provided. In
our plans, one of the things which is
kept in view is: how to cope up with
the problem of unemployment in our
country. That is always borne in
mind. We want to have more indus-
tries and intensified agricultural prac-
tices adopted by the farmers; we want
to do so many thingg which would
give more employment. It is only by
tackling the problem in this fashion
that it would be possible for us
to liguidate the unemployment that
we have in our country, it is
not simply by transferring the
right which is alreadv given In
the directive principles chapter to
the chapter on fundamental rights. The
intention is good and can be accepted.
But there are practical problems which
are to be borne in mind. If we keep
the entire gtructure of our Constitu~
tion before our eyes and it we keep
in mind the economic system prevail-
ing in our country, which ig complete~
ly different from what is prevailing
in socialist countries, it would be diffi-
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cult for us to give the jobs and not
allow people to go to the court, if this
right is transferred from the chapter
on directive principles to the chapter
on fundamental rights.

Sir, it would not be necessary to
dilate any more on these points. I
would request the hon. Member to
withdraw his Bill.

(Interruptions)

AN HON. MEMBER: He has not
touched the other points raised.

SHRI SHIVRAJ V. PATIL: What
point? I think I have dealt with all
the points when 1 spoke last time.
Last time also I wanted to speak only
for five minutes and if there are any
more points which 1 have not replied,
1 would only be glag to...

{(Int: ruptions)

My request would be that the Bill
may be withdrawn.

MR. DEPUTY-SPEAKER: Mr.
Parulekar.

SHR1 BAPUSAHEB pPARULEKAR
(Ratnagiri): Sir, at the outset I think
all the hon. members. ..

MR. DEPUTY-SPEAXER:
ing myself?

SHRI BAPUSAHEB PARULEKAR:
Yes, including yourself, who have
participated in this debate and made
valuable contributions and spucially
to those like Shri Chitta Basu, who
have fully supported my Bill.

Includ-

Mr. Deputy Speaker, Sir, there are
no two opinions as we find from the
entire debate about the intention of
the Bill, but the only difficulty that is
experienced is as mentioned by my
hon. colleagues who have expressed in
this august House is that we have no
resources. Sir, this was in fact the
view of practically all the Members.
While speaking some of my friends
made some uncharitable remarks. Sir,
it was stated that this is a political
gimmiok, some of my friends said that
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it is a political stunt, it is a pious wish
which cannot be implemented. The
hon. Minister, when he spoke as a
Member, said:

‘the best principle to serve demo-
cracy is to save from the Opposi-
tion benches which they will be able
to implement...’

Sir, we are bringing forwarq these
suggestions, even when we know that
they are not gcing to be implemented.
But for certain reasons, to catch the
neck of the Government, we have ini-
tiated this particular Bill. With all
humility, I may tell my friends that
that ig not my intention.

(Interruptions)

...Not now, because | have quoted
from your speech itself.

Sir, apart from this, if I have to
summarise the debate and the sugges-
tions made, T can summarise them, in
the wording of Mr. Daga, who con-
cluded his speech by saying—

CEAT YA FIEETIAT T UIE
"% faar Ay Tz 9T HOQT FAWA
YIp@agm e am . § 19
g & oFn frqwaw 7 oged
w1egq § (% w1 s adm 0

Sir, this is also what Mr. Shivraj V.
Patil said. Even my best friend, Mr.
Arakkal said, who congratulated me
for bringing forward an impossible
proposition. So, Sir, the first impedi-
ment in my way is, to others, to the
Government ag to what are the
sources, Which sources, everybody
knows. But, Sir, we are in a slumber,
we have closed our eyes, we know how
we are wasting the money. With vour
permissicn, Sir, 1 really want to refer
to the submissions made by hon. coilea-
gues. But I know, Sir, I have not
sufficient time and I want to remove
the impression in your mind when you
expressed the other day that I always
make long spesches bhut this time I
would like to remove that impression.
(Interruptions).
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Sir, there are three impordant
points. First is, ag to what are the
sources. The second is the constitu-
tional provisions of our country and
likewise the provisions in other coun-
tries and I would try to reply to the
submissions made by the Hon. Minis-
ter. Sir, without doing much consti-
tutional exercise, 7 want to solve this
problem and if for solving the prob-
lem i¢ is necessary to amendq the
Constitution we can amend that parti-
cular Article in the Constitution. Sir,
1 will come to the constitutionality of
the point and the corstitutions of other
countrieg after some time but before
thot, Qi T feel it is myv duty. Sir. ..
(Intrruptions).

MR. DEPUTY SPEAKER: Mr.
Parulekar we have already completed
five hours for this debate

SHRI BAPUSAHEB PARULEKAR:
True, Sir. (Interruptions) I have tc
Teply.

MR. DEPUTY-SPEAKER: Yes,
Yes, you reply.

(Interruptions)

SHR] BAPUSAHEB PARULEKAR:
Sir, if we gc through the figures and
statistics, we find that the public ex-
penditure has been ailowed to grow to
a roint. where it has become a Fran-
kenstein for the country. When I
make this demand, 1 am armed with
certain statistics, wihich would show
how we are wasting money and even
if we compare the national income with
the expenditure, we find this ratio is
also increasing every year. Some
figures would speak volumes. The
budgetary exvenditure of the Central
Government, State Government and
Union Territories wag Rs. 651 crores
in 1951-52. It hag gone up fto
Rs. 27.618 crores in 1978-79. Every
vear there is an increase of about
Rs. 4000 crores. 1 wiil show certain
evidence to prova that this is absolute
waste of money, monev going down
the drain. For the information of the
hon. members, T would invite attention
to the book “Your Most DisobeCient
Servant” written by one of the retired
ICS officers. He has said that at least
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55 per cent of the Government money
goes down the drain. This is subs-
tantiated by the record of the Govern-
ment. In 1963-64, the budgetary ex-
penditure was Rs. 4284 crores. In
1976-77 it was 21,196 crores. In 1978-79
it was Rs. 27,616 crores. ] will not take
the percentage from 1951-52. Even if
you take it from 1963-64 to 197879, tha
budgetary expenditure has increased by
540 per cent, i.e. 36 per cent per year.
In this background, if we consider the
economy of any other sector, no other
sector of the Indian economy can boast
of a growth rate bearing even a remote
closeness to this.

I would ask thig question to
those hon. memberg who have
said that there are no funds,
can we seriously consider this
and have a threadkare discussion? Mr.
Mhalgi gave an amendment that it
should be sent to a Select Committee.
The Minister ¢id not reply to that. No
money is goinz to be spent for that. An
allegation was made saying, “You were
in the ruling party. Now that you are
in the opposition, you are bringing this
Bill. The Janata Party Government did
not like to bring this Bill.” To these
crities, in all humility T would say,
cne of the members of the Janata
Government did move that Bill; we
all spoke on it. Mr. Vasant Sathe,
now Minister, and WMr., Lakkappa
whole-heartedly supported it and
they said, it should be implemented
as fundamental right. Now the hen.
Minister can apply that phraseology
and say that because they were in
the opposition, they said it ang that
is the democracy which they wanted
to show. But we do not sail in the
same boat. We are different. We did
not totally reject the Bijll. We wan-
teg to consider threadbare all the
aspects and see from where money
could be brought. Sec, that Bill was
cent to a Select Committee. But
Parliament was djssolved and that
particular Bill lapsed. T ask the
Government, are you ready to accept
Mr. Mhalgi’s amendment and senq it
to a Select Commiitee. If you are
teady, T will consider whether I
should withdraw the Bill. Millions of
vouth are watching and when you
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go out they will ask you, You have
sufficient money for a global tour and
spend Rs. 75 lakhs to study develop-
ment of Hindi, You have several
crores to spend on Colour TV. You
have money for inaugural flights by
Air India, when Air India is running
at a los; of Rs. 50 crores. A Minister
is reportcq ‘o have sent back a State
plane 1o bring back his favourite
shirt. But you dec not have money
for a Select Committee and to pay
the salaries and allowances of the
Members. I do not know why the
Minister did not refer to this parti-
cular amendment at all.

Sir, 1 was alluding to the expan-
ses. Coming to non-development ex-
penditure, in 1963-64 it wag 1735
crores. In 1978-79, it weas 9864 crores,
Can we not sit together and consider
as to how this non-developmental
expenditure can be curtailed?

MR. DEPUTY.SPEAKER: The in-
com, is also going up.

SHRI BAFUSAHEER PARULEKAR:
1 anticipated thiz particular question
from: the hon. Minister. | am thank-
ful to you that you have raised this
particular question. I am glad 1 have
got an opportunity to reply to it
when you arc in the Chair. In a
minute’s time I will come to that
particular point.

The governmental expenses have
been mounting to astronomical level.
According to the filgures which I have
received from the Finance Ministry
or from the Reviews which you have
sent to us, in the wvear 1950-51 the
total expenditure of the Centra] Gov-
ernment was Rs. 520 crores and in
1979 it is Rs. 17,808 crores. Here is
the ratio. The total governmental
expenditure, as percentage of the
natjonal income, was 5.88. Now it is
19.78 per cent. There is an increase
of about 14 per cent during these
years. Can we not sit together and
find out as to why this expenditure
has gone up and how it can be cur-
tailed?
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SHRI SHIVRAJ V. PATIL: That
is what we do when we discuss the
budget.

SHRI BAPUSAHEB PARULEKAR:
We know how budgets are discussed
in 7 hours, 4 hours or 3 hours. Even
in the presen* caze, 1 am supposed to
reply in 12 minutes for the debate
which took place for over 5 hours.

What are the difficulties, wiiat arve
the impediments in your way in refer-
ing this question to the Select Com-
mittee?

SHRI SHIVRAJ V. PATIL: Sir, I
seek your permission to reply to that
point.

SHRI BAPUSAHEB PARULEKAR:
It is not that your argument or mv
argument hag to be accepted. But let
ug consider it in the Select Committee.

You must have read in the papers
that on this very issue, 15,060 studenis
courleq arrest in Delhi. The learned
Magistrate zentenced them to im-
prisonment for four davs. There was
no pilace in the Tihar Jail. So, they
were kept i; tenis. Thev are now
wutching this discussion, where you
»@v vou have no mcney to appoint
a Select Committee. This shows how
callous you are to the younger gene-
ration of this country.

The administrative expenditure has
gone up from Rs. 34 crores to Rs, 77
crores. Through questions  and
through Call Attention Notices the
attention of the Government has been
invited to this.

Coming to the question of
tax evasion. the Finance Minister
stated in the Rajya Sabha that
if there was no evasion of tax,
the revenue from income tax
would be higher by at least
33 per cent. The hon, Minister, Shri
Patil askeq me as to whether Rs. 200
crores are sufficient. At the same time,
he did not tell me as to what amount
would be required according to the
Government. I tell you that this 33
per cent of the total recovery of in-
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come-tax is much more. double, treble
or four times what would be required
even according to the assessment of
the Government. Are you prepared
to do that?

They are prepared to accept the
reports of the Dbureaucrats. I will
quote an instance which happened in
the month of July. Here is a report,
to which I made a reference the cther
day, when I was speaking over the
Supreme Court Judges (Conditiong of
Service) Bill. I am referring to the
H:ndu.tan Times of July 12, which
says:

“Windfall for tax

Income-tax below Rs. 1lakh pead.
ing for the last five years are to be
written off, according (o a secrct
circular issued by the Member of
the Board of Direct Taxes. ¢n the
instructions of the Finance Ministry.
The total amount of diiect liss to
the Exchequer would be a minimun
of Rs. 300 crores.”

1 put a question and there i; &1 ans-
wer tg it. But since that answer is
not received, I am not making a
reference to that. What is the reason?

defauiters.

“According to official sources, 40
per cent of the tax demand notice
came back, because of wrong
addresses and wrong naires.”

So, the income-tax officerg and the
department could not give correct
notice and, therefore the Government
of India suffered a loss of Rs. 300
crores. Could you not do soraething
on this, Mr, Patil? If the students or
the young people ask “what are you
going to do?” are we only to say “it
is the fault of the bureaucrats, we are
in the Government, we are Members
of Parliament, we are not responsible
for it”? If we can plug this evasion,
it will give us enough funds.

I will now come to the growth of
bureaucracy. 1 am giving only figures,

SHR]I SHIVRAJ V. PATIL: I have
no opportunity to reply to these new
points,

SHRI BAPUSAHEB PARULEKAR:
You have all along been saving “we
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have no money”. That has been the
burden of the song. Could we not
tell you from where you can get the
money?

SHRI SHIVRAJ V, PATIL: He is
saving there is an increase in the ex-
penditure, I have no opportunity to
reply to that point.

SHRI R. K. MHALGI (Thana): He
has made a point that Govermment has
no money. Let him now reply to
Shri Parulekar’s point,

MR. DEPUTY-SPEAKER: If I rc-
member correctly, he said that we
are spending wmore money, Re. 340
crores or so. He never gaild that there
was no money. He said whethey it
could be possible to give Rs. 200
crores. That ig what he said.

SHRI BAPUSAHEB PARULEKAR:
I will come to the speech of the
Minister.

MR. DEPUTY-SPEAKER: Very
quickly you must come.

SHRI BAPUSAHEB PARULEKAR:
Coming to the growth of bureaucracy,
the number of employeces in 1956 was
5.534 millions in Government service.

In 1977 this figure has shot up to

12.153 million.
MR.DEPUTY-SPEAKER: That

means, unemployment problem, I

think, to some extent ig snlved.

SHRI BAPUSAHEB PARULEKAR:
How many persons are smployed in
service? But it is not necessary.
This is the unwanted growth in the
bureaucracy.

MR. DEPUTY-SPEAKER: You do
not want employment in Government
offices?

SHRI BAPUSAHEB PARULEKAR:
You will ask me whether they chould
be removed. And to that extent un-
employment shoulq be there. That is
a different aspect altogether. I do
not mean that,
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Coming to the question of Planning
Cmmission, you will be surprised and
you perhaps may be knowing, but at
least till the day I received this in-
formation I do not know. The Plan-
ning Commission should be an ideal
before us. In the Planning Commis-
slon, we have 500 officers, 348 clerical
sfaff, 255 orderlies, 45 Senior Research
Officers and 118 Economic Advisers
and the reports of the various Com-
mittees say that this is all unwanted,
and in the words of Pandit Jawaharlal
Nehru, all our Government offices are
public jungles, jungles of these parti-
cular employees, bureaucrats. Even
that aspect has to be considered.

MR. DEPUTY-SPEAKER: Even a
clerk is a bureaucrat? You must wel-
come that they have got many pecple.
When they were unemployed, they
have got them employment.

SHR! BAPUSAHEB PARULEKAR:
All right, Sir, you can have that view.

MR, DEPUTY-SPEAKER: On the
one side you want unemployment
problem to be solved, hut then you
oppose this also.

SHRI BAPUSAHEB PARULEKAR:
Sir, I am not opposing this. I think
I have not made myself clear to you.
That is my difficulty.

I am only on this point that the
Government itself says that this is
not necessary and a suggestion has
been made that every year when per-
sons retire, the vacancies should not
be filled in. ‘Too many cooks spoil
the broth., THaf is the observation.

MR. DEPUTY-SPEAKER: The
money collected from the peogle
through taxes go to the people again.

SHRI BAPUSAHEB PARULEKAR:
What I request you is, this is a talk
ang you will excuse for the time
which we are spending in this talk.
I will try to satisty you but not here,
because I have to refer to many other
points tv which my learned friend,
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the hon Minister has referred. But
please don't carry the impression that
what I mean is, curtail .he employ-
ment percentage and create unemploy..
ment. It is not in that gense that I
am making my submission. Kindly
consider the background in which I
am making this particular submission.
There are ample resources. If you
kindly consider, study, git together
and discuss—by this debate it is not
possible to convince, If I am to con-
vince you, I will have to supply you
the statistics and I will have to quote
from the books. But for that pur-
pose, there will be a difficulty in your
way and I will have to make a
request not to ring the bell. But we
are to do all these things within the
time.

Coming to the speech of the hon.
Minister, np doubt prima facie it is a
good speech. As an advocate of out-
standing ability, no doubt he can make
a good speech. But with due respect
to him, I find that there is no substance
in it. He has made two points that
there are socialist countries, there are
non-socialist countries and there are
capitalist countries, let us consider
what other socialist countries have
done. That is one aspect of it.

That is on record.

Secondly, he says that even in
socialist countries the right to work
is not justiciable. Hig third submis-
sion is that if this right is made
justiciable, the problem of advocates
may be solved as the Supreme Court
and the High Courts will be flooded
with suits. Being a lawyer, he seems
to have said it in a lighter vein, He
also said that in the capitalist countries
this right has not been given.

Another point of his was that the
right to work and duty go together
that these are the two sideg of the
same coin, and that my Bill Lad not
mentioned anything about duty. In
Tact, I have said in my Bill that the
nature of the work, the quality of the
work, how the work is 10 be perform-
ed, what measures should be taken
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etc, shall all be decideq by law,
but I shall not go into that. Granting
that I have not mentioned duty in
my Bill. if he ig ready to come for-
vard with a Bill laying down the
ight to work as also duty, I will
welcome it and withdraw my Bill
Only, let him say that he will come
forward with such a Bill.

MR. DEPUTY-SPEAKER: He can
do it only when he comes to that side.

SHRI BAPUSAHEB PARULEKAR:
He said that in non-socialist countries
the right is not fundamental, that it
is only a simple right. He said that
in capitalist and non-socialist
countries—in Japan, Ireland, Italy,
Luxemburg, France, Denmark. Austra-
liga, Belgium.  Finland, Canada,
Brazil and Austria—the right to work
is not foundamental. I accept that,
but are you ready to accept what they
have done? They have given un-
employment benefit as a gesture, Are
you ready to give that benefit? If so,
I will withdraw my Bill. Then I
will be able to tell the younger genera.
tion that the present Government
which came to power on the giogan
of a Government that works has
done something. Therefore, we can-
not take only one aspect and leave out
the others, we have to take into consi-
deration all the aspects.

The hon. Minister says that the
right to work ig there in the direc-
tive principles, but that it i3 not
justiciable, but, as in Maharashtra, if
work is not given, the person can go
to court. Then, what is the logic?—
that the lower courts can be allowed
to be flooded but not the High Courts
and the Supreme Court? Probably
the hon. Law Minister mentioned to
him that there were lots of arrears
in the High Courtg and the Supreme
Court and so they should not be
flooded, but the lower courtg can be
allowed to be flooded. What is this
logic? We cannot hoodwink cur
younger generation by this,

MR. DEPUTY-SPEAKER: Don't
forget he is also a lawyer.
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SHRI BAPUSAHEB PARULEKAR:
I paid him the best compliment when
I started this speech.

His last argument, in fact his ace
trump, ig that the directive principles
are meant for giving benefit to society,
while the fundamental rights are to
benefit the individual. This is wrong.
1 do not agree with this proposition.
After all, there is the right of associa-
tion, ang if thousands and lakhs of
youth come together and say that this
is their common problem, is it not a
problem of society ag a whole? We
cannot play on the words. Just
consider the spirit of this particular
Bill and do not say that it is a politi-
cal gimmick only because we are in
opposition, that is why we are doing.
That will be doing total injustice to
all those who have spoken in ravour
of the Bill including your hon, Minis-
ter in the Cabinet Shri Vasant Sathe
and hon. Member of Parliament, Cong
(I) shri Lakkappa who supported and
accepteq the fact when they were in
Opposition.

I, therefore, submit that this by
enshrining this in the Fundamental
Rights Chapter. I want to make it
justiciable. I want to go on record
on that. Why? If the right ig made
justiciable, Government will be on
proper path. Government will be
conscious. Government will create
more jobs, more job opprtunities,
more work, more construction they
will do and they will feel that if they
are not in a position to give jobs to
these people who are unemployed.
they will have to pay money. There-
fore, let us make all serious efforts,

I have tried to keep all these facis
before the House. I believe, yoy will
also appreciate, these cannot be solved
unless we have a threadbare discus-
sion on various Constitutional aspects—.
what 1is the provision here, what is
the tofal number of unemployed, what
would be the growth, what would be
the money that would be necessary—I
will be saying Rs. 200 crores and he
will be saving Rs. 5,000 crores in
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that connection I submit and I believe
all the hon. Members who have sup-
ported the Bill have said that they
agree in principle. All right, at the
moment we have no money, we will
find out what are the sources of
money. What harm is there if the
amendment of Shri Mhalgi is accept-
ed and this Bill is sent Lo the Select
Committec? At least we can do this.
In fhat case we can tell the millions of
~eople in the country, we are trying
te do business. But you are saying
no, we are trying to throw it out,

A roeference was made by me of 33
veurs to which retort was given by
the hon. Minister. Well, 1 spoke of
33 years. Yes, I did speak. What did
you do in 33 years? You could not
solve the problem of unemployment
of youth in 33 years when you could
mount up your expenditure and all
other things, which I said. Therefore,
1 submit that I am not going to oblige
the hon. Minister by -withdrawing
this. T insist that this should be a
justiciable right. This should go in
the Fundamental Rights You. will
create more jobs, You will be serious
with the problems. Your lip sympthy
will stop and you will start really do-
ing some good work. I will, there-
fore, again request the Government
and through you. Sir, Government
representative Shri Patil, {0 give a
second thought to it. I believe that,
a sicere person as Mr. Patil is, he
will concede to the request of accept-
ing my BM or at least i accepting
the amendment moved by Shri Mhalgi,
for reject®on of which he hag no
logical and no reasonable grounds.

SHRI SHIVRAJ V. PATIL: One point
which the hon, Member wanteq me to
reply to is about referring this Bill to
a Select Committee. Bill are referred
to Select Committee when they are of
very complicated nature.

(Interruptions)

1 am giving points one after the
other, you can just consider.

When the Bills are of complicated
nature, they are referred to the Select
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Committee. Simple Bills are not refer-
red to the Select Committee. When
Simple Bils are referred to the Select
Committee, the people sitting in this
House and outside can come to a con-
clusios that theBill isnot to be passed
but it is just to be delayed. If any-
body sitfing in thig House vreviously
wanted that the Bill should be refer-
red to the Select Committee, a Bill of
this nature, a simple nature, a Rill
which consists only of one clause was
referred to the Select Committee, the
intention of those who wanted to refer
it to the Select Committee can be
very well judged.

My szcond point is, this is a Constitu.
tion Amendment Bill and while giving
my comments on the points raised by
my learned friend on the other side,
I must retyrn the compliment I would
not say return the compliment, bhut
he did it very well to those weighty
points I was replying and the pcints
which were very ably raised, 1 was
replying. What I was saying was, by
this amendment of the Constitution,
alone you are not going to give jobs
to the people,

My hon, friend wanted Rs. 200
crores for giving jobs to young people.
The Government has already given
Rs. 340 crores, that is Rs. 140 crores
more for giving employment to people.
What my hon. friend is wanting has
already been given. He has got not
only Rs, 00 crores but Rs. 140 crores
more. That is provided in the Budget
itself.

When we were considering the
constitutional aspect of the amending
Bill, 1 referred to the Constitutionas
which are existing in the socialist
countries, non-socialist countries and
the communist countries. I was try-
ing to say what would be the implica--
tions if an amendment of thig nature
in the Constitution is made.

PROF. MADHU DANDAVATE:
(Rajapur): Is the hon, Minister refer-
ring to Rs. 200 crores mentioned in
the Financial Memorandum appended
to the Bill?
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SHERI SHIVRAJ V. PATIL: Yes.

PROF. MADHU DANDAVATE:
It iz always an approximate amount
that is mentioned. We will be happy
if you give more.

SHRI SHIVRAJ V. PATIL: There
are two aspects of it. One asoect is
whether this Bill is brought forward
in the House with all the seriousness
it deserves or it requires. If it were
brought with all the seriousness, the
financial calculations could have been
done mote correctly. If the hon.
Member comes to a conclusion that
Rs. 200 crores are sufficient. then, 1
say, Rs. 340 crores are already given.
1 would say that the secoad point is
correct ‘and the first point is not
correct.

The second aspect is that this is a
Constitution Amendment Bill. They
want the Constitution Amendment
Bill to be referred to the Select Com-
mittee. The Constitution Amendment
Bill is not to be referred to the
Select Committee. I would not say
that there is no precedent of that
kind. Why not consider it here? By
simply putting on clause in the Con-
stitution, we are not going to solve
the problem, There are so many as-
pects relating to our Constitution
which are to be brought in line with
the arrangements in the other
Constitutions in which the
“right to work” is already provid-
ed. By simply introducing this thing
you are not going to solve the prob-
lem. You will be creating certain
other problems. The problems will
be more complicated. A thing of this
nature cannot be done by simply re-
ferring it to the Select Committee.

He could bring in “duty to work”.
What prevented my learned friend
from bringing in “duty to work” in
the Constitution. Not only that.
There are so many other provisions
in the Constitution. Time and again,
I referred to article 32. 1t is a special
kind of a right given to Indian citi-
zens, It is a fundamental right. It
is a right given to the citizens to go
to the High Court and the Supreme
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Court. I was not saying that you go
to the lower courts; do not go to the
High Court and the Supreme Court.
I was not saying that. The right to
file a writ is something different from
a right to go to a civil court in a
civil case. A writ can be easily filed.
The remedy is readily available. You
can go to the High Court and the
Supreme Court. Those are two diffe-
rent things. This kind of an arrange-
ment is there. Is your Select Com-
mittee going to consider article 32°?
These points are not to be taken into
consideration,

We have not said it in our manifes-
to. The previous Government had
mentioned it in their manifesto. If
the previous Government was really
sincere in amending the Constitution,
the Bill would not have come from
the opposition benches or from private
members. It would have come from
the Treasury Benches. We have not
mentioned it in our manifesto. You
can read our manifesto again. It is
the previous Government which spe-
cifically mentioned it.

They want to refer such a simple
Bill to the Select Committee. The
intention is very clear. That is why
I say that we are not wanting to delay
it or we are not trying to hoodwink
the people, They are asking for Rs.
200 crores. Rs. 340 crores are already
given,

You ask for a legal right only. We
are trying to give employment itself.

That is the difference between the
two.

MR. DEPUTY-SPEAKER: The first
amendment is that of Mr. Daga. Mr,
Mool Chand Daga. He jg not here.

I shall now put Amendment No. 1
moved by Shri Mool Chand Daga, to
the vote of the House,

The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by 31st October, 1980.” (1)

The motion was negatived
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MR. DEPUTY-SPEAKER: Amend.-
ment No. 2 is that of Mr, Mhalgi. Mr.
Mhalgi, are you withdrawing your
amendment?

SHRI R. K. MHALGI: No, Sir. I'am
pressing it. My amendment is quite
reasonable.

MR. DEPUTY-SPEAKER: I shall
now put Amendment No. 2, moved by
Shri Mhalgi, to the vote of the House.

The question is:

“That the Bill further to amend
the Constitution of India, be re-
ferred to a Select Committee consis.
ting of 15 members, namely:—

. Shri P. Shiv Shankar

Dr. Farooq Abdulla

. Shri Satish Agarwal

. Shri Jyotirmoy Bosu

. Shri Mool Chand Daga
Prof. Madhu Dandavate
Shri C. T. Dhandapani

. Shri Eduardo Faleiro

. Shri George Fernandes

10. Shri Bapusaheb Parulekar
11. Shri Janardhana Poojary
12. Shri Ramavatar Shastri

13. Shri Jagdish Tytler

14. Shri Ravindra Varma; and
15. Shri R. K, MHALGI

!Ow.q_aam.hfa’pw

with instructions to report by the last

day of the first week of the next
session.” (2)
The Lok Sabha divided:
Division No. 3] [15.56 hrs.
AYES

Acharia, Shri Basudeb

Basu, Shri Chitta

Choubey, Shri Narain
Chaudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Giri, Shri Sudhir

Halder, Shri Krishna Chandra
Hasda, Shri Matilal
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Madhukar, Shri Kamla Mishra
Mandal, Shri Sanat Kumar
Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.
Mukherjee, Shri Samar
Roy, Shri A. K.

Saha, Shri Ajit Kumar
Shastri, Shri Ramavatar
Sinha, Shrimati Kishori
Verma, Shri R. L. P.
Zainal Abedin, Shri

NOES

Abbasi, Shri Kazi Jalil
Ahmed, Shri Kamaluddin
Ankineedu Prasad Rao, Shri P.
Anuragi, Shri Godil Prasad
Appalanaidu, Shri S. R. A. S.
Arakal, Shri Xavier

Azad, Shri Ghulam Nabi
Baleshwar Ram, Shri
Barway, Shri J. C.

Behera, Shri Rasabehari
Bhagwan Dev, Acharya
Bheekhabhai, Shri

Bhoi, Dr. Krupasindhu
Bhoye, Shri Reshma Motiram
Brar, Shrimati Gurbrinder Kaur
Brijendra Pal Singh, Shri
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandu Lal
Dabhi Shri Ajitsinh

Damor, Shri Somjibhai
Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.
Digvijay Sinh, Shri

Dogra, Shri G. L.

Doongar Singh, Shri

Dubey, Shri Ramnath
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Fernandes, Shri Oscar
Gadhavi, Shri Bheravadan K.
Gireraj Singh, Shri
Hembrom, Shri Seth
Jaffer Sharief, Shri C. K.
Jaideep Singh, Shri

Jain, Shri Virdhi Chander
Jha, Shri Kamal Nath
Kahandole, Shri Z. M.
Kailash Pati, Shrimati
Kamla Kumari, Kumari
Keyur Bhusan, Shri
Kuchan, Shri Gangadhar S.
Kunwar Ram, Shri
Lakkappa, Shri K.

Laskar, Shri Nihar Ranjan
Madhuri Singh, Shrimati
Mahabir Prasad, Shri
Mallick, Shri Lakshman
Mallikarjun, Shri

Meena, Shri Ram Kumar
Mishra, Shri Ram Nagina
Mishra, Shri Nityananda
Mukhopadhyay, Shri Ananda Gopal
Muthy Kumaran. Shri R.
Nahata, Shri B. R.
Namgyal, Shri P.
Narayana, Shri K. S.
Netam, Shri Arvind

Nihal Singh, Shri

Pandey, Shri Krishna Chandra
Parmar, Shri Hiralal R.

Patel, Shri Mohanbhai

Patel, Shri Shantubhai

*Pathak, Shri Ananda

Patil, Shri A. T.

Patil Shri Balasheb Vikhe

Patil Shri Shivraj V.

Patil, Shri Uttamrao

Pattabhi Rama Rao, Shri € R P
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Poojary, Shri Janardhéna
Potdukhe, Shri Shantaram
Pradhani, Shri K.
Quadri, Shri S. T.
Rajamallu, Shri K.

Ram, Shri Ramswaroop
Ran Vir Singh, Shri
Rapne, Shrimati Sanyogita
Ranjit Singh, Shri

Rao, Shri M. Nageswara
Rathawa, Shri Amarsinh

Rathod, Shri Uttam

Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri G. Narisimha
*Riyan, Shri Baju Ban
Sahu, Shri Shiv Prasad
Saminuddin, Shri

Satya Deo Singh, Prof.
Sawant, Shri T. M.
Shailani, Shri Chandra Pal
Shaktawat, Prof. Nirmala Kumari
Shakyawar, Shri Nathuram
Sharma, Shri Chiranjit Lal
Sharma, Shri Nand Kishore
Shingda, Shri D. B.

Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shri
Singh, Shri C. P. N.
Solanki. Shri Babu Lal
Sreenivasa Prasad, Shri V,
Subba, Shri P. M.

Sunder Singh, Shri

Swami, Shri K. A.
Tapeshwar Singh, Shri
Tewary, Prof. K. K.

Thorat, Shri Bhausaheb
Vyas, Shri Girdhari Lal
Yadav, Shri Ram Singh
Zainul Basher, Shri

*Wrongly voted for Noes,
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MR. DEPUTY-SPEAKER: Subject
to correction® the result of the Divi-
sion is:
AYES: 21

The motion was negatived.

MR. DEPUTY-SPEAKER: Before
I put the consideration motion, this
being a Constitution Amendment Bili,
voting has to be by division. Let the
Lobbies be cleared.

NOES: 107

The Lobbies have been cleared.
The question is:

“That the Bill further to amend the
Constitution of India, be taken into
consideration.”

The Lok Sabha divided.

Division No. 4] [16 01 hrs,

AYES

Acharia, Shri Basudeb

Basu, Shri Chitta
Bhattacharyya, Shri Sushil
Chaudhury, Shri Saifuddin
Dandavate, Prof. Madhu
Dandavate, Shrimati Pramila
Giri, Shri Sudhir

Halder, Shri Krishna Chandra
Hasda, Shri Matilal

Madhukar, Shri Kamla Mishra

Masudal Hossain, Shri Syed
Mehta, Prof. Ajit Kumar
Mhalgi, Shri R. K.
Mukherjee, Shri Samar
Rajda, Shri Ratansinh

Ram Kinkar, Shri
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Riyan, Shri Baju Ban
Roy, Shri A, K.
Shastri, Shri Ramavatar
Sinha, Shrimati Kishori
Verma, Shri R. L. P.
Zainal Abedin, Shri
NOES

Abbasi, Shri Kazi Jalil
Ankineedu Prasad Rao, Shri P.
Anuragi, Shri Godil Prasad
Appalanaidu, Shri S. R. A. S.
Arakal, Shri Xavier

Barway, Shri J. C,

Behera, Shri Rasabehari
Bhagwan Dev, Acharya
Bheekhabhai, Shri

Bhoi, Dr. Krupasindhu
Bhoye, Shri Reshma Motiram
Brijendra Pal Singh, Shri
Chandrakar, Shri Chandu Lal
Dabhi, Shri Ajitsinh

Damor, Shri Somjibhai
Dennis, Shri N.

Dev, Shri Sontosh Mohan
Dhandapani, Shri C. T.
Dogra, Shri G. L.

Dubey, Shri Ramnath
Fernandes, Shri Oscar
Gireraj Singh, Shri

Jain, Shri Virdhi Chander
Kahandole, Shri Z. M.
Kailash Pati, Shrimati

Khan, Shri Malik M. M. A.
Kuchan, Shri Gangadhar S.
Kunwar Ram, Shri

Lakkappa, Shri K.

*The following
AYES: Sarvashree

members also recorded their votes:

Ratansinh Rajda, T. R. Shamanna, Vijay Kumar

Yadav, Sushil Bhattacharyya, Ananda Pathak and Baju Ban Riyan.

NOES: Sarvashree Sobeng Tayeng, Chhotelal Uike,

Chintamani Pani-

grahi, Krishna Datt, S. B. Sidnal, G.Devarya Naik, Malik M. M. A. Khan

M. V. Chandrashekhara Murthy, Chandrabhan Athare Patil,

Harish

Chandra Singh Rawat, R. N. Tripathi, Vilas Muthemwar, Tariq Anwar and

'Virda Ram Phulwariya.
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Laskar, Shri Nihar Ranjan
Mahabir Prasad, Shri

Mallick, Shri Lakshman
Mallikarjun, Shri

Meena, Shri Ram Kumar
Mishra, Shri Ram Nagina
Mishra, Shri Nityananda
Mukhopadhyay, Shri Ananda Gopal
Murthy, Shri M. V. Chandrashekara
Nahata, Shri B. R.

Naik, Shri G. Devaraya
Namgyal, Shri P.

Narayana, Shri K. S.

Netam, Shri Arvind

Nihal Singh, Shri

Parmar, Shri Hiralal R.

Patil, Shri A. T.

Patil, Shri Balasheb Vikhe
Patil, Shri Chandrabhan Athare
Patil Shri Shivraj V.
Phulwariya, Shri Virda Ram
Poojary, Shri Janardhana
Potdukhe, Shri Shantaram
Pradhani, Shri K.

Ran Vir Singh, Shri

Rath, Shri Rama Chandra
Rathawa, Shri Amarsinh

Rathod, Shri Uttam

Raut, Shri Bhola

Rawat, Shri Harish Chandra Singh
Reddi, Shri G. S.

Reddy, Shri G. Narsimha
Saminuddin, Shri
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Sawant, Shri T. M.
Shailani, Shri Chandra Pal
Shakyawar, Shri Nathuram
Sharma, Shri Nand Kishore
Shingda, Shri D. B.

Shiv Shankar, Shri P.
Shivendra Bahadur Singh, Shri
Sidnal, Shri S. B.

Singh, Shri C. P. N.
Solanki, Shri Babu Lal
Tapeshwar Singh, Shri
Tariq Anwar, Shri

Tewary, Prof. K. K.

Thorat, Shri Bhausaheb
Tripathi, Shri R. N.
Venkatasubbaiah, Shri P.
Yadav, Shri Ram Singh
Zainal Abedin, Shri

Zainu] Basher, Shri

MR, DEPUTY-SPEAKER: Subject
to any minor correction* that may be
made, the result of the Division is:

Ayeg 22; Noeg 81.

The motion is not carried by the
requisite majority.

The motion was negatived

MR. DEPUTY-SPEAKER. Shri
George Fernandes. Not here, Shrimati
Pramila Dandavate.

*The following Members also recorded their votes:

AYES. sarvashree Vijay Kumar Yadav, Sanat Kumar Mandal and

Ananda Pathak

NOES. Sarvashree Baleshwar Ram,Kumari Kamla Kumari M. Nageshwar
Rao, S. B. P. Pathabhi Rama Rao, Chiranji La} Sharma Kamal Nath Jha,
Sunder Singh, Chhote Lal Uike, Rajamallu, Chintamani Panigrahi, Krishan
Datt, Madhu Singh, ST, Quadri Shantubhai Patil Uttamrao Patil G'urblnder
Kaur Brar, Bheraradan K. Gadhavi,Shiv Prasad Sahu, Mohanbhai Pa?eL
Ramswaroop Ram, Krishna Chandra Pandey, Ghulam Nabi Azad, Vilas

Muttemwar and Doorgar Singh
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{SHRT CHINTAMANI PANIGHAHI in the
' chair]
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MR CHAIRMAN: Motion moved:

“That the Bill to amend the
Dowry Prohibition Act, 1961, be
taken into consideration.’
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*SHRI R. K. MHALGI (Thane): Mr.
Chairman  Sir, I rise to support the
Dowry Prohibition Amendment Bill
moved by Shrimati Dandavate which
seekg to amend the Parent Act of 1961.
The Act has failed to eradicate the
evi] of dowry from our society. Gov-
ermment should prepare a report on
the result of the implementation of the
Act during period of last eighteen
years. The House should pe told the
number of cases filed under the Act
and the number of persons punished
for having contravened its provisions.
Even it any cases were filed, it appears
to me that the culprits have escaped
punishment by the simple expedient of
bribing the police officials. A detailed
study would, no doubt reveal that the
Government and its administrative
machinery has failed to use the powers
that the Act conferred on it.

In the recent years pew ways of
demanding dowry have been invented
by the grasping bridegrooms: they
now demand expensive articles like
Fiat cars, fridges, TVs and even
amount for foreign tours. Shameless
bargaining is indulged in settling such
marriages.

The parentg of girls have to forego
the pleasureg of life. It sqmetimes
leads to amassing of money by illegal
means which helps to raise the amount
of black money circulation,

The Act should be made more
stringent. One can concede that social
reforms cannot be brought about by
legislation alone, but laws can help in
controlling the evil. It is necessary,
therefore, to support the Bill under
discussion. 1t is not a valid argument
to say that laws cannot deal with
soica] evils; if that ig so, law would
have no place in social life of a people.

It is wrong on the part of some to
plead that the enforcement of the law
in respect of prohibjtion of dowry
being’ gifficult we should not further
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legislate on the subject. The Act can-
not be removed from the statute book
merely because it has not been effec-
tively implementeg so far, The remedy
ig to overcome the difficulties in its
implementation by amending it suit-
ably. It is the duty of all members
of this House to help in its implemen-
tation.

All the loopholes in the Act should
be removed by amending it thoroughly.
I am sure the Government would agree
with the neeq for the amendment. the
response of Hon'ble Shri Makwana in
the other House on this subject re-
cenily is encouraging. He had an-
nounceq that the Government would
introduce a bill amending alone similar
lines. I hope that the Government
would consider the suggestions and
views of members which they express
in the discussion on Shrimati Danda-
vate's Bill.

The first step in this direction should
be the compulsory registration of
marriages in order to maintain a com-
plete record. All the States should
follow the example of Maharashtra in
this regard where the Compulsory
Registration of Marriages Act has not
Yet been passed.

The sanction behind a law becomes
effective only when society approves
of it. And the Members of both the
Houses can help in preparing a climate
in which the people to stop seeking
dowry., Those members of this House
who have pever sought or given dowry
shall alone have the moral right to
speak on this bill. Search your hearts,
my friends, before you speak on this
social evil. My hands are clean imr
this regard not having accepted or
offereq dowry.

While talking of social reform
cannot afford to ignore the stark rea-
lity of poverty which haunts our cOun-
try men? In the rat race which is
prevalent in our society where every-

. *The original speech was delivered in Marathi.
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body wants to grab as much as one
can, those who are left behind are
tempted to better their economic con-
dition by insisting on dowry. An
economic system in which all are self-
reliant will automatically discourage
dowry. Mere banning of dowry will
not help; bettering the lot of the com-
mon man is the positive aspect of this
programme to curb the social evil.

Education can also play a useful
role in combating the evil. Students
in schoolg and colleges should be
taught that gowry is a curse which
must be uprooted from our social
system. If this is dinned into
the ears of the students from their
childhood, the new generation will
escape the rigours of the evil sys-
tem of buying bridegrooms. Some-
times, the boys accept or insist on
dowry under the pressure of their
parents; the youngmen should have
the courage to stand and say ‘no'.
Another way is to refuse to attend
marriages where dowry is given or
accepted.

MR. CHAIRMAN: You have taken
15 minutes,

SHRI R. K. MHALGI: I will con-
clude in two minutes Sir. I will go
to the extent of suggesting tha: we
should picket the marriages where
dowry is being given and accepted.
This could be done in a modest, non-
violent way without hurting the feel-
ings of the guests assembled

An unfortunate fact of our politicai
life is that parties with few excep-
tions are engrossed in only politics
bothering for the need of social refor-
mation. Those with a real spirit of
social service are a rare breed. Before
1947 there was a galaxy of illustrious
social wcriers, who, by dint of their
will and dedication wrought 5 social
revolution. Maharashtra was the
birth place of many such luminaries.
Tilak, Agarkar, Ambedkar, Phule who
spent their lives in dedicated social
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reform. They helped change the com-
plextion of our society. If some of the
social evils and pernicioug customs
were eradicated, the credit goes to
these great men.

Unfortunately, we lack such leaders
and their indomitable courage in the
face of odds and a spirit of dedication.
1 am sorry to have to say that the
leaders of our times have specialised
only in begging votes. They lack the
courage of conviction agnd are afraid
to displease anybody lest they should
lose a few votes.

Social workers who engage in the
task of eradicating dowry should be
encourageq and supported. Social
action alungwith the legal sanction is
the key word in so far as the uprooting
of this evil system is concerned.

I thank the hon. Member, Shrimati
Pramila Dandavate who, by moving
this Bill, hag given us an opporiunity
to pay attention to a burning problem
of present day society. I would request
the hon. Minister to accept the bill,
principle of this bill, Bring in the
House Govt. Bill to that eflect, with
necessary consequential amendment to
other Acts like the Indian Penal Code.
the Code of Criminal Procedure. I
hope he would see his way to bringing

forward a comprehensive amending
bill at the earliest.
ot afg wx #7  (arzE)

sady afa7r d=ay 351 Twife-
oo wiziz far dw frar & SoeT &
UrEET ARGT #ET £ | 1961 W
¥ A ered aifghve odedz fad
W AT 1962 W FFT gET AT
IER 18 T A 1 T 18
|l # T BE A AEY 991 9_M fR
TP AT ZWAT AR adr § wk
feafy ozt a5 @ g€ § v s saray
TS 3T § IAFY NS H wfaesy o
wfes & awdt &, www ¥ swwr e
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[ afz wa F7)

Wwagamr g 1 g Wy § @@
st wrer feafy @ 1 wfaest #
a3 & frg w1 12 Za § ar A 2
g onmd wgY ¥ R oAy S
gy s i v g, ®R F
qmy W fegr N s § s D
N dAfmas s En

g wE B oot wfaw &
IH) I¥ a% 72T T A w5 fewr v
2 o s swfsee e @)
o fer aT aw A areframy
qT % v gywy gde TE @i
21 s Tmr T femr wEr Qe
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ey TR I e
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FHHE @ F HIT Gaww ¥ &
gy @ sfemm wid § Ok
g apnfaw w1 aat § fe oY 5@ e
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FAH g I T ¥ oFw A
s,  afew wfoe seay &y
o WTAT QI | 9 T WEI &
grnfoe F O FET @ a9 |
gfear w9 wid ww afagw @ @
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gaTr A & aga @ gofed @ )
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g ¥ Wl ¥ wewg@a g e
W arfa gy 9Y 1 gefeg d@
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safq ¥@ 8w & e o fawr
T TAT § Wl S T A1 A gAY
FTE ¥ faer ¥, Wi 18 a9 AR
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o wRAT F, agEl ® SS9
ww ¢ & v wew g feaw
L SIS U S S
A1 TCY I W T TR W
W W @ fFur aww & S
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17.00 hrs.

W™ A" § & T ST §
fraq 1962 A AFT AW AT F A
fET T & 9 § qg FIA F T2 9
W@, aft g AW fF§ qEAHE H
Ty § faq e & ofes gd

@ weai & qrg & 3§ gwew faw
F1 a2 fam & gwaA F@1 §

SHR]1 SUDHIR GIRI (Contai): 1
rise to support the Bill. ] congratulate
Shrimati Dandavate on her having
brought forward the Bill. To me, it is
something better than nothing. The
Mover of the Bill has made it clear
that this should not be dealt with at
a politival level. But I doubt whether
anything cannot be dealt with at poli-
tical level? I consider it a gocial pro-
blem. 1 cousider it ag a cultural pro-
blem and in our analysis every social
and cultura] problem is the outcome of
the socie-economic relations. It is
based on the production relations of
the society. Whenever one says that
one thing should be fought culturally
or socially, one cannot say that there
is no politics, because in every sphere
of life politics is dominating our so-
ciety. S0, at the outset it should be
fought politically because the destiny
of the gociety is being moulded by the
political jeaders. It is npt dominated
or created by gome gocial or religious
leaders. Nowadays things have taken
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a big dimension. In such background
of social and cultural problems which
are the super structure of the society
shoujq be fought politically. Why so?
Because our sociely is class divided.
There is a section of people who earn
to the detriment of the interests of the
vast majority of the Indian people.
They exploit the people and they try
their best to hold their domination in
our society. It is thelp greed which
has come into the lower strata of the
population. It ig their greed which has
given them impetus to ask for dowry.
What is the need for the dowry? We
find that in the society dowry gener-
ally goes to the people who are in the
upper strata of the society. When the
people living in the lower strata also
wany to rise to the level of {he higher
strata_in the eyes of the people, in the
eves of the society, they try their level
best to amass wealth, as much as tney
can. He who hag wealth is deemed to
be a fit man in the present society.
This is the root at which Gandhiji
wanted (o strike. He wanted to break
the society in such a 'way that there
wil] not remain any social disparity.
Because there is social disparity, there
is social injustice and there is dowry.
Therefore, to root out the problem of
dowry, we have to change the society.
The hon. Member who preceded me
referred to that aspect to some extent.
I want to deal with it elaborately.

This social problem can be solved if
we can create a culture which is con-
ducive to the growth of the vast majo-
rity ot the people. When there are a
few people ‘who exploit the vast majo-
rity, when there are a few pedple who
dominate the society and, when the so-
ciety is man-dominated, how can we
expect that this social evil will be
remedied through guch a legiﬂation’
So, I say, this is something better than
nothing. This man-dominated society
can be changed. We find thai the
Honble Members in the legislature
say one thing but they do other things
in their family life; they dominate
their wives anq their children, On the
other hand, they speak ‘loudly about
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democracy. What is the meaning of
democracy? I think democracy is a
way of life. This way of life should
be practised not only in the legisla-
ture, not only in political field, but
also in social life. Our political
leaders are saying one thing here and
doing something else in the back-
ground. Those who shed tears for the
poor, I would ask them to search
their hearts. Those who wear khadi
for respect to Mahatma Gandhi, I
would ask them to search their hearts,
to fee] if they have any feeling for
the poor. So long as the poor cannot
be uplifted, these problems cannot be
solved at all. So long as there wil be
economic disparity, you cannot root out
all these social evils.

So, 1 suggest that the social system
should be changed. To bring about a
social change sve should change the
economic policies of the Central Gov-
ernment. I would say, these soial evils
should be uprooted and the disparity
shoulg be reduced, as Chapter IV of
our Constitution provides for. The
Directive Principles have clearly
brought out to the notice of the people
ang the country the Constitution
makers have clearly brought it to the
notice of the people and the country,
that wealth should be distributed
among the people in such a way that
inequality is reduced.

17.10 hrs.
(MR. DEPUTY-SPEAKER in the Chairl

But what has the Central Gov-
ernment done so far, after the
achievement of independence 33 years
ago? Beating about the bush is
the thing which our Central leaders.
the politica) leaders of our country,
are trying their best to do. If we want
to change the society, I think. we
should bring about an economic policy
in such a way that the income in-
equality ig reduced.

DECEMBER 3, 1980

(Amdt.) Bill 372

Secondly, if we want to fight this
cultural problem, we have to train up
our teachers, we have to train up our
students, we have to train up our
social workers, we have to train up
our bureaucrats, etc. All of them
should be given proper training and
this can be done only if the educa-
tional gystem is changed. A political
change can be brought about by the
political leaders, But if we want to
tight it gn the social level, if we want
to fight it on the economic level, then
our mind should be changed. And
how can we change that? If we want
to bring about that change, then the
educational system ghould be changed,
the production relation should be
changed.

Thirdly, Mrs. Dandavate has brought
out in her Bill that the police ma-
chinery would be there and that this
police machinery would bring to book
the culprits. But we have been seeing
the role of the police at the present
time What are they doing? They take
bribes. And when the poor come to
them for help. they are exploited, they
are tortured. I do not think that all
policemen are dishonest all policemen
are corrupt. I do not think so. There
are some policemen, there are some
bureaucrats, who are honest, basically,
at their heart. If we want to bring
about a social change and an economic
change in our country, then, I think.
we have to strike at the very root of
the social evil. The social evil is there
because of the existence of private
property. Private ownership is at the
root. The dowry system is also at the
root. . .

MR. DEPUTY-SPEAKER: From the
private property system, this dowry
comes?

SHRI SUDHIR GIRI:. Yes. Because
those who have greed actually demand
dowry; they want to go up in the
ladder, in the eyes of the society.

The present Government is not so
progressive as would come forward to
strike at the very root of the evil that
is, the private property system. They
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will not do. If they had done it, I
would have been the happiest man.

In 19368, Pandit Jawaharlal Nehru,
in Lucknow, in his Presidentiai Address
to the Congress meeting said that the
problems of the world, including the
problems of India, could be solved
through socialism, and he said, “When
I speak of socialism I do not speak of
it in vague terms; I mean scientific
socialism”. How this socialism could
be brought about, he pointed out in
that Presidential Address; he said that
‘private property is at the root’. After
the achievement of independence,
Pandit Jawaharlal Nehru became the
Prime Minister. He was the leader.
He was a patriot. But what has he
done? What has his party done? What
is the Party under the leadership of
Mrs, Gandhi doing? 1 think they be-
long to the bourgeois that is, the big
monopoly houses. They belong to the
landlord classes. And the young hon.
leaders are there. Thev sometimes
speak for the poor but I know that
these are all crocodile tears because
they say one thing here and after
taking money from the monopoly
houses, they go to the villages to fight
the poll. This is their real charac-
ter...

SHRI XAVIER ARAKAIL (Ernakul-
am). How is it relevant to the present
Bill?

MR, DEPUTY SPEAKER: You
please avoid controversies. How we
contest the elections, every member of
Parliament knows, including yourself.
So better avoid it.

SHRI SUDHIR GIRI: Sir, the price
rise is at the root of this thing. They
could not change the society because
they are indebted to the monopoly
houses. So, I gay the private property
is at the root of the dowry system.

At this stage, I would point out one
thing that some socially trained peo-
ple should be there at least in the
police force who can check this sys-
tem. And without their helping hand
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thig evil cannot be rooted out because
it is a social problem and this problem
is eating the vitals of the society. The
relationship between two families is
settled by this dowry. The poor father
wanting to make his daughter happy.
tries his level best to get his daughter
married to the bridegroom of high
echelons and for this purpose he sells
out his property and at the last stage,
they have no source of income and
they have to die without proper care.

So I would ask the hon. Members of
this august House to strike at the very
root. Without doing so I think this
problem cannot be solved.

MR. DEPUTY-SPEAKER . Shri
Xavier Arakal.

SHRI SUNDER SINGH rose,

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Sir, he has come
all the way from the back benches.

MR. DEPUTY-SPEAKER: If you
can arrange it with Mr. Arakal, I have
no objection,

SHRI MOOL CHAND DAGA (Pali):
One thing I want to know. How
many daughters does the hon. Member
have?

MR. DEPUTY.SPEAKER: I3 it a
point of order? Njp personal question,
please.

st gea¥ oy (freele ) @ fody
ofF7T  Es, qgq St F o7 faq dw
fear @ ag  aga weer faw § A &
guAaT § T arig gHr SR |
Fg1 ot & fF Qfafers @t sumwr §
o avwer fopmv agr s AE & o
ggad fasga S g | S WY seer
gt & ag Dfafewra &7 T
FfFr @i fEwae awe foeme -
g, TR qIa@ WY a8 qE A § |
AR T E R wlw A =T
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(=1 oz Fag)

soft wifgy, fedy & e ox we
af wn wfge A fr O v R
g1 B AersH @ e =
arr o ¢ e, afes) § dT #e,
gt Gffrsramorg | swmaH
ot Namg 1 @ faFwms
o X owgrg e o—

“Blessed indeed is the man who can

look upon woman as the motherhood
ot God;

Blessed indeed {s the woman to
whom the man represents as the
fatherhood of God;

Blessed are the children who can
lock upon their parents as Divinity
manifesteq on earth.”

g 9T AT qNg W § AR
fre 9% arz 71 w7 & 3@ & go=y
Farar g | AT gveEd St g .}
feam &Y fawr ®wTU 9% IFET FE WA
T gWr W T & TEE g oaw
qfafera g o &1 @ faawm=
€7 fETwm §—

“All expansion is life; All contrac-
tion is death; All love is expansion;
All selfishness is contraction; Love
is therefore the only law of life; He

who loves lives; He who is selfish is
dying.”

Therefore, love for love’'s sake be-
«cause it is the only law of life.

TR AT R | g
T s/ R wen wifee, @
feert & wifegy, ¥ W R A
AR A §, Qo et = owR
TN FRITE AT HUTA BT R ?
iy gfieam 2w & w=T v w@ &
WRI Wy et DA v §
7 feaPi ¥ A% § | w0 i

g = o, ' @ 70T wX &
A ER EN & g amrr g ?
T ot wga & f5 S A T gy
g d@wmw foon Ay e
g A srarar §
| IT 9T GG qE FATHEUT guT
TR TFTART W wEr & gom ?
WE W TP g AN | @Y *
W aral ¥ A AT § 1 selel 9x
o IHT W) & w1 gFar o ama
IR OF Ag G § o

TFATAAIT qTed A AR,
TEN F AT H qEETEy |

ot AT fag : & wTewY TAd
NI AIE | TN GAE A T
FA qamr g & gaw i faeer
Tifgn, wat #t faeet aifge, sefe
#t faeet wfge 1| w@fac g =@
I IE@ TG g, o dsfwar § AR
A FEFEA TEFTUE dar g
a1 ¥ | T FEA AR TEAT AW
AW g1 Afge | d frenT v aw
FQE F e i @ra | dw
foemt &1 1 e "W a @
2, B9 9™ F< e S Ay Aafadr
T e § 1 fob ame foam
1 oam FQ@ & s 3 @
AT )

TF AET A &g ¢ fw dfew &
TR I afgr Fzgam N
ardr T E 1 WY # & o AR
W Y R, T ATH OF A WA
¥ fer 1 WY 50 TUTC Ty ¥av 9T
et femr 7 forar, afer & sra
T AN e ¥ o ¥ e
L wfeg & waAe # ar
T 1w am am W
@ E § WM A R —
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“Be not a traitor to your consci-
ence; Be sincere and act according
to your conscience and you should
surely succeed. (Vivekanand),

W FEUG FEN & IW & 9Q7 +q 4T
e m@am SF & o ™ &
o A A FR 2 A asw d Ay
WA F, FTH 9T qTF A I
WE—TmzmEE? qw aw
WA FEHT gEHG FLE @ | o
FEART AT ATE AT OF & ALH o,
AN TG FY GG q ARIC FH
TG 2| T G HTIRT HAT
qE grm A1 fem aF T g e 1 "™
it wsfeat fawr s, gfem Y
faer s o A arfest e € wtiw
W W gEHT F, e "rEe

FEEFIT AT FF | Efau &
FgT1 wTgar § fF A S wwe o
ﬁm*ﬁt@%ﬂﬁﬂ#&ﬂ@

‘WEI

AT ag gEE g 5 99 oew A
FA a9 GHT &, AR Tl H 4T
@A RO A T @ T ®
qEEr ) @y @ o g asfet
F W AN AFW I AEIRE H O
fee faew @@ 1 T A W EEH
2 AfEw o SH ) AW A€ & @
g SH ) e ¥ e Hfww
T fresr 40 |1l FT asEl @, e
foemt &Y 715 7 awar | S w=o
o § F N5 g aw & AR oo
qQ et T §, T W W AT
3 Fmaw fewm §@am W
wrga...

o Wy  gurEd. (mngz) :

mmﬁf%@a
MY A e N DA g
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@t ww fox. : ot @8 fe
g F ww fr a1, qg S "
et & & @ e, ofeaw
U F T F FF TIPS
ey 1 g AR T s s
foany wrgdr & qwe foed FgA @
FH AET wwwT, wE O IEEr gy
g, w @ fSE # awr, seE
W =T & 1w el agr gfem
fFrtamz # & W RE—a 1@
2q, T A o qfFaw q_r
g7, AT 99 AIEHT "1y A a1 6
g AEawHl & fAw sy, o9 wUs
F IT I AAET 8, 6 FT AT IJRTA
& W) T wTETEr 34 T 9@, FEgy
T fF gw wew § T AT AW
afew gw @ feg o9 & @ 9,
& A S ) TG B AT AEAT |+ RGAT
T A FgrATfE IO G &
afer  adom w0 fwer 7 @ oW
Fa1 o= ? zafao, afgw off, § =
¥ FE WA W WW F qW §,
T ¥ BiF &Y "X W AR fra wT
s o & @9 & siw A oaTa
fegam &Y F1 @ s W) §w
TR IO WEWE  ghir |

MR, DEPUTY-SPEAKER;: Mr.
Sunder Singh you continue your
speech next time. You will be the
first speaker then. :

17.28 hrs.

CRIMINAL LAWS (AMENDMENT)
BILL*

SHRIMATI PRAMILA DANDA~
VATE (Bombay—North Central) Mr.
Deputy Speaker, Sir, I beg to move for
amend the Indian Penal Code, 1860
and the Code of Criminal Procedure,
1973. .

*Published in Gazette of India Extraordinary, Part II, Section 2, dated 5- 12-80 .
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MR. DEPUTY SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further ‘o amend the
Indian Penal Code, 1860 2nd the
Code of Criminal Procedurc, 1973.”

The motion was adopted.

SHRIMATI PRAMILA DANDA-
‘'VATE: Sir, 1 introduce the Bill

17.30 hrs,

HALF AN HOUR DISCUSSION

NEwW MUZAFFARPUR-DARBHANGA  AND
SAKRI-HASANPUR LINES AND CHANGE OF
SOME HALTS INTO STATIONS.

MR. DEPUTY SPEAKER: Now, let
us take up the Half-an-Hour discussion.
I would very much like that the dis-
cussion does not exceed more than
hal!-an-hour.

SHRI BHOGENDRA JHA (Madhu-
‘bani): Sir, the problem is that 1 have
to refer to names of so many places.
But I am sorry that the Minister for
Railways is not present.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
the DEPARTMENT OF PARLIAMEN-
TARY ‘AFFAIRS (SHRI MALLIKAR-
JUN): Sir, the Hon. Minister is at-
tending a standing Committee meet-
ing. At any moment he is expected
here.

MR. DEPUTY-SPEAKER: On behalf
of the Governmént, any Minister can
reply.

SHRI BHOGENDRA JHA: Sir, this
discussion arises out of Question No.
145 and other question which had been
split up without my knowledge on 27th.
Sir, this question is relating to the
Railway system of an area which has
not only been neglected but has been
taken for behind, that is, from where
it wag even during the British days.
During the British days, we had direct
connection from Lucknow-Gorakhpur,
Chhitouni.Bagaha-Narkatiaganj, Sita-
marhi to Darbhanga and Saharsa. But
due to floods in the river Gandak, the
route was disrupted and still it stands
-disrupted. That bridge was inaugurat-
-ed in 1976 by the Prime Minister, But
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no beginning has yet been made. An-
other point is that formerly, Nirmali-
Supoul and Saharsa were having di-
rect rail conection. But due to a breach
caused by the Kosi river it got—de-
linked. That breach is still continuing
and even after 33 years of freedom,
these two important places are dis-
connected. So, if a person from Nir-
mali, the block headquarters of
Saharsa District, wants to reach the
Divisional Headquarters at Supaul, he
has to go from Nirmali to Calcutta a
distance of 300 kms earlier then to
Sapual, about 19 kms, and then only
he can reach the Divisional headquar-
ters via circuitous route. That rail-
route has not been restored so far.
These are the two things in which we
are lagging far behind. That is why
I said that we are not even where we
were during the British days.

Sir, 1 do submit that for the whole
Indo-Nepali border, Darbhanga is the
only place from where we have got
4 connections. No other point is gvail-
able to reach the Indo-Nepali border
of four points as is available from
Darbhanga. These are like 4 fingers
of the palm. They are: Darbhanga—
Raxaul via Sitamarhi; Darbhanga—
Jaynagar; Darbhanga—Lokha Bazar
and Darbhanga— Nirmali gnd beyond
which has now been delinked from
Supoul. So, ahat is the only place for
reaching the 1Indo-Nepali border
through these 4 routes. And taking this
into account, when there was Chinese
Aggression in 1962 a big airport was
built for defence purposes near Dar-
bhanga, after uprooting more than
two dozen villages. Now that airpert
is there and some people do say that
when there is some trouble, some war,
we may be attacked, we may be bom-
barded. But for defence purposes we
are not connected with the main parts
of the country and important cities
like Calcutta, Delhi or even the capi-
tal of the State, that is Patna. So,
these are the special drawbacks of
that area, In such a situation the
question of the conversion of MG into
BG, restoration of rail link between.
Chhitauni-Bagaha and Nirmali and
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Supoul and the construction of Sakri-
Hasanpur lines has arisen in 1972-73
when the proposal for conversion of
Darbhanga—Samastipur line was ap-
proveda and sanctioned in 1972-73. In
1974, floods there was a breach in the
bridge and again it was re-surveyed
in 1975-76. The matter, however,
stands where it was. Now, it is heard
that the Darbhanga—Samastipur line
could pe taken up afterwards, The
reply of the hon. Minister, Shri
Pandey, was very vague zna evasive
in this respect. The people are begin-
ning to realise that unless they start
some effective agitation, they will not
be heard. This is the background and
how this discussion has arisen,

In my Starred Question No. 145.
answered on 27th November, 1980 I
had asked:

“Whether survey was held for
new Muzaffarpur—Darbhanga direct
lUne via Bandbad”.

The answer was:

“Yes, Sir. via Katra. Bharwara
and Singhwara.”

The question was on a direct line bet-
ween Muzaffarpur and Darbhanga, al-
most a straight line, but reply was
that a gemi<circle, that is Muzaffar-
pur-Katra, Bharwara—Singhwara—
Darbhaniga has been surveyea and
found unremunerative. That is a
strange way of replying. The distance
was also increased by more than 50
per cent. The actual distance between
Darbhanga and Muzaffarpur is 45
kms, but here it was more than 65
kms. because they have gone through
a circuitous route, That made it un-
remunerative and they said thal it
was economically not feasible, so it
could not be taken up. That is a
strange way of answering qdestions.
I fail to understand, who is behind
Such sort of answer and why was it
given like this. | know personally
that Dharbhanga—Banibad—Muzaffar-
pur line had been surveyed, They
could say that they could not take it
up. There was 3 Starred Question and
Gespite various supplementaries, this
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point was never answered and that is
why I said that they had not done the
home work to which understandably,
the State Minister took an objection.

I am raising this again; they should
refer to the question and the answer
given by them. If they have an open
mind, they would understand the im-
plications of that, I wish that the
Minister even makes a correction in
reply fo the question, whether Dhar-
bhanga—Banibad—Muzaffarpur route
had been surveyved ana if so, what
was the result of the survey and what
was the reaction of the Government
on the basis of that survey.

The question had arisen with regard
to Sakri—Hasanpur line. That line
had been sanctioned in 1973. In 1975,
I had been given the answer in this
House that the earth work would he
done by the Government of Bihar
and then the railways would take up
the work. To that, 1 do not take ob-
jection. 1 myself had sggested that
through hard manual work, through
food for work programme, the Bihar
Government could have done the earth
work. The reply to my Unstarred
Question No. 3796 answered on 10th
July, 1980, is here. The answer was:

“The construction of a new MG
line between S2Kri and Hasanpur is
an approved work and g beginning
is expected to be made on this work
in 1980-81. An outlay of Rs. 17.99
lakhs hag been proposed in the
1980~81 budget for this project.”

Now, Shri Pandey, who comes from
Bihay has taken over as the Railway
Minister. The answer confinue to
he more evasive and negative. The
latest question asked by me on this
subject was on 27th November, 1980.
The answer was very strange, Two-
thirds of the year has passed, we are
in December now; Rs. 18 lakhs . had
been sanctioned to be spent during
this year. The question—Unstarred
Question No. 1498—was:—what was
the extent of work done so far and pro-
posed to be done during the current
financial year, The reply only indi-
cated that nothing could be said at
present. It was said in reply.
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“ . ...The revised estimate for this
work is expected to be received by
end of December, 1980.”

And on 10ty July, 1980 in reply to
my Unstdrred Question, they had
answered that an outlay of Rs. 18
lakhs had been proposed in the 1980-
81 budget and the work would be com.
pleted by March 1981. This answer
goes back from that. I gm not raising
a matter of privilege at present, but
I would like to have a clarification
from the Minister. Whether they are
misleading themselves or they are
misgleaaing the country, I fail to un-
derstand, Sir, the question had been
raigsed with regard to Sakri-Hasanpur
line. That line should be under cons-
truction at present znd, if pot this
year, that shoula be completed within
1981-82. Similarly, Sir, there was 2
question, a part of this question, with
regard to getting some halls changed
intg Stations. The answer has been
given to me that those halts which
are not running at a loss are to be
upgraded into stations, That was so.
rightly or wrongly. that was under-
standable from their point of view. I
do not gay “Right”, Sir, because when
any halt is there, you go and ask a
particular person the Contractor. ana
that person has got a vested intere:’
in seeing that halt never gets up-
graded intg station because ‘then he
Ibses. He has got a vested interesl
in always saying that it is running
at a loss, that it is always running at
a loss, at least on paper. That ans-
wer, 8ir, they are giving. On 27th
July this year, Sir, in answer to my
Unstarred Question 5448, the reply
was that Tektar. Muraitha and Kora-
hiya stations worked on gain and
different amounts of gain are given
during the last financial year, 1979-80.
$o, during the last financial year
the halts Tektar, Muraitha and Kora-
bly, worked on gain. That is the
posltwe reply and the latest question in
Novembey is, simply because they are
now running in profit, working on
gain, whether yoy are upgrading thls
station. Reply is “No, does not arise.”
Under this, you are again going back
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upon what you have saia during the
last session. Now, you have to say
“No”, These halts which are running
on gain are not to be upgraded. What
criteria you want to evolve? Railway
is loosing money, people are suffering
and the same negative reply, I do nét
say that it is irresponsible reply, but it
is something bordering on that  Sir.
So_ on the basis of these records, I
am not quoting the records of the 4th
or the 5th Lok Sabha, which are
there, Sir, but simply to save the time
of the House, I want to again stress
that there should be no higgle-hag-
gling if the records are not ready,
they should be ready and the ques-
tions be replied to accurately because
these projects which have been sanc-
tioned in 1972-73, Darbhanga-Samas-
tipur cannot be postponed any longer.
People are not silent and you are
hearing, You should not say at the
end that they are going on the wrong
path  Our journey really begins from
Patna, from Mokameh. For us, going
to Madras is easier. going 4o Howrah
is easier but going to Darbhanga and
Maahubani is a tough task. $eo, Sir,
in this background [ have to request
the Minister to reply to the questions
that I have raised.

SHRI MALLIKARJUN: Sir, [ do
not go inte the packground which has
been expressed by the Hbn  Mgmber.
It is true it was surveyed in 1916, it
was alsg surveyed in 1927, 1933 like
that, like that. But, however to the
question which he desirea let us see
the answers. His question is Muzaf-
farpur to Darbhanga Via Banibad,
and why you have surveyed yia Katra,
Singhwara and Bharwara? The point
here is, Sir, as I have said it is not
45 Kms, Directly the survey between
the Muzaffarpur to Darbhanga Via
Banibad will be about 60 Kms. The
point is, Sir, we etan also survey it
directly. ‘The purpose behina cons-
tructing 5 new line is that we must
alsp see the convenience of the passen-
gers. We have to see what is the
prospect of the profit and so oh and
so forth. Banibad is a place’ where
there is ne such scope. (Interrup-
tions). The railway autbority cannot
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waste the money on survey. After all,
survey means that public money is
ivolved. Therefore, to have this
point achieved, instead of airectly
suveying via Bandbad to Darbhanga,
they have just covered some other
places like Katra, Singhwara and
Bhaiwara from where some traffic can
be available. So, that js the point.
Otherwise, there is no harm in direct-
ly surveying it. We cannot make a
survey in forest. (Interruptions)

SHR] BHOGENDRA JHA: Doeg he
mtant that via Bandbad is not survey-
ed? (Interruptions),

SHRI MALLIKARJUN: The hon.
member is only particular that Bano-
bad should be connected, but I am
particular, when public money is in-
volved, that it should also serve some
purpose, if not today, later on. So,
this is the point for which survey has
been donmne. ,

MR. DEPUTY-SPEAKER: Whatever
area he wantea to survey has been
surveyed. Ig it not so?

SHRI MALLIKARJUN: It has been
surveved, but via Banibad has not
been touched, Instead of touching
Banijbad, three other populous towns
have been touched in a semi-tircle
manner, Now he wants straight from
this point to this point, whether there
is passanger traffic or not. It is im-
material to him. What is material
to him is only Banibad, What is
materials to me js that I must also see
that there must be future prospects
for the money involvea. For that
reason, the survey has been conducted
from Muzaffarpur to Darbhanga via
the towns I have just mentionec.
(2) What pe wanted about Sakri
Hasanpur is this As the“hon, mem-
ber has correctly mentioned, in 1973,
conversion of Darbhanga to samasti-
pur had been approved, but, unfortu-
nately, because of the floods and
breaches and so on, it could not be
commenced. Now it has to be r&
estimated and like that,

Lines and Sakri—Hasanpur Line
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Now, the very vital point is that we
have taken two projects in which
everyboay is interested, that is, con-
version from Barabanki to Samastipur
and the work is rapidly in progress;
and it is at completion stage; by the
end of the next year, it is going to
be completed, Another project is
from Barauni to Katihar. This is also
in a very progressive stage; it is going
to be completed by 1932. In the light
of this, a piece of about 45 kms line
between Darbhanga and Samastipur
has been kept like that, because to-
morroy we can also start converting
it. But what is the good of it when
the traffic will be jammed? The other
point ig from Sakri to Hasanpur, It
has not been taken bhecause it is a
link route, and unless we convert this
MG to BG, that link will be of no
use; and that link is meant to keep
the MG system between Sakri and
Hasanpur railway.... Therefore, it
has been delayed, We are contemplat-
ing to take it up also.

The other point is about his Jaya-
nagar line. From Darbbhanga to Jaya-
nagar_ the survey is in progress. A
very vital point which the hon. mem-
ber should know is that we are going
to have a rail link. Our railway gys-
tem has surveyed a rail link:; upto
Nepal. There is one cement plant
which is coming up, and as a conse-
qguence of the emergence of the
cement plant there, this Darbhanggy to
Jayanagar line will also have its po-
tential, Therefore, we woula like to
inform the hon, member that we are
also interested in the development of
the backward line; not that we are
not interested, but he has just to wait
with patience and all these things
will be converted to his satisfaction
itgelf.

SHRI BHOGENDRA JHA: He has
not replied to my questions.

MR, DEPUTY-SPHAKER: He has
given his reply. Shri Madhukar,
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Nt wwet fw gyt (AEEM):
Jurems S, A A 7 & @Ew
fear g ..

MR. DEPUTY-SPEAKER: Please
put only one question we have to
complete this by ¢ p.m.

N wq® fam wgwT o gT-
e S, FAAE ey 7 fagm &
fret T & fau Sv ww ST
2ag gmER & 9 €, Wi wEr S
A oA fam @ 6 foeT gn o
N W e frar S wEEER &
AR #, W Tgi 9 §9 T AT
Wt W Haw zEenfawa g, T
TR FaTEl ¥ &Y A ga fAwAar
o AEAT geem A o 7 & ol
gva faumd §, 93 W Foe ®
W feaf @ F ar § 1| W@
T H FgaFwH daT fewr g AR ER
FAY fedY I 9T g} F9 a6 g ?
a1 | A Y oo 'Y ¥ FEa
BT O WEH A 9T FH qF [
g ? ¥ oI9S FAWINE & f9g
FIE AT TETIATE AT AEY, HIT WA
awe ¥ g% fou wfuw dqr faar s
arar g &F o ?

U AW g Q5 weF W F
Fawe ufen § sga fies gu a9
g A aga w7 W1, S
gollge, ATmiw, Jued, arfea,
HafT, AT, Ty, g<fafe anfe
T TR BT I AEH & Ared ¥ AU,
forad sew FHT0S Ui 1 W 2F9y-
¥z Y R aqrawrfaw  qur g
a1 &1 WY faww g, @ faw w&@
i HE AT 9 1 @ § Arw
ggl ¥I¥ AT QN I a9
foret o Ofaerfas ¥ @1 faww
7 g WL R T A
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A aE AET ¥ Serwr R EFF
7 ER g F MO %
N fresT gar s @ W & <fe
@A N I ATEA F A TR E
& a8, 37 I|l &7 A9 W = A
s afsw

=Y T faqm Qe (g-
93) :  IATEAE S, AWE AR A
A waE T g, T oEw g &
g afaq arEw o F aw
fex giT ot 3= WA F w9 H o7 §,
A & O wHar £ % fagm agm
F A 7 afes 4fF fage W amEA
# gfte & 3gd fawer g & w@feg
IEET WX JIAE I WAl S HE
& 3, W G FT & Al F A
qIAAT gg¥g A SFAT & A v
fuerwa &1 fugsr gar § #iT ¥aq
{758 T0% ¥ @S & ofvely WK
@l wWTE & HIR gRa SnRr
HAT St F1 FeE gEAT & | F=Cg Afaq
areay foy o 7 saar fage &
@ wfug o) fagr & faam F fow
Fga A AR qqEr € 1 HA)
S Ay W HE AY § a1 faRe ¥
A AT J@ I TIE TOgE § |
§ S wgar g fF S faww ae-
Tl A HN ST g R RQE
CEUB I | S 1 G e S
T fex & feamrd & SR
N fae & fagm ¥ fag, [Wq &
gfezstor &, W foar ar qat v
9 " A R FA T Q@ E !

9q a% s fagr #1 favm 76
ghr, ®@E qEAT ¥ SES! ST Ag
ST @, 9eAT HIX ggAST & d 41
qEAT WK YR gl o1 o ' -
fag agt & ST ¥ 1 wE wR
RO F AT H[WE F T F T
# qgEATIN FEE A EIRfeT HT
Wi, T oA
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Fgias @ § w faw far §
a|g T W

g% WAAlg G2 © g9 A9
w g

Wt Tw fgaW gt g aea
qag & TAAT T |

N afasxagsaa s
™ X Fo FLT TREWEE F AWM
g Nagiwey & fFfasraw W@
Ciflk |

|
44
g
g
e
]
]

A9 AfFT 6, 6 2 | FET AT 0F ST
T WG Al & | AdT 4g

AT (g & AT@YT | AT AT g |
# SaT =gar g fe w@r HEr g
FT A 39 K ¢ fF fage & Y I
IR e S AR gt W SeER g
qedT, &MY,  gEYL, A&l 9T,
TG FT 9 F, AR AE qG@L 919
F FERGE X P, a@ AW
gifeq &@ed ! K HlY S ¥ AT
wwr § fr faftee &7 @ @ dmw
qifeg  fage & g1 =1fgq 1

it afq® & qIW ;. IUnAw
wERq, T 99 &1 T aue g@r
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T & S fesw, wd &
e, W, gare, qdfer e,
qedfaer dve  FRE A w9 Fmar &+
T A W TAAT AR g 9 g uk
UF @A 99 IO 9 ;T & Al
gt ga% fa g wa g agi
LICICNE TR B B £
FANE &, AfFF a=r 7 9579 T
& HIX gL T/ THTT HT TG A5 8 |
S g @ guAl felgem @wfa @)Y
aTT ERIT 8 A1 §9 F7 q9€T 95 AT g,
wgied g & AfeT o= ag ¥
forr &1 @ = gt & a1 7 9.
#19 fa<g €% A AT &, SEF @y
AL a@ AL ACGIE 1 g9 GA @
TaE ad ¢ 5 wEw wi gw qey &
W ¥ aE adr § |ife 7 A gw
FAHAT § I3 g g, 7 fooeny, awrg,
TEW TG T gRA & |

g M F IOT H AT WETT
AR oA & sfew ¥ 8, fw sy
T TET F W WAw  "WE
I T AT T FF IH § GG qwl
FE T & w F L 9w ufad
§F U@ FTAHA G AN FE
18.00 hrs.

 wmEm A S & fash ' g
§ g fFar ar f& afaq a5
@ WA g agl & o ag agt #1 favfa
4, 99 9WH § 9371 g 4, AWl o
waax  faen Q1 @wv= ¥ S| agr
F gk # @rr, Afe wmEm oA
HIX AEH AT | ag 99 W@, g ar
F@IT FW | AN A AT a1
T A @ § | 9T S ST g
QAT Y § | ANT IAH ACE qAGY
wE T E | W IAQ I AR
g AN § | A § ey e
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(= aft a1 o)

aro’ Y o ¥ A7 FT TR
AN &7 e w67 )

ot W W STETER A am
A FE | ITUTRA FTF FH ST
fear wrar &

ot afqe A He@ . afem amg
¥ ogxr  aftwlt FY AgT @1 aiw
AT W F AT 9T W eI A
w91 | AfET gX A Fwr wifew
for st wEY iy fode A8 gofy v @
2 @, A aw g™ &0 gET
afrer I 31 gw foedt am-
ATy & ATYTC 9T AT TA qT THFA & |
oF gt e g gy ST 9%
g &g &

Hal wErEm ¥ %y & fF Awre @
quRIAT gon §, ST & 35 fae-
KT gL AT & HAT 9T AT F;T
FICETET T AT &, FET ATHA €S
stett,  wg famm o9 w3 0 S
mwEE A wfesem ¥ fan g, dan
greaEd g F% a fm ogw @
afFr S8 @ w1 faww aw aw A
grm, 9 g%  Fgr 9T & Jal ¥
saeqT  Ag grt U ar  faeeir
W @l WA ATEA—F AR |
faoelt & fou gm aRE AW 9 @
f& ¥/t 9 duw T F fauer
SARE T ST | TG aF T -
wwg ¥ g §, 9gf I UF gars
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o qF qgh I T A1e G o, a9
A% I A T famy vEww 1
Al gy oo egw ag
oEET 3@ 9F §, 9 U aY,
UF GN T, &dl &, 9« qg I@t AQ_A
U agl ¥ w0 a1 wvEwd 3 fE
g AT A )

@ WA (S ST i) T
T feak 37 § 1 fedW Y a1 am
W O AACE I | s T
fer a7 &1 e W § owWmT
g o wgT 3q, @ifw w0 Seet
FelE g1 wy | A &g @ R
UF I HIA H FA A>T |

QAT § TESST g FATH FT JToAT
21 JEW EE R ITE W
¥ Arew uAifoiem @R E v wrm
¥ gqear fedY #r AU A T F
qEA S FAE § qET | "R
wrfdies &1 fioee o 9x &

S S EEARCIE AL CEIC B L

M Ty favm qi®aEwm 0 7T
qw ?

o7 €I 4iF : ¥F G AT gE
TN AW AT I AR A T
el @ . (vawat )

st ofaw AR AR AT W
Fq GEIT AT N I FAH TR
o ?

ot gzreats © I ¥ S@r Wy

TR ¥ AT qF R A

F FAAT  FCAAT R, T W

W T\ HE FEER ¥ T ot

R i TR
I
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RT IoAM A wE F T W
IOEH ¥ fear L, (mmEwE )

atafas FHER: FwF@R?
AT AT |

st gare ot © ©E @ FEW
WY &, AN GrEAfAAT ﬁt&w
Fﬂcﬁl

st afaw ®® few ;. fefae
T QT

st ®are qid : ¥ fwfe T
W g A W ¥ A owd
W g F FEe o am dEaE g
RO wNT F QA AW OAE AT g

SHR] HARINATHA MISRA (Dar-
bhanga). If I coula take a minute, is
it not a fact that in the interim
budget for this financial year....

MR, DEPUTY-SPEAKER: Nobody
othey than those four members whose
names are listed, can put questions.
You are yourself a Chairman and you
know the rules, But you can ask for
a clarification.

o F qif : i {Em T §
99 H W & mfEAT g )

SHRI HARINATHA MISRA: If you
allow me I will ask for this clarifica-
tion. Is it not a fact that in this
year’s budget a sum of Rs. 10 lakhs
had been allotted so that the work

Lines and Sakri—Hasanpur
Line (HAH)

may be started from Dharbanga to
Samastipur for the conversion of the
metre-gauge into broaa-gauge line?
Not onily that, his predecessor in office
had assured me that the work would
definitely be taken up and started in
the current financial year. Does Shri
Pandey stana by that commitment, or
does he want to tgke it to the necxt
This is a clear ques-
tion and | want a firm answer,

Wt waT ot T A TET &,
78 9 9 & fF 3@ wEAfias @7
% 3% fau gg wifsew awe § 3
o @ ¥ § ¥ g7 % A wrEA e
T A g T F FW WIF T
Qe ¥ € FQ & A 0F q19 §
f& FToEeT § IR F T A
FIHY THT AT § WX JEX A WY E
FE A T W A F fEEm @
SO ¢ A9 GRS & TONTOFT
FTH g0 T8 HEH & € FW, FTRGIAT
FT FTH FUT ARG F AT I9T I14-
a1 ¥ aEEgL ETET W R | ST wEe
S & HFT TTHIT F AL A, gH AT T qX-
q0 % & AEH & L. (T L
Afea arg ¥ S arer fFar @ 9EE g
Q@ FE, ¥ owaes™ g7 ...,
(wmmaw ). ... faeEr st & it awr
fratar ag W W | FLH W
e a9 A T IREW Fel, WO
:E B A

N F AR AN W fF
Mfagtisr o AT dqT q AW A
FAT AT AL 7 AT ag W AG g\
T q@ ¥ AR WO T g

G & aIET A AHEATI, THfe-
e ¥ afam, dfem ¥ R
I AR ¥ qIERYR F ATERS
FA A ASAT G |

financial year.
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ot T fame qrewr - gEgR

¥ o

wywa ol : Famag g fw
A WY ¥ TATS @ I g9 77 Jaw 4

q fear

Q& WA Qqeq © 1A W 7

st wqX qif ;. I i F
MAPeEmAsga, @R
faar w80

GMGIPMR. L8738 LS-17-1-81—890
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MR. DEPUTY-SPEAKER: The
House stands adjourned to meet again
on the 8th December, 1980 at 11.00
AM.

18.10 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, 8th
December, 1980/Agrahayana 17, 1802
(Saka).





